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LOK SABHA DEBATES

LOK SABHA
Tuesday, March 18, 1980/Phalguna 28,
1901 (Saka).

e

The Lek Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Indo-Bangladesh Joint Riverg
Commission

*102, SHRI AMAR ROYPRADHAN:
SHRI KRISHNA PRATAP
SINGH:

Will the Minister o ENERGY AND
IRRIGATION AND COAL be pleased
to state:

(a) whether the Indo-Bangladesh
Joint Ruvers Commission had a round
of talks in the last week for February,
1980, ori the question of sharing river
waters between the two countries;

(b) if so, what gpecific issues were
discussed therein. and what decisions
were tuken as a result thereof; and

(¢) the stepg being taken to imple-
ment the same?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI A. B.
A, GHANI KHAN CHAUDHURY): (a)
to (¢). The 18th meeting of the Indo-
Bangladesh Joint Rivers Commission
was held at New Delhi between the 27th
and 29th February, 1980. Discussions
took place on the Augmentation of the
dry season flows of the Ganga, a task
entrusted fo the Commimsion in the
November 1977. Agreement on the
sharing of the Ganga Waters at

2798 LS—1 N
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Farakka and on Augmenting its flows,
as well as on issues relating to the shar-
ing of the Tista waters,

The differences on the issue of asso-
ciation of Nepal in the study of Bangla-
desh proposal persisted. It is proposed
to resume the meeting early for finalis-
ing the record of discussions including
the areag of difference,

SHRI AMAR ROY PRADHAN: The
question is very much related with the
life and death problem of Calcutta
port. Calcutta city is the heart of West
Bengal. The Calcutta port requires a
minimum of forty thousand cusecs of
water even during the lean season. For
this purpose, Indig had proposed the
Ganga Brahmaputra Canal ang Tista
Mahananda Project to improve the dry
season flow of Ganga. The discussions
had, however, to be discontinued due
to the fact stated in the reply. Further,
it is clear from the impression expres-
sed by Shri M, Dubey, High Comms-
sioner in Dacca and the press statement
made by Shri Anwarul Haque, Irriga-
tion Minister of Bangladesh on 5th
March, 1980 that Bangladesh delibera-
tely blocked the consideration of
various schemes for over two years by
proposing to enlarge the scope of 1977
agreement by way of inclusion of INepal
in the agreement. In view of this, I
would like to know clearly from the
hon. Minister, (a) whether the Govern-
ment ig ready to include Nepal in Joint
River Commission, (b) whether the
construction of Tista River Dam will
continue, and (c) what are the positive
steps that are going to be implemented
just to improve the dry season flow of
Ganga if Bangladesh stands in the
way?

SHRI A. B, A. GHANI KHAN CHAU-
DHURI: You are fully aware that this
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understanding was reached by the
Janata Government... (Interruptions).

MR, SPEAKER: It is just a statement
of fact. You just take it. Some Gov-
ernment has to do this and the then
Government did it,

SHRI A. B, A, GHANI KHAN CHAU-
DHRI: This is an international zgree-
ment and in these matters, we have to
act within the provisions of the agree-
ment. According to the provisions of
this agreement, first review will be due
in November, 1980. So, in that review,
we can discuss many matters, but at
present, as things stand, we have to go
according to the provisions of this
Ganga Water Agreement of November
1977. And the same thing applies to
Teesta. I would like to tell the hon.
Mefmber that the our stand has al-
ways been that it is g dilateral agree-
ment; and we stand by this bi-lateral
agreement even to-day.

SHR] AMAR ROY PRADHAN: It is
clear that in the regime of Janata
Party, the Janata people who were on
the other side used to say that it was
due to the fault of the Congress regime,
that the Gangy river flow was not pro-
per. Now we have the Congress
regime, and they gre also saying similar
things. Some daily newspapers of Cal-
cutta have published 5 statement under
the caption, “Farakka pact to go”; and
the gtatement was made by our hon.
Minister of Irrigation, Mr Ghani Xhan
Chaudhuri. I would like to know
whether the Minister made it serious-
ly, or did he do it in conni-
vance with the Bangladesy Minister, as
a political stunt?

SHRI A, B. A. GHANI KHAN CHAU-
DHURI: Whatever I have said, I have
said like this, viz. that the Janata Party
has totally gverlooked mnational inte
rests, and that is why the Calcutta Port
is bleeding to-day. They have never
cared for the preservation of the Cal
cutta Port, Wec have to look intg that
aspect when the time comes; and that
can only be done, with 40,000 cusecs of
water.
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SHRI A, B, A. GHANI KHAN CHAU-
DHURI; Ag I have said at the very out-
set, this is a ilateral agreement, and
we stand by that,

SHR1 KRISHNA CHANDRA HAL-
DER: The Minister just says that he is
eager to uphold the national interests.
He has said that 40,000 cusecs of waler
is necessary for the Calcutta Port in
lean months. This is a short term
agreement. Afte, the expiry of this
period of 3 years, will the Minister or
Government assure that Government
of India will supply 40,000 cusecs of
water in lean months to the Calcutta
Port?

SHRI A B, A, KHANI KHAN CHAU-
DHURI: No categorical statement. 1t is
an understanding between two
sovereign Governments. In the provi-
sions of the agreement, it has been
written that in the event of this long-
term Plan not succeeding. the agree-
ment does not come to gn end automa-
tically. The provision is like this, viz.
that the Joint River Commission will
refer the matter to the resvective Gov-
ernments. Thhis is the  state
of affairs. Then obviously, the respec-
tive governments will give a decision
this way or that way. Then we will
be guided by that. At the present
moment, Mr Speaker, I cannot tell any-
thing to the House on this issue.

SHRIMATI GEETA MUKHERJLE:
In view of the fact that there will he a
review of this ggreement in November
1st 1980, whether the Central Govern-
ment will stick to 44,000 cusecs of water
in that review itsel?.
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MR, SPEAKER: He has already re-
plied to that,

SHRI CHITTA BASU: It is clear that
Calcutta Port needg 40,000 cusecs of
water. After the agreement, only 10-
12,000 cusecs of water has been made
available. In view of this, whether the
government proposes io ensure 40,000
cusecs of water which is the minimum
requirement by reviewing the agree-
ment in November 1980 and 1982 also
if the review does not yield that result,

MR. SPEAKER: He has glready re-
lied to that question,

SHRI CHITTA BASU: whether he
considers that it is not possible to en-~
ure the minimum requirement of
water under the existing agreement, if
so, whether he considers to have a dis-
cussion at the political level with the
‘Government of Bangladesh to gbrogate
the decision itself.

MR, SPEAKER:
have explained,

(Interruptions)

MR, SPEAKER: He has already re-
plied to that.

SHRI CHITTA BASU: He has not re-
plied to that,

MR. SPEAKER: He has replied to
replied to that,

SHRy1 A. B, A, GHANI KHAN CHAU-
DHURI: The difficulty of the other side
is that they are overlooking one basic
t /t. The Congress Government under

leadership of Mrs. Indira ‘Gandh:
never pursued an opportunistic policy
in the international arena We have
ctome to an understanding, good or bad.
This understanding was arrived at by
the Janata Party and we just cannot
tear it off as a scrap paper. Naturally,
when the time comes, we will certain
¢onsider that aspect.

(Interruptions) **
MR, SPEAKER: Nothing should be

Trecorded.
(Interruptions) **

SHRI SONTOSH MOHAN DEV:
Whether the Minister is aware of the
Tact that Karim Ganj town which is a
Order town of Bangladesh is threaten-

That is what they
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ned with erosion because of the cons
truction of a dam by Bangladesh on the
other gide of the river,

SHRI A. B, A, GHANI KHAN CHAU-
DHURI: That does not arise out of this
question,

Construction of Nawada Dam on

Tapti River in M.P.

*103. SHRI SHIv KUMAR SINGH
THAKUR: Will the Minister of ENER-
GY AND IRRIGATION AND COAL be
pleased to state:

(a) whether a survey for the cons-
truction of Nawada Dam on Tapti
River in Madhya Pradesh has since
been completed:

(b) if so, when the construction of
the dam will be taken in hand and
the time by which it is expected to
be completed; and

(¢) the time by which irrigatiom
facilities will be provided to the far-
mers and the expected area to be
brought undey irrigation?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI A B.
A. GHANI KHAN CHAUDHURI): (a)
Yes, Sir.

(b) ang (c¢). This is a joint scheme
of Maharashtra and Madhya Pradesh.
The Project Report is still ynder pre-
paration with the two State Govern-
ments. After the project ig accepted
by the Planning Commission the work
thereon will start. In the absence cf
the project report it is not possible at
this stage to indicate the time by which
the project work would be completed.
On completion, the project is expected
to irrigate 59,849 ha,  in Maharashira
and 40,691 ha. in Madhys Pradesh,

ft frw g fag s s
HeY off & o7 geaT FrEarl § fF a1 ow wd
2 5 FamT 1979 ¥ AEMRwW & A%
fafaeeg st aFa=T weTUE F A fmfaes
=Y & qarT MT TAar arEF F gegs =y wwrars
FFEY F I fF wATa A AX UgEer NIz R
IER framee 5@ T 1 9fa g G
g o =9 AT qeqT FAZT I TET

g =T ag Wiy ara

e 4

.%rﬁﬁ?aﬁ'ﬁa'ﬁ‘
TEFT era drars o€ &

. ——

**Not recorded.
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SHRI A. B. A, GHANI KHAN CHAU-
DHURI; So far as I am cencerned, 1 get
from the record that the project report
has not come to us. If there is any
political foundation in this, then it
should be dong by the Janata Party
‘Governrnent, that I do not know. So
far as I can see from the records, the
project repori has not come to us.

it frggwe fag sme: & wa

wERg § g8 Wl SO FAr aqregar § fw
SAr @R q a qoaT afafesw v agi
qX FT f&ar, dAfFa w0 @ w199 (91%)
TAEAAT TE HEY H STEE &7 NE FHIGTH
® oA *1§ FHAE FE T W g 7

SHRI A B. A, GHANI KHAN CHATU-
DHURI. As soon as the project report
reaches me, we will try to do the need-
ful in this regard.

s facita fag wfear: & ameg =&y
St ¥ @z qeat A g 5 oaw vt
t:ziga?m F o7 AT 4V SHET AT FAT
g 7

weaw  WgrRw:  4g ar fie s
Fsiy qar @)
M wgS W@ ¥t o TEET 8®F @Y

vy, ot stiwe il aw wwdr £

Review of Working of M.R.T.P_ Com-
mission

1.

*105 SHRI P. K. KODIYAN:
SHRI MANORANJAN:
BHAKTA:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be ples sed
to state:

.(a) whether Government have re-
viewed the working of the Monopoly
and Restrictive Trade Practices Com-
mission;

(b) if so, the results thereof;

(c) whether Government intend to
introduce any change in the working
of the Commission; and

(d) if so, the details thereof?

THRE MINISTER OF LAW, JUSTICE
AND CYOMPANY AFFAIRS (SHRI P.
SHIV SHANKER): (a) No. Sir.

(b) Irleg not grise,

MARCH 18, 1980
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(c) ang (3d). Having regard to the
fact that certain suggestions had been.
made by various quarters including the
M.R.T.P, Commission that several pro-
visions of the M.R.T.P, Act need modi-
fication; ang that various difficulties
were encountered in the implementa-
tion of the Act, like the gbscurities and
the lacunae resulting in the ohijectives.
underlying the anactment not having
been effectively achieved, the Govern-
ment are considering the various
changes to be made in the working of
the Commission. The Governmenti are
also keeping in view the report of the
Expert Committee appointed in June,

1977

SHR] P. K. KODIYAN: In the reply
it has been stated that “various difficul-
ties have been encountered in the im-
plementation of the Act, like obscuri-
ties and lacunae resulting in the ctjec-
tives underlying the enactment not
having been ecffective achieved”.
What is this., It is a jugglery
of words. It is 5 grossmis-state-
ment of facts. Everybody knows
the reality. MRTP Act came
into force in 1970 and the commission
started funct:oning since then. Then
There has been phenominal growth
the big monopoly houses. 1 have the
fizure here of twenty Houses which
come under the M.R.T.P.A,, their assets
have increased from Rs 3701.98 crores
in 1972 to Rs 5401.70 crores in 1977.
Out of these 20, “*he top two Tatas and
Birlas also hav2 registered unprece-
dented high rate of growth. My sub-
mission is that the functioning of the
Commission has been totally ineffective.
.......... (Interruptions). There has
heen 5 failure on the part of the Gov-
ernment to appoint the Chairman of
the Commission,

MR. SPEAKER: What is the ques-
tion?

SHRI P. K. KODIYAN: I want to
ask, in view of all these farcts whether
Government will show the necessdary
political will to actually curb the growtih
of monopoly houses? If so, how long
will we have to wait for the Gvern-
ment to consider these proposed amend-
ments to bring forward necessary
amending legislation?
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MR, SPEAKER: It is z question of
will,

SHRI P, SHIV SHANKER: | may sub.
mit that the answer neither suffers
from jugglery of words nor mis-state-
ment as it has been sought to be mad.e
out by the learned Member. The posi-
tion as obtains is that the ineffecti.ve
functioning which my friend is conceiv.
ing was because of the policy of the pre.
wvious Government to which they were a
party. It is not on our part.... (Inter-
Tuptions) .... Yes, you were a party.

(Interruptions)
MR. SPEAKER: Order, order.

SHRI P. SHIV SHANKER: On cur
bart we did quite a lot prior to 1977
and even now too te achive the oujec-
tives contained in Part IV of the Con-
stitution, particularly Article 39(c) of
the Constitution to which we are
strongly wedded.

MR. SPEAKER: It was such a long
question that there is no option now
for the second supplementary. (In-
terruptions). We have got a second
Member., (Interruptions). I cannot
allow second supplementary on that.
You have already taken a long time.
(Interruptions). Please sit down. (In-
terrupptions)...... All right, I am
allowing supplementary question on
one condition that you put a pointed
question and you do not make it an
elaborate one as you did hefore.

PROF. MADHU DANDAVATE: Pro-
vided there is a pointed answer.

MR. SPEAKER: That is what it
come. Every action has, of course,
its reaction,

PROF. MADHU DANDAVATE:
Newton’s Third Law.

SHRI P. K. KODIYAN: The hon.
Minister has said that the non-func-
tioning of the Commission was due to
the wrong policy pursued specially by
the Janata Government. I do not hold
any brief for the Janata Governmerft.
(Interruptions). T am refuting this
statement.

PHALGUNA 28, 1901 (SAKA)
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MR. SPEAKER: There is no questiion
of refuting. 1 want a specific question.
I am going to disallow if you persist
like that.

SHRI P. K. KODIYAN: I want to
know about the suggestions made by
the Expert Committee which was ap-
pointed by the previous Government,
I understand the Committee submitt-
ed its report. What are ilhe sugges-
tions | recommendations made by this
Commattee and what are the other
suggestions and proposals the Govern-
ment are considering and when will
he come forward with the proposals
for amending this Act?

SHRI P. SHIV SHANKER: I have
already submitted that the Monopolies
Commission as also the Expert Com-
mittee have made certain suggestions,
1 would invite the attention of my
hon. f{riend to Chapter 23 of the Ex-
pert Committee’s repert, which hgas
been laid on the Table of the House.
Various amendments have neen
suggested which are under considera-
tion and I can take the House into
confidence that at the earliest oppor-
tunity, we will come forward with
the amendments,

SHRI MANORANJAN BHAKTA:
Since it is a very serious issue and
the entire House ig concerned about
it, I would like to know whether the
Government would like to consider
appointing a committee to go into the
details and also consider the report of
the Expert Commitiee for taking a
final decision in the matter,

SHRI P. SHIV SHANKAR: So far as
constituting a fresh commiltee is con-
cerned, it would be an exercise jn
futility because the Expert Committee’s
report is there and certain suggestions
from the Commission are algo there.
I think we will rather proceed on this
basis, instead of having an exercise of
constituting another committee,

SHRI SANJAY GANDHI: Would the
hon. Minister confirm whether it is
a fact that under the CPM rule, the
Birlas, which were the secend largegt
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house in India have now moved to
the position of the largest house in
India? (Interruptions).

SHRI P. SHIV SHANKER: Though
much to the unhappiness of the mem-
bers on the other side, I have to
necessarily agree with the guestion.
(Interruptions).

SHRI SOMNATH CHATTERJEE:
After all, yocu are the Law Minister
of Indiag and you have to take a res-
posible attitude. (Intcrruptions).
Don’t go on like this.

SHRI BHAGWAT JHA AZAD: In
view of the fact that international
multinationals are now ready with
their fangs, in conspiracy with the
many monopoly houses in this coun-
try to bite the Indian ecenomy, the
socialist part specially, may 1 know
with reference to part (c) of the ques-
tion whether Government have got pro-
posals to amend the Act suitably and
to find out this conspiracy and thwarl
it?

SHRI P. SHIV SHANKER: So far as
the MRTP Act is concerned, certain
proposals have been made vy the Ex-
pert Committee fcr amending the Act
to arrest the growth of multinationals
in this country and we will certainly
take steps in this regard.

SHRI JYOTIRMOY BOSU- Prior
to 20th March, 1977, an occasion arose
—1is it not a fact, Mr. Minister, show
your knowledge here—that the Chair-
man of the MRTP Commission had
openly said in the press that this Com-
mission has become a sort of postmas-
ter and they have no say in the
final decision and Govermment have
been overruling their decisions quite a
number of times? If so, what steps
do you propose to take in this regard?
Secondly, 1is it not a fact that the
Commission had produced three
volumes of report in which it had
clearly mentioned all the multinational
companies, ’mainly those which are
vroducing upto 900 per cent above their
licensed registered installed capacity
and the Law Minister had promised
legal actlon against those companies
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mbefore 1977, but no action was taken

because they have subscribed to your
funds heavily? 1Is it a fact or not?

SHRI P. SHIV SHANKER: The ques-
tion vaguely refers to the statement
of the Chairman of the MRTP Com-
mission prior to 30th March, 1977.

SHRI JYOTIRMOY BOSU. 1 said,

20th March, 1977.

SHRI P. SHIV SHANKER: All right.
Unless specifically the statement is
brought te my notice, I would not
like to go into its answer.

SHIRI JYOTIRMOY BOSU: The
Commission’s report mentioned com-
panies which had produced to the ex-
tent of 900 per cent above the licensed
installed capacity, against which the
Law Minister had assured that legal
aclion would be taken.

SHRI P. SIIIV SHANKER: I have
answered the queslion of my f{riena,
Mr. Bhagwat Jha Azad, when he
suggested about the growth of the
multi-naticnals in this country and
I stand by that answer.

PROF. MADHU DANDAVATE: In
the Fifth Lok Sabha when 1 moved
a privilege motion against the then
Minister for Law and Company Affairs
that Section 62 of the MRTP Act re-
quires that in every case that is referr-
ed to the MRTP Commissien and when
they have made the recommendatiom,
the report must be placed before both
the IIouses of Parliament and the
Government had failed, he tendered
unqualified apology for the failure
with the assurance that in future, all
these reports would be placed before
both the Houses of Parliament. In the
light of this assurance given in the
Fifth Lok Sabha I want to know from
the hon. Minister how many cases were
referred to the MRTP Commission on
which they have completed their re-
commendations, submitted ihe ad-
ministrative and individual reports to
the Government and the Government
has still to place these renorts before
both the Houses of Parliament?
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SHRI P. SHIV SHANKER: It is not
at the moment possible for me to
say anysthing about the assurance and
what my friend had raised in the Fifth
IL.ok Sabha. But if he looks te Item
No. 4 of today’s business he will find
that we are placing the reporis upto
the end of 31st December 1978. About
the question of details with reference
to the various cases whether they have
been laid on the Table cf the House or
not is is @ matter which requires a
separate question.

PROF. MADHU DANDAVATE: It is
a serious matter. He will again attract
another privilege motion. He has only
replied that upto a particular date
in 1978 the reports have already becn
submiited.

SHRI P. SHIV SHANKER: I have
already informed the House that if he
wants the details of the cases, that
is a matter which does not arise out
of this question as a supplementary.
He will have to put a separate question
for that.

PROF. MADHU DANDAVATE: The
question is regarding the functioning
of the MRTP Commission. It functions
on the basis of the MRTP Act. Section
62 is a section of that Act. On the
basis of that Act they have to func-
tion and, therefore, since it is con-
cerned with the working and the
review of the functioning, my ques-
tion is perfectly in order. That is
why, you in your wisdom permitted
me to put a supplementary. Therefore,
I want to have a categorical answer
whether there are some reports which

MR. SPEAKER: He has not refused
to answer that question. He wants
separate notice for that.

SHRI JYOTIRMOY BOSU: Will he
accept a short notice question for
that?

SHRI P. SHIV SHANKER: The hon.
Member, Mr. Dandavate, would
appreciate that within about two
months time of our taking over we
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have immediately come forth sub-
mitting the report upto the end of 1978.
And about the rest of it, I can assure
my friend that at the earlist opportus,
nity, after the scrutiny of the report,
we will place it on the Table of the
House,
(Interruptions).

SHRI JYOTIRMOY BOSU: Wili the
hon. Minister accept a short notice
question on that?

MR. SPEAKER:
writing.

You ask him in

PROF. MADHU DANDAVATE: You
yourself has suggested that I put a
fresh question and then he will be
able lc reply.

MR. SPEAKER: No,
notice.

I said a fresh

FRUT-INA wtaifre dx ] ey
®=r faeret w7 Qe

*106. stRat woow WA FaT IWE st
fe§ awr wraew " a® Fa A wwr

3 fF :

(%) =7 ag a9 & fx fagre ¥
ITEAA-AAAT  wradrE dF A qrAr *Y
faeTdr # 3 FA3 =R AT, AT, AT
wateag R faq e ) frdaor aqranr
% frararT o gt 2 ; WK

(=) =fzx g, v sas faafaaa el
A F ;T FTCT

THE MINISTER OF ENERGY AND
IRBIGATION AND COAL (SHRI
A. B. A GHANI KHAN CHAUDHU-
RY): (a) and (b). Following heavy
rainfall in September 1976, a scheme
for Begu-Sarai-Barauni Industrial Area
at a cost of Rs. 2.5 crores was re-
commended in 1977 by a committee set
up by Bihar Government to study
this problem.

Before the site for the Begu-Sarai-
Barauni area was fixed in Bihar, the
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State Government assured the Central
‘Government that the industrial com-
plex to be developed in this area would
b€ given flood pretection. The State
Government now want the expenditure
to be shared equsally by Fertiliser Cor-
poration of India, Indian Oil Corpora-
tion and Bihar Government. The Cen-
tral Government, however, has offered
to pay Rs. 40 lakhs towards the cost
of this scheme as a gesture of co-
operation. The matter is now pending
with the Bihar Government. The Bihar
Government will be the implementa-
tion authority for this scheme.

stRAdY  weor mnd e WERd,
ﬁwmu’%mmmgﬂi%mw
fraifca wafa § w==T T@ 9T *Y W
@t Faifagd @ &1 fadw ]| ?

SHRI A. B. A, GHANI KHAN
CHAUDHURY: The Central Govern-
ment has nothing to do in\that area.

st gt ®TEYY  : W=W WENEE,
& dar wdea ¥ sraAr WEdy g5 fF et
WA I Sy are  fadaor mwmawr #Y
mRY 2 a0 & fafrag gafs § o= ==

Frorar &1 Fq GeaT wme, ?

SHRI A. B. A. GHANI KHAN
CHAUDHURY: We can consider this.
As I have said, the then State Govern-
ment assured the Central Government
that they will take all the steps teo
protect the area from flood and ero-
sion. It is because of that assurance
that the Central Government agreed
to have some of those establishments
like the Fertilizer Corporation and 10C
complex to be established there.

ARt weon Wl oEqE AT
qTETA: ey qd I 9N # &
¥ T Fwr § st afx Jwy & A A ¥ A
g IO< Sa gy W \ T HeY

SHRI A. B. A. GHANI KHAN
CHAUDHURY: This is a State Gov-
ernment project and the Central Gov-
ernment has nothing to :lo with it.
‘What the Central Government has
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done at the present moment is, as a
gesture, we have agreed to give Rs, 40
lahks. We are always prepared to
discuss the problem with them.

SHRI BHAGWAT JHA AZAD: Let
the proceedings not be vitiated by this
answer. So long as Bihar is under the
charge of the Central Governmet, let
him not say that “it is not under me”.
It is not fair. He can say that he
does not have the information and
wants nctice. He can ask for facts,
but he cannot say “it is not under me".

SHRI A. B A. GHANI KHAN
CHAUDHRY: What I have said is
from the record.

SHRI BHAGWAT JHA AZAD: 1 can
give facts and figures, but I cannot
give brain to the Minister.

SHRI A. B. A. GHANI KHAN
CHAUDHURY: From the record the
position is that the Central Govern-
ment has nothing to do with it.

st wewr  wIEY : geus  "EEY,
Ja A N9 § A WeAT WERA A qEr GEWT
2193 ¥ 9w & s wyr "6 "y fex
& T FY T ¥ FT AL qWA F1 AT AG?

SHRI A. B. A. GHANI KHAN
CHAUDHURI: As I have already said,
we have made a3 gesture of Rs. 40
lakhs. If they want to discuss with us,
we will be ready to discuss it with
them.

ofteely weonr wvlY: AT @

MR. SPEAKER: Is it
tion?

sitwell geor wTfY: 0 RO wEAT &
iﬁuwmwtaﬁm & faer §

re-examina-
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SHRI BHAGWAT JHA AZAD: If
the Minister does not have the infor-
mation and is not prepared, let it be
postponed.

SHRI A. B. A. GHANI KHAN
CHAUDHURI: 1 have answered it to
the best of my knowledge.

MR. SPEAKER: Have you anything
more to add?

SHRI A. B. A. GHANI KHAN
CHAUDHURI: This is the proper
answer. As I have said, an assurance
was given by the then State Govern-
ment that they will protect the area.
The total cost of the scheme is Rs. 2.50
crores. The Bihar Government 1S
urging that we should give them two-
thirds of the cost. I repeat what 1
said there was no such understanding
between the then Bihar Government
and ourselves. All the same, as a
gesture the Petroleum Ministry have
given Rs. 40 lakhs. That is all.

g WEEY -

sioelt weonm Wit : WEAEW WERT, Wl
S FT g8 Ia 7Er faar ¥ (eawarw)

=T TRTEATT WATET )

= THIEATT AT & gg  wgar
arga’ § % & arg Arg w7 S &
Fraiffaa & ¥ swg e dAfww S
wdEg wd & & AqEUmEAEY ST QR wT
quetfie &d@ g7 @t &g w1 fawr
AT g WX 1975-76 F I wWranTE &=
WY AEIA ATT AFATT FUT AT | ¥ AT & =T
d @i g M FE goEndy gw fawred &y
dﬁuﬁu%ﬁﬁmﬁgmﬁﬁ ag ¥
Ig dm A AT A AT R

SHRI A. B. A. GHANI KHAN
CHAUDHURI: Myd. Speaker, Sir, 1
Thave already answered that.

SHRI RAMAVATAR SHASTRI:
Have you any temporary measures to
protect that area from floods?

SHRI A. B. A. GHANI KHAN
CHAUDHURI: There cannot be a tem-
porary measure or a permanent
measure. I have said that a scheme
is ready costing Rs. 2.5 crores.
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MR. SPEAKER: He is putting yp a

scheme. It is a scheme costing Rs. 2.5
crores,

MR. SPEAKER: It will be imple-
mented. Next question.

Criteria for bookings followed by
Commercial Broadcasting Service
of ALR.

*110. SHR] T, S, NEGI: Will the
Minister of INFORMATION AND
BROADCASTING bpe pleased to lay a
statement showing.

(a) what are the criteria followed
by Commercial Broadcasting Service
of Al} India Radiop to give bookings
and timings for a particular agency;

(b) how many agencies requested
for ‘Super (A) time guring last four
months over Commercial Broadcast-
ing Service, All India Radio, Delhi
locally;

(c) the names of the agencies which
were allotted Super (A) bookings and
the number of Spots allotted to them
locally by the Station Director, Com-
mercia] Broadcasting Service, Delhi;

(d) is it a fact that some agencies
in Delhi have got their registration
on the same address with different
names and therefore manage to get
more bookings; and

(e) is it also a fact that this has
been done with the connivance of the
concerned authorities and what gteps
Government propose to gtop such
type of things?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHRI VASANT SATHE): (a) Spots
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are booked on first come first serve
basis. However, exceplions can be made
for spotg of public interest such as thf)se
relating to Family Welfare, eradicaticn
of Malaria, Spots from the State Gov-
ernments etc.

(b) 52 (Fifty two) agencies requesteg
for the Super ‘A’ time during the
months of November, December, 1979
and January, February, 1980.

(c) The information is given in state-
ment-I, laid on the Table of the
House. [Placed in Labrary. Sc¢e No. LT-
56680] Ve

(d) Yes Sir. On checking it has
been found that there are four agencies
out of which each pair has common
address but their proprietors are difle-
rent (list of such agencies is enclosed
in statement-II laid on the Tuble of the
House. |Placed in Library. Sce No.
LT-566/80]. Iowever, the bookings
are given strictly in accordance with
the norms laid down,

(e) No, Sir.

SHRy T, S. NEGI: The reply to (a)
is wrong. The policy is correct thai
time is allotted on the Dbasis of first
come first served, but thig was not done
by the Station Director, Delhi. Facts
may be verified. 1 have received many
complaints in this connection and
particularly about this officer,

Hon, Minister, you must know that
the present S*at.on Director, Commer-
cial Service, Al India Radio, Delhi,
has allotted super (A) time to some of
his favourite agenciez and also given
registration to some parties without
verifying the facts and in return
obtained cash ond advertisementy fcr
political partiecs in the mname of
Rajinder Nagar Cultural Society,

Is it not a fact that the agencies men-
tioneg in reply to (d) are working in
the same room but with different
names? I would like to know whether,
before giving registration, the facis
were thoroughly checked up by these
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authorities, and whether there are any
instructions from the Ministry that
office  accommodation and the staff
employed and the bank account as
claimed by the agencies must pe veri-
fied by the concerned guthority person-
ally. I would like to know whether
the facts were verified in those cases
mentioned in the reply.

SHRI VASANT SATHE: Unfortunate.
ly, my hon, and learneqd friend has re-
peated a question which was probakly
givn to him. Al that I have answered
already, If there zre any specific cases,
instead of generalising, if he writes to
me, I will find out and let him know.

Rural Ejlectrification

*111. PROF, K K. TEWARY: WwWill
the Minister of ENERGY AND IRRI-
GATION AND COAL be pieased to
lay a statement showing:

(a) the names of States in which
cent per cent rural electrification has
been achieved;

(b) the names of the villages in the
State of Gujarat which are going to
be electrified during the Sixth Five
Year Plan;

(c) whether the State Government
of Gujarat hag requested the Union
Government for ailocation of sufficient
funds for this purpose; and

(d) if so, the details in thig regard?

THE MINISTER OF ENERGY
AND IRRIGATION AND COAL
(SHRI A B. A, GHANI KHAN
CHAUDHURY): (a) to (d). A state-
ment is laid on the Tabkle of the
jHouse.

Statement

NAMES OF STATES ACHIEVED
CENT PER CENT RURAL ELECTRI-
FICATION

(a) Cent per cent rural clectrifica-
tion has been achieved in the States
of Haryana, Kerala and Punjab and
Union Territories of Chandigarh, Delhi
and Pondicherry,
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{b) The Draft Sixth Five Year Plan
envisages electrification of 7,250 wvil-
lages in Gujarat. It is not possibie
at this stage to indicate the names
of all the villageg that are likely to
be electrified during the Sixth Pan.

(¢) and (d). To achieve the above
target in rural electrification, the
Draft Sixth Pian for Gujarat provid-
ed for an outlay of Rs, 56.00 crores
comprising of Rs. 30.00 crores under
Normal Development Programme Rs
23.5 crores from R.E.C. finances and
Rs. 2.5 crores under Revised Minimum
Needs Programme. To quicken the
pace of rural electrification in Guja-
rat as well as i other States, certain
steps have been taken in the last
2 months. Detlailed discussions have
been held on pending and proposed
rural electrification schemes with
the individual State Eleetricity
Boards by the Rural  Electrification
Corporation and the Ministry of En-
ergy. At these meetings, the prog-
ress of individual States was review-
ed and the constraintg regarding fin-
ances and materials identified, Firm
programmes of action have been in-
dicated for each State for the werk-
ing season before the coming mon-
soon, as well as for the entire yeer
1980-81. The progress of weork in
this regard is being monitored
closely by the Rural  Electrification
Corporation and the Ministiry of En-

ergy.

SHRI MAGANBHAI BAROT: Un-
der the REC, a schems for the elec-
trification of 70 villages in Gujarat
wag sanctioned in 1978. The hon, De-
puty Minister or Energy came, and
#t was initiated, and two villages
were electrified, but during 1977—79
not one more village has been elec-
trified. May I know why it has not
been done?

'

SHRI A, B, A. GHANI KHAN
CHAUDHURI: The then. Member
ig talking of the Janata Party rule.
Unfortunately, durinz their rule
you wil} find everywhere a disap-
pointing picture With regard to
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the REC programme, the same thing
happened. We are trying to stream-
line the whole thing. 1 bave already
met most of the Chairmen of the
Electricity Boards. There seem ic be
certain constraint; for example scar-
city of insulators and aluminium, We
have already d=cided to impurt about
75,000 tonnes of this material.

We have also requested the manu-
facturing units of Insulators to ex-
pand and step up their production. I
think, with all these measures, the
Rural Electrification Programme will
progress at a good pace.

. @wstw.§ e aiE e or
qisAT & wiady &€ arEr ¥ fawst e
¥y & v g owfww asoEe gTw oS
TEARY AT &Y oy 2 ar gewy g &)
ST & 1| TEE A W owigET €37 @A g

WEs WERQ ¢ MY FHA  AG

SHRI KAMAL NATH: Is it true
that the previous Government dad
not pay attention to the electrification
of Gujarat because of their own in-
fighting?

SHRI A, B. A. GHANI KHAN
CHOUDHARI: It may be some thing
like that.

SHRI BAPUSAHEB PARULEKAR:
In reply to part (a) of the question,
the hon. Min:ster has mentioned cer-
tain States, where cent per cent rural
electrification has been achicved. I
would like to kmiow from the Minis«
ter:

(a) whether it is fact that even
if one house in a village is electri-
fled, for the purpose of gstatistics, it
ig taken that the entire village is
electrified;

(b) whether the reply given to
part (a) is based on such collection
of statistics;

(c) whether the hon,  Minister

did mot feel that this is giving
wrong information to the  House;
and
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(d) whether the Government pro-
poses to change this system of
collecting data and if not, why?

Instead of making, aspeech Ihave
only divided my question into four
parts.

SHRI A. B. A, GHANI KHAN
CHAUDHURI: We have a standard
and by that standard, we see whether
a particular village is electrified.
After all, the Rural Electrification Cor-
portion is not a charitable institu-
tion, They also look into the de-
mands, underground water resources.
All these factors are taken mto con-
sideration. I d¢ not have any infor-
mation at my disposa. to inform the
hon. Member that the Rural Electrifi-
cation people have given wrong infor-
mation,

st graar mifeer o Tsroa § arfearfaa)
£ W § sAfefrdwa gut & afsy ow
srgi mfsafaal sl gfo=i & afeasd
Fgt ®% arel  fasrer Y g adr € s
Sg dt T IE ¥ Wy g@fefedww
g2 wgr wsfgarfasi @ik gefeet #r
afegt st TR w T & S afesdi Wy
e &7 FY FE 1A AMYF TS & wrC A
g @ 4 gw A fawwr z &7 SneEl ?

SHRI A. B. A. GpANI KHAN
CHAUDHURI: We will give the
top most priority to Harijan bastis
and tribal areas,

SHRI K, A, RAJAN: Does cent
per cent electrification of a wvillage
mean drawing a line or giving lights
to all the consumers of that village?

SHRI A, B. A. GHANI KHAN
CHAUDHURI: As Ihavesaid alrea-
dy, I do not have such information.
I will pass on this information, But
there is another issue to be looked
into. 1t is, if 2 particular village is
€lectrified, assuming that the conten-
tion of the hon. Member is. ..

MR, SPEAKER: That is too far
fetched now.

Question No, 112.
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ot wnwr et v fewaw  fagr o

*112. st TR ww ot oW oqen
WiT saTew Walt 4y a9 Ay gurwen o

(%) w1 o wwreT 9@l WIT afasmey
% fommos fed o & Aifs ® fasg ¥
TR gl &Y famma 2 @@ & e
FIOT TEHAT AFAT g, WL

(m) afz gi, aY v@ faafs =1 garR
# fag v g f& 3 o W g7

THE MINISTER OF INFORMA-
TION AND RROADCASTING AND
SUPPLY AND REHABILITATION
(SHRI VASANT SATHE): (a) and
(b). No, Sir. No advertisementis are
given against policy. However with
a view to remove the imbalance Gov-
ernment is considering the review of
the advertisement policy so that small
and medium newspapers get more en-
couragement.

-

st N W OE weEE ST, § FgAr
Sgar § f& well St § wEgeEd 7 #@rR
e &, T WA waArtAar § faww ?}|]W
§ 1 AT T wEQAT %7 gX w=¥ &F fa¥
qg A QA WM HEW IS E g ¢ A4T SR
FATT QAT F1 SeArET N OF oY g9
qra ®||T wE 3w g &7 afz gt &
9 9¢ WwW T 7
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SHRI CHARANJI LAL SHARMA:
Will the hon. Minister be pleased %o
state the criteria for giving adver-
tisements to the small newspapers
and magazines?

SHRI VASANT SATHE: There
are no specific criteria 1aid down_, But
the general advertisement policy is
based on the circulation of the news-
papers gnd magazines and, on that
basis, there are certain criteria and
advertisements are given accordingly.
But I realise—I can take the House
into confidence—that there is a cer-
tain imbalance. The bigger news pa-
pers do take away a large chunk of
advertisements and smaller ones don’t.
That is why, as I said in the begin-
ning, I am having a fresh look at it,
Unless the whole thing is formulated,
I cannot come out with specific pro-
posals. But I will do it as early as I
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Deathg due tpo starvation in the
Refugees Camp, Raigarh (M.P.)

*104 SHRI SAMAR MUKHERJEE:
Will the Minister of SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether the attention of Gov-
ernment has been drawn to the death
of four persons in the Bengali Re-
fugees’ Camp near Dharmajaigarh in
Raigarh District of Madhya Pradesh
due to starvation;

(b) it go, what steps have been
taken by Government to give food~
graing and doles to the suffering re-
fugees; and

(¢) the details thereof?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHRI VASANT SATHE): (a) No
“camp” of migrants from former East
Pakistan is presently located at or
near Dharamjaigarh, Some fami-
lies of erstwhile migrants have,
however, been settled on agriculture
in villages in and around Dharamjai-
garh. :

The Government of Madhya
Pradesh have reported that there:
have been no deaths due to starvation.

(b) and (e). Do not arise.
However, relief work have been taken:
up in the drought-affected areas.
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More Facilities to Smal] and Medium
Newspaperg

*107. KUMARI KAMLA KUMARI:
Will the Minister of INFORMATION

AND BROADCASTING be pleased
to state:
(a) whether Government propose

to give some more facilities to the
small and medium mnewspapers of
India and the journalists working for
them and also jfor othey journalists;
and

(b) if so, the details thereof and
the facilities being given to them at
present?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHRI VASANT SATHE): (a) and
(b). The question of extending more
facilities to smail and medium news-
papers and their correspondents is
constantly engaging the attention of
the Government. The facilities ‘con-
cessions and weightage which are
presently given to smail and medium
newspapers inciude release of Go-
vernment advertisements, suppy of
publicity material, feature articles,
photographs, ebonoid blocks, release
of mewsprint quota and accredita-
tion on liberalised basis etc,

Opening of New AIR Stations in
Orisea

#108. SHRI K. PRADHANI: Will
‘the Minister of INFORMATICN AND
BROADCASTING be pleased to
state:

(a) whether there is any proposal
under the consideration of Govern-
ment regarding opening of new All
India Radio Broadcasting stations in
the State of Orissa in the near future;
and

(b) it so, the time by which the new
stations are likely to be opened and
their Joeations?
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THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHRI VASANT SATHE): (a) and
(b). Day time primary grade service
is at present avaliable to 81 per cent
of the population in Orissa from
Cuttack, Jeypore and Sambaipur
stations.  Setting up of a low power
local radio station at Keonjhar has
been tentatively included in the
Sixth Pilan.

Losg suffered by Coal India Limited

*109 SHRI BALASAHEB VIKHE
PATIL:

SHRI M, RAM GOPAL

REDDY:

Wiil the Minister of ENERGY AND
IRRIGATION AND COAL be ‘pleased
to state:

(a) is it a fact that Coal India Limit-

ed is running into heavy losseg every
year; and

(b) if so, what have been cumu-
lative losses each financial yvear dur-
ing the last four years t.e. 1976-77,
1977-78, 1978-79 and 1979-30?

THE MINISTER OF ENERGY
AND IRRIGATION AND COAL
(SHRI A. B. A. GHANI KHAN
CHAUDHURY): (a) The Coal India
Limited suffered losses due to un-
remunerative prices coupied with
increase in cost of inputs, wage bill
and loss of production due to shor-
tage of power supply, diesel, explo-
sives and unprecedented rains and
floods, absenteeism and law and
order problems,
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(b) According - to the provisional
unaudited accounts, the losses dur-

ing the last four years are estimated
ag follows:—

{(Rupees in crores)

Lossin the year Comulative loss

Year

-8
1976-77 . . . . . . 8o o7 245
1977-78 . . . . . . 110-85 356-66
1978-79 . . . . . . . 22011 57677
1979-80 13500 (estimated) q11-77
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Suggestions from Constitutional
Experts regarding chamges in the
Representation of People Act

*114. SHRI N. E. HORO: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pieased to
state:

(a) whether some eminent consti-
tutional experts have advocated a
change in the Representation of Peo-
ple Act requiring political parties to
keep audited accountg for recognition
by the Election Commission;

(b) if so, the reaction of Govern-
ment thereto and the reasons there-
for?
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THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHR] P. SHIV SHANKER): (a)
A news item published in the Hin-
dustan Times dated the 25th Febru-
ary, 1880 has been brought to the
notice of the Government wherein
it has been stated that Shri N. A.
Palkiwala has advocated, inter alia
a change in the Representation of
the People Act requiring political
parties to keep audited accounts for
recognition by the Election Commis-
sion.

(b) No decision has yet been
taken,

Irrigation Potential in Gujarat

*115. SHRI D. P. JADZJA: Will
the Minister of ENERGY AND IRRI-
GATION AND COAL be pleased to
state:

(a) whether there i3 any plan to
increase the irrigation potentia} in
Gujarat State, particularly in Sau-
rashtra region;
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(b) if so, the detmils of the plan
implemented in that region upto
December, 1979; and

(c) the details of work in hand?

THE MINISTER OF ENERGY
AND IRRIGATION AND COAL
(SHRI A  B. A. GHANI KHAN
CHAUDHURY): (a) Gujarat has
given high priority to irrigation deve-
iopment. During the Plan period,
the irrigation potential in the State
has increased from 33,000 hectares
in 1950-51 to 9,57,000 hectares by end
of the Fifth Plan (1977-78). Out of
this 107,940 hectares are in Saurash-
tra region, The State Government
proposes to take up Narmada Multi-
purpose Project in a big way which
would benefit 14.5 lakh hectares of
which 4.44 ‘akh hectares will lie in
Saurashtra region.

(b) and (¢). A statement giving
details of the projects implemented
and on hand in Saurashtra region is
enclosed,

Statement

Details of major and medium irrigation schemes—completed and on-going n
Saurashtra region of Gujarat State

—

S. No. Name of the Scheme Districts to be Ultimate
benefited Irrigation
Potential
(*0o00 ha.)
(0 (2) (3) €Y
4 COMPLETED SCHEMES
I. MAJOR SCHEMES
1. Shetrunji (Palitana) . . Bhavanagar 34-83
II. MEDIUM SCHEMES
1. Machundri . Junagadh 0-45
2. Rawal Junagadh 045
3. Ozat Junagadh 2 39
—~. Kalindri .

Junagadh 1 68
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33
(1) (2) (3) (4)
5. Madhuwanti Junagadh 2-19
6. Sorathi . . Junagadh 1 86
7. Jhanjeshwari Junagadh I-65
8 Hiran Junagadh 2-6g
9. Muaijiasar . Amreli 1 34
10. Sakroli Amreli-Rajkot 122
11. Dhatarwadi . . Amreli 2 48
12. Shetrunji (Khodar) Amreli v-70
13. Goudl . Rajkot 0 93
14. Ajl Rajkot 1 83
15. Machhu-T1 . Rajkot 7 70
16. Raising of Moj Dam Rajkot o 67
17. Kaad . . . Rajkot (and
Panchmahals) 4 54
18. Machhu-I . . . Rajkot 6 76
19. Demi Rajkot 2.19
20. Moj Rajkot 4 82
21 Bhadar Rajkot 17 15
22. Sasoi Jamnagat 3 06
23. Ghee . . . Jamnagar 083
24, Fulzar.l Jamnagar 1-22
25. Sapada . . . Jamnagar o o1
26, Vartu Jamnagar 2 23
2%. Fulza Jamnagar 122
28, Puna . Jamnagar 1-01
29. Malam Bhavnagar 2 34
3o. Coma . . Bhavnagar 2-5%
g1. Ghelo . . Bhavnagar 314
32. Rojki Bhavnagar 1-54
33. Rangoda Bhavnagar 3-50
34. Surajwada . . Bhavnagar 104
35. Bhimdad . Bhavnagar 115
36. Dhari Sundarnagar .30
37. Bhogavo-I . Surendranagar 1-67

——

2798 LS—2
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(1 (2) 3) @
38. Bhogavo-II . . . . . . . . Surendranagar 047
39. Limbdi (Bhogavo) . . . . . . Surendranacgar 3-20
40. Brahmani . . . . . . . Surendranaga- 385

ToraL : . 107-94

B. CONTINUING SCHEMES

1. Major Schemes —NII.—
II. Medium Scheme

1. Singoda . . . . . . . . Junagadh 3 73
2. Ambajal . . . . . . . . Junagadh 1-64
3. Raval . . . . . . . . Junagadh 5 23
4. Machhundri=11 | . . . . . - Junagadh 418
5. Sani . . . . . . . . Junagadh 1 38
6. Amipur . . . . . . . . Junagadh 3 86
7. Hiran (S) ., . . . . . . . Janagadh 7 15
8. Phophal . . . . . . . . Rajkot 418
9. Chapparwadi J. . . . . . . . Rajkot 2 04
10, Chapparwadi L. . . . . . - Rajkot 0-83
11. Vonu-II | . . . . . . . Rajkot 374
12. Weir on Bhadar . . . . . . Rajkot 6 50
13, Godadhari . . . . . . . Rajkot 265
14. Jivapur . . . . . . . . Jamnagar 217
15. Bagad . . . . . . . . Bhavnagar 1-52
16, Kalubhar . . . . . . . - Bhavnagar 2 38
17. Rajwala . . . . . . . + Bhavnagar 328
18. Sukhabhada . . . . . . . Surendranagar 426

ToraL : . . . . . 61-62
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Reorganisation of News Agencics

*117, SHRI RAMKRISHNA SADA-
SHIV MORE: Wiil the Minister of
INFORMATION AND BROADCAST-
ING be pleased to state: °

(a) whether Government of India
intend to re-organise all News Agen-
cies; and

(b) if s0, what will be the status
given to the regional language news
agencies?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHRI VASANT SATHE): (a). There
is no such proposal under the consi-
deration of the Government.

(b) does not arise,

Integrated National Film Policy

*118. SHRI G. Y. KRISHNAIN:
Will the Minister of INFORMATION
AND BROADCASTING be pleased
to state:

(a) whether Government pr¢pose
to appoint a Working group to go into
the question of evolving an integrated
national film policy; and

(b) if so, the details in this regard?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABRBILITATION
(SHRI VASANT SATHE): (a) & (b).
A Working Group has been appointed
by Government vide its resciution
dated 8th May, 1979 to study the pre-
sent state of the film industry in
areas such as production, distribu-
tion, exhibition and taxation and to
suggest a Natlional fllm policy which
would help the growth of Indian
cinema, The Wcocrking Group is head-
ed by Dr. K S. Karanth, and has 19
other members (a: per list attached).
The terms of reference are also attach-

ed.

TERMS OF REFERENCE OF THE
WORKING GROUP

(a) To enquire into and examine
the present state of cinema as an
art form and as an instrument »f
social change, with reference to its
role as g medium of informaticn,
education and entertainment and
to suggest measures for its further
promotion and development,

(b) To cnquire into ali aspects
of film making, including techno-
logy, raw malerial, equipment and
processing and the whole range of
related cconomic  activities ie.,
production, distribution, exhibition
and financing and to suggest mea-
sures for improvement.
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(¢c) To examine the impact of
Government policy and procedures
both Central and State—on the film
industry with regard to censorship,
entertainment tax, excise duties,
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local taxes, import levies,
and export of films and to suggest
modifications consistent with over-

all objectives of the

import

Government
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to promote the growth of healthy
Indian cinewma,

(d) To suggest measures of State
support, where called for to im-
prove Indian cinema in all 1its
forms—feature films, documentary
films, news films and TV films.

COMPOSITION OF THE WORKING

Coopted Member

Eminent Kannada Writer.

Film Producer and Exhibitor.
Film Director.

and

Fiim Producer, Financer

Distributor.
Acting Editor, Filmfare,
Principal of the Centre for Educa-
tional Technology NCERT and
Film Specialist,
Film Director.
Film Producer and Director.
Film Dircctor.
Film Director.
Film Director.

Chairman of Film Finance

Corporation.

Principal of the Institute of Film

Technology, Madras, nomig-
nated by Government of Tamil
Nadu.

Nominated by
West

Film Director.
the Goverdment of
Bengal.

Secretarty to the Government of
Punjab. Nominated by the
Government of Punjab.

Director (Films), Government of

Maharashtra. Nominated
by the Goverment of Maha-
rashtra.

Film Exhibitor and Producer.
Film Exhibitor.
Film Producer.

GROUP

1. Dr. K. S, Karanth . Chairman

2. Shri M. Bhaktavatsala Member

3. Shri Shyam Benrgal Member

4. Shri T. C. Barjatya Member

5. Shri Bikram Singh Member

6. Smt. Vijaya Mulay Member

7 Shri Basu Bhattacharya M-rmber

8. Shri Manoj Kumar Member

9. Shri Ramanand Sagar Memmber

10 Shri Adoor Gopalakirshnan . Member

11, Shri Tarun Majumdar Member

12, Dr. Jagdish Parikhh Member

13. Shri P. Neelakantan .) Member

14. Shri Mrinal Sen Member

15. Sardar Manohar Singh Gill Member

16. Shri Dilip Jdmdar Member

17. Shri D. Ramanujam . .

18, Shri S. S. Jain . . Coopted Member
19. Shri D. V. S, Raju . . . Coopted Member
20. Shvi § L. Kapur . Member-Secretary

Joint Secretary Ministry of In-
formatijon and Broadcasting.
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Rele of Government Media on
Untouchabiiity

*119. SHRI K. MALLANNA: Will
the Minister of INFORMATION AND

BROADCASTING be pleased to

state:

whether Gavernment have
made any study regarding the
role mayed by Government

mediag Viz. Radio, Television and
Field Publicity Units in creating a
powerful conscience against the prac-
tice of untouchability?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHRI VASANT SATHE):

While no specific studies pertai-
ning to untouchability have , been
undertaken in the recent past, Go-
vernment are convinced of the effi-
cacy of mass rmedia as an instrument
for creating a climate agaiwust the
rratice of untouchability and these
media have been making constant
endeavours in thig direction,

2. During the calendar vear 14679
All India Radip broadcast 2809 prog
rammes over ite net-work of Radio
Stations. Doordarshan has telecast
154 programmes over the television
net-work. The Directorate of Ad-
vertising and Visual Publicity orga-
nised two exhibitions entitied “Better
Life for Villagers” and “Our Villa-
ges” which included paneis on un-
touchability, This exhibition was
shown at 634 places all over India
attracting about 1.10
vigitors. Films Division have pre-
pared one documentary on this sub-
ject which is due to be released
shortly., Two other films are under
production, The issue has also been
<overed extensively in newsreels

crores  rurail

Provision of identity Cardg to Voters

*120. SHRIMATI PRAMILA PDAN-
DOVATE: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether Government have ac-
cepted the suggestion of the Election
Commission to provide every eligible
voter with an identity card with his
name, age, sex and address; and

(b) whether Government propose
to amend the Representation of the
People Act suitably to proviae each
voter with the name of the contest-
ing candidate in his constituency for
Assembly or Parliament electione
with the name of the party and sym-
hol?

THE MINISTER OF LAW, 7JUS-
TICE AND CCMPANY AFFAIRS
(SHRI P, SHIV SHANKER): (a)
The system of issuing photographed
identity cards 1o the voters has been
tried by the Election Comnmission, as
an experimental measure, in tne
genera: elections to the Sikkim Lceis-
lative Assemirly held in October,
1979. The extension of this system
to voters in other States and Union
territories 1s yet to be considererd in
the light of the experience gaincd in
the State of Sikkim.

(b) No, Sir,

Over-Flooding of Small Rivulet in
Chhota Udaipur area in Gujarat

121, SHRI AMARSINY V. RATI{A-
WA: Will the Minister of ENERGY
AND IRRIGATION AND COAL be
prleased to state,

(a) whether Government gre uware
‘hat Chhota Udaipur area in G4jarat
State is low lying area and ine sm.all
rivulets overflow during rainy season;
and

(b) whether there is any scheme to
widen it to save the sorrounding
area?
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QIE MINISTER OF ENERGY
AND IRRIGATION AND COAL
(SHRI A. 8. A, GHANI KHAN

CHAUDHURI): (a) Chhota-Udaipur
Taiuka in Vadodara District of Guja-
rat State is situated largely in hilly
and undulating areas, However,
small rivulets still overflow the banks
during the rainy season,

(b) There is no scheme to widen
the rivulets. However, some schemes
are in hand for local flood protection
works in the area.

Increase in Undefended Cases in
Courts

851. SHRI MANORANJAN BHAK-
TA: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pieased to slate:

(a) whether Govdrnment are aware
fhat throughout the country in the
aifferent Courts, there is sharp incre-
ase of undefended cases, particularly
of economically weaker section and
downtrodden people who are unable
to defend cases resulting in denial of
justice in some cases; and

(b) if so, what is
reaction in the matter?

Government’s

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS:
(SHRI P, SHIV SHANKER): (a) and
(b). Although no statistics are main-
tained by Government regarding the
number of indefended cases, Govern
ment are aware that *he poor are
often unable to defend their cases in
Courts Government
had accordingly set up a Committee
consisting of Justice P. N. Bhagwati
and Justice Krishna Iyer to examine
this matter and make its recommen-
dations. The report furnished by
this Committee is under the consi-
deration of Government.

adequately.
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Opening of New Radio Stations

852, PROF. NARAIN CHAND
PARASHAR: Wil: the Minister of
INFORMATION AND RBROADCAST-
ING be pleased to state:

(a) whether Government have deci-
ded to open new Radio Stations dur-
ing the current and next flnancial
year; and

(b) if so, the names of the places,
State-wise selected for the purposes?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHR1 VASANT SATHE): (a) and
(k). There is pprovision in the approv-
ed Sixth Plan (1978-83) for setting

up the following five mew radio sla-
tions:—

1. Tura in Meghalaya
2. Gangtok in Sikkim
3. Agra in Uttar Pradesh

4. Maduraij in Tamil Nadu
5. Jamshedpvur in Bihar.

Provision has also been made for
setting up of district level local radio
stations at five centres in the country
to meet the local and speacific require-
ments of developmental projects.
Tentatively it hag been decided to
locate these at:

1. Kota in Rajasthan;
2. Diphu in Assam;

3. Keonjhar in Orissa;
4

. Adalabad in Andhra
and

Pradesh:

5. Nagarcoil in Tamil Nadu.

The Suratgarh Station is proposed
to be commissioned during the next
financial year (1980-81).
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Roagal Valley Nrrigation Project

833. SHRI P. A, SANGMA: Will
the Minister of ENERGY AND IRRI-
GATION AND COAL be pleased ts
state:

(a) whether the Government of
Meghalaya have submitted a scheme
to the Government of India on
Rongai Valley Irrigation Preject;

(b) whether the said project is the
only Irrigation Project in the State of
Meghalaya;

(c) whether the Government of
India have approved the said project;

(d) if not, why; and

(e) whether Government of India
propose to approve the said project
within this financial year?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A. B, A . GHANI KHAN CHAU-
DHURY) (a) to (e). The Meghalaya
Government has submitted the
Rongai Vailey Medium Irrigation
Project. The Jentral Water Com-
mission have, ofier examining the
Project, requesiea the State (Govern-
ment to re-a2xamine the Project from
the point of view of providing flor.d
protection to the irrigation command
and drainage. They have also in-
dicated that tlic project estimate
shouid be preparved in the standard
form based on current mearket rates
and benefit-cost ratio worked cut in
consultation with the State Agricul-
ture Department, The revised pro-
ject report is awaited from the State
Government.

. Proposal to Limit Jurisdiction of
Supreme Court to Canstitutional
Tezne

854. SHRIMATI MOHSINA KID-
WAI: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pieased to state:

(a) whether he is in favour of limit.
iag the jurisdiction of Supreme Court

to constitutional issues only and- set
up courtg of appeal for routine matters
in the interests of quick disposal of
cases and also clear the backlog; and

(b) if so, whether there are pro-
posals to take some constructive and
practical steps in this regard?

THE MINISTER OF LAW, JUS:
TICE AND COMPANY AFFAIRS.
(SHRI P, SHIV sSHANKER): (a) and
(b). The suggestivn that the jurisdic-
tion of the Supreme Court should be
limited to constilutional issues only
would be kept irn mind when formu-
lating schemes for judicial reforms.

Strengthening Resources Base of State
Electricity Boards

855. SEHRI OSCAR FERNANDESE.
Wil the Minister of ENERGY AND
IRRIGATION AND COAUL be pleased
to state:

(a) whether there is any proposal
under the consideration of Govern-
ment to strengthen the resources base
of the State Electricity Boards; and

(b) if so, the steps Government pro-
pose to take in this regard?

THE MINISTER OF ENERGY AND
IRRIGATION AND COCAL (SHRI
A. B. A, GHANI KHAN CHAU-
DHURY): (a) and (b), At present
there is mno specific propecral  under
consideration in the Government of
India to strengthen the rcsources
base of Electricity Boards, How-
ever, some important steps have 1l-
ready been taken to strengthen the
resources bass of the State Electri-
city Boards and to improve their
financial position, The Electricity
(Supply) Act, 1948 was amended in
1978 with a view to enable the State
Electricity Boards to fusation on
sound commercial principies and
improve their financial viability.
The amendment would enable the
State Governments to provide funds
to the State Electricity Bosrds in the
form. of equity, if they so desived.
It also enableg the State Governments
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to specify a surp.us to be earned by
the respective Electricity Boards,
after meeting all their expenses,

Proposal to Liberalise Censoring of
Filmg

856. SHRI C. T. DHANDAPANI:
Wili the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state.

(a) whether there is any proposal
under consideration of Government as
hinted by him during his press state-
ments at Bombay to abolish or libera-
lise the censoring of films so far as
sex js concerned; and

(b) if so, the broad details thereof?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND

SUPPLY AND REHABILITATION
{(SHRI VASANT SATHE): (a) In
Bombay 1 did not speak about libera-
lising the censoring of film in rela-
tion to sex, On the contrary, I said
that vulgarisation of sex as well as
vioience in our iilm was to ke dep-
recated and such scenes need to be
curbed so that #lm had a healthy
impact on the youth a~d the society
ag a whole.
(b) Does nos arise,

Availability of Power in Delhi from
Thermal Plantg and Bhakra Grid

857. SHRI DHARAM L:ASS
SHASTRI: Wilt ‘he Minister of
ENERGY AND IRRIGATION AND
COAL be pleased to staie:

(a) whether it is a fact that the
power supply position has deteriorat-
ed during the recent weeks;
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(b) if so, the total availability of
power in Delhj from its thermal plants
and Bhakra grid daily from 1st Feb-
ruary onwards;

(c) the reasons for the steady de-
terioration in the availability of
power; and

(d) the steps taken or proposed to
be taken by the Government to in-
crease availability of power to a level
so that the domestic as also industrial
demands of Delhi could be met?

THE MINISTER OF ENERGY AND
IRRIGATION /AND COAL (SHBRI
A B. A. GHANI KHAN CHAU-
DHURY): (a). N2, Sir, However,
conditions of forced multiple
outage of generziing units, load shed-
ding has to be rosorted to sometimes.

under

(b) to (d). Does not arise

Setting up of 500 M.W. and 1000 M.W.
Thermal Power Units

858. SHRI NIREN GHOSH: Wwill
the Minister of ENERGY AND IRRI-
GATION AND CUAI be pleaced to
state:

(a) what are the likely siteg at
which 500 MW and 1000 MW thermal
power units are to be set up in the
next 15 years; and

(b) whether it is proposed to im-
port these sets?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A, B. A. GHANI KHAN CHAU-
DHURY): (a) Imstallation of 500
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MW thermai pcwer units has been sanctioned at the

fallowing sitesi— -

Name of the Scheme No. of 500 MW units Commissioning
sanctioned schedule
1. Trombay TPS (Maharashtra 1 1982-83
2. Singrauli STPS (Northern Region) 2 I Unit 1985-86
II Unit 1986-87
3. Korba STPS (Western Region) 1 1986-87
4. Ramagundem STPS (Southern Region) 1 1986-87.

Proposals have Leen received by
the Central Klectricity Authority for
installation of 500 IV T1Jnits at seve-
ral other sii2s. Their techno-econo-
mic feasibility and the time-frame in
which they would fit inte the State/
Regional Grids are yet to be esta-
blished. There is no  propesa. at
present for installatiom of 1000 MW
units.

(b) There is no gencra’
for import or 500 MW generating
units_ The requirements of each
power project are considered keeping
in view the capabilitv of the indigen-
ous manufacturers. arrangements
for financing the proj’/ect etc. In the
case of Trombay Power Station, the
turbo-generator unit is being impor-
ted through Bharat Heavy Electricals
Ltd. from their collaborators in the
Federai Republic of Germany and the
boiler is being obtained indigenously.

proposal

Ramagundam Super Thermal Project

859. SHRI . RAMAMURTHY:
Will the Minister of ENERGY AND
IRRIGATION AND COAL be pleased
to state:

(a) whether it is a fact that there
is a thick cloud of uncertainty about
Ramagundam Super Thermal Project;
and

(b) it so, the reasons for the same?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI

A. B. A. GHANI KIHAN CHAU-
DHURY): (a) No, sir.

(b) Does not ayise.

Scheme to provide All India T.V. Link

860. SHRI UTTAMRAO FATIL:
DR. VASAMT KUMAR
PANDIT:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether there is a scheme to
provide an a!! India T.V., Link by
1981 whereby Television viewers in
any programme telecast from any
part of the country could watch
T.V. Station;

(b) if so, the details thereof and the
cost involved for the scheme; and

(c) whether necessary provisions
therefor have been made in the
National Plan?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHRI VASANT SATHE): (a) to
(c). The Hon’hle Members are pre-
sumably referring to the proposals
regarding the utilisation of the Indi¢n
Satellite INSAT-I which will have
the capability to radiate simultane-
ously two TV programmes to the
entire country, Thig satellite is ex-
pected to become operational in 1981.
A schemg estimateg to cost Rs. 4.73
crores covering the first phase of
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the hardware aspecis »f the ground at Delhi, Bombav, Madras, Luck.
segment of the satellite wutilisation now, Calcutta, Jullundur and Sri-~
for television has Leen prepzred, nagar by micro-wave links Of these.

Details of ithis scieme are given in
the statement The soft ware aspects

the Madras-Bombay,
available and is being used by Dncr-

link is already

of the scheme are being evolved, darshan whenevar reyuired. The
keeping in wview tha  deveirpment other  links are likely to tecome
and extensi>n recquirements of the available in phases during the pe-
rural areas covered by the schrine, riod 1980—82. When these sta-
The scheme 15 not yet inc.uded n tions get connected it will be possi-
the Sixth five Year Plan It ray ble for ona station to relay the pro-
also be mentionc.i that steps have grammes of any other of these sta-
been taken to link the T.V. stations tions.
Statement

Plan of Limited Utilisatio «¢f INSAT [
Abstract of Cost

Capital Recurring
cost cost per
annum
(Rs. {Rs.
crores) crores)

1. Initial phase of implementation as per Annexure-I for maximal status

by 1981 . . . . 6. 45 0.415

2. Provisions of uplink facility at Jaipur, Ahmedabad, Shillong and Patna

earth stations . . . . . . . . . 2. 00 0. 20
3. New Production centres at Shillong, Gauhati, Rajkot and Nagpur 12. 00 1. 40
4. Microwave linkages from Muzaffarpur to Patna earth station, from
Rajkot to Ahmedabad earth station, Gulbarga to Hvderabad earth
station, Nagpur to Bombay and Gauhati to Shillong . .- 0. 50
5. Satellite rebroadcast transmitter for expansion of coverage including
S-band relay receivers . . . . . .
(a) 10 KW transmitter at Gorakhpur, Visakhapatnam, Baroda, Mysore,
Nagpur, Ganjam, and Jabalpur (% nos. at 164 lakhs each), 11.48 a. 70
(b) 1 KW transmitter at Gauhat: and Dibrugarh (2 nos. at 4 lakhs
cach) . . . . . . . . . I.28 ..
6. S-band relay receivers for Ahmedabad, Bangalore and Trivandrum
(6 nos.) . . . . . . . . . 0. 12
7. Direct reception community TV sets (1000 sets each for 7 regions).
7000 nos. (maintenance of sets to be carried out by respective States) 7. 00 .
8. VHF Comununity TV sets—%7000 nos. (maintenance of sets to be
carried out by respective States) . . . 3. 15 .

9. Additional mobile recording units 2 for each of 7 regions (14 sets) 2. 10 0. 2r
10. Portable VTRs for school programmes 2 nos. each for 7 regions (14 sets) 0. 35 0. 035
11. Installation staff and regional setup . . . o.80 0. 08
13. Research and evaluation studios .. 0.20

ToraL . . . 46.73 3. 740
or say Rs. 47.00 Rs, 3.7
crores crore
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Extension of T-V. facilities

861. SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether Government propose to
extend T.V. facility to rural India
and if so, the details thereof;

(b) whether Government are aware
that T.V. facility is not available to
people in Western Maharashtra espe-
cially to people in Sangali, Kolhapur
and Ratnagiri Districts and people of
Goa; and

Full-fledged TV Centres 1. Ahmedabad
4. Jajpur

TV Relay Centres 1. Ajmer
4. Jammu

7. Vijayawada
10. Kasauli

Programme Production Centres 1. Gulbarga

Whe~ these stations are set up, there
will be a considerable increase in TV
coverage of rural area.

(b) and (c¢). One full fledged T.V.
Centre is dlready functioning at Bom-
bay and one relay centre at Pune. It
is propcsed to set up a 10 KW TV
Transmitter with 100 M tower height
at Panaji during the current Plan pe-
riod (1978—83), which will cover an
area of 10,000 sq. Kms., comprising
3.91 lakhs urban and 14.95 lakhs rural
population. There is no proposal to set
up a TV station at Ambala.

Note: A full-fledged TV Centre is
under installation at Jullundur. An
interim set up has been commissioned
or: 12.4.1979.

Recommendations for Rural Electrifi-
cation during 6th Plan by Ovrissa

862. SHRI ARJUN SETHI: wWill the
Minister of ENERGY AND IRRIGA-
TION AND COAL: be pleased to state:

(a) whether Government agre in a
position to give details regarding the
recommendations made by the State

{(c) whether Government are canri-
dering the proposal of erecting a T.V.
tower at Panhala in Kolhapur district
in Maharashtra to facilitate persons in
Western Maharashtra and Goa to avail
T.V. facility?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHRI VASANT SATHE): (a) Fol-
lowing approved Sixth Plan proposals
for the setting up of new TV Stations
are likely to be implemented/com-
menced during the current plan pericd
(1978—83):—

2. Bangalore 3. Trivandrum

2. Cuttack 3. Panaji
5 Madurai 6. Murshidabad
8. Varanasi 9. Asansol
L4
2. Muzaffarpur 3. Raipur

of Orissa for rural electrification dur-
ing the Sixth Five Year Plan period;
and

(b) if so, the number of projects out
of them have been cleared in
respect of Orissg State and progress
so far made-and the cost of each pro-
ject in the State of Orisca?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A. B. A. GHANI KHAN CHAU-
DHURY): (a) According to the propo-
sals drawn by the Orissa State Electri-
city Board for the Sixth Plan period
1978—83, €lectrification of 11,050 vil-
lages and energisation of one lakh
pumpsets/tubewells was envisaged in-

volving a total outlay of Rs. 170.00
crores comprising Rs. 58.30 crores
unhder Normal Development Pro-

gramme of the State, Rs. 73.81 crores
from REC financing and Rs. 37.89
crores under Minimum Needs Pro-
gramme. The Draft Sixth Plan, how-
ever, provides an outlay of Rs. 55.00
crores comprising Rs. 20.00 crores
under NDP, Rs. 15.00 crores from REC
financing and Rs. 20.00 crores under
RM.NP,
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(b) During the first two years of the
Sixth Five Year Plan ie. 1978-79 and
1979-8¢ (up to 29th February, 1980),
the Corporation has sanctioned 78
rural electrification sch®mes involving
a total loan assistance of Rs. 26.80
crores in Orissa. These schemes envi-
sage on completion electrification of
6450 villages and energisation of 11529

agricultural pumpsets. The loan sanc-
tioned is released in instalments on
the basis of phasing of the construc-
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tion programme and the physical pro-
gress achieved in each scheme. The
Corporation “has disbursed loan instal-
ments amounting to Rs, 7.62 crores in
respect of schemes sanctioned in
Orissa during the above period. These
schemes are under implementation by
the State Electricity Board. The cost
of each of the 78 schemes sanctioned
by the Corporation during the first two
years of the Sixth Five Year Plan is
given in statement enclosed as Annex-
ure-I.

Statement
Cost of Schemes and Loan amount sanctioned in respect of reschemes approved by REC in Orissa during
1978-79 & 197980 (up to 29—2—-1980)

\

Sl Name of the Scheme District Cost Loan
No. (Blocks/Talukas) (Rs. lakhs) (Rs, lakhs)
1978-79 ~
1 Astarang . Puri 29. 565 26. 668
2 Kantapada Cuttack 14. 636 12, 252
3 Dungrapalli . . Bolangir 34. 522 32. 175
4 Thankurgarh . Dhekanal 27.142 25. 885
5 Tangichoudwar . - Cuttack 24. 1506 21. 749
6 Khaira . . . . Balasore 43. 220 36.%741
72 Bahanagar . . . . Balasore 54. 020 45. 090
8 Niali . . Cuttack 23 949 22. 025
9 Rairakhol Sambalpur 5. 521 5.381
10 Naktideul . . Sambalpur 7. 281 7.116
11 Binka Bolangir 32. 136 29 886
12 Kendrapada Cuttack 43. 205 43. 205
13 Tirtol Cuttack 46.194 41. 442
14 Rasulpur Cuttack 19. 010 18. 789
15 Chandbali Balasore 67.373 64. 620
16 Sukinda Cuttack 25. 829 24.083
17 Danagadi Cuttack 24.358 19. 429
18 Bhanjanagar . . Ganjam 48. 972 13. 833
19 Khurda Puri 49 984 12. 523
20 Ganjam Gan jam 42.103 11.018
21 Cuttack . Cuttack 49. 731 13. 729
22 Xandrapada . . . QCuttack 23. 467 7. 083

»
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58

57
] 2 3 4
23 Thakurmunda Mayurbhanj 43.813 40.834
24 Phiringia . . Phulbani 40.844 39. 256
25 Kuarmunda . . Sundergarh 23. 154 22. 782
26 Gurundia . . Sundergarh 33. 402 30.012
27 Rairangopur . . Mayurbhanj 28. 674 26. 930
28 Bisoi . . Mayurbhanj 62. 646 57- 079
29 Rayagada . Ganjam 55.959  55.029
30 Sadar Shumpura . . Keonjhar 85. 908 78. 795
31 Raigarh . . Koraput 57.316 55. 653
32 Saharpada . Keonjhar 42. 214 36. 048
33 Baripada . Mayurbhanj 24. 755 23. 261
3 Guwaangpur N ormar 85557 &.a7a.
36 Daringbadi . Phulbhani 68.020 66. goz
37 Betanat: . . Mayurbhanj 34.222 32.208
38 Thuama ]l Rampur . . Kalabandi 30. 711 30. 455
39 Jaipatna . . Kalabandi 54.636 53. 019
40 Tiring . . Mayurbhanj 51.819 50.197
41 Lephripada . . Sundergarh 31. 227 30. 662
42 Rajgangpur . « Sundergarh 21. 048 21. 6og
43 Sarasbona . .« Mayurbhanj 63. 297 60. 849
44 Govindpur . . Sambalpur 36. 655 33 ‘070
45 Kuliana . « Mayurbhanj 55. 616 54. 020
46 Golmunda . . Kalabandi 11.433 10.812
47 Tentulikhunti . . Koraput 45. 682 44-777
48 Jharigaon . . Koraput 81. 888 79. 747
49 Narla . * Kalaband 57- 497 55.926
1979-80 3

80 Digapahandi . . Ganjam 49. 781 13. 080
51  Aska . + Ganjam 34. 737 9. 102
52 Baliapal . . Balsore 22. 870 7.281
53 Basudevpar . . Balsore 50. 581 15. 778
54 Dhenkanal . . Dhenkanal 45 525 I1. 921
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1 2 ] 4
55 Puri ’ Puri 49- 471 13. 667
56 Jajpur Cluttack 63. 429 19. 183
57 Basta Balsore 37. 951 11.816
58 Naktidua| Sambalpur 32. 775 31.951
59 Balianta Puri 21. 135 19. 000
60 Rairkhol . . Sambalpur 50. 602 48. ooo
61 Kaniha . Dhenkanal 43- 414 36.957
62 Bhuban . . . . . Dhenkanal 22. 474 2¢ .640
63 Bahanga Balsore 55. 992 15.688
64 Keonjhar . . . Keonjhar 48 gog 12. 256
G5 Bhubaueshwar . . . Puri 45- 679 12. 024
66 Bhubaneshwar . . Cuttack 8. 250 4. 600
67 Derabisi . Cuttack 17.494 16. 557
68 Tentulikhunti . . Bolangir 26. 939 25. 341
69 Banpur . . Puri 34. 444 31.299
70 Jatni . . Puri 13. 580 12. 535
71 Joda Keonjhar 27. 762 76. a31
72 Lanjigarh Kalahandi 66. 455 65. 248
73 Boudh Phuhbani 82 882 69 964
74 Khunta Mayurbhanj 70. 745 69.868
75 Harbhanga Phulbani 83..645 80. 430
76 Udala . Mayurbhanj 59. 464 59. 604
%7 Mal kangiri Koraput 39. 806 38.884
78 Mathili Kaoroput 75. 101 73. 723

TorAaL

3387.524 26Bo.115

Delay in Starting Jealgorah 2 & 7
Pits Sealed due to Fire

863. SHRI A. K. ROY: Will the Min-
ister of ENERGY AND IRRIGATION
AND COAL be pleased to state:

(a) whether there is unexpected
delay in starting of Jealgorah 2 & 7
pitg sealed due to fire under B C.C.L.

in Dhanbad District of Bihar; if so,
reasons for this delay;

{b) whether belt conveyor and
many other materials and accessories
of that closed mines are found missing;
and

(c) it so, facts in detail and the
steps taken in the matter?
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THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A B. A. GHANI KHAN CHAU-
DHURY): (a) No, Sir. There was no
delay in starting of Jealgora 2 & 7
pits sealed due to fire. The complete
re-opening was done on 9th January,
1980 and the mine would commence
cperation from 2nd April 1980 as per
action plan.

(b) No belt conveyor or other mate-
rial was missing.

{c) Does not arise,
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Requirement of Coal for Thermal
Plants

885. SHRI KUSUMA KRISHNA
MURTHY: Will the Minister of ENER-
GY AND IRRIGATION AND COAL
be pleased to state:

(a) what is the total requirement of
<oa] for our thermal plants; and

(b) how far our coal stotkg camn B¢
utiliseg for ectablishing of thermal
plants?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A B. A. GHANI KHAN CHAU-
DHURY): (a) The fotal requirements
during the year 1980-81 are estimated
to be about 46.6 million tonnes.

(b) There are enough coal reserves
in the country to meet the foreseeable
requirements of thermal power plan:s.

Marathij Programmes from Bombay
and Pooma T.V. Stations

866. SHRI V. N. GADGIL: Will the
Minister ~of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it is g fact that only 28
per cent of the programmes from
Bombay and Poona television stations
are in Marathi when the ponulauion
covered by these two centres is pre-
dominantly Marathi-speaking; and

(b) if so, what are the reasons for
such low percentage of Maratha: pro-
grammes?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHRI VASANT SATHE): (a) and
(b). The percentage of programmes
felecast in Marathi from Bombay
Doordarshan Kendra is 36 per cent.
(The TV centre at Poona is a relay
centre for Doordarshan Kendra, Bom-
bay). Doordashan Kendra, Bombay
is located in a multi-lingual area where
Marathi, Gujarati, Hindi and Urdu are
spoken and understood; but the high-
est percentage of programmes from
that Kendra is in Marathi. Percentages
for cther languages are: Gujarati—
per cent; Hindi and Urdu—26 per cent;
other regional languages and English
—28 per cent.
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Firm making T, V. News Features for
Doordarshan

867. DR. VASANT KUMAR PAN-
DIT: Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether it is a fact that T.V.
News Featureg (TVNF) Series are
being made for Doordarshan by the
only Firm since the last 8/10 years;

(b) if so, the name of firm and the
terms and conditions of their agree-
ment;

(c) whether it ig a fact that variocus
other firms can make TVNF at the
much cheaper rate and of similar stan-
dard; ang

(d) whether it is a fact that Govern-
ment propose to give chances to other
firms to make TVNF?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHRI VASANT SATHE): (a) and
(b). A firm called Television News
Features has been making Develop-
ment and Science Series for Doordar-
shan since April, 1975 and Nevember,
1976 respectively. A copy each of the
terms and conditions for these two
series, which have been extended
from time to time is enclosed. The

present agreement is valid upto 3lst
March, 1980.

(c) and (d). Public tenders for pro-
duction of these series 'have been in-
vited from the open market. Offers
from several firms for the said job
have been received which are being
procesgsed by DG, Doordarshan.
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Faxtracts from terms and conditions
for TVNF Development Series which
have been extended 'from time to
time .o

(a) It will be initially, a 6 month
service for Delhi, Bombay, Srinagar,
Amritsar, Calcutta and Madras- TV
Centres liable to terminate at 3 menths
advance notice from Doordarshan,

(b) Service to begin in July, 1975
which means the first six month pe-
riod starting from 1975 to December,
1975 if no notice of termination from
Doordarshan on 1st October, 1975 is
given could continue the service until
December, 1975.

(c) The second six month period in
the first year of subscription will begin
on January 1, 1976 and will end on
30th June 1976. If no notice of termina-
tion 1s given on 10-10-75, the service
will continue for the second six month
period, but Doordarshan reserves the
right to give 3 months advance notice
of termination on 1.4.76.

(d) Af end of the first year of ser-
vice, divided into
riods as detailed
will continue for another year auto-
matically, provided there had been no
notice of termination on 1st April, 1975
which would be 9 months after the
service begins in July, 1975.

twe six month pe-
above, Lthe service

(e) In the event of the service en-
tering its second year, which would be
from 1st July K 1976 tc 30th June, 1977,
Doordarshan reserved the rigit to
terminate 1t at 4 maonths advance
notice.
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Payment

involved including subs-

cription and print costs will be as follows:

Statjon Year’s Subscription Sia Monthly
Subscription
Delt.v I'V Centre . . . . Rs. 4 lakhs Rs. 2 lakhs
Bowmiba+ TV Centre . . . . Rs. 25,000 Rs. 12,500
Srinaga: TV Centre Rs. 25,000 Rs. 12,500
Amtsar TV Centie . . Rs. 25,000 Rs. 12,500
Calcutia TV Centre Rs. 25,c00 Rs. 12,500
Madras TV Centie . . Rs, 25,000 Rs. 12,500
Luc< »v TV Centre . . Rs. 25,000 Rs. 12,500
Depending on the period of subs- 14,000 ft. of duly edited and
cription, payment was made by the scripted film material in any
respective TV Centre in equated one year period To engble

monthly instalments

For payment as lsted above, the
services of TVNF tce Doordarshan will
be as follows:

(1) Developme it stories 1n an all
India basis.

(2) It will be a fortnigbtly #ilm
service.

(3) Each film capsuie will not be
less than 15 mts. duration.

(4) Each film capsule will consist
af self contained feature stor-
ies of 4—7 minutes each and
not less than three in number.

(5) Each capsule has to reach the
TV Centres in ready to use
edited prints, for utilising a
particular story or the capsule
as a during whole broadcast.

(6) Each story will be well re-
corded, and accompanied by a
timed scripted commentary in
English to [acilitate TV Sta-
tion to put the programme on
the air in the local language.

(7) Each station will be getting a
16 mm B&W silent print to-
gether with 1/4'"" wild sound
track where necessary.

(8) TVNF would provide Door-
darshan with not less than

TV Centre to pay on monthly
basis it would get not less
than 30 mts. of film (1,166 ft.)
in that period.

(9) Supply to out Station TV Cen-
tres would have to be effected
by air freight.

(10) Doordarshan would have the
right {c use the material so
received as part of its ex-
change programme with other
telecasting organisation, in
addition to its own network.

Terms and Conditions for TVNF
Science Series extended from time to
Time

Scope of the service:

It will be a fortnightly service to
provide all-India ccverage, concentrat-
ing on Science and Technology in the
service of the common man-—particu-
larly its benefils as extended  ta the
rural areas. Also, the programmes
highlighting the self-sufficiency achiev-
ed by the country through the develop-
ment of science and technology. Such
programme having one subject treated
in depth, thus constituting a TV dccu-
mentiary.

(2) The duration of each fortnightly
programme will not be less than 15
Aars, i.e. ¢ minimum 575 ft. on 16 mm
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Black and white film. The estimate is
that the programme might sometimes
be of 20 mts. duration but Doordar-
shan note that no extra charges will
be made Zfor the additional footage.
The extra charge will be made fer ex-
tra footage. The length of film for
each programme will be indicated to
facilitate TV centres to check and veri-

fy it.

(3) Supply of Programmes:

Each programme will be supplied oy
air freight so as to reach the TV Cen-
tres on the 1lst and 15th of each month
beginning from November, 1976. Each
programme will be supplied to begin
with cn 15 mm B&W silent print to-
gether with 1/4” sound track. It is
noted that TVNF will be in a position
in the near future to supply the sound
frack on 16 mm  perforated tape

with necessary syno marks.

(4) Planning and Production of Pro-
grammes:

The subjects and themes of pro-
grammes will be finalised in consulta-
tion with the Directorate General of
Doecordarshan. A representative of the
Directorate General will be viewing
the programme at the rough cut stage.
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Doordarshan representative might
make would have to be carriecd out by
TVNF in the final print. In case Door-
darshan’s suggestions are not carried
out Doordarshan reserves the right to
reject a particular pregramme and not
pay for it.

(5) Review of finished programmes:

Every possible care would ne taken
by TVNF to ensure the programme
and technical quality of the iinished
programmes. ~This aspect would be
kept under review by ihe Directorate
General and TVNF will be informed of
Doordarshan reaction,

(6) Period of Service and Notice period

Initially, Doordarshan agrees to one
year's service beginning from Novem-
ber 1976 and ending on 31st October,
1977. However, if considered neces-
sary the service can be iterminated at
three months notice during 1hat pe-
riod.

(7) Royalty Payments:

The royalty payments will be as

follows:—

The calculations below are on the
yearly basis but the payment by each
1V Centre, as indicated belcw, will
be on an equated monthly basis,

Sumgestions and modifications that
Station Royalt payment on vearly basis Remarks
(to be broken up on ah equated
monhtly instalment)
Delhi g . . . Rs. 216,000 This payment will be towards basije

Bombay, Amritsar, Srinagar,
Calcutta, Madras, Lucknow.

Rs. 25,000 per station

service and the first print,

This payment will be towards each
extra print,

¢ ew——— ——

Note: The rate of supply of printsto each Centre will be two a month,

totalling 24 in a year.



69 Written Answers PHALGUNA 28 1901 (SAKA) Written Answers 0

(8) Telecast Rights:

Doordarshan will have full telecast
rights ower the programme, including
their use for external exchange pur-
poses. Also for use of the programmes
over the SITE continuity network no
extra payment will be made.

Note: The total payment for Dboth
series was Rs. 9,16,000/. per annum, as
per original agreement. On the firm’s
demanding a higher price subsequert-
ly a Costing Committee was appoiunted
which recommended an increase of
Rs. 70,810/- per annum.

Influence of Management on News-
papers during Elections

868. SHRI CHANDRABHAN ATHA-
RE PATIL: Wiil the Minister of IN-
FORMATION AND BROADCASTING
be pleased to state:

(a) whether it js a fact that :manage-
ment of a number of Newspapers
issued instructions at the time of 1ast
elections to the Lok Sabha in regaid
to the type of news to be published
and alsg as to where weightage had
to be given so that the news were
published in conformity with the de-
sireg of the management, instead of
publishing the actual facts; and

(b) if so, what action have the Gov-
ernment taken or propose to take to

stop publication of such prejudicial

news and what is the policy of Gow~
ernment in thig behalf?

THE MINISTER OF INFORMA-
TION AND: BROADCASTING AND
SUPPLY AND REHABILITATION
(SHRI VASANT SATHE): (a) and
(b). Government have no information
whether or not the managements of a
number of newspapers issued any such
instructions as alleged at the time of
the last elections to the Lok Sabha.

The matter requires specialised
study and the question of including
it in the revised terms of reference
of the Press Commission will be given
due consideration.

Shortage of Coal Supply to Thermal
Power Station in Gujarat

869. SHRI CHHITUBHAI GAMIT:
Will the Minister of ENERGY AND
IRRIGATION AND COAL Le pleased
to state the details regarding
requirement of coal for each thermal
power station in Gujarat during 1978-
79 and the details regarding coal sup-
plied month-wise?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A. B. A. GHAN1I KHAN CHAU-
DHURY): A Statement showing the
allocation and actual receipts of coal
in respect of the thermal power sta-
tions in Gujarat during the year 1978-
79 is annexed.

Statement
Allocation and actual receipts in respect of the major thermal power stations in Gujarat during 1978~79.

Name of Thermal
Power Station

(Figures in thousand tonnes)

4/78 578 678 7/788(78 9/78 10/7811/78 12/78 1/79 2/79 3/79 Total

Ahmedabad A Bo 8o 8o 85 9o go 100 100 110 100 110 110 1145
R 8 71 71 496 66 82 69 71 76 74 75 8o 891

Dhuvaran A nil  nil nil nil nil nil ni nil nil nil nil nil
R. 5 nilnjl 5 nil nil nil nil nil nil 13

Gandhinagar A 60 60 60 50 50 50 400 50 50 50 65 6 650
R 45 25 26 25 34 17 30 35 44 50 62 4% 439

Ukaji A 60 65 65 55 55 55 60 60 60 63 65 65 730
R 45 27 2036 38 24 3¢ 38 36 47 27 50 487

ToravL A 200 205 205 190 195 195 200 220 220 215 240 240 2525

R 175 123 126 142 139

A-—Allocation
R—Receipt

125133 144 156 171 164 176 1774
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Holding of Election on Sundays

870. SHRI P. J. KURIAN: Will the
Minister c¢f LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether it is a fact that the
percentage of voteg polled in Kerala
for the Lok Sabhg election on Janu-~
ary 6, 1980 was less than that recorded
for the Kerala Assembly election held
on January 21, 1980;

(b) if so, whether it iz due io the
fact that the date cn which the Lok
Sabha election wag held was g Sunday
(January 6, 1980);

(¢) whether the Government are
aware of the strong feelings expressed
by the people, gpécially the mincrity
communities, against holding elections
on Sundays; and

(d) whether Government propose to
take steps to gee that in future no elcc-
tions gre held on Sundays?

THE WMINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
{SHRI P. SHIV SHANKER): (a)
The percentage of votes polled in the
assembly constituencies comprised
within the 9 parliamentary constitu-
encies in the State of Kerala where
poll was taken on the 21st January,
1980 was 72.74 per cent as against
62.15 per cent in the 9 parliamentary
constituencies where poll was taken
on the 6th January, 1980.

(b) The reasons for the lower per-
centage of polling at the parliamen-
tary elections have net been gone into
so far by the Election Commission.

{¢) Some representations were re-
ceived in the Election Commission
from Kerala at the time of last gene-
ral elections to Lok Sabha against the
date of poll being fixed on Sunday,
the 6th January 1980 on the zround
that Sunday is the day of worship for
the Christians.

(d) The Election Commission is of
the opinion that it may not hie possible
to give categorical assurance that 3late
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of poll will not be fixed on Sundays.
in future but all the same that it will
keep in view the suggestion against
the date of poll being fixed on a Sun~
day.

Proposal for making Power Generation
and Distribution a Central Subject

871. SHRI K. A. RAJAN: Will the
Minister of ENERGY AND IRRIGA-
TION AND COAL be pleased to state:

(a) whether the Union Government
have a proposal under consideration
to make electricity generation and dis-
tribution a Central subject; and

(b) if it is so, the details and reasons
therefor?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAIL (SHRI
A B. A. GHANI KHAN CHAU-
DIIURY): (a) and (b). Electriwcity is
a Concurrenti subject under the Consti-
tution and there is no proposal at pre-
sent {o make electricity generation
and cistribution a wholly central sub-
ject. XKeeping in view the need, how-
ever, to develop the power sector in
the most optimal manner tc meet the
demand for electricity for economic
development, the structure ot the
power supply industry is reviewed
from time to time. It has been consi-
dered necessary to augment Central
generation and increase assistance for
rural electrification for accelerated
growth of the economy.

Preparation of Voterg List in Assam

872. SHRIMATI GEETA MUKHER-~
JEE: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether it ig a fact that there is
highly disturbed condition over the
preparation of voters’ list in Assam;

(b) if so, whether Government have
decided that 25th March, 1971 ag the
date time for evacueeg from Bangla-
desh to be considered as citizens of
India and that people whose names
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appeared in the voters' list of Assam
~f 1971 and 1877 would be eligible to

pe enrolled as voters now; and

(¢) i the answer of (b) is in the
affirmative, what steps have been
taken by Government to guarantee
that all such mnames are actually

entered in the voters’ lists?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKER): (a)
Assam has been witnessing a prolong-
ed agitation since the second half of
1979, initially for the deletion of names
of foreign nationals from electoral
rolls, then for the pecstponement of
elections which were due to be held
m the first week of January,K 1980,
and =again, for the detection and de-
portation of foreign nationals.

(b) No, Sir.

(c) Does not arise.
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Plan for Bagmati Project

875. SHRIMATI RAMDULARI SIN-
HA: Will the Minister of ENERGY
AND IRRIGATION AND COAI. bhe
pleased to state:

(a) whether the plan of Bagmati
Project is pending finalisation with
Government of Indig for the last
severa] years;

(b) if so, the reasons thereof; and

(r) whether any time limit hag been
fixed for finalisation of the plan?

THE MINISTER OF ENERGY AND
IRRIGATION AND <COAL (SHRI
A. B. A. GHANI KHAN CIHAU-
DHURY): (a) and (b). Bagmati Flood
Centrol Project and Bagmati Irriga-
tion Project were originaily approved
by the Planning Commission ia 1969
and 1970 respectively. Consequent
upon shifting of the course of Bagmati
river, the Irrigation Project was modi-
fled. Subsequently estimated costs of
beth the projects were also revised.
After examinaticn of the revised pro-
Jects, in consultation with the State
Goavernment and after taking into ac-
count technical considerations, the
State Government were advised in
August, 1979 that the irrigation and
flood control projects should be inte-
grated into a multipurpose project to
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deal with irrigation, flood comtrol and
drainage as its components, The inte-
grated Bagmati Project received by
Central Water Commission from the
State Government on 25th February,
1980 is under examination.

(¢) No, Sir. After examination of
the project it is proposed to have dis-
cussions with the State Government
Engineers to settle outstanding issues,
if any, in order to expedite the clear-
ance of the project

Electricity for Development of Rurak
Areas in Bihar

876 SHRI R. P. YADAV: will the
Minister of ENERGY AND IRRIGA-
TION AND COAL be pleased to state:

(a) whether electricity is one of the
two main infrastructureg for the deve-
lopment of rural areas;

(b) whether Bihar is lacking in this
respect; and

(c) if so, what steps are being taken
by Government to see that all these
villages get electricity?

THE MINISTER OF ENERGY AND
IRRIGATION AND <COAL (SHRI
A. B. A. GHANI KHAN CHAU-
DHURY): (a) Yes, Sir.

(b) Yes. Bihar has achieved only
28.5 per cent rural electrification as
against 41.4 per cent in the country as
on 31st October, 1979.

(¢) The Bihar State Electricity
Board has formulated proposals to
achieve 100 per cent rural electrifica-
tion by 1994-95 with funds to the tune
of Rs. 497.00 crores. The implementa-
tion would, however, depend on the
finances available to them. During
Sixth Five Year Plan an outlay of
Rs. 67 crores has been envisaged for
disbursement through R.E.C. in res-
pect of rural electrification schemes in
Bihar. -
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Opening of New Companies

878. SHRI VIJAY N. PATIL: wil
the Minister of LAW JUSTICE AND
COMFANY AFFAIRS be pleased to
state:

(a) the number of licenceg granted
for opening of new companies (State-
wise), during 1977 to 1979;

(b) the number of licences granted
to new applicants within six months,
i.e. application received after 1977, and
granted within gix months; and

(¢) the number of cases, pending
for more than two years and which
had originated before 197727

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P. SHIV SHANKER): (a) 2508 licen~
ces, i.e., certificates of incorporation
were granted for the opening of new
companies in 1977, 3290 licences in
1978 and 4499 in 1979 in the country
as a whole. Statewise break up of

" these totalg is given in the state-
ment annexed.

(b) and (c¢). The requisite informa-
tion is being collected and will be laid
on the Table of the House,

Statement
Statewise break up of number of New Companies limited b vy shares registered during the calendar years 1977,
1978 and 1979 .

State/Unior ‘Tecritory 1977 1978 1979
Andhra Pradesh 129 144 203
Assam 31 24 24
Bihar 29 72 48
Gujarat 100 158 329
Haryana 15 18 30
Himachal Pradesh 5 10 8
J. & K. 7 10 6
Karnataka . 167 171 251
Kerala . . 75 84 107
Madhya Pradesh . 3;3 58 90
Maharashtra 622 811 1156
Nagaland 1 3 4
Orrissa . 32 47 53
Punjab . . . 46 85 150
Rajasthan . . . . 44 76 115
Tamil Nadu . . . 168 256 366
Uttar Pradesh . . . 142 175 189
West Bengal . . . 447 511 604
Chandigarh - 24 15 45
Delhi

348 511 678
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1 2 3 4
Goa, Daman & Diu . 8 33 a2
Manipur . . 2 — a
Meghalaya 4 [ 5
Pondicherry 6 . 8
Tripura 1 ' .
Andaman & Nicobar Is'ands — . .
Dadar & Nagar Haveli _— . .
Arunachal Pradesh . 5 2 .
Mizoram — . _
Foran 2506 3200 2400

Thermal Power Station at Shahjahan-
pur, U.P.

879, SHRI JITENDRA PRASAD:
will ihe Minister of ENERGY AND
IRRIGATION AND COAL be pleased
to state:

(a) whether a thermal power station
ig being set up at Shahjahanpur, U.P.;
and

(b) it so, the details of the project?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHR1
A. B A, GHANI KHAN CHAU-
DHURY): (a) No feasibili'y report for
setting up a thermal power station af
Shahjahanpur, Uttar Pradesh has s¢
far been received.

(b) Does not arise.

Posts reserved for S.C. and S.T.
lying Vacant

880. SHRI LAKSHMAN MALLICK:
Will the Minister of INFORMATION

AND BROADCASTING be pleased to
state:

(a) the number of posts reserved for
the Scheduleg Castes|Scheduleq Tri-
bes in his Ministry which remained
vacant on 1st February, 1980; and

(b) what are the reasons for not
filling up of these posts and by when
ihese vacancies are likely to be filled
up?

THE MINISTER OF INFORMATION
AND BROADCASTING AND SUPPLY
AND REHABILITATION {(SHRI VA-
SANT SATHE): (a) In the Ministry of
Information and Broadcasting proper,
the number “of posts, which were re-
served for Scheduled Castes ind Sche-
duled Tribes candidates and had re-
mained vacant as on 1-2-80 is 59 as
per break-up below:

Scheduled Castes 28
Scheduled Tribes 33

(b) Except for one post in Group
‘D’ all the remaining 58 posts are in
Group C (Non-gazetted posts). These
58 posts are all inciuded in the orga-
nised services, namely the Central
Secrelariat Stenograpfier Service, Cen-~
tral Secretariat Clerical Service. The
posts are to be filled up with the no-
minees of the Department of Person-
nel and Administrative Referms and
such nominees from that Department
to whom the reserved vacancies stand
reported already, are awaited.

In regard to the one Group ‘D’ re-
served vacancy, there was no eligible

- person who could be appointed its
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filling up depends upon the availability
of an eligible person ags per the stand-
ing instructions” of the Department of
Personnel.

Amendments to the Companies Act

881. PROF. MADHU DANDAVATE:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether it 15 a fact that the
Company Law which was amended
after being processed by the- Joint
Select Committee of Parliament in the
Fifth Lok Sabha was again modified
during the emergency annuling some
of the amendments which were incor-
porated in the Company Law prior to
emergency;

(b) if so, what are the important
changes introduced; and
(e} tho reasons thereof?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P
SHIV SHANKER): (a) No, Sir. After
the amendments in Company Law in
1974, some further amendments were
made only in December, 1977.

(b) and (c). Does not arise.

Demand for an Urdu Section in
Nagpur Station of ALR.

882. SHRI G. M. BANATWALLA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government are aware
of the need and persistent demand for
&n Urdu Section in Nagpur Station of
A.I.R.; and

(b) Government decision 8g regards
Opening of the said Urdu Section?

THE MINISTER OF INFORMATEOIS
AND BROADCASTING ANP SLPPLY
AND REHABILITATION (SHRI VA-
SANT SATHE): (a) Yes, Sir.

(b) The demand is under considera-
tion.

Transmission Losses of Electricity

883. SHRI R. K. MHALGI: Will the
Minister of ENERGY AND IRRIGA-
TION AND COAL rLe rleased to state:

(a) what are the losses in transmis-
sion of electricity in our country and
whether the losses abnormal.y high as
compared to other countries;

(b) if so, the details thereof;

(c) considering the constant power
shortage in India, what immediate
steps are being taken or proposed to
reduce the energy losses; and

(d) is there any time bound pro-
gramme to achieve a fixed target in
this regard?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI A.
B. A. GHANI KHAN CHAUDHURY):
(a) and (b). In India, the system losses
which include transmission, transfor-
mation ang distribution losses, in the
year 1978-79 were 19.81 per cent. In
India these lossés are relatively high
compared to the developed countries.
A comparison of these losses, for vari-
ous years with a few advanced coun-
tries may be seen in the enclosed
statement.

(¢) and (d). Within the ovrevailing
resources constraint, the State Electri-
city Boards are identifying high-loss
areas and are taking up System Im-

provement Projects to reduce the
losses,
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Statement

Transmission and Distribution Losses,

B - —

Percentage T. & D Losses

S1 No. Country

1970 1973 1974 1975 1976

1. Austria . . . . . 8.73 8. 04 7. 62 7-97 7-41
2. Bigium . . . . : 5-55 4 99 5. 03 5-75 5- 49
3. Canada . . . . . 8. 81 8 99 9. 35 10. 47 9. 22
4. Czechoslovakia . . . . 7-74 8.05 8. 0o 7-67 774
5. France . . . . . 7.07% 6. 71 6. 58 6.91 6.86
6. Germany-—East . . . 7.78 7. 25 v.24 7.25 7. 10
7. Germany—West . . . 5- 96 5 04 4.82 5.07 N.A.
8. Hungary . . . . . 9. 16 9. 28 8 94 8.59 8. 26
g. INDIA . . . . . 16. 9o 19.86 I9. 56 18.82 19.I9
10. Italy . . . . . 8.41 8. 45 7 86 8. 79 8. 66
11. Poland . . . . . 8. 92 g.1g 9. 29 9- 56 9. 76
12- Poriugal . . . . . 12.18 12. 76 12. 6o 10. 79 N.A.
13- Spain . . . . . 13. 11 12 12 10. 6% 10. 43 10. 26
14- Turkey . . . . 10. g5 11. 77 10. 61 10. 59 10. 60
15. U. K. . . . . . 7.63 7 45 7.16 7. 66 7-26
16 USA. . . . . . 7-87 N.A. 8. 44 8. 77 8. 80
17. USS.R. . . . - . 7.93 8 o2 8. 01 8. 00 8. 25

*Exclude the losses in step-up transformer in generating siations.

Norz : Figures for India have been computed assuming o. 6%, losses in step—up transformation.

Pamel 40 Monitor Coal Mining B. A. GHANI KHAN CHAUDHURY):
Progress (a) and (b). A Cabinet Committee on

Industrial Infrastructure has been form-

884. SHRI JANARDHANA POOJA- ed under the Chairmanship of the

RY: Will the Minister of ENERGY Union Minister of Finance. The Com-
AND IRRIGATION AND COAIL be

mittee comprises of Finance Minister
pleased to state: as the Chairman, with Ministers of
Energy, Steel ang Mines, Petroleum
and Chemicals and Railways as mem-
bers. Among other things the Commit~
tee reviews the production and mowve-
ment of coal for various sectors. The
Committee also serves as a high level
body for coordinating the activities of
the Minjstry of Railways and the De-
partments of Coal and Power.

(a) whether Government have set
up a panel to monitor coal mining
progress; and

{b) if so, the composition and other
details thereof?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI A.
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Demang of West Bengal Government
for Higher Royslty on Coal

885. SHRI CHITTA BASU: Will the
Minister of ENERGY AND IRRIGA-
TION AND COAL be pleased to
state:

(a) whether Government of Westl
Bengal have since demanded of higher
rate of Royalty on coal; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI A.
B. A. GHAN] KHAN CHAUDHUY):

(a) Yes, Sir.

(b) The demand of the Government
of West Bengal; is being examined.
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Issue of Advertisements by U.P. State
Electricity Board

887. SHRI CHITTA MAHATA: Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it is a fact that U.P.
State Electricity Board, Lucknow, had
included, a local daily newspaper pub-
lished from Aligarh, in the regular list
of Board for publication of advertise-
ments vide its letter No. 12060 /PR/
SEB/79-11/1977 dated 10th December,
1979; and

(b) whether it is alsg a fact that
U P. State Electricity Board, Lucknow,
and its field offices issued advertise-
ments after the 10th December, 1979
to other daily newspapers?

THE MINISTER OF INFORMATION
AND BROADCASTING AND SUPPLY
AND REHABILITATION (SHRI
VASANT SATHE): (a) and (b). The
matier relates to the State Govern-
menmt. T ye information is being col-
lected from the concerned State Gov-
ernment and will be laid on the Table
of the House in due course.

Intensification of Rural Flectrification
Programme

888. DR, FAROOQ ABDULLAH: Will
the Minister of ENERGY AND IRRI-
GATION AND COAIL be pleased to
state:

(a) whether the Union Ministry are
considering a proposal to intensify the
rural electrification programme in the
next four months;

(b) if so, whether he has asked the
Chairman of the Rural Electrification
Corporation and the Department of
Peoer to prepare ad hoc schemes gor
implementation by State FElectricity
Boards;

(c) if so, whether the Chairmen of
all the State Electricity Boards were
called to Delhi to finalise the imple~
mentation schemes;

(d) if so, what are the schemes like.

ly to be implemented in the J. & K.
State; and
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(e) whether the J. & K. State Gov-
ernment has asked more fundg to im-
plement their schemes which they had
prepared earlier?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI A. B.
A GHAN] KHAN CHAUDHURI): (a)
and (b). In consultation with the
State Electricity Boards, the Rural
Electrification Corporation has arrived
at a programme for accelerated imple-
mentation of rural electrification pro-
jects financed by it. The State Electri-
city Boards have indicated specific tar-
gets in respect of works to be complet-
ed in the next four months.

(c) Yes, Sir,

(d) In the State of Jammu and
Kashmir, the R.E.C, has approved 66
schemes upto 29-2-1980 for electrifica-
tion of 4160 new villages of which 2556
have already been electrified upto
September, 1979. It is expected that
another 200 villages will be electrified
in the next four months,

(e). No request has been received
from the Jammu and Kashmir Electri-
city Board for additional funds over
and above the financial assistance al-
ready sanctioned in respect of the ap-
proved schemes,

Frowosal to set up a T.V. Centre at
Surat

889, SHRI AHMED M. PATEL: Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether there is any proposal to
sl up a T.V. Centre or relaying Sta-
tion at Surat in the near future:

(b) if so, the details thereof; and

(c) if not, whether Government will
consider to implement the great de-
mand of the people to set up a T.V.
Centre or relaying station at Surat?

THE MINISTER OF INFORMATION
AND BROADCASTING AND SUP-
PLY AND REHABILITATION (SHRI
VASANT SATHE): (a) to (¢). Due to
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constraints on financial resources and
low priority accorded to T.V. expan-
sion, there is gt present no proposal to
set up either a T.V. Centre or a relay
Centre at Surat during the current Plan
period (1978—83). The suggestion
will, however, be porne in mind at the
time of formulating plans of T.V ex-
pansion in future,

Upper Indravati Project, Orissa

890. SHR1] RASA BEHARI BEHERA:
Will the Minister of ENERGY AND
IRRIGATION AND COAL be p.cased
to state:

(a) what is the estimated cost of
“Upper Indravati Project” of Orissa
and the target fixed for completing
ihe project; and

(b) how many acres of land will be
irrigated by this project and how many
M.W. ot electricity will be produced
by the “Upper Indravat: Project”?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI A. B,
A GHANI KHAN CHAUDHURD: (a)
The Upper Indravati Project was ap-
proved by Planning Commission in
May 1978 for an estimated cost of
Rs, 208.14 crores. The project is tar-
getted to be completed in 1987-88.

(b) The project envisages annual
irrigation of 1.85 lakh hectares (4.57
lakh acres) and generation of 227
MW of power at 100 per cent load
factor,

Production of Electricity by Damedar
Valley Corporation

891. SHRI MUKUNDA MANDAL:
Will the Minister of ENERGY AND
IRRIGATION AND COAL be pleased to
state:

(a) whether Damodar Valley Cor-
poration is not producing electricity
according to its capacity:

(b) if so, the reasong thereof;

(c) the stepg taken by Government
to optimise its production; and
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(d) what is the production of elec-
tricity* and how much was supplied
to West Bengal during the last five
years (year-wise)?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI A.B,
A, GHANI KHAN CHAUDHURI): (a)
to (¢). On an average, the daily gene-
ration is maintained at g level between
500 to 600 MW. Efforts are being niade
to increase the generation. The major
reasons for not being able to generate
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at higher levels is because of the fre-
quent leakage in boiler tubes, and fai-
lure of auxiliaries due to abrasive
quality of coal. The Damodar Valley
Corporation have taken steps to im-
prove the maintenance of equipment,
obtain additional spare parts and under-
taken stricter monitoring of the daily
operations,

(d). The production of power (in
million units) and power supplied to
West Bengal during the last five years
is as follows:—

Energy production Sale to all consumers

Year
in DVC (MKWH) in West Bengal
(MKWH)
1974-75 4465 1747
1975-76 5007 1133
1976-77 5245 1894
197778 5161 1873
1978-79 5443 1049
Financial Assistance for Narmada Sagar, Omkareshwar, Maheswar etc. in

Irrigation Project from World Bank

892. SHR] R. P, GAEKWAD: Will the
Minister of ENERGY AND IRRIGA-
TION AND COAL be pleased to state:

(a) whether it is a fact that
Gujarat Government has approached

the World Bank through the Central
Government for financial assistance

for Narmada Irrigaticn Project;

(b) if so, nature and amount of
assistance for respective projects; and

(¢) the reactions of the World

Bank?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI A, B.
A. GHANI KHAN CHAUDHURI): (a)
to (¢). The States of Gujarat and
Madhyy Pradesh have approached the
Central Government for seeking exter-
nal assistance for their projects in the
Narmada Valley such as Sardar Sarovar
Project in ‘Gujarat, Bargi, Narmada

Madhyy Pradesh. The relevant details
such as the latest estimated costs of
the projects, the time-frame for their
implementation and the corresronding
provisions which would be made by the
concerned Stateg of Gujarat, Madhya
Pradesh, Maharasthra and Rajasthan
are under discussions with the States".
The question of posing the projects for
any external assistance will depend up-
On the final outcome of these discus-
sions,

DPs in Dandakaranya

893. SHRI T. R. SHAMANNA. will
the Minister of SUPPLY AND REHA-
BILITATION be pleased to state:

(a) how many persons (or families)
were sent to Dandakaranya for Re-
habilitation in the beginning; and

(b) how many displaced persons
(or families) are there now in

Dandakaranya?
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THE MINISTER OF INFORMATION
AND BROADCASTING AND SUPFLY
AND REHABILITATION (SHR1
VASANT SATHE): (a) and (b).
Families have been brought to Dan-
dakaranya for rehabilitation in batch-
es from time to time. Uptp 29-2-1980,
44 594 families had been brough: to
Dandakaranya since its inception for
rehabilitation; of these 19,664 settled
favnilies and 4,939 karmi Shibir fami-
lieg (awaiting settlement) are in
rosition.

Deletion of Paragraph 2 of the Ganga
River Water Agreement

»

894. SHRI SATISH AGRAWAL: will
‘he Minister of ENERGY AND IRRI-
KATION AND COA]L, be pleasea to
state;

(a) whether it ig a fact that the
West Bengal Government have urged
upon the Centra; Government 1o
delete paragraph 2 of the Ganga
River Water Agreement under which
West Bengal wag getting only 1,200
cusece of water;

(b) whether it is also a fact ~ that
unless the water flow is increcased
both Haldia and Calcutta Ports will
languwish as atleast 40000 cusccg of
water flow is necessary to keep these
Ports mobile; and

(c) if so, what is Government’s re-
action in this regard?

THE MINISTER OF ENERGY AND
JRRIGATION AND COAL (SHRI a5 B,
A. GHANI KHAN CHAUDHURY): (a)
West Bengal Government have suggest-
ed the deletion of Para (ii) of Article
I1, under which at present only abcut
17,000 cusecs is available for the
Farakky Feeder Canal.

(b) The optimal head water flows for
Calcutta Port are assessed at 40.000
cusecs. Some benefits would still he
there with lower flows but not{ to the
extent planned,

(c) In the dry seasons, there is not
enough water in the ‘Ganga to ineet
the full requirements of both the count-
ries. The Agreement therefore, pro-
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vides for the Indo-Bangladesh Joint
Rivers Commission tp carry out inves
gation and study of schemes relating
to the augmentation of the dry season
flows of the Ganga, proposed or to be
proposed by eithe; Government with a
view to finding a solution which is eco-
nomical ang feasible. Proposals of the
two countries in this connection are
noy before the Commission.

Setting up of a T.V. Centre at Thiru-
mala Hills

895. SHRI P, RAJAGOPAL NAIDU:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state;

(a) whether Government have re-
ceived any represcntalion 1o set up a
full fledged Television Centre on
Thirumala Hills; and

(L) 1f so. ithe actioa tuken in this
regard?

THE! MINISTER OF INFORMATION
AND RROADCASTING AND SUPPLY
AND REHABILITATION (SHRI
VASANT SATHE) (a) Yes, Sir.

(b). Due to constraints on resources
and low priority given for TV expan-
sion, there is at present no propcusal to
set up a full-fledged TV, Cenire on
Thirumala Iills during the current
Plan period (1978—83). However, this
suggestion will be borne in mind while
formulating plans for T.V. expansion in
future,

Dam on River Siang

896. SHRI P. K, THUNGON: Will
the Minister of ENERGY AND IRRI-
GATION AND COAL Dbe pleased to
state:

(a) whether he is aware that there
is a proposal to construct a dam over
Siang river in Siang District of
Arunachal Pradesh (Dihang Dam)
which is going to submerge thousands
of acres of cultivated and forest land
including many age-old villageg of
tribals;
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{b) whether the State Government
has expressed any viewg in the
matter, if so, the reaction of the Union
Government thereto; and

(c) whether this proposal has got
any connection with the Farakka
agreement?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRJ A.B.
A GHANI KHAN CHAUDHURY): (a)
to (¢). The proposal made by India for
the gaugmentation of the dry season
flows of the Ganga in pursuance of the
Indo-Bangladesh Agreement on sharing
ot Ganga Waters at Farakka and on
augmenting its flows envisages the
construction of a Brahmaputra-
Ganga link canal supplemented by
storages at the appropriate stage on
the Dihang, Subansiri and Barak
rivers for augmenting the flows, con-
trolling the floods in the Brahma-
putra and Barak rivers and genera-
tion of large blocks of hydro-power,
and for navigation and other multi-
purpose benefits.

The Government of Arunachal Pia-
desh have expressed concern at the
likely inundation of areas and dis-
location of people by the project.
The project is at present under de-
tailed investigation. As a
part of these investigations, the
National Council of Applied Economic
Research have been entrusted with the
study of the socio-economic imwvact of
the project with special reference to
the problems of resettlement and reha-
bilitation and results of the study will
be taken into account while finalising
the proposals,

Cost of Construction of Building for
Headquarters of Western Coal Fields

at Nagpur

897. SHRI JYOTIRMOY BOSU. will
the Minister of ENERGY, IRRIGA-
TION AND COAL be pleased to siate:

(a) amount spent so far in Nagpur
on land and building etc. for the
Head Office of Western Coalfields
limited; and

{b) total estimated cost 'of .shifting
of Headquarters from Nagpur and
setting up new complex?

THE MINISTER OFf ENERGY AND
IRRIGATION AND COAL (SHRI A, B.
A, GHANI KHAN CHAUDHURY): (a)
The amount so far spent on the Head
‘Office of Western Coalflelds Limited,
Nagpur is about Rs, 1,18 crores.

(b) Headquarters of Western Coal-
fields Ltd. continues to be at Nagpur
and cost of shifting Headquarters and
setting up g3 new complex has not been
assessed,

Dogri Programmes of ALR.

898. DR. KARAN SINGH: Will the
Minister of INFORMATION AND
BROADCASTING be pleased io state
what steps are being taken to extend
the periodicity and duration of Dogri
pbrogramme of All India Radio from

Delhi, Chandigarh, Simla and Jammu
Stations?

THy MINISTER OF INFORMATION
AND BROADCASTING AND SUPPLY
AND REHABILITATION {(SHRI
VASANT SATHE). Radio Kashmir,
Jamamu  broadcasts programmes in
Dogry fo: a total duration of nearly
76 hours 1n 3 month. AIR Delhi
and Simla also broadcast occasional
music programmes, folk an ligat, in
Dogri 1 their normal music chunks.

Jammu ang Simla Stations are single
channel and are required to cater to
numerous programme requirements in-
cluding central relays/National pro-
grammes and programmes in local
dialects|languages Delhi is a Metro-
politan Station with heavy programme
commitments and there 1s hardly any
Dogri speaking population in its service
area. Chandigarh ig only a commereial
centre and does not broadecast pro-
grammes in any language or dialect
except reglonal wvariations of Vividh
Bharati programmes. Hence, there zre
no plans to increase the present output
of Dogri programmes from Jamnu,
Delhi and Simla or start Dogri pro-
grammes from Chandigarh.
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.PDissussion on lLinking Ganga with
Brahmaputra

899, SHRI SUBHASH CHANDRA
BOSE ALLURI:
SHRI K, P. SINGH DEO:
Will the Minister of ENERGY AND
IRRIGATION AND COAL be pleased
to state-

(a) whether it is a fact that ques-
tion of linking Brahmaputra and
Ganga rivers has been discussed with
Bangladesh during the recent talk on
sharing tthe water, between the two
countries; and

(b) i1 so, what is the outcome?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI A.
B. A. GHANI KHAN CHAUDHURY):
{(a) and (b). The 18th meeting cof the
Indo-Bangladesh Joint Rivers Commis-
sion was held at New Delhi between
the 27th and 29th February, 1980. Dis-
cussions took place on the subject ot
Augmentation of the dry season flows
of the Ganga, a task entrusted to the
Commission in the November 1977
Agreement on the sharing of the Ganga
Waters at Farakka and on Augment-
ing its flows and for which purpose
India has proposed the construction of
the: Barhmaputra Ganga link, supple-
mentad at the appropriate stage by
storages on the Dihang, Subansiri and
Barak rivers.

Differences on the issue of associa-
tion of Nepal in the study of Bangla-
desh preposal persisted. It is proposed
to resume the meeting early for fina-
lising the record of discussions includ-
ing the areas of difference.

Rengali Irrigation Project in Orissa

900. SHRI K. P. SINGH DEO: will
the Minister of ENERGY AND IRRI-

GATION AND COAL be pleased to
state:

(a) whether Government have gone
into the question of expediting the
Rengali Irrigation Project in Orissa;

(b) if so, at what stage th -
ject is; and g e pro
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(¢) what would be the irrigation
potential of this project and what the
financial involvement of the Centre
and the State, if any, in this preoject

will have?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI A,
B. A. GHANI KHAN CHAUDHURY):
(a) & (b). Yes, Sir. The project was
approved by the Planning Commission
in March, 1978 and preliminary works
such as construction of residential
buildings, construction survey of
maincanal and design of Dbarrage,
head-regulator, etc., have since been
taken up.

The project is being sponsored for
IDA credit assistance from the fiscal
year 1982 and the preparation of pro-
ject report as per World Bank norms
is under progress in the State. The
projent is programmed to be complet-
ed by March, 1989.

(¢) The project envisages annual ir-
rigatior cof 4.23 iakh hectares. The
total estimated cost of the project is
Rs. 233.64 crores,

Irrigation is a State subject and
funds for execution of irrigation pro-
jects are provided by the State Gov-
ernments within the frame work of
their over-all developmental plans.
Central assistance to States is given
in the form of block loans and grants.

Total Installeq Power Capacity in
Eastern Region

901. SHRI ANANDA GOPAL MU-
KHERJEE: Will the WMinister of
ENERGY AND IRRIGATION AND
COAL be pleased to state:

(a) what ig the total installed capa-
city of power stationg in Eastern re-
gion;

(b) what ig the total generation;

(¢) what is the total demand of
power at the moment for industry
(core grade) and agriculture; and

(d) what measureg are being taken
to augment generation of power in the
region?
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THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRX
A. B. A, GHANI KHAN CHAUDHURY
(a) The total installed capacity of
power stations in the Eastern Region
as on 31-12-1979 was 5747 MW consist-
ing of 4847 MW in utilities and 900 MW
in non-utilities.

(b) The total energy generation in
ithe Easfern Region during the period
April, 1979 to January, 1980 was 12630
muilion units “consisting of 10766 mil-
lion units thermal and 1864 million
units hydro.

{c) Unrestricted requirement of ener-
gy in the Eastern Region for the month
of March, 1980 has been assessed at
1605 million units against which the
anticipated availability is 1224 million
units,

{(d) A number of short term and long
term measures have been and are
being taken to improve power avail-
ability in the country. These mea-
sures includex—

(1) maximising generation from
the existing installed capacity in the
Central Sector. State Governments
have alsc been advised to similarly
maximise generation from their ins-
talle.d capacity.

(2) Expediting commissioning of
new generation capacity in the Cen-
tral sector, and advising the States
to take similar steps.

(3) Monitoring of coal stocks at
thermal power stations and ensuring
availability of coal.

(4) Transfer of power {rom sur-
plus to deficit areas.

(5) Arranging supply of spare
parts from indigenous and foreign
suppliers.

(6) Training of engineers for ope-
ration and maintenance of power sta-
tions

(7) Identification of deficiencies in
design, equipment etc. and taking up
a project renovation programme for
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rectification/replacement -etc, at a
number of power stations.

Allocation of Funds for Zamanis
Pump Canal in district Ghazipur, U.P.

902. SHR], ZAINUL BASHER: Wil
the  Minister of ENERGY AND
IRRIGATION AND COAL be pleased
to state:

(a) has any fund beep allotted to
the Government of Uttar Pradesh for
the construction of Zamania Punp
Canal zt District Ghazipur; and

(b) what js the amount and what
is the detail of the pregress of the
work?

THE MINISTER OF ENERGY
AND TRRIGATION AND COAL
(SHRI A. B. A. GHANI KHAN
CHAUDHURY): (a) Irrigation iz a
State subject and irrigation projecta
are planned, implem ented and ope-
rated by the State Governments
under their Development Plan. Cent-
ral assistance is givep in the form of
block loans and grant for the State
as a whole is not related to any
sector of development or project.

(b) According to proposed Annual
Plan of U. P. for 1980-81, total esti-
mated cost of the scheme for increas-
ing capacity of Zamania Pump Canal
is Rs, 939 lakhs. The scheme has not
been cleared by the Planning Com-
mission so far, for want of replies of
the State Government to C. W. C.'s
comments already sent to them. The
Government of U. P, have however
taken up the execution of the Project.
Actual expenditure upto the end
of 1978-79 was Rs. 102.96 lakhs.
Anticipated expenditure for 1979-88
is Rs. 200 lakhs, Working Group
has also approved an outlay of Rs.
200 lakhs for 1980-81,
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Estimated cost of Thein Dam

903. SHRIMATI SUKHBUNS
KAUR: Wil the Minister of
ENERGY AND IRRIGATION AND
COAL be pleased to state:

(a) the estimated cost of the Thein
dam;

(b) the yearly allocation made go
far;

(c) what is the likely dale of com-
pletion; and

(d) how much work hag been gone
ang are Government satisfieq with
the rate of progress?y

THE MINISTER OF ENERGY
AND IRRIGATION AND COAL
(SHRI A. B. A. GHANI KHAN
CHAUDHURY): (a) Rs. 263.16
crores.

(b), 1979-80 (lst year) Rs. 12.70
crores 1980-81 (2nd year) Rs. 10.00
crores,

(c). Anticipated to be completed
in 1987.

(d). Tthe Project is being execut-
ed by the Government of Punjab, At
present, work on the various in-
frastruciure  facilities like roads,
workshop facilities residential colo-
nies, etc, is in progress, As reported
by Punjab Government the progress
is satisfactory and commensurate with
the allotment of funds.
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Electrification of Villages in Himachal
Pradesh during the last three years

905. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
ENERGY AND IRRIGATION AND
COAL. be pleased to state:

(a) the names of villageg in Hima-
chal Pradesh which are being electri-
fied at present alongwith the dates by
which they would be electrified com-
pletely; and

(b) the dates for the electrification
of the remaiming villages, District-
wise?

THE MINISTER OF ENERGY
AND IRRIGATION AND COAL
(SHRI A. B. A. GHANI KHAN
CHAUDHURY): (a). The inter se
priority of the villages to be electri-
fied is to be decided by the State
Government. It is not possible 0
indicate the names of villages that
will be electrified out of the 59 sche-
mes that have been sanctioned under
Rurasl Electrification corporation or
out of the Normal Development Pro-
gramme of the State:

(b). According to the tentative
programme drafteq by th, State
Electricity Board, all the villages are
expected to be electrified by 1987-88
subject to the availability of funds
to the tune of Rs. 46.90 crores.
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Financial Assistapnce by R.E.C. to the
Himacha] Pradesh State Electricity
Board

9068. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
ENERGY AND IRRIGATION AND
COAL be pleased to state:

(a) the total amount of financial
assistance given by the R.E.C. to the
Himachal Pradesh State Electricity
Board during the past three years,
including the current financial year;

(b) whethe, it has been ensured
that the amount so given has already
been gspent for the electrification of
the villages;

(¢) if so, the authority responsible
for the verification and the report for
each year in this regard;

(d) if not, the main heads, other
than  electrification on which the
amount has been gpent; and

(e) the reasons for this diversion
and whether the R.E.C. hag taken any
action in this regard?

THE MINISTER OF ENERGY
AND IRRIGATION AND COAL
(SHRI A. B. AL GHANI XKHAN
CHAUDHURY): (a). Rural Electrifi-
cation Corporation has disbursed finan-
cial assistance to the tune of Rs. 6.18
croreg to the Himachal Pradesh State
Electricity = Board during the years
1977-78, 1978-79 and 1979-80 (upto
29-.2-80) for rural electrification.

(b) Reports on utilisation of funds
given by the R. EC. have been
received by them from the State Elec-
tricity Board for the period upto
31-3-1979. By that date they had
already spent Rs 10.54 crores out of
Rs, 13.91 crores disbursed to them bLy
R. E. C, so far.

(¢c) The R. E. C. has been following
4 regular system of monitoring of
schemes under which their officers
undertake field visits to see physical
and financial progress in implemen-
tation in addition to receiving half-
Yearly reports from  the Eleectricity
Boardq

(d) and (e). No reports have been
received regarding diversion of funds
provided by the R. E, C,, to the pur-
poses other than that for which they
were given to the Himachal Pradesh
State Electricity Board,

Electrification of Harijan Basties/Hut-
ments ip varioug States particularly
in Himachal Pradesh

907, PRO¥. NARAIN CHAND
PARASHAR: Will the Minister of
ENERGY AND IRRIGATION AND
COAL be pleased to state:

(a) whether any plan has been
drawn up by the R.E.C to accelerate
the process of electrification of the
Harijan Basties/hutments in the
various fitateg in general and the
State of Himachal Pradesh in parti-
cular;

(b) if so, an outline of the plap for
this purpose alongwith the date(s)
on which the plan wag first drawn
up;

(c) whether the progress in this
direction has been satisfactory; and

(d) if not, the reasong therefor and
the steps taken|proposed to be taken
by Government for obtaining satis-
factory results?

THE MINISTER OF ENERGY¥
AND IRRIGATION AND COAL,
(SHRT] A. B. A. GHANI KHAN
CHAUDHURY): (a) ang (b). During
the Fourth Five Year Plan, Rs 4.50
crores was provided to the Rural
Electrification Corporation for disbu-
rsement to the State Electricity Board
for extension of the electricity to
the Harijan Basties adjoining the al-
ready electrified villages, During
the Fifth five Year Plan, the Corpora-
tion ensured that all schemes for ruarl
electrification proposed by the SEB
included coverage for the Hari-
jan Basties of the respective
villages also. To activate the
electrification of Harijan Basties
Rs. 5 crores have been pro-
vided in the draft Sixth Plan, to be
released for electrification of Harijan
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‘Basties, in the varioug States on sche-
ame-wise basis. So far, REC. nave
-sanctionedl 50 Harijan Basties propo-
sals involving a loan assistance of
Rs. 205 crores covering 2,766 Harijan
Basties. In the last week of February
1980, one Harijan Basti proposal
covering 81 Harijan Basties in Nur-
Tehsil of Kangra District of Hima-
chal Pradesh involving a loan out-
lay of Rs. 8577 lakhs, was received
by R.E.C. The Harijans Basties in-
volved are already covered by re-
gular area electrification schemes
sanctioned by the Corporation ealier
pur in the Nurpur Tehsil, and no fresh
sanction is necessary.

(c) Yes, Out of 10,460 Harijan
Basties envisaged to be electrified
under 109 approved schemes, 9073
have been electrified.

(d) The progress achieveg has

becn satisfactory.

Participation of Panchayats in the
Process of Rural Electrification

908. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
ENERGY AND IRRIGATION AND
COAL be pleased to state:

(a) whether the Rural Electrifica-
tion Corporation hag evolveq any plan
for ensuring the cooperation/partici-
pation of the Panchayats in the pro-
cess of rural electrification;

(b) 1f so, the main outlines of the
plan and a resume of the achieve-
ments go far; and

(¢) if not, the reasons therefor?

THE MINISTER OF ENERGY
AND IRRIGATION AND COAL
(SHRI A. B. A. GHANI KHAN
CHAUDHURY) (a) to (c): Rurad
Electrification Corporation provides
financial assistance for rural electrifi-
cation schemes of State Electricity
Boards and Rural Electric Coope-
rative Societies. In the States,
where there are no Electricity
Boards, the Corporation provides
financial assistance for the rural
electrification schemes of the State
Governments. The Corporation has
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been stressing the need for ef-
fective coordination of rural electri-
fication programrmnes with other deve.
lopmental programmes and active in-
volvement of local agencieg therein.
The Corporation has suggested sett-
ing up of Block level Committees
which coulg advice the Electricity
Boards in formulation and implemen-
tation of rural electrification schemes,
collect required datg from Panchayat
Samities for project formulation and
suggest waysg and means of promoting
agricultural and industrial loag deve-
lopment.

Installation of Gas Turbimes im
West Bengal

910. SHRI SAMAR MUKHERJER:
Will the Minister of ENERGY AND
IRRIGATION AND COAL be pleased
to state:

(a) whether Government of West
Bengal have recenly gought the ganc-
tion of the Centre for installing more
Gas Turbines to tide over severe
pewer crisis as a short term measure;
and

(b) if so, Government’s reaction
thereto?
THE MINISTER OF ENERGY

AND IRRIGATION AND COAL
(SHRT A B. A. GHANI KHA)}
CHAUDHURY) (a): Yes, Sir. A
proposal for installation of an addi-
tional 1x20 MW Gas Turbine generat-
ing unit hag been submitted by West
Bengal State Electricity Board to the
Central Electricity Authority in Janu-
ary, 1980 in connection with meeting
the power demands of the Haldia Fer-
tilizer Plant of Hindustan Fertilizer
Corporation,

(b): A deceision on the project can
be taken only after is techno-econo-
mically appraised by the Central Ele
ctricity Authority, who have sought
information on the operating perfor-
mance and the cost of the gas turbine
generating units recently installed in
West Bengal and also confirmation on
fuel availability,
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Broadocasting System

911, SHRIMATI MOHSINA KID-
WAI: Will the Minister of INFOR-~
MATION AND BROADCASTING be

pleased to gtate:

(a) whether his attention has been
drawn to the fact that our broadcast-
ing system has been by large run on
the old guidelines provided %y the
Britishers which has failed to com-
municate with the community and to
serve as a machanism of feedback
from tte grass-root level;

(b) ;tf so, what steps are being
taken to see that diversities preva-
lent in socio-economic conditions as
well as the goals set for development
become prime considerations in media
utilisation;

(c) whether some commissions have
ever |een appointed in this regard;

and

(a) if so, their findings and Govern-
ment’s reaction thereto?

THR MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHR]1] VASANT SATHE): (a) to
(d). It is not correct to say that
broadcasting is being run by and large
on the vld guidelines provided by the
Britishers, Since independence
Boardcasting System in India has
evolved over the years as a powerful
medium of mass communication and
extension including the functions of
inforn: itions educating and entertain-
ing both the urban and rural popula-
tion. 1ts programmeg are designed to
serve the people keeping in view the
socio-economic conditions and the
specific needs of the target audiences
for various programmes. Institutional
arrangements fo, feed.-back exist in
the form of the Audience Research
Units, Charcha Mandals and through
Community Listening Centre (in
J & K only) ete. The functioning of
these arrangements are always under
constant review to make them more
effective.
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Two Committees, the Chanda Com-
mittee appointed in 1964 and the
Working Group on Autunomy for
Akashvani and Doodarshap appointed
in 1977 reviewed inter-alia the work-
ing of the All India Radio and made
several recommendations having a
bearing on the objectives of this
medium. The previoug Government
had laid-down some guidelines for the
functioning of this and the other Gov-
ernment media, Keeping in view our
socio-economic conditions, develop-
ment goals, and the deficiencies of
the existing guidelines, Government
propose to issue a fresh set of guide-
lines to AIR and the other media,

Introduction of High Voltage Direct
Current in India

912, SHRI NIREN GHOSH: Will the
Minister of ENERGY AND IRRIGA-
TION AND COAL be pleased to state:

(a) whether there js a proposal to
introduce high voltage direct current
in India; and

(by) if so, what techno-economic
studies have been conducted on
feasibility of this system?

THE MINISTER OF ENERGY AND
TRRIGATION AND COAL (SHR]
A. B. A, GHAN7] KHAN CHAU-
DHURY): (a) Yes, Sir.

(b) Techno-economic studieg nave
been conducted for linking the Wes-
tern and Northery Region Grids
through High Voltage Direct Current
transmission lines between Ujjain in
Madhya Pradesh and Knta in Rajas-
than ang Korba in Madhya Pradesh
and Singrauli in Utlar pradesh.

State-wise restriction of power sup-
ply to Industrial Units

913. SHRI NIREN GHOSH: will
the Minister of ENERGY AND IRR]-
GATION AND COAL be pleased to
state:

(a) State-wise present restriction
(in percentage terms) of power sup-
ply to the industrial units larze, me-
dium and small separately;
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(b) when thig imposed power cut is
expected to be restored; and

(c) what specific assistance, if any,
has been or is being given by his
‘Ministxy to the States for enabling
them ‘0 overcome thig power crisis?

THE MINISTER OF ENERGY AND
JRRIGATION AND COAlL (SHRI
A. B A. GHANI KHAN CHAU-
DHURY): (a) A statement showing
State-wise power restrictions/cuts
jmpossd on the various types of in-
dustrir s/consumers as on 1-3-1980 is
attached.

(b) A number of states at present
are facing shortage of power due to
the failure of monsoon in 1979 result-
ing in lower availability of power from
hydel power stations and due to the
poor performance of thermal power
stations and shortage of coal at some
of the thermal power stations. The
power cuts/restrictions will be with~
drawn with the improvement in the
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availability of power which is ex-
pected by July-August, 1980.

(¢) A number of measureg have
been taken to jmprove the availabllity
of Power in the country. These
measures jnclude:

(1) maximising generation from
the existing thermal installed capa-
city in the central sector. State
Governments have also been advised
to similarily maximise generation
from their thermal installed capa-
city.

(2) addition of about 17122 MW
of new generating capacity during
the period 1978—83, of which about
3000 MW has already been com-

missioned during 1978-79;

(3) transfer of power from gur-
plus to deficit States;

(4) monitoring of coa) stocks and
ensuring availability of adequate
coal to thermal power stations.

Statement

P wer Cuts|Restrictions in ths parious States as on 1-3-1980

S1. No. States “ Demand Cut Energy Cut
! 2 3 4
Northern Region :
1 Punjab Agriculture get supply for 6 hrs
Industries get supply for 8-10 hrs.
50% Energy cut also continous
Industries.
2 Haryana Agriculture get supply for 4-5-hrs.
Industries get supply for 6 hrs/day on 6 days
. in a week (with energy cut of
50%) -
3 Rajasthan Large Industries 100% cut.

Medium Industries  50%
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M
1 3 4
Agriculture No power cut (some load shedding)
is done depending on avail-
ability)

4 Uttar Prades . . . Industries 66. 6% demand and energy cut.

Agriculture get supply for 6 Hrs/day.
Major citics get supply for 6 Hors./day

s Dclhi 10 (not being enforced in

practice),

6 ). & K. . . . Industries get supply for 6-7 hrs. plus peak

period restrictions.
Western Region:
7 Gujarat . . 20—25%
8 Madhya Pradesh . . . 20—30% and also 15— 25%
peak period res—
trictions.
9 Maharashtra . . . 15—30% and also
peak period restriction
20—45%
| (e} Goa . . LRd 40%—&)%
Sogthern Region :

11 Karnatka . . . .- 40—60% on H.T. industries

above 250 KVA.

t2 Andhra Pradesh . . 30% on H.T.

Industries 30% on H.T. industries.

13 Tamil Nadu . . . 30% on continuous 30% on continuous & 60% on
& 40% on Non- non- continuous H.T, industries
continuous H.T, 30% on H.T, Genl. Industries.
industries.

30% on H.T. Genl.
Ind.

14 Pondicherry . . Peak penod

restriction
Eastern Region :

is West Bengal . . . 10-23.5% on H.T.

s 6 = Indsustr;cs and also
peak period res-
triction for consu-
mers getting supgly
at 3.3 KV an

above.
16 Oﬁ" ® - . 45—-&% 45——60%

er Intensive &

Heavy Industries grouped in two

batches and got powar supplv alternate'y for 3 months).
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x7 Bihar . . . No notified power
cut but load shedd-
ing being deone
almost daily depen~
ding upon the power
availability.

18 D.V.C.

Graded power cuts on

coal, steel & others
varying with levels
of generation. No
cut on traction.

North Eastern Region.
19 Assam

20 Tripura

Peak period

restrictions

10—25%,

Peak period

restrictions

Electrification of viliages in Ratnagiri
District of Maharashtra

914. SHR1 BAPUSAHEB PARULE-
KAR: Will the Minister of ENERGY
AND ITRRIGATION AND COAIL be
pleased to state:

(a) whether any proposal has been
submitted by the Maharashtra Sioto
Electricity Board to R.E.C. for electii-
fication of villages.in Ratnagiri Dis-
trict in Maharashtra for the year
1980-81;

(b) if so, the details of villages with
names and when the proposal was
submitted; and

(¢) whether the proposal has been
apprcved and if not when the pro-
posal is likely to be avproved?

THE MINISTER OF ENFRGY AND
IRRIGATION AND COAL (SHRI
A. B. A. GHANI KHAN CHAU-
DHURY): (a) 8 schemes covering 349
villages from various talukgs of Ratna-
giri District have been received by
Rural Electrification Corporation from
Maharachtra State Electricity Board in
September-October 1979.

(b) The Taluka-wise names of
villages covered under 8 schemes sub-
mitted by Maharashtra State Electri-
city Board to R. E. C, are given in

¢the statemnent.

(¢)* The said schemes are under ex-
amination by R E.C, and are likely to
be approved by April 1980.

Statement

NAME OF VILLAGES C""VERED IN

RE. SCHEMES OF RATANGIR1

DISTT. UNDER EXAMINATION

WITH REC FOR SANCTION OF

FINANCIAL  ASSISTANCE (POSI-
TION AS ON 29.2-1980)

Guhagar Taluka:—

Waghambe, Chindravale, Dodawale,
Karde, Jambhari, Katale, Kutal,
Ambare Kh. Pachori Agar, Pachori
Sada, Kolawali, Bhalgaon Kajurli,
Masu, Avare, Asore Shlvane Zombadi,
Madhal, Pali, Kh'll.‘:{ll‘l Pabhare, Surul,
Gonavali, Wadadai, Pimpar, Jamsut,
Rohile, Katkiri, Tele. (30 villages).

Chiplun Taluka:~—

Kudap, Derawan Hadakani, Kosabi,
Mundke, T, Sawarde, Furus, Durga-
wadi, Talawade, Goval Majre, Pathe,
Marjutri, Ambatkhol, Kalawande,
Dhokarwali Tamanmala, Dhakmoli,
Gulawane, Ambitgain, Vaderu, Khan-
dotri, Vabal Pilawali T. Velam, Kere,
Moortavade, Warelij, Tondah pllavall
T. Sawarde, Veer, Ambere (BK),
Kalamunde, Pathardi, Deokherki,
Miravane, Shirawali Dugawe, Kalam-
bat, Kondhar Tamhane, Manjra Kond-
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har, Katroli Karambavane Ketki,
Bhile, Mandeokhari, Tiwadi, (46
villages).

Dapoli Taluka: —

Umlarsheth Raotoli, Kaodaly,
Rawale, Ambali (BK), Wanzloli,
Kharavate, Virsai, Dauli, Turvade,

Chandiwane, Sukondi, Dehen, Malvi,
Lonwadi 1lane, Waghivane, Rajapur,
Dalkhan, Bandhtivare, Sakurde, Dhan-
koli, Revali, Pichdol: Bhogadi, Velvi,
Kadivalj, Kangavai Bhatghar, Soveli,
Shirsadi, Hatip, Kongle, Kalambat,
Waghave, Shivajinagar, Bondiwali
Vanad, Walane, Shirde, Sadve, Sada-
vall, Mathe Gujar, Gaonari, Shiwna-
ri Urph, Satera, T. Haveli, Kelil, Ta-
mond., (49 villages).

Lanja Taluka:.—

Advali, Aure, Aruaon, Bapre,
Bhade, Lavagaon Borvile, Chinchvti.
Golvashi, Govil, Harachi, Hasel,
Tavade, Kangeli, XKovinke Kolhari,
Koldewad], Kondge, Kvdewadi,
Kyranu, Xcchvmb, Machol, Mandi-
val;, Mreshi, Palv, Prabhavanvali,
Pevsbi, Hingne  Shibraol, Shivval,
Talwade, Vpaie, Vesurale, Vadgaon,
Waghral Whel Yerwandg, Wadilim-
bactn Room, Waghangaon, Xurle
(41 willagces) .

Rajpur Taluka —

Gothiware, Palve, Chivari, Chonke,
Maha'unge, Jnvathi, Valve Shejavaly,
Gunjewane, Hatiwale, Pahhale-T-
Saundal Telegaon No<am, Kaiewali,
Haso}»T-Sandal, Pangari B K.. Shem-
bavane, Sasale, Solcy, Angale Phva-
pre, Jambhavali Moroshi, Tulasvade,
Soliwade, Javaliwade, Javalithar,
Hatade, Miland, Kolamb, Savadeo,
Kajavad, Pongari B K £ Zrrave,
Patharde, Kulawade, Chikhele,
Sakhar, Wada Ha<el, Thikankand
Tamhane, Advali, O=hiwale, Ajjwali,
Kolwanchuna, Whadavali, Goval,
Panhale, Bag Abdul Kadir, Husen
(50 villages).

Sanqgameshwur Talulka:—

Ujaagn, Mandlaj, Mathdamapvr,
Vigarvali, Sayale, Ketwwali, Kondo-

zare, Borsvt, Kvle, Washi, Kinjale,.
Deoleghar Pralhitigad, Phansule,
Chanlwane G-hodawali Fapsat, Tul-

sani, Nive BXK, Kondkadamrao, Kon-
dbhvjbolrao, Kiradi, Washj .T.
Deorukh, Karli, Deoghar Kondhaan,
Ku-duve, Vayangani, Harpvde Tala-
wade T, Deorukh, Ozar Khol, Nigvd-
Wadi, Nivadhe, Bondye, Bumbroh
Khadikolvan, Ninave, Uzare BX,
Chapevali, Meghi, Jangalwadi, Tale,
Kankadi Karamnagar, Deole,
Dakin, Kante, Bhovade, Kirbeo,
Wadiadhasi, Pangori Deode.

(50 villages). ’

Ratnagiri Taluka:—

Wathad Ori Chafe, Devood, Kal-
gaon, Nevalii Karbvde, Phansavale,
Dhoke, Agarnaral, Kolisare, Chave,
Velwand Sathere, Kasheli, Adamb-
have, Adambhavne, Jambhavan, Kar-
vathe, Charveli Ravi, Bondye (22
villages).

Khed. Taluka: —

Vadgaon (KH)., Wadgason (BK),
Katmani (KH), Birmani, Koinjale T.
Khed, Kandosh;, ifyahali, Dhanwade,
Nandivah, Wadj Malda, Astan, Chatan,
Wadi Beed Sanagar, Humbari, Ghera
Rasolgad, Varwah, Ambavali,
Mhalunge, Deoghar, Sonde, Mohane,
Ghogare, Kinjale T. Natu, Dahiw.lj,

Shinagari, Pure (BK), Pure (XKH),
Wadi, Beldar, Ghera, Sumorgad,
Wadi, Jaitpur, Mandwe, Jaitapur,

Tulshi (BK), Tulshi (KH), 6 Kashedi,
Poynar, Aini, Dayal. Tumbad, Anas-
pure, Suirgaon, Mani, Talghar, Nigade,
Kartel, Nil-Lawane, Apede, Shira-
wali, Kasba T, Natu, Shivkh, Nive,
Chorwane, Saparli, Pasare KH,
Sakhar, Talwat Jawali, Talwat Khed,
Pal, Kavale, Kasai, Posare BK,
Ku‘.rvaJ, Khed. (68 villages).
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Substitution, of female workers by
Males In B.C.C.L.

915. SHR] A K, ROY: : Will the
Minister of ENERGY AND IRRIGA-
TION AND COAL be pleased to state:

(a) whether there are a number of
~circularg issued by B.C.C.L. for sub-
stituting female workers by the male
but not vice-versa against the spirit
-of constitution putting the male and
female on the same footing, if so, list
and details of these anti-women cir-
<cularg of the BCCL in last three
Years; and

(b) whether these circulars woula
be corrected giving equal place to the
female workers with the male, if so,
when, if not, why not?

THE MINISTER OF ENERGY AND
IRRIGATION AND <COAL (SHRI
A. B. A. GHANI KXHAN CHAU-
DHURY): (a) and (b). Information
is being collected and will be laid on
the Table of the House.

Area irrigated by Gowai Dam in
Dhanbad District

916. SHRI A. K. ROY: Will the
Minigster of ENERGY AND IRRIGA-
"TION AND COAL be pleased to. state:

(a) what ijg the actual grea irrigat-
+¢d by the Gowai Dam in Dhanbad
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District of Bihar in this year of
drought and the designed capacity;

(b) whether it is a fact that large
amount of water was wasted in tne
last autumn of this dam because of
the non-repairing of the canal which
ig now in g damaged gstate;

(¢) whether it is a fact that the
people of Ranichirka village of
Jaitara Panchayat, Ches Block of
Dhanbad protested against the was-
tage of water and offered repairing
the canal themselves in ‘Food For
Werk’® programme, but was denied
destroying their standing crop with-
out water; and

(d) whether Government propose
to make a thorough probe into the
matter and start repairing of the irri-
gation canal?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A. B. A. GHANI KHAN CHAUDHU-
RY): (a) The potential created and
utilisatio, of the project as reported
by the State in their Annual Plan
1980-81 is as under: —

(Ha.)
To end of
I978-79 197980 1980-81
(Actual) (Antcd.) (Target)
Potential creatrd 3400 4000 4950
Utili<atiop 800 8o0 8oo
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The designed capacity of the pro-
ject is 4950 ha, irrigation,

(b) to [d). Information has been
called for from the Bihar Government
and will be laid on the Table of the
House on receipt.

Cases of violation of Child Marriage
Act and Dowry Act

917. SHRI ARJUN SETHI: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether Government have col-
iected the information regaraing the
cases of violation of the Child Marri-
age Act and Dowry Act reported
during the last three years, year-wise
and state-wise; and

(b) whether there ig any propoual
under the consideration of Gnvern-
ment to study the problem in depth
in all its ramifications and introduce
necessary amendments, if necassary,
in the Act and provide for stringent
punishment for violation of these
Acts?

THE MINISTER QF LAW, JUSTICE
AND COMPFANY AFFAIRS (SHRI P.
SHIV SHANKER): (a) Slate Govern-
menis are in charge of the enforce-
ment of the Chilg Marriage Restraint
Act, 1929 and the Dowry Prohibition
Act, 1961, The information is being
collected and will be laid on the Table
of the House.

(b) The Child Marriage Restraint
Act, 1929, has already bcen amended
in 1978, to raise the minimum age of
marriage from 15 to 18 years in the
case of females and from 18 to 21 in
case of males and to make offences
under the Act cognizable for the limit-
ed purpose of investigation, Hence ro
further amendments; are under consi-
deration for the present.

Proposals for amending the Dowry
Prohibition Act, as to make the pro-
visions thereof more stringent are
under consideration.

122-

Proposal to raise Limit on remunera-
tions of Directors in Corporate Sector

918. SHRIMATI GEETA MUKHER-
JEE: 4
SHRI C. T. DANDAPANI:

Will the Minister of LAW, JUSTICE.
AND COMPANY AFFAIRS be pleased .
to state:

(a) whether it is a fact that Gov--
ernment proposes to raise the maxi-
mum permissible limit if the remu-
neration of Executive Directors of
the companies in the corporais sec-
tor; and

(b) if so, the reasons thereof?

MINISTER OF LAW, JUSTICE AND-
COMPANY AFFAIRS (SHRI P. SHIV
SHANKER): {a) and (b). There is-
no proposal before Government to
revise the existing guidelineg govern-
ing the payment of remuneration to
the managerial personnel of public-
limited companies and private com-
panies which are subsidiaries of pub-
lic limited companies.

Films purchased by Doordarshan
Kendras

919. SHRI ARJUN SETHI: Will the -
Minister of INFORMATION AND-:
BROADCASTING be pleased to state:

(a) what are the details regarding
the films (length-wise) which were
purchased by various Doordarshan
Kendras from Private parties during
the last three years;

(b) whether Government have
given encouragement to the gtaft
artists on the same subjects to ex-
hibit their films; and

(¢) if so, how much money has
been spent, year-wise, for the pur-
chase of the films during last three
years? '

THE MINISTER OF INFORMATION
AND BROADCASTING AND SUP--
PLY AND REHABILITATION (SHRI.
VASANT SATHE): (a) to (c). The-
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information is being collected and will
be laid on the Table of the House.

Additional Central Aid to West Ben-
gal Govermment for Rehabilitation of

displaced persons

920. SHRI AMAR ROY PRADHAN:
Will the Minister of SUPPLY AND
REHABILITATION be pleased to state:

(a) whether jt is a fact that the
Government of West Bengal have
sought additional aid for rehabilita-
tion of displaced persons of Bangla-
desh; and

(d) if so, the dectails therecoi?

THE MINISTER OF INFORMATION
AND BROADCASTING AND SUP-
PLY AND REHABILITATION (SHRI
VASANT SATHE): (a) The schemes
already sanctioned for the rehabili-
tation of old migrants in West Bengal,
are being implemented by the State
Government with funds being provid-
ed by the Central Government We
are not aware of any additional aid
sought for rehabilitation of displaced
persons of Bangladesh.

(b) Does not arise.

Irrigation of Cultivable Land in
Burhanpur Tehsil of Nimad District,
M.P.

921. SHRI SHIV KUMAR SINGH:
‘Will the Minister of ENERGY AND
IRRIGATION AND COAL be pleased
to state:

(a) the total area ot cultivable
land to be brought under irrigation
in Burhanpur Tehsil of Nimad Dis-
trict in Madhya Pradesh as a result
of Upper Tapti Project (Kharia
Dam);

(b) the time by which water ijg
-expected to be made available from
the progyect for irrigation in the ares;
and
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(c) expected additional production
of foodgrains and oilseeds including
cotton in Burhanpur area?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A. B. A. GHANI KHAN CHAU-
DHURY): (a) The Government of
Madhya Pradesh have informeg that
the total cultivable command area in
Burhanpur Tehsil of East Nimad Dis-
triet by Upper Tapti Stage II Project
is 54,932 hectares. The area prc¢ posed
for irrigation is about 47,000 hectares
in that area.

tb) The Upper Tapti 5Stage II pro-
sect 15 g joint scheme of Maharashtra
and Madhya Pradesh. I'he project
rceport is still under preparation with
the twg State Governments, In ab-
sence of the project report, it is not
possible at thiq stage t, indicate the
time by which the project work
would be completed and water made
: vailable for irrigation in the area,

(vy The Government ¢f Madhya
Piadesh have intimated that the addi-
tional production due to Upper Tapti
Stage IT in Burhanpur Tehsil is ex-
pected to be 4,19 000 tonnes of food-
grains including green manure and
12,200 tonnes of oil sreds including
cotton.

Memorandum from the Dandakaramya
Employees Association (N.G.)

922, SHRI SAMAR MUKHERJER:
Will the Minister of SUPPLY AND
REYJABILITATION be pleased to
state:

(a) whether Government have re-
ceived any memorandum dated the
15th December, 1979, from the
Dandakaranya Employees Association
(NGQ);

(b) if so, the salient
the memorandum; and

(¢) the reaction of Government
thereto?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND

points of
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SUPPLY AND REHABILITATION
(SHRI VASANT SATHE): (a) Yes,
Sir.

(b) ang (c). A statement showing
the salient points raised in the memo-
randum and the present position in
1egard to them is enclosed.

Statement

(i) Redeployment of surplus work-
charged  staff.—The  work-charged
staff are engaged for specified works.
Their services are liable to be ter-
minated on completion of works on
which they are engaged. The surplus
work-charged staff are not entitled
to re-deployment facilities through
the surplus Cells of the Department
of Personnel and Administrative Rc-
forms and the Directorate General of
Employment and Training. Efforts
are, however, made to find alternative
jobg for them either within the Pro-
ject or in other Organisations of the
Central Government/State Govern-

ments, as far ag possible.

(ili) Regulation of pay of work-
charged employees wunder the CCS
(Revised Pay) Rules, 1960 —_The re-
vision of pay scales of certain cate-
gories of posts borne on work-
charged establishmant wasg given
effect from 1Ist January, 1968. There
1s no case for grant of arrear of
pay for the period prior to 1-1-1968,

(iii) Classification of work-charged
staff ag industrial and non-industrial
employees.—The applicability of the
Industrial Disputes Act to the em-
ployees of the Dandakaranya Project
is under examination.

(iv) Transfer of work-charged em-
rloyees to regular establishment—
Efforts are made to fing jobs for the
surplus work-charged staff under
regular establishment algo if suitable
vacancies agre available,

(v) Creation of permanent posts
for work-charged staff.—As the works
In the Dandakaranya Project. on
which the work-chargedq staff are em-
Ployed, are of temporary nature, there
s no case for creation of permanent
Dostg for them,
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(vi) Equal service conditions for
industrial category of work-charged
staff as applicable to regular indus-
trial staff.—This will arise after the
applicability of the Industrial Dis-
putes Act to the Dandakaranya Pro-~
Ject is settled.

(vii) Grant of Children Education
Allowance.—This allowance is admis-~
sible inter alia to the industrial em-
ployees directly working under~* the
Central Government. If the work-
charged staff are categorised as indus-
trial this allowance will be admis-

sible to them.

(viii) Applicabilsity of Central
Government Employees Insurance
Scheme to work-charged employees.—
T us matter s under considevation.

AIR. Broadcast during Solar Eclipse

£23 SHR] P. K KODIYAN: Will
the Minister of INFORMATION AND
RROADCASTING be vpleased to state:

(a) whether 1t has come to the
notice of Government that during al-
most the entire period of solar eclipse
on 16th February, 1980 instead of
giving a popular scientific commen-
tary of this celestrial phenomenon,
the All India Radio was broadcast-
ing hymns from religious scriptures
glorifying the Sun god and all hea-
venly denizens and seeking their
blessings to keep evil away from the
dwéllers of the earth;

(b) whether any guidelines has
been issueq to AIR and Doordarshan
regarding projection of a secular
image of the country; and

(c) if so the details thereof?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHR]I VASANT SATHE): (a) No,
Sir. All India Radip Stationg cover-
ed the solar eclipse by broadcasting
a Jarge number of programmes high-
lighting scientific aspects attached to
this natural phenomenon, Consider-
ing the social ang traditional views
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as also religious sentiments of a
large majority of our  population,
talks and recitations from the scrip-
tures etc. were also broadcast during
the period of eclipse,

(b) and (c¢). A.IR. and Doordar-
shan were advised to make an effort
to clarify the positive aspect of our
folklore and mythological tradition
as regards the ‘Solar Eclipse’, so as
to expose the suplerstition without
treading on the religioug sentiments
and at the same time bring out the
positive aspects of mythological be-
lief.

Rural Electrification Scheme in Orissa

924. SHRI K. PRADHANI- Will
the Minister of ENERGY AND IRRI-
GATION AND COAL be pleased to
state:

(a) whether Government aof Orissa
have submitted a schemec 10 the Cene
tral Government for rural electri-
fication in the State:

I Vidlages electnfiec

2 Construction Work con [l d

(a) HT Lipc (Kms

(b) LT L nes (Kms)

() Distribution trar fioma (KVA Capacity)

3. Services prov did

(a) Agricu'tural pump sets
(b)Y Sinall Industries
(c) Dom & Comml

(d) Strect Lights . . . .
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(b) if so, what are the details
tw; and 3

(¢) what is the present progress
in the implementation of the rural
electrification schemes sanctioned
previously for the State?

THE MINISTER OF ENERGY
AND IRRIGATION AND COAL
(SHRI A. B. A. GHANI KHAN
CHAUDHURY): (a) The Govern-
ment of Orissa has submitted 62
schemes for loan assistance by the
Rural Electrification Corporation.

(b) Out of the total of 62 schemes,
8 have been sanctioned so far. 19
schemes have been sent back for

clarification/revisions. The remain.
ing 43 schemeg are under examina-
tion by the R.E.C.

(c) The Corporation has sanction-
ed 204 rural electrification schemes
upto 29th February, 1980. The loan
to these schemeg is released in insal-
ments and the physical progress
achieved ag on 30th September, 1979
under the said schemes, in respect of
which at least one instalment of loan
has been drawn up to 31st March,
1979, 15 as under ;

Gozr,

«

9926
. . . . 6178

2,075,792

. . . 3673
. . . . 1640
. . . . 51240

» . ] . 441()
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Advertising Agenciey Registered with
Commercial Broadcasting Service of
ALR.

925. SHRI T. S. NEGI: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to
state:

(a) whether it is a fact that Ad-
vertising Agencies are being
registered now by Commercial
Broadcasting Service of AIR. and
10 per cent commission is given to
those agencies from the very begin-
ning;

(b) if so, how many agencies have
been registered during the period
from 1st January, 1979 to 31st Decem-
ber, 1979;

(c) the names of the agencies and
their proprietors who were register-
ed by the Station Director, Commer-
cial Broadcasting Service, ALl India
Radio, Delhi in the said period;

(d) is it a fact that some agencies
were given bookings more 1liberally

particularly in Super ‘A’ timings by
Commercial Broadcasting  Service,
AIR, Delhij; and

(e) if so, what are ‘the reasons for
this favouritism and what remedy
Government proposes to stop such
type of favouritism?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHRI VASANT SATHE): (a) Yes,
Sir. 10 per cent commission ig given
to Registered Agencies for business
booked with AIR/Doordarshan from
the date of registration.

(b) The total number of Agencies
registered in 1979 was 84 (eighty~-
four).

(¢) The names of agencies and
their proprietors registered at Delhi*
are given in the Statement.

(d) No, Sir.
(e) Does not arise.

Statement

S Names of the Agencies
No.

Proprictors/Partners/Directors, etc.

1. M/s Beautex Advtg Media (Regd)

1715, Arya Samaj Road, Karol Bagh,

New Delhi-s.

2. M/s United Ar.ivertiqerc, 2nd floor, Hotel

Samrat, Chandni Chowk, Delhi,

{

8. M/s Anand Advtg . Agency, 31, Netaji

Subhash Marg, New Delhi-110002.

4. M/s Current Advtg. and Marketing, 4E/7,

Jhandewalan, New Delhi-55.

5 M/s Sharda Publicity Service, 4265, Gali

Bhairon, Nai Sarak, Delhi-110006.

6. M/s Sweet Advertising, 8o7-A, DMMS,
Rohit House, Tolstory Marg, New Delhi-1.

Prop. : AK. Jain '
Address as in col. 2.

¥

Partners 1. Manu Gupta, 5, Nuruddin
Ahmed, Vyhd. Civil Lines,
Delhs.

2. Roop Chand S-340, Greater

Kailash, New Dclhi.

3. Ravi Bahl, 9vo02/17, Military
Lane, Karol Bagh, New Delhi

Prop. :V. Mohan, 31, Netaji Subhash Marg,
New Delhi-110002,

Partners 1, M.L. Agrawal, 2. Rajendra Agrawal
J-372, New Rajinder Nagar, New
Delhi-60.

Partners ;: 1. P.C. Verma '
2. G.X. Verma

Prop. : Rajinder P. Nanchahal, K-1, Navin
P ggdahadara,"bel‘hiﬁz. ’

7. M/s Film and TV Centre Advtg., 5, Doctors Sole Prop. : Kuldip Goyle

Lane, Gole Market, New De lhi-1.

—

Address as in column 2.

2783 L.S.—5.
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S. No. Name of the Agencies - Proprictors/Partners/Directors, etc.
8. M/s Tulika Advtg. & Marketing Pvt, Ltd., Chairman : Dewan Chand Jain, 4, Safdar-
21, Hanuman Road, New Dclhi. jung Enclave, New Delhi-z.
Managing Naresh Chand Jain
Director 1124, Bazar Sitaram, Dethi-6.
9. M/s Zenith Advertjsing Service, 255, D.S. Sole Proprietor : Vijay K. Soni
New Rajinder Nagar, New Delhi-60, Addres, as in col. 2.
10. M/s Novelads, 32/50, West Patel Nagar, Partners : 1, K.L. Mechta
New Delhi-8. Address as incol. a.
2, Kamla Devi
3. Balbir Singh, 16/8E, Anand-
puri, Dev Nagar, New Delhi-8.
11, M/s Arohi Advertising Agency, 6o, Darya Sole Proprietor Jaswan Abbott
Ganj, New Delhi-2. 91,Gadodia Market,
Kharj Baoli, Delhi-6.
12. M/s Eastern Advertising, D-6g, Ashok Vibhar, Partners: 1. Krishan Kumar Saddi
Phase 1, Dellu-110052. Address as in col. 2,
2, C.P. Saddi
Address as in col. 2.
13. M/s Kadambari Advertising Pvt. Ltd., Pvt. Ltd. Co. (Directors)
A-25/7, Connaught Place, New Delhi-1. 1. Inder K. Sharma (M.D.),
F. 13, Rajouri Garden, New Delhi.
2, B. D. Soni (D), S-72, Kirti Nagar,
New Delhi.
3. Rakesh K. Sharma,F.31,Rajouri
Garden, New Delhi.
4. Vinod Mchra, R-59, Greater
Kailash, New Delhi.
5. T. N. Jain, 160, Veer Nagar, Delhi.
14. M/s Rashtriya Advtg. Agency, 3861, Tri- Prop. : I.P. Gupta,
Nagar, Delhi-35. Address as in col. 2.
15. M/s Advel Advig. & Marketing, 87, Bhagat Partners: 1, Ayodhaya Nath, g/2 South
Singh Market, New Declhi. Patel Nagar, New Delhi.
-
2, Om Prakash
Address as above.
16. M/s S. Kalyani Sound Studio, 4654/21, Partners : 1, Surinder Gandhi
Rakesh Bhavan, 2nd floor, Eastern Wing, 2. Sita Rani Gandbi
Ansari Road, Darya Ganj, Delhi-2. 3. Shobhni Gandhi, If1st 56,
Lajpat Nagar, New Delhi-24.
17. M/s Vikas Advtg. & Marketing, 27, Gole Sole Prop. : D.K. Joshi, 1519, Gali Qasim
Market, New Delhi. Jan, Balli Maran, Delhi-6
18, M/s Planet Advtg., 4636, Deputy Ganj, Sole Proprietor : U.S. Jain
Sadar Bazar, Delhi-110006. Address as in col. 2.
19, M/s Vikalp Advtertising, 4648, Shadhumal Sole Prop.: R N. Srivastava
Bldg., 21, Darya Ganj, Delhi-2. Address as in  col. 2.
20, M/s Swar Sudha Sound Studio, 2E/6, Jhan-

dewalan Extension, New Delhi-55,

Partners : 1, R.D. Rawal, 144, Raja Gar-
den, New Delhi-1s.
2, Vinod Rawal,
Address as above.
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§. No, Names of the Agencics Proprietors/Partners/Djrectors, etc.
2, M/s. Shakti Sound & Advtg.,, Agency, Prop. : Satya. Prakash Saxena
1589, Madasa Road, Kashmijrj Gate, Delhi. t36, Mogodel Town,
Dcl i-9.
22 M s, Vasudeva Publicity Service 50-M, Partners : 1 Sita Ram Vasudeva
Cennaught Circus, New Delhi. 2 Satish Vasudeva
3 Surinder Vasudeva
H73 A, NDSE Part I, New
Delhi-49.
23 M/s BStandard Advertising Service (Regd) Prop : Kuldeep Kauraddress asin col. 2
7040, ‘Rameshwari Nehru Nagar, Karol
Bagh, New Delhi-z.
24 M/s. Soundads, 7/7 Ansari Road, Darya Prop : Shri S. Sharma address as in col, 2
Ganj, New Dcelhisz.
25 M/s Amritvani Behind Jeevan Tara Bldg. Partners : 1. A.R. Gulani
Parliament Street, New Delhi. 2. S.K. Gulani
2-12, Model Town, Delhi
3. K.K.Babbar?) B-136, Kalkaji
4. J.L. Babbar New  Delhi
5. S.P. Babbar
26 M/s. National Prinfing and Puidlicity Service, Partners-3. : 1 Malti Devi, 3243 Pipal
Chand Hote! Bldg., 62, Qhandni Chowk, Mahadeo, Delbi.
Dethi. 2 Vijay Prakash Agarwal
3 Rakesh Kumar Agaiwal
K-22, Krishna Nagar, Delhi
27 M/s Sonovision 707, Rohit House, 3, Tolstoy Prop : Suniti Kohli A-187, Defence
Marg, New Delhi. Colony, New Delhi.
28 M/s. vandana Advertising 42-44, GaliKedar Prop : Ashok Kumar Gupta 4/40, Roop
Nath Chawri Bagar, Delhi- Nagar, Delhi-110007.
29 M/s Unique Advertisers B-26 Sarvoday En- Prop : Rakesh Chandra Jain address as
clave Aurebindo Marg, New Delhi. . in Col. 2.
30 ‘Mjs Visual India Advertising and Marketing Partners : 1 S.R. Bhasin
14, Amer Chambers, Nahar House, F-14, 2 H.K. Bhasin
«C. Place, New Delhi. 3 R. Bhasin 22/51 PunjabiBagh
New Delhi,
31 Mys. Robert & Mitchel 3939, Barna Street, Partners : 1 Chandra Kanta Chaudhry
Sadar Bazar, Delhi-110006. 2 Pramod Kumar D-s, Radio
Colony Kingsway Camp,
Delhi.
32 M/s. Madhu.rvani T-30, Malviya Nagar Partners : 1 Vishnu Narain Sharma
New Delhi. 2 Shivani Marwah
g Jaya Marwah address as
in col. 2
33  Mj/s Advis Parmanad Street, Nataji Subhash Prop : Dharam Vashest 3666, Parmanand
Marg, Darya Ganj New Delhi. Street, Netaiji Subhash Marg,
Darya Ganj, New Delhi.
3¢  MI/s. Sheelswar Mllap Niketan 8-A, B.S. Zaffar Prop: 1 Latika Suri D-25 Anand
Marg, New Niketan, New Delhi.
2 Rupali Suri D-2

Anand Niketan New Delhj
g3 Mr. Chander Prakash Dally
Milap, New Delhi.
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”

S: No. Name of the Agencies

Proprietors/Partners/Directors, etc,

35, M/s. Avant Garde Advtg. Associates,

N Hauz Khas, Enclave, New Delhi.

' Mfs. Beauca Publicity Bureau 171
Samaj Road, Near New Bank
Karol Bagh, New Delhi.

35

L S 4

K-108

? India,

—

Prop : Shanti Devi.

Prop : Arun Kumar.
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Effect or‘pmtver Crisis on the Central |

Coal Fieldg Limited

: §29. SHRI N. E. HORO: Will the
Minister of ENERGY AND IRRIGA-

TION AND COAL be pleased to

state:

(a) whether it is a fact that an
acute power crisis has gripped all the
Central Coalfleld Ltd.’s 56 collieries
and four giant medium coking Coal
washeries spread over Hazaribagh,
Giridih gnd Ranchi Districts in Bihar
for the last two years; and

(b) if so, whether Government are
in a position to reduce the loss suf-
fered and each profit in the financial
year 1979-80, despite the power
. shortage?

THE MINISTER OF ENERGY

AND IRRIGATION AND COAL
(SHRI A. B. A, GHANI KHAN
CHAUDHURI): (a) The <Central
Coalfields has suffered from =
shortage of power during the last two
years.

(b) The Central Coalfields Ltd. is
expected to make a profit in 19878-80.

Power Stations Faeing TUn-Prece-
deated Ceal Shertage

$30. SHRI N. E. HORO: Will the
Minister of ENERGY AND IRRIGA-
TION AND COAL be pleased to
state:

(a) whether Government have
made any assessment of shortage of
coal swpplied to pewer plants in each
region indicating the actual require-
ments and total supplies made to the
power ﬂam. in the different regions
during the last year; and

(b) the steps taken by Governmien®
to ensure capacity power production

in the power plants?

THE MINISTER OF ENERGY
AND IRRIGATION AND COAL
(SHRI A. B. A. GHANI KHAN
C!-’IAUDHU'RI): (a) A Statement
showing the allocation and  actual
receipt of coal during the calander
year 1979 for thermal power stations,
region-wise, is enclosed.

(b) A number of steps have been
taken to augment the coal supplies
to the various thermal power stations.
These include:

(i) Coal companies and railways
have been asked to step up coal
supplies to the various thermal
power stations.

(ii) Close limison js being main-
tained between the Department of

Coal, Railways and Department of
Power. ’

(iii) High leve] inter-ministerial
meetings are glso helg periodically

to review coal supplieg to the power
stations.

(iv) A contro] room has been set
up in the Railway Board to moni-
tor the coa) supplies to power
stations on duily basis;

(v) Coal supplies te thermal
power stationg are glso being moni-
tored by the Cabhinet Committee on

Industrial  Infrastructure on =
weekly Dbasis.
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Statement

Statement showing region-wise allocation and supply Of coal tO the thesmal power plants
during the calander year 1979

(Million tonnes)
Allocation Actual
receipt
Northern Region ’ 12-118 8-579
Western Region . . . . . 13- 776 r1-48:
Southern Region . . . . . 10°936 8359
Eastern Region . . . . . 5'955 3°573
Small Stations . . . 1° 586 o 924
ToraL ALL INDIA . . . . 44-3 7% $2.916

Scheme for giving Loans by F.F.C.
for making Films

931. SHRI N. E. HORO: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to
state:

(a) whether it is a fact that Gov-
ernment have made a scheme regard-
ing advancing of loans by the Film
Finance Corporation Limited for
making films; and

(b) if so, the salient features there-
of?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHRI VASANT SATHE): (a) Gov-
ernment hag not made any specific
scheme for advancing loans for mak-
ing films. It had set up Film Finance
Corporation with the main objective
of providing financial or other faci-
lities for production cf films of good
standard and quality. The Corpora-
tion has made bye laws for grant of
loans including loans for the produc-

tion of films (both feature and docu-
mentaries/shorts).

(b) Loans upto Rs. 3.00 lakhs are
given for Black and White filmg and
upto Rs. 4.5 lakhs for colour films.
Loans are given on the basis of script
and theme of the film. Scripts are
examined by the Script Committee,
which has Trepresentatives of Sfilm
industry.

Shortage of Coal Faceqg by Industrial
Units in Gujarat

932. SHRI D. P. JADEJA:

SHRI AMARSINH V. RATH-
AWA.

SHRI AHMED M. PATEL:

Wil] the Minister of ENERGY AND
IRRIGATION AND COAL: be pleased
to state:

(a) whether it iy a fact ¢that 2
number of industrial units jn Gujarat,
particularly in Ahmedabad face
closure for want of coal; )
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(b) if go, whether any representa- et &t fear Qg
tion from Chamber of Commerce and ‘
Industries have been received; and 933. &t HW W wFUmM ¥
Fut wie fawrf aar vy 7'l ag aard WY
FaT HG

(c) if so, the steps taken by Gov-
ernment to supply the required
quantity of coal to Gujarat State?

(%) T &Y &1 @ fa=rd gremne

FET FIEIT & qry Spla g afam awn

2 Ot 78 s ¥ afma o ¥ Ol 37 o

THE MINISTER OF ENERGY o a%F FIYATE T HH & 44T FICT §;
AND IRRIGATION AND COAL LL1d

(SHRI A. B. A. GHANI KHAN
CHAUDHURI): (a) Reports have (=) vaux feam = e W o«
been received of a shortage of coal in q¥raT ?3 WX ww aw fearfaa fear

Gujarat as a result of which some
industrial units are facing closure.

(b) Yes, Sir. qgz_ fewr W ufRk & wemw fawrg
Y S o w9 " § oo ®y fafww
: : _ saeaEl A § | W Wi W ¥ ¥

(c) The coml companies particular ca e ¥ gera a€ 1976 &
ly the Western Coalflelds Ltd. which qTw gT @ W U @W W g g ),
meetg the requirement of Gujarat, is 1980 ¥ NTq gWT 4T | ¥y q@dATA feafq

in constant touch with the Railways fea? arer oF o @@= g

to maximise the movement of coal (@) @ wm gra efwa feg
by rail to Gujerat State. Besides, the wid & R ¥ @l ® wraiaaa & fag
coa] company is releasing coal by 38‘1“ :&ﬁ: ﬁ:rw ! ﬂm w oag 1 gso—

road against the sponsored quantity

L3
end shortfall in movement by rail. WY |y FH OF NET &0
faercor
ety & af fawrf edwi € win o feafy
*w Ho qf @A &1 At afer  wymfas mw g FH@ O AT B feata
ST gRIT "Ehr §
7)) qreF e
(== w1 =
1 2 3 4 ‘ 5 6 _‘ 7
(%) wx
1. gray feard afcarerar TYAT 2662. 00 5.225 20-4-79 ®ET I§ wWIGW
SR <
oNfaad & g
Sy, 1980 A
T @I & SR
T fa=re fame
faqr T ar
gg w&H wiaw
®q ¥ =gag™
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ferar€ eital 9T @ v afoan (s w9a &)

% do  afcaYoar W AT o i_?n-so 1980-81 . wegfivg
searfira TRITT FTaET
oy weafa T ETT Y
w¥€ famifor

(. faee fagr =6 T T —g% 20 30 130
2. &Y wra faearT =W LG 25 25 STIFTS TX AY
aralr 7 wpfa
arge faard & (aifes qraar “10 20 20 qr it &
ATgT P & &9 F faarf A ’ ‘ - SN |
vit)

4. fauwe faar 10 5 5

(w) wsaw

1. feae fasrt afaaierar ¥AA  256.82 2.964 27-1-79 TH WIW A weriwirg

2. oy fawi€ sfgrrar e T 590.60 7.000 7=7=79 aAxATEY

3. faare fawrk ofcarwar WY  269.00 2.510 10-8-79 . —r-
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¥ QRu wfafgw & wwea wiensy
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Proposal to improve Programmes of
Delhi Doordarshan

935. SHRI G. Y. KRISHNAN: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to
state:

(a) whether there is any proposal
under the consideration of Govern-
ment to improve the programmes of
the Delhi Doordarshan;

(b) whether there is any proposal
to introduce regional language pro-
grammmes similar to ‘Father Dear

Father’ on Delhi Doordarshan;

(c) it s0, by what time; and
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(d) whether Government propose to
introduce multichanne] telecast from
Delhi Centre linking it with other
fmportant T.V. Centres in the country?

THE MINISTER OF INFORMA-
TION AND BROADCASTING
AND SUPPLY AND REHABILITA-

TION (SHRI VASANT SATHE):
(a) Improvement of program-
mes is a continuous endezavour
of all Doordarshan Kendras.

To help achieve this ubjective, Pro-
gramme Advisory Committees con-
sisting of eminent people from diffe-
rent walkg of life are attached to
Doordarshan Kendras. So far as
Delhi Doordarshan Kendra js con-
cerned, this Committee is now jn the

process of review and re-constitu-
tion.
(b) No, Sir. However, humorous

plays, serials etc. are being telecast.
(c) Does not arise.

(d) No, Sir. However, it is propos-
ed to link Delhi with other principal
TV Centres viz. Bombay, Madras,
Calcutta, Lucknow, Srinagar and
Jullundur by utilising microwave
circuits so that any one station can
relay the programme of wany other
station. The Bombay-Madras Micro-
wave link is ready and is salready
being utilised by Doordarshan when-
ever required.

Permission granted to Companies for
expansion

936. SHRI K. MALLANNA: Will the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state:

(a) what are the names of the
companies which sought the permis-
sion of Government and granted sub-
stantial expansion in their existing
capacities or setting up of new under-
takings during the previous Govern-
ment regimes; and

(b) the names of projects which
were approved for an outlay of Rs. 221
crores; and top the list of companies
which were granted substantial e€X-
pansion in their existing capacities?
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THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKER): (a) The details of
the proposals received from ihe under-
takings, covered under Section 26 of the
M.R.T.P. Act, 1969, for substantial ex-
pansion of their activities or establish-
ment of new undertakings under Sec-
tions 21 and 22 of the Act respective-
ly, during the period from 1st April,
1977 to 31st December 1979 (year-
wise) are indicated in Statement-I
laid on the Table of the House. [Pluc-
ed in Library. See No. LT-567/80]. As
on 1st April, 1977 39 proposals under
Section 21 and 29 proposals under Sec-
ticn 22 of the Acf, which were received
prior to 1st April, 1977, were also
pending consideration of the Govern-
ment. The details of the proposals ap-
proved under Sections 21 and 22 of
the M.R.T.P. Act during the period 1st
April, 1977 to 31st December, 1979
(year-wise) are furnished in State-
ment-II laid on the Table of the House.
[Placed in Library.. See No. LT-567/

801].

(b) It is presumed that the informa-
tion sought by the Hon’ble Member is
based on the news items appearing in
the Financial Express and Lhe Econo-
mic Times of 29th November, 1979
which makes a mention that during
the 30 months period beginning from
April, 1977 the Birlas were accorded
14 sanctions with an outlay of Rs. 241
creres, followed by Tatas with 10 sanc-
tions involving Rs. 221 crores. The
above information mentioned im the
news item appears to be for the period
1st April, 1977 to 30th September, 1979.
However, during the period 1st April,
1977 to 31st December, 1973 15 pro-
posals of undertakings belonging to
Birla Group, _and 11 proposals of the
undertakings belonging to Tata Group,
at an estimated project cost of Rs.
245.14 crores and Rs. 228.62 crores res-
pectively were approved under Sections
21 and 22 of the M.R.T.P. Act. The
details of these proposals are furnish-
ed in Statements III and IV. laid on
the Table of the House. [Placed in
Library. See LT-567/80]

Review of requirements of Coat and
Coking Ceal

937. SHRI K. MALLANNA: Will the
Minister of ENERGY AND IRRIGA-
TION AND COAL be pleased to state:

(a) whether in a recent review made
by the Central Government with re-
gard to the country’s requirements of
coal and coke an element of over-pro-
gramming by the State Governments
was revealed; and

(b) if so, the details thereof and
‘what measures Government propose
to take in this regard?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI A.
B. A. GHANI KHAN CHAUDHURY):
(a) Nec, Sir.

(b) Does not arise.

Number of Villages electrified In
Gujarat

938. SHRI AMARSINH V.
RATHWA :

SHRI, NARSINH MAKWANA:

Will the Minister of ENERGY ANDx
IRRIGATION AND COAL be pleased
to state:

(a) the number of villages in
Gujarat State electrifieq upto 3lst
December, 1979, District-wise;

(b) the number of villages in
Gujarat State yet to be electrified,
District-wise;

(c) whether any target has been
fixed for electrifying the whole State;
and

(d) if so, by what time?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI A.
B. A. GHANI KHAN CHAUDHURY):
(a) and (b). 10,283 and 7,992 respec-
tively. The District-wise numbers are
shown in the attached statement.



481 Written Answers’ MARCH 18, 1980 Written Answers 152

(c) and (d). According to the tenta-
dive proposals formulated by the Guja-
rat Stste Electricity Board, it will be
possible to electrify all the villages in
‘the State by the end of 1990-91 with

an additional investment of about Rs.
92.00 crores. The actual implementa-
tion would however, depend on the re-
sources available in this time-frame.

Statement

District-wise villages electrified upto the end of December, 1979 and Villages yet to be electrified.

‘Sl. Name of the Districts Villages Villages
No. electrified yet to be
upto electrified
31-12-1979

1 Bulsar 534 289
2 Surat . . . . 621 597

8 Dangs . . . . 33 278

4 Broach ., . . . 447 690

5 Baroda . . . . . 919 758
6 Panchmahals . 435 1,468

7 Kaira . . . . . 843 114

‘8 Abmedabad . . . 514 160

9 Gandhinagar . . 75 -

40 Sabarkantha . . . . . 936 450

41 Mahesana 898 186

12 Banaskantha . . . 525 826

13 Kutch . . . . 445 455

14 Rajkot . . . . . . 577 282

15 Surendra Nagar .

. . . 309 . 341

16 Bhavnagar . . . . . 567 812

€17 Amreli . . . . . . . 399 196

18 Jamnagar . . 3 . . . 429 277

19 Junagadh . . . . . . 779 313
ToTAL . .

. . 10,283 7,992
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Transfer of Surplus Power from
Orissa to Southern Part of West

Bengal

939. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of ENERGY
AND IRRIGATION AND COAL be
pleased to st#te:

(a) whether it is a fact that surplus
power generated in Orissa could be
transferred to mitigate acute power
shortage in the Southern part of West
Bengal;

(b) whether it is also a fact that a
relatively short distance grid connec-
tion would make such transfer realis-
able; and

(c) if the answers to (a) and (b)
are 1n the affirmative, what steps are
being taken for a speedy construction
of the required line?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI A.
B. A. GHANI KHAN CHAUDHURY):
(a) No, Sir. There is no surplus power
1in Orissa_at present to pass on to West
Bengal.

(b) There is no transmission bottle-
neck in transferring power from Orissa
to the rest of the Eastern Region. Sur-
plus power, expected to be available in
Orissa only after the onset of the mon-
soon, can be passed on to the West
Bengal grid through the Bihar-DVC
system.

(c¢) Does not arise in view of answers
to (a),and (b). However, while there
is no transmission bottleneck in trans-
ferring power from Orissa to Wiest Ben-
gal, the transmission system is proposed
to be strengthened by constmicting a
400 KV line betwen Talcher in Orissa
and Kalaghat in West Bengal, to en-
able bulk power exchange between
these two States.

Diversification of T.V,

Programmes.

940. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of INFORMA-
TION AND BROADCASTING be pleas-
ed to state:

(a) whether Government have any
proposal for diversification of T.V.
programmes to make them more-
interesting as well as more educative
for the younger age-group; and

(b) if so, what steps are being
taken in this direction?

THE MINISTER OF INFORMATION
AND BROADCASTING AND SUPPLY
AND REHABILITATION (SHRI VA-
SANT SATHE): (a) and (b). Doordar-
shan Kendras are continuously endea-
vouring to improve the qualjty of pro-
grammes _gnd make them mere inter-
esting, particularly for the younger age-
group. Towards this end, the follow-
ing is being done:

(1) interesting important national.
and 1nternational sports events are-
being telecast;

(1i) programmes of interest to chil-
dren and youth are exchanged bet-
ween different T.V. centres;

(iii) the younger talent in differ-
ent regions of the country is being
invelved in Doordarshan programe-
mes and are being given every en-
couragement and opportunity to dis-
play their talents.

Action proposed to avoid delays in
High Courts

941. SHRIMATI MOHSINA KIDWAI:
Will the Minister of LAW, JUSTICE’
AND COMPANY AFFAIRS be pleased’
to state:

(a) what effective action ig proposed
to be taken to make the courts more
easily accessible to the poor and urban
populace in the country and also to-
avold delayg in trial in High Courts;

¢») whether the recommendations of”
the Law Commission in this respect
are being implemented without delay;-
and
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(c) if not, the reasons for the same?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKER): (a) The measures
taken over a period of time for expe-
diting disposal of cases in High Courts
are listed in the attached statement.

Regarding accessibility of the courts
to the poor and urban populace in the
country, information is being ccllect-
ed from the States and will be laid on
the Table of the House.

(b) and (¢). On a large number of
recommendations contained in the 79th
Report of the Law Commission regard-
ing Delay and Arrears in High Courts
and other Appellate Courts action has
to be taken by the High Courts them-
selves. Copies of the 79th Report have
been sent to all the High Courts and
State Governments for appropriate ac-
tion. Those recommendations on which
decisions have to be taken by the Cen-
tral Government are under considera-
tion of the Government.

Statement

The follecwing measures for speedy
disposal of cases have been taken:—

(i) The Code of Civil Procedure
was amended in 1976 with a view to
abolishing the Revisional and Letlers
Patent jurisdiction of the High Courts
and to restrict Second Appeals to
cases where the High Court certifies
that the case involves a substantial
question of law.

(ii) A new Cecde of Criminal Pro-
cedure based on the recommenda-
tions of the Law Commission was
enacted in 1973 and amended in 1978.

(iii) The sanctioned strength of
Judges has been increased in the
High Courts from which proposals
were received for increase in
strength.

(iv) Efforts have been and are
being made to fill vacancies. The
Tesult is that on 14-3-1980 the total
number  o6f High Court Judges had
gone up to 349.
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(v) Ad hoc Judges have been ap-
pointed when necessity for the same
has been felt.

(vi) Cases involving a commonu
question are being grouped together
by several High Courts so that with
one judgment the whole group is dis-
posed of,

Set back to Irrigation Projects

942. SHRI CHANDRA BHAN ATHA-
RE PATIL: Will the Minister of
ENERGY AND IRRIGATION AND
COAL be pleased to state:

(a) the extent to which Minor Irri-
gation Projects as well ag Major, have
suffered during the last year due to
short supply of diesel and kerosene oil
and also on account of drought; and

(b) what measures have been taken
on long term basig to improve the
position in this regard?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI A.
B. A. GHANI KHAN CHAUDHURY):
(a) Kharif crops in ncrthern and cen-
tral region suffered to an extent of 10-
15 per cent. However, in view of the
favourable winter rainfall, the position
eased to some extent and the effect of
drought as well as short supply of die-
sel is expected to be marginal.

(b) Contingency plans are formulat-
ed to deal with similar situatlions. Be-
sides, a national perspective of inter-
linking rivers for tQ®ansferring surplus
waters to drought prone areas is
under formulation.

Publishing of Newspaperg by Big
Industrial Houses

943. SHRI CHANDRA BHAN ATHA-
RE PATIL: Will the Minister of IN-

FORMATION AND BROADCASTING
be pleased to state:

(a) whether he is aware that many
big industrial houses are wpublishing
their own newspapers:
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(b) if so, what are the details of
such newspapers owned by big indus-
trial houseg giving their names; and

(c) what is the present policy of
Government in this behalf?

THE MINISTER OF INFORMATION
AND BROADCASTING AND SUPPLY

(i) Capital Limited . . .
(ii) Eastern Economist Limited
(iii) Newspapers Ltd.

(iv) Tamil Nadu . .

(v) A few undertaking belonging

to the Indian Express Group.

The names of the newspapers brought
out by these companies/undertakings
are given 1n the attached statement.

(¢) Government are of the view that
the diffusion of ownership of news-
papers and de-linking them from large
industrial houses is an important ques-
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AND REHABILITATION (SHRI VA-
SANT SATHE): (a) and (b). The
names of the newspaper companies/
undertakings, who are presently regis-
tered under Section 26 of the Monopo-
lies Restrictive Trade Practices Act,

1969 are as follows:—

Bird Group
Birla Group
Birla Group

Thiagaraja Chettiar
Group

tiecn and requires to be studied in
depth. The Press Commission is pro-
posed to be re-constituted shortly with
revised and more comprehensive terms
of reference and due consideration will
be given to the inclusion of an item
on this subject in the revised terms of
reference.

Statement

Name of the Large Industrial House

Dailies/Periodicals Published by the Indust-

rial House

1 Capital Limited Bird Group
2 Eastern Economist Birla Group
Limited

3 Newspapers Limited Biurla Group

4 Tamil Nadu Thiagaraja Chettiar

Group.

5 INDIAN EXPRESS GROUP

(a) Indian Express Newspapers (Bombay)
Private Limited.

1 Capital, Englsih Weekly, Calcutta,

1 Eastern Economist, English  Weekly,
Delhi.

1 Bharat, Hindi daily, Allahabad.

1 Tamil Nadu, Tamil Weekly,
Madras. (Ceased publication from
1-3-79)

1 Lok Satta, Marathi Daily, Bombay.

2 Sunday Lok Satta, Marathi Weekly,

Bombay.
3 Indian Express, English Daily, Bombay.

4 Sunday Standrad, English, Weekly

Bombay.
5 Indian Express, English Daily, New
Delhi.

6 Sunday Standard, English Weekly,
New Delhi.
7 Finagcial Express, English Daily,
ay.
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Name of the Large Industrial House

——

Dailies/Perjodica’s Published by the
Industrial House

(b) Indian Express (Madurai)
Private Limited,

8 financial Express, English Daily
New Delhi.

9 Loka Prabha Marathi Weckly, Bombay.
10 Screen:  English  Weekly, Bombay.
11 Screen.  English  Weekly, Madras.
12 Screen English Weekly, Delhi.
13 Aas Pas Hindi Weckly, Delhi.

14 Indian Express English Daily, Abme-
dabad.

15 Sunday Standard English Weekly,
Abmedabad.

16 Indian Express. English Daily, Chandi-
garh.

17 Sunday Standard. English Weekly,,
Chandigarh.

1 Ilndian Express English Daily, Banga-
Qore.

2 Sunday Standard. English Weekly,
Bangalore,

3 Indian

Express English Daily,
Cochin.

4 Sunday Standard, Enpglish Weekly,
Cochin.

5 Indian Express English Daily,
Madras.

6 Sunday Standard, English Weekly,
Madras.

7 Indian Express, English Daily,
Madurai. .

8 Sunday Standard, English Weekly,
Madurai.

9 Indian Express, English Daily,
Vijayawada.

10 Sunday Standard, English Weekly,
Vijaywada. .

11 Dinamani, Tamil Daily, Madurai.
12 Dinamani, Tamil Daily, Madras.

13 Indian Express, English Daily,
Hyderabad.

14 Sunday Standard, English Weekly,
Hyderabad.

t5 Dinamani  Kadir, Tamil Weekly,
Madras.
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wam~ of the Larg: Iniustria’ Houase

Dailies/Periodica’s Pub'ished by the Indust-
rial House

(¢) Andhra Prabha Private Ltd.

(d) T.aders Pavate Limited,

16 Kannada Prabha, Kannada Daily,

Bangalore,

1 Andhra  Prabha, Teclegu Daily,
Vijaywada. .

2 Andhra  Prabha, Teclegu Daily,
Bangalore.

3 Andhra Prabha, Tclegu Daily,
Hvderabad.

4 Andhra  Prabha,—Illustrated Weekly,

Telegu Weekly, Madras.

1 Jansatta, Gaijarat: Daiy, .Ahm~dabad,

2 Loksatta, Gujarat Daily, Baroda.

3 Nutan Guajarati, Gujarat1  Weckly,
Ahmedabad.

4 Jansatita, Gujarati, Daily, Rajkot.
5 Rangh'y  Tarang, Gujarati Mont
Ahmedabad.

6 Chandni, Gujarati Monthly,
Ahmedabad.

7 Rang Prabha, Gujarati Weekly,
Baroda

Rural Electrification Schemeg from
Madhya Pradesh pending with the
Centre

{

944. DR. VASANT KUMAR FPANDIT:
Will the Minister of ENERGY AND
IRRIGATION AND COAL be pleased
to state:

(a) how many Rural Electrification
Schemeg from Madhya Pradesh State
are pending sanction with Govern-
ment;

(b) from the above, how many
schemes are from Districts of Raj-

garh, Guna and Vidisha;

(¢) what is the progress of schemes
sanctioned and under implementation
for the above districts during 1980; and

(d) whether Government give
priority to Rural Electrification
Schemes of Backward Districts and
whether the criteria is relaxed in de-
velopment of Backward Districts?

2793 LS—6

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHR1
A, B. A. GHANI KHAN CHAUDHU-
RY): (a) 79 schemes from Madhya
Pradesh were pending with the Rural
Electrification Corporation, as on 29th
February, 1980. In addition, 16 sche-
mes have been sent back by REC to the
Madhya Pradesh Electricity Board for
revision/clarification.

(b) One from Rajgarh, Four from
Guna and one from Vidisha.

(¢) The progress in regard to
schemes sanctioned, loan instalments
disbursed and the physical progress
achieved in respect of Rajgarh, Guna
and Vidisha districts 1n Madhya
Pradesh is given in the annexed
Statement.

(d) The Government through REC
has been giving priority to Rural
Electrification Schemes in backward
areas ‘tribal areas, and also special
concessions in regard to the terms
and conditions and viability criteria
for rural electrification schemes in
these areas.
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Statement

Electrification Schemes from Madhya Pradish — Pending with the Centre

(Rs. in crores)

s e

S1  Name of the Schemes sanctioned Loan instalments  Physieal achieve-

No. District as on 29-2-1980 disbursed as on ments as on
29—2-1980 30-9-1979
During; upto During Total Villages Pump~
1979-80 20—2-80 1979-80 upto
No. Loan No. Loan 2g—2-80 electrfieds sets
evengised
1 Rajgarh 2 1.57 6. 05 0.95 3. 47 140 1211
2 Guna 2 0. 21 1.84 0. 19 1. 65 165 590
3 Vidisha . — —_— 1.79 0.15 0. 6o 314 1822
NOTE : The loan sanctioned is released in instalments accotding  to  the phasing
of the coustruction programme and the progress achieved in respect  of cach

scheme . The achievements shown above aitein respect of the scheine in respect

of which at least one instalment

1979.

Crippling Trade and Industry in Bitiar
on account of Power Shortage

945. SHRIMATI RAMDULARI SIN-
HA: Will the Minister of ENERGY
AND IRRIGATION AND COAL be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the stale-
ment of the Secretary General of Biher
Chamber of Commerce Patna, pub-
lished in the Times of India dated the
21st February, 1980 morning edition
(page ‘2’ column 5) regarding the
crippling trade and industry of Bihar
on account of shortage, scarcities of
raw materials resulting in cutdown of
power supply; and

(b) if g0, what steps are being taken
by the Government to assist Bihar to
fmprove the supply position of power?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A B. A. GHANI KHAN CHAUDH-
OVRY): (a) The Government is aware
of the news item.

(b) Consultants to Ministry of
Energy, have been deputed to thermal
power statfons in Bihar for diagonis-

of loan has been drawn upto g1st March,

ing the problems. Member (Opera-
tions), Central Electiicity Authority
has also been visiting the power sta-
tions and advising the State Electri-
city Board for implmenting the re-
commendations made by the Consul-
tants and by Experts of Central Elec-
tricity Authority, earlier. Secretary,
Heavy Industry visited Patna on 10th
March, 1980 and had detailed discus-~
siong with the officers of Bihar State
Electricity Board, regarding improv-
ing the performance of 110 MW sets
supplied by Bharat Heavy Electricals .
Ltd. at Patratu Representatives of
Instrumentation Ltd., Kota also atten-
ded the meetings. A Russian Expert
is working at Patratu to assist Engi-
neers stationed there in major over-
hauling of one of the turbines A
Polish engineer is expected to visit
Barauni Thermal Power Station
shortly. Bihar State Electricity
Board has been advised to tzke steps
for improving the management of
their thermal power stations.

Steps are being taken by Govern-
ment to add additional generating
capacity in the State. Two Units of
110 .MW each at Patratu and two
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units of 110 MW at Barauni are under
ingtallation, In addition, two new
power stations, one at Muzaffarpur
with 2x110 MW each and one at
Tenughat with 2x210 MW each have
also been sanctioned. ‘T'he second
unit of 65 MW at Subarnarekha hydel
power project is also expected to be
commissioned  shortly. A 710 MW
hydro-electric power station at Koel-
karo has been sanclioned. With the
commiuissioning of these units and
with the improvement in performance
of thermal power stations at Patratu
and Barauni, the power position in
Bihar 1s expected to improve consi-
deraly’- .

Decision of Supreme Court in case of
Tukram Vs. State of Maharashtra

946 SHRI R. K. MHALGI: Will the
Miruste, of LAW, JUSTICE AND
COMPANY AFFAIRS he nleased to
state

(a) whether the Government of
India’; altention has been drawr to
the decision of Supreme Coust In the
case of Tukaram Vs. State of Maha-
rashtra [(1979) 2 S.C.C. 143] which
raises fundamental questiong about the
degree of legal protection that rape
victims have in this country and the
human 11ghts of women vunder the law
and Constitution;

(b) whether Governrient propose
any amendment to the Indian Pena’
Code; and

(c) if so, when and ihe nature
thereof?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRT P. SHIV SHANKER): (a)
Yes Sir, the Government’s attention
is drawn to the judgement of the
Supreme Court in question which
dealt only with the issue whether the
eviderce was sufficiant to establish
the commission of rape within the
mean.ng of the Indian Penal Code by

=4

the accused—appellant.

(b) and (c). There is uo proposal
at present under the consideration of

Government for the amendment of the
Indian Penal Code in so far as the
offence of rape is concerned.

Reduction of Maharashtra Quota of
Harg Coke

947. SHR] R. K. MHALGI: Will the
Minister of ENERGY AND IRRIGA-
TION AND COAL be pleased to stale:

(a) whether it is a fact that Maha-
rashtra’s quota of hard coke has been

drastically reduced over the past few
months;

(b) whether 1t is a fact that even
the reduced quota is airo not being
supplied;

(¢) if so, whether Government are
aware that this has caused serious
handicap for the industries in general
and for the foundry industry in parti-
cular 1in Maharashtra;

(d) the quantity desired by the
State Government; its supply agreed
upon by the Central Government and
supply actually made by the Central
Government per month during the
last six months; and

(e) what steps are b2ing taken to
improve the situation?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI A.
R. A, GHANI KHAN CHAUDHURY).
(a) No, Sir, The quota of hard coke
for various States including Maha-
rashtra State was fixed early in 1979.
Since then no reduction in the quota
has taken place.

(b) No, Sir. Against the quota of
3,600 tonnes per month the actual
dtspatches during the last six months
have been 4550 tonnes.

(c) Reports have been received of
shortage of hard coke in Maharashtra.

(d) The State Government had
drawn attention towards the shortage
of hard coke in Maharashtra. How-
ever, no specific figure of (demand has
been indicated recently, The des-
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patches to Maharashtra during the
last six months have been as under:

August, 1979 . . . 5100
feptember, 1979 . . . 5700
October, 1979 . . . 48c0
November 1979 . . . 4500
De.ember 1979 . . . 3000
ar: ary 1980 . . . 42.00

(e) Steps have been taken to in-
crease production of hard coke in
Bharat Coking Coal Ltd. which is the
major producer of hard coke in the
country. The State-wise quotas are
also being revised upwards.

Decision to Abandon Speciil Courts

948. SHRI R. K. MHALGI: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether Government have
taken a decision to abandon  the
Special Courts in view of the judge-
ment of Justice Jain of the Special
Court; and

(b) if not, what steps have been
taken to stabilize thes: Special Courts?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
L SHIV SHANKER): (a) The
Special Courts established by notifi-
cation dated 30-5-1979 have held that
that notification was not made in ac~
cordance with the provisions of the
Constitution and was of no effect.

The Courts have ceased to exist as a
result of the judgments pronounced
by them and there is thus 1o question
of Government taking a decision to
abandon those courts,

(b) Since the courts have ceased to
exist, there is no question of stabiliz-
ing them,
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Construction of Irrigation Dam over
Kalpang River in Andaman and
Nicobar Islands

949. SHRI MANORANJAN BHAK-
TA: Will the Minister of ENERGY
AND IRRIGATION AND COAL be
pieased to state:

(a) whether Government is awere
tr.at there 1s not g single acre of land
under irrigation in the Union Terrl-
tory of Andaman and Nicobar Islands
and farmers are demanding continu-
owsly for providing irrigation facilities
by construction of irrigation gam over
‘Kalpang river’ and other suitable
place ang even having ponds irriga-
tion wells etc;

(b) if so, what action has been
taken;

(c)y wehther Government propose te
conduct a thorough enquiry about
irrigation potentialities throughout the
Union  Territory of Andaman and
Nicobar Islands: and

fd) if so, when?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI A.
B. A. GHANI KHAN CHAUDHURY):
(a) and (b). There is no major or
medium irrigation scheme in the
Union Territory of Andaman aud Nico-
bar Islands. Some Irrigation facili-
ties have, however, been pr¢vided
through, minor irrigation works
during the last few years. The minor
irrigation programme ~elatec to
Ground Water such as construction
of wells, improvement cof existing
wells by instaliation of improved
water lifting appliances ctc. and also
exploration of surface water Ly pro-
viding small tanks, reservoirs, weirs
across the channels and {facilities tor
lift irrigation from the streams,

Up to.the end of Fifth Five Year
Plan, 145 hectares of land mainly in
South Andaman was brought under
irrigation. Also during the first two
vears of the Sixth Plan, another 25§
hectares of potential had been added.
It is proposed to bring 1500 hectares
under irrigation during the Sixth Plan.
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The report on Kalpong project stage
I which envisaged a powar genera-
tion of 940 KW and an irrigation
potential of 400 hectares was received
from the Union Territory in Decem-
ber 1977 but it was not found econo-
mically feasible. This project duly
modified for power generation alone
is now under examination in Central
Watert Commission.

A proposal for Kalpong Project
Stage II which envisages power gene-
ration ot 215 KW and irrigafion poten-
tial of 1080 hectares in Diglipur
Tehsil was also not found economically
viable. A Central team visited the
island and suggested that a minor
irrigation scheme for the area be in
vestigated. The investigation is in
progres<.

(¢) and (d). One [I[nvestigation
Division is working to -determina sur-
face Water Irrigation Potential in the
Union Territory. The Ceatril Ground
Water Board has also been requasted
by the Union Territory Administration
to conduct detailed sub-surface waler
potential investigation

Recently in February, 1930, the
Member (D&R), Central Water Com-
mission visited the Islands and has
discussed various 1rrigation and water
supply schemes with the Union Ter-
ritory Administration.

effect of unscheduled Load Shedding
em Industrieg in Tamil Nadu

950. SHRI C. T. DHANDDAPANI:
SHRI MANORANJAN
BHAKTA:

Will the Minister of ENERGY AND
IRRIGATION AND COAL be pleased
to state:

(a) whether Tamil Nadu is heading
for increased power cuts as high as,
58-60 per cent despite the fact that it
is already in the grip of unorganised,

unscheduled load shedding, which has
~rippled the industry;

(b) whether thg previoug Govern-
ment faileq to instruct the Electricity
Board to order planned, phased cuts;
nd

(c) the measures which Government
propose to take to improve the power
supply position in the State?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI A.
B. A. GHANI KHAN CHAUDHURY):
(a) At present, as against the total
availability of 29 million units per
day, the unrestricted requirement of
State is about 33.4 million units per
day. The State introduced a demand
cut of 15 to 30 per cent va all high
tension industries from §th Decem-
ber, 1979. With effect from 28th
January, 1980, the State has introduced
15 to 25 per cent energy cut on all
HT continuous and non-continuous
process industries along with earlier
demand cut, This has been necessi-
tated due to the reduced availabilily
of power from hydel and thermal
stations. In order to meet the situa-
tion the State has imposed an energy
cut of 60 per cent on industries from
the beginning cf March, 1980.

(b) Southern Regional Xlectricity
Board had discussed the desirability
of introducing cuts of upto 40 per cent
in energy with effect from November,
1979. The  State introduced only
demand cut in December, 1979 and 15
to 25 per cent energy cut from 28th
January, 1980 and increased eneigy
cut to 60 per cent from March, 1980.

(c) The performance of Ennore and
Tuticorin Thermal Station is being
monitored closely and all assistance
required is being arranged. The per-
formance of the thermal station at
Neyveli has also suffered this year
due to difficulties in mining. These
problems have since been overcome
and the mining operation and conse-
quently the power generation are
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coming back to normal levels, It is
anticipated that it would be possible
to step up the generation at this sta-
tion to about 10 MU per day from the
peresnt level of 7 MU per day soon.
With the commissioning of the second
unit at Tuticorin by middle of 1980,
the conditions will improve further.
The 3rd 210 MW unit at Tuticorin
has also since been sanctioned. The
nuclear station at Kalpakkam which
is expected to be commissioned dur-
ing 1981-82 would improve further the
generation capability in the State.

Implementation of Buckingam Canal
Project

951. SHRI C. T. DHANDAPANI:
Will the Minister of ENERGY AND
IRRIGATION AND COAL be pleased
to state:

(a) the progress so far made to im-
plement the Buckingari Canal Project
aimed to augment the water supply to
the city of Madrag in Tamil Nadu;

(b) the reasons for not pursuing the
scheme vigorously;

(c) whether any target has been
fixed to implement it; and

(d) if so, what?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI A.
B. A. KHANI KHAN CHAUDHURY):
(a) and (b). The Government of
Tamil Nadu have informed that there
is no scheme under consideration of
the State Government to augment
water supply to Madras City through
Buckingham Canal. The State Gov-
ernment have further intimated that
this Canal is a salt water canal, which
is connected at various points with
the sea and is used only for Inland
Water Transport purposes.

(c) and (d). Do not arise.
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Jndo-French protocol on Audio Visual
Teehniques

952, SHRI JANARDHANA POOJ-
ARY: Will the Minister of INFORMA -
TION AND BROADCASTING be pleas-
ed to state:

(a) whether Indo-French protocol
on audio visual techniques has been
recently signed; and

(b) if so, the details thereof?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHRI VASANT SATHE): i2) Yes
Sir.

(b) A copy of the
attached.

protocol is

Indo-French Protocol on coogeration
in Audio Visual techniques

Considering the increasing role
played by modern technmqgues of
communication in all fields.

Desirous of employing these tech-
niques for the strengthening of their
technical, industrial and cultural
cooperation.

The Government of the Repubilic
of France and the Government of
the Republic of India have agreed as
follows:

1. The two |countries resolve to
develop cooperation in audio-visual
techniques.

2. The nodal institution for this
cooperation on the ¥French side will
be the ‘Delegation interministerieile
aux techniques audio-visuelles’ and
on the Indian side the Ministry of
Information and Broadcasting, with
the assistance of official agencieg con-
cerned with Radio, Television, Com-
munications and Space in the two
countries.

3. The objective of such coopera-
tion wiill be to identify the possi-
bilities of application of the new
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audio-visual techniques %o meet the
needs of the communication media
jn India including the following:

(a) Direct broadcasting by satel-
lite,

(b) Use of Te]etext Systems, and

(¢) Television wvia cable.

4. The two Parties will examine
1he possibility of furthering of such
cooperation through

(a) exchange of know-how,

Sd/- (Norbert Segard)

For the Government of the Republic
of France
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technology,

personnel,

equipment, and

(b) promotion of joint activities
in third countries.

5. The two parties will facilitate
the exchange of visits of their per-
sonmel with a view to acquaint them-
seives Wwith the regquirements and
capabilities in this field.

Done in duplicate in the French,
Hindi and English  languages in
New Delhi. this the 25th/ Day of
February, 1980,

Sd/- (V. P. Sathe)

For the Government of the Republic
of India

——————

Energy and Irrigation Projects of
Bihar pending with the Centre

953. SHRI R. P. YADAV: Wil! the
Minister of ENERGY AND IRRIGA-
TION AND COAL be pleased to
state:

(a) whether it is a fact that Bihar
is poor in energy and irrigation both:

(b) whether it is also a fact that a
number of projects are pending with
the Government of India; and

{c) if so, what are those projects
and by what time these will be clear-
ed keeping in view the backwardness
of the state?

WHE MINISTER OF ENERGY AND
IRBIGATION AND COAL (SHRI

A B. A. GHANI KHAN CHAUDH-

URY): (a) Bihar has cqnsiderable
resources of ccal and water. The
installed capacity for power :is 8390

MW, but power is also supplied from
D. V. C. to Bihar.

The per capita consumption of
electricity is 88 units in 1978-79
which js below the all-India average,

The proportion of gross irrigated
area to gross cropped area in Bihar
in 1976 was 31.8 per cent, which was
above the all-India average.

(b) & (c¢). The irrigation and power
projects that have been submitted by
the Government of Bihar for clearance
and their status are listed in the
statement attached.

Statement
List of Power and irrigation projects received from Bihar and their present status

POWER GENERATION SCHEMES

Name of the Scheme

Present status

1. Sankh Hydro-electric Project Stage I & II
—594 MW,

2. Colgong Taermal Powzr Station (6 x 500 MW)

Comments of the Central  Electricity
Authority have been forwarded to the
Project Authoritics who havenot yet
fumis"he@lhe required clarifications.

The technb—economic f{easibility, their
Jjustificationi in a specific time-frame and

3. Ray Thermal Power Station (2 x 200-+4X% 500) ] - fuel Jinkage is yet to be established.
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IRRIGATION SCHEMES

Name of the Scheme Present Status

Major Project s

1. Diversion of Tailya Water into Dhandhar river] The clarification to comments of Central

(Gaya). Water Comn ission have been received
2. Barari Pump Canal Scheme (Bhagalpur) J recently from the Projectauthorities.
g. Remodelling and Modernization of Durgavati  ‘This project is in the preliminary  stages of
" Canal System. technoeconomic appraisal.
4. North Koel Project This project isin the final stage of techne-

economic appraisal.

5. Burhai Reservoir Scheme (Santhal Pargaras). )

Parganas). . . :
4. Subernarekha Multipuipese Project (Sirgh —

Ccmments of Cential Water Commissiox:
bhum). I

have been sent to the project authoritics

6. Bansloi Reserveir cum-Barrage Sch.ome (Santhal ’
[
[ and theirreplies are awaited.

8. Mohane Reservoir—cum-Barrage Scheme (Gaya). >
9. Siktia Barrage (SanthalParganas)
10. Ajgabinath Pump Canal Scheme (Bhagalpur).

fotcs

1 1. Lilajan Reservoir Scheme (Hazaribagh) J

Parganas)

=
12. Sukhseraghat Pump Canal Scheme (Santhal
13. Zamania Pump Scheme (Rohtas)

14. Punase Reservior Schame (Santtal Parga- | Comments of Cential Waltcr Connission
nas) have been sent to the project authe-

. . ritics and their replies are awaited
15. Irrigation from Konar Reservior (Hazaribagh)

16. Upper Sakari Reservoir Scheme (Nawada Ha-
zaribagh '& Monghyr)

17. Auranga Reservoir Scheéme (Palamau)

18. Amanat Reservior Scheme (Palamau, Hazari J[

bagh)
Medium Projects
19. Nakti Reservoit Schame (Singhblum) Certain clatificaticns are stjll required
from  the project authorites.

20. Torlow Reservoir Scheme, and 1Thc clarifications 10 ccmments of Centra
. Water Commission have been receive g

21. Sonua Reservoir Scheme J recently from the Project aut

Medium Schemes

22. Left Banki Reservoir Scheme (Palamau)

23. Dakranalla Pump Canal Phase1I (Monghyr).

24. Khudia Rescrvoir Scheme (Dhanbad) Comments of the Central Water

25- Singhwarmni Reservoir Scheme (Monghyr) Commission have [been forwarded tor

zg. Sone Pumping Scheme the project authorities.

27. Suru Reservoir Scheme A
.%. Dominia Nalla Reservoir Sclisme (Palamau)
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300-crore Television Scheme

954. SHRI CHITTA BASU- Wwill
the Minister of INFORMATION AND
BROADCASTING be pleased to
state:

(a) whether Government are con-
templating to embark upon a 300-crore
scheme for television for the purpose

of carrying education to rura! India;
and

(b) if so, the details of the scheme?

THE MINISTER OF INFORMATION
AND BROADCASTING AND SUP-
PLY & REHABILITATION (SIR1
VASANT SATHE): (a) & (b). The
Planning Commission has agreed to
an outlay of Rs, 50 crores for TV
development during the Sixth Plan.
This includes provision for continu-
ing schemes ag weil as new schemes.
The Sixth Plan proposals include

setting up of fuli-fledged TV Centres
at Ahmedabad, Bangalore, Trivandrum
and Jaipur; TV Relay Centres at

Ajmer, Asansol, Cuttack. Jammu,
Kashauli, Madurai, Murshidabad.
Panaji, Varanasi and Vijayawada,

and Programme Production Centres
at Guibarga, Muzaffarpur and Raipur.

It may also be mentioned that a
scheme estimated to cost Rs. 46.73
crores covering the first phase of
the hardware aspects of the TV
ground segment of Indian Satellite
INSAT-I for coverage of rural areas
bv teievision is under cousideraticon,
If implemented, this will enable a
coverage of about 17,000 electrified
villages in different parts of the
country. The details of the scheme
are as attached The software as-
pects of the scheme are being evolved.

The scheme is yet to be included in
the Sixth Plan.

PI AN OT LIMITED UTILISATION OF INSAT—I
ABSTRACT OF COST

Capital Recurring
cost cost per
(Rs. annum
crores) Rs.
crores)
. Initial phase of implementation as per Annexure—I for maximal
status by 1981. . . . . . 6 45 o 415
2. Provisions of uplink facnhty at‘]axpur, Ahrrcddbad Slu]long and Patna
carth stations . . 2 00 020
3. New production centres at Shillong . Gauhati, Rajkot and Nagpur . 12 00 1-40
4. Microwave linkages from Mugzaffarpur to Patna earth station, fiom
Rajkot to Ahmedabad earth station, Gulbarga to Hyderabad earth
station, Nagpur to Bombay and Gauhati to Shillong. . . . .. 0 50
5. Satellite rebroadcast transmitter for expansion of covcragc mcludmg
S-band relay receivers. .
(a) 10 KW transmitter at Gorakhpur, Visakhapatnam., Bareda, _
Mysore, Nagpur, Ga.mam and Jabalpur (7 nos. at 104 lakhs
each) 1148 o-70

(b) 1 KW transmitter at Gaubati and Dibrugarh (2nos. at 64 lakhs 128

each).

6. S-band relay receivers for Ahmcdabad Bangalorc and Trivendrum

(6 nos.) . . . .

. . . o-12 ..
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8 4

7. Direct reception community TV sets (1000 scts each for 7 regions). 000 nos,

(maintenance of sets to be carried out by respective States) . o 7 :00

8. VHF Community TV sets—7000 nos. (maintenance of sets to be car-

ried out bv respectiv: States). . .

- . . 'Y 3'15 .

9. Additional moubile recording units 2 for vach of 7 regions (14 sets) , 210 o-21

10. Portable VTRs for school programmes 2 nos. cach for 7 regions

(14 sets) . . . . . .

. . v . o 35 0°035
11. Installation saff and regional setup . . . . - o 8o o-08
12. Resrarch and evaluation studios. . . N . . - 020
ToraL . . . . . . - 46 73 3 740

o say Rs. 47 oo IRs 307

Crores. crores.,

Supply of Coal directly to con-
sumers at cheaper rate

955. SHRI MUKUNDA MANDAL:
Wiil the Minister of ENERGY AND
IRRIGATION AND COAL be pleased
to state:

(a) whether Government intend to
supply coal directly to consumers at
a cheap price;

, (b) if so, the details thereof;

(c) what is the attitude of the Gov-
ernment towards the agentg function-
ing as intermediaries in the distribu-
tion of coal; and

(d)y what are the reasons responsi-
ble for the high price and non-avail-
ability of coal?

THE MINISTER OF ENERGY AND
JRRIGATION & COAL (SHRI A. B.
A. GHANI KHAN CHAUDHURY):
(a) & (b). Coal companies supply
coal against the sponsorship issued
by the competent authorities, to the
actual consumers except in the case
og soft coke and coal for domestic
use which is supplied to ilcensed
dealers. The rprice of coal! has been
fixed by the Government for delivery
at the pitheads for the various types
and grades of coal.

(c¢) Distribution of coal within the
States is reguiated by th2 State
Governments, who licence dealers for
sale of soft coke and coal consumed
by domestic consumers. Where the
number of dealers so licensed has
appeared excessive the atteni.ion of
the State Governments has been drawn
to this and they have been requested
to reduce the number of licencees.

(d) The price of coal fixed by the
Government is for delivery at the
pitheads. The lower production n
certain areas together with inade-
quacy of rail transport and the in-
creased movement by road at consi-
derably higher cost has led to an
increase in the price of coal at the
consuming centres,

Plan to fight floods in Jammu and
Kashmir

956. Dr. FAROOQ ABDULLAH:
Will the Minister of ENERGY AND
IRRIGATION AND COAL be pleased
to state:

(a) whether it i1s a fact that the
State Government have prepared a 48

crore plan to fight floods in the J. & K.
State; ]

(b) if so, whether in Jammu Akh-~
noor to Hamirpur Sidhar on the banks
of Chanab was inundated every year;
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(¢) if so, whether a large number
of people lost their homes and most of
the paddy crops was destroyed;

(d) if so, whether the scheme is
being implemented to save areas of
land from erosion;

(e) whether the Union Government
have agreed to give any financial as
well as all help to the State in this
regard; if so, the details of the help;
and

(f) whether the Union Government
arc considering to help the State Gov-
ernment to build a barrage on the lines
ot Farakka Barrage at Kupwara in
Srinagar to preserve the excess water
which can be utilised at the time of
shortage?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL: (SHRI
A. B. A GHANI KHAN CHAUDH-
URY): (a) The State Government
has reported that an outline Master
Plan for flood control estimated to
cost Rs. 48 crores has been prepared
for Jammu Division only. Tha out-
line Master Plan for Kashmir region
1s under preparation with the State
Government.

(b) & (c¢), During high floods in the
Chenab river, some of the low lying
lande adjoining the banks of the
nvey get inundated with some
consequential loss to property and
crops. However, the main problem
on the Chenab is the erosion of the
river banks during floods.

(d) The State Government has
reported that since 1977 work is in
hand on some urgent measures estimat.
eq to cost Rs. 130 lakhs for protection
against erosion, Of these, works
worth Rs. 63 lakhs have already
been r.omplefted and the balance
works are in hand.

(e) Flood Control being a State
subject, the outlays required for such
works are met out of the provisions
made in the State Plans,

(f) The State Government has re-
parted that there is no immediate
proposal for constructing a Barrage
on the lines of Fargkka Barrage at
Kupwara. However, the State Gov-
ernment is carrying out preliminary
surveys to explore the poussibility of
constructing a storags reservoir on
Lolab Naliah at Kupwara.

Power Generating capacity in Gujarat

957, SHRI AHMED M. PATIL:
Will the Minister of ENERGY AND
IRRIGATION AND COAL be plensed
to state:

(a) what is the total power generat-
ing capacity in Gujarat State;

(b) what is the total demand; and

(c) the steps taken by Government
to meet the deficit?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (Shni
A. B. A. GHANI KHAN CHAUDH-
URY): (a) The total installed capa-
city of Gujarat is 2404 MW (includ-
ing 50 per cent share from Tarapur
nuclear station) as on 29th February,
1980.

(b) Energy requirement in March
is 30 million units/per day.

(¢) Normally Gujarat meets its
energy requirements fully, At
present however power shortage
conditions are prevailing in Cujarat
due to shut down of a 210 MW se* at
Tarapur for refuelling, depletion of
Hydro reservoir at Ukai and also
due %o inadequate supply of coal to
thermal power stations. A mnumber
of steps have been taken to step up
supplies of coal to the thermal power
stations in Gujarat. Some of these
are;

(1) Coal companies and railways
have been asked to step up
coal suppilies ¢o power
stations in Gujarat.
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(2) Close liaison is being main-
tained between the  Deptt.
of Coal, Railways and Deptt.
of Powerg

(3) High level inter-ministerial
meetings are held periodicaly
to review coal supplies to
power stations.

(4) A control room has been set
up in the Railway Board to
monitor the coal supplies to
power stations on daily basis.

(5) Steps have been taken to
arrange additional quantity
of fuel oil for Dhuwaren
Thermal Power Station.

Major Irrigation Projects to be started
with World Bank Assistance

958. SHRI RASA BEHARI BE-
HARA: Will the Minister of ENERGY
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AND IRRIGATION AND COAL be
pleased to state:

(a) whether any Major Irrigatien
and Multipurpose Irrigation Projects
are to be taken up during the Sixth
Five Year Plan with World Bank As-
sistance;

(b) if so, whether the Project reports
of different States have been prepared
according to the World Bank norms;
and

(¢) whether they have been ap-
proved by the World Bank?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (4RI
A. B A, GHANI KHAN CHAUDH-
URY): (a) During the VI DIPlan (1978-
83), so far Agreements have been
signed with the World Bank for
assistance to the following 5 irrigation
projects, details of which are given
below: -

SI. No. Nan,1c of the Project State Loan Amc-  Date of
unt from Agroee —
world Bank ment
(SM)

1 Upper Krishna Projcet . . Karnataka 126 12-5-78
2 Gujarat Medium Irrigation Projects Gujarat 115 17-7-78
(being co~financed by USAID) . (W. Bank 85 17-7-4 8
USAID 30 26-8-78
3 Haryana Irrigation Project Haryana 111 16-8—58
4 Punjab Irrigation Project Punjab 129 30-3-7g

5 Maharashtra Composite Irrigation Project . Maharashtia 260
i)Krishna, Upper Ponganga, Kukadi, W. Bank 210 ! _
@ Upper Wardha, Warna and Modernisation 37
of Girna and Mula Projects
IFAD 50 11—-10~%9

(ii) Bhima .
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There are also five on-going pro-
jects for which World Bank had agre-
ed to give credit assistance prior to
1978 but work on which is stiil in
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Year Plan and which will continue to
receive credit assitance from the Bank
during this Plan period, Details of
these projects are given beiow:—

progress during the Sixth. Five
S1.No. Namr of the Projcet State Loan Am—~ Date of
unt from Agreement
world
bank ($ M)
1 Godavari Barrage Andhra Pradesh 45 7-3-75
2 Nagarjunasagar Andhra Pradesh 145 19-6-76
3 Periyar Vaigai Tami]l Nadu 23 30-6—77
4 Ornissa Medium Irrigation Project Orissa 58 11-10—%7
5 Maharashtra 70 11-10—77

Jayakwadi Project

There are sorme other irrigation pro-
jects which are under consideration for
being posed for World Bank assistance
during the Sixth Five Year Plan and

are at var.ous stages of discussion with

the World Bank representatives. The
World Bank have not yet given any
commitment to assist these piojects,

(b) and (c). The projects which have

already beepn accepted by the World
Bank for loan assistance during the
Sixth Plan period have been listed
above. Their project reports were pre-
pared according to the World Bank
norms. Project reports of other pro-
jects under dicussion for World Bank
assistance are under preparation ac-
cording to World Bank norms.
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FT TATHFA F¥4 7 SfFAT HF 19s52-83 7
fasrsit a1 wfaa sz 37T 1283
fafaas gfaz &9 &1 wawrT =oEr 4w
& faax fam 160 fafama gfaz faga
JeFA FT HIIWEFAT @RI | 47 WAHT
sarar war & fF s fam 1978-83 %7 wafy
¥ gadiy @rwAr ¥ Ay afefads ¥
FAVA 17,122 JWATS  IITIA &4qAT AY
swfwafg T grit | agqAIT 1976-83
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(7) 1978 —83 ®r wafa ¥ T
AN N9 X & faT 1978—83 ¥ faua
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eHE ame frgoor F & wf &

(%) 7% wAmA s T & fw
1978—83 & faga, wdww & fau sqwwr
15112 0¥ =Y § afegn & sravawar
g | TE ¥ 9,272 FOF v9Y fawa gemaw
TR & fag @



189 Written Answers PHALGUNA 28, 1901 (SAKA) Written Answers ~ 190
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afrest &w
9 AWTA wgwaTay a1q fagq = 110
a5t a7 fagq ¥ gfae 3 Wik 4 400
IF§ aiq fagm dz fawre gfae—s 210
FFAL AT e % 630
S%§ F1ar 9T AN ww fagm fawsl w9 5
10 WEW NIW gger Aty faga &= faware—a 410
wrear gaf arq fagg ¥ faw< 120
HAYEST AT i‘aqq Fz faeme——2 420
wrear qfeesit a9 fagry #x 420
11 \ETOeg =aer M9 faga I AW—3 420
b wrgw w9 fagq @ gfae—a4 80
arfas arq faga =7 faei—1 210
arfes 717 faere, % faeare—2 420
waraw a9 faem F  fawix 210
qreey A9 favge e fawane 210
9T 719 faga = 420
wraT atg fas=n =% 40
g zTATZA AT 240
e M9 fagq 9= 500
waTas A9 fagg ¥ faen—a 210
12 wRRaE afEtsad 97 W9 fagq @9 (7w w39, AFAE) 80
13 &= afedisar wran guI A9 fagy F= 210
srg . afvwdy G9 5975
gferoir &a
14 WFY  N3W fawaarst wie faga, ¥ 420
ATMIAAR qrai a2 "4gx oo faem = 60
ATMHAARNL. ¥ RIS TR 400
g0t 78T 99 fagg =0 25
afedar ama oo faee fawslt =% 60
sigew wa fam af@sE 440
@ fade 9o faga afaro 100
15 ®AREH FrAtAE! wA fagg =l 810
famaraaat s tagy = 55
. A fagg Fm gfe-a 210
16 &= werRATT oA faqy w0 75
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Power COrisls in Rajasthan

262. SHRI SATISH AGARWAL:
Will the Minister of ENERGY AND
IRRIGATION AND COAL
be pleased to state:

(a) whether it ig a fact that Rajas-
than ig facing an unprecedented
power crisis today:

(b) if so, what is the short fall in
supply from Badarpur Power Plant,
Kota Atomic Plant and Madhya Pra-
desh to Rajasthan;

(¢) what steps have been taken to
augment supplies from these three
sources; and

(d) in what way Government pro-
pose to keep up the interest of the
cultivators and atleast keep the street
lights on which in some parts of the
State have been ordered to be put
off?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A. B. A. GHANI KHAN CHAUDM-
TRY): (a) Rajasthan State has been
facing shortage of Power due to
severe drought conditions in the
Northern Region and non-availability
of 2 machines at Pong and outage
of 220 MW unit at Rajasthan Atomic
Power Plant at Kot:, At present
the power availability in the State is
about 80 lakh units per day as against
the requirement of about 160 lakh urits
per c}ay.

(by & (c¢). The power requirement
of Rajasthan is met from thes Rajas-
than Atomic Power Plant, share of
Rgjasthan in Bhakra-Nangal com-
plex, Dehar, Pong, Chamba! Coemp-
lex and Satpura thermal power sta-
tion. The RAPP unit was on forced
outage from the third week of Jan-
uary, 1980 and the unit is expected to
return %to service by about 20th
March, 1980. Rajasthan has 50 per
cent share in the out put of the
Chambal complex and 40 per cent in
the out put of Satpura thermal power
station. However, due to  power
"shortage in Madhya Pradesh, Rajas-
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than had not been receiving a part of
its share im Chambai-Satpura comp-
lex. There has been a shortage of
about 7 lakh units per day in the
supply of share from Satpura te
Rajasthan, Arrangements have re-
cently been made for supply of 4
lakh units per day to Rajasthan from
M. P. However, it may not be pos-
sible for M.P. to make good the
entire shortfall due to power short-
age in M.P, Though there is no
commitment, Badarpur i4 supply
about 6 to 10 lakh units per day to
Rajasthan.

(d) Although there are no notified
pPower cuts in respect of power sup-
ply to the agricultural consumers in
the ryural areas of Rajasthan, the
supply to those consumers is some
time affected when the feeders sup-
plylng power to thege consumers get
disgomnected durning load shedding
for regulating consumption in the
State. The power situation is ex-
pected to improve substantially to-
wards the end of third week of
March, 1980 when the generating
unit at Rajasthah Atomic Power
Plant gnd 210 MW Unit at Badarpur
are re-commissioned.

Yoy w1 weend ¥ A9 & frvar ¥ wreor
T F g fawst w1 W dee

963. 3V WMo Yo AMAFATY : FT FAT
't‘gﬁ:rfmﬁw&ﬁa’t TE Ta Y Tay

(%) =1 7 A= & f& Fraq N "=
7 ¥ @ fircraz & swreor oIt wY
i WTd A% &7 TRAT £ 9% W § W
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Recognition of Latiguige Newspapers

964, SHRI P. A. SANGMA: Wwill
the Minister of INFORMATION
AND BROADCASTING be pl‘eased
to state:

(a) whether Government have de-
cideq to recognise small and medium
language newspapers as national
papers; and

(b) what is the policy of Govern-
ment towards these language paper®
with regards to D.A.V.Ps advertise-
ments and newsprint quotas?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY & REHABILITATION
(SHRI VASANT SATHE): (a) Yes,
Sir. We recognise all newspapers in
national languages including small
and medium as National newspapers,
and it is our policy to encourage
them,

(b) By and large, current adver-
tisement policy provides for due con-
sideration and weightage to small
&and medium newspapers. However,
v#overnment is reviewing the whaole
policy both in relation to advertise-
ment as well as supply of newsprint
quota to small and medium news-
papers with a view to encourage
them.

Setting up of a T.V. Centre in N. E.
Region

965. SHRI P. A, SANGMA: Wwill
the Minister of INFORMATION
AND BROADCASTING be pleased
to state:

(a) whether Government propose
to get up T.V. Centre in any of the
States of North Eastern Region;

(b) if not, the reasons; angd

(¢) if the answer to (a) above is
in affirmative, the details thereof?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
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SUPPLY & REHABILITATION
(SHRI VASANT SATHE): (a) to
{c). Due to constraints on resources
and low priority accorded to the ex-
pansion of TV, there is no proposal
to set up a T.V. Centre in any of the
States of North Eastern Region, dur-
ing the current Plan period (1978—
83). The need for providing TV
facilities in the region will, however,
be borne in mind while formulating
proposals for the next Plan.

ALR. Stations in Srinagar

966. DR, KARAN SINGH: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether All India Radio Sta-
tions in Srinagar and Jammu are still
being called “Radio Kastuir
Srinagar” and “Radio Kashmir
Jammu”; and

(b) if so, when this out-moded
practice will be discarded and the
stations are called “All India Radio

Srinagar” and “Al} India Radio
Jammu”'?
THE MINISTER OF INFORMA-

TION AND BROADCASTING AND
SUPPLY & REHABILITATION
(SHRI VASANT SATHE): (a) & (b).
A.I.R. Stations in Srinagar and Jammu
are announced as “Radio Kashmir
Srinagar” and “Radio Kashmir
Jammu’ respectively due to various
historical reasons. There is noc pro-
posal at present to change the descrip-
tion of these stations.

Salal Hydro-Electric Project in
Jammu Regiom

967. DR, KARAN SINGH: Will the
Minister of ENERGY AND IRRIGA-
TION AND COAL be pleased to state:

(a) whether work on the important
Salal Hydro-electric Project in the
Jammu Region has fallen far behin@
schedule; and

(b) i so, the reasons for this and®
the steps being taken to ensure (ts
speedy completion?
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THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI

A.'B. A, GHANI KHAN CHAUDHU-
BY) (a) and (b). Dug to serious geo-
logical faults encountered during the
copstrucuon of the Concrete dam, the
progress has fallen behind schedule.
These problems require a complete
review of the earlier designs. They
have now been resolved after study
by the Technical Advisory Committee
and the Central Water Commission.

Thein Dam

968. PR, KARAN SINGH: Will the
Minister of ENERGY AND IRRIGA-
TION AND COAL be pleased to state:

(a) whether work on the Thein
Dam in the Jammu Region is expected
to start shortly; and

(b) if so, what steps gare being
taken to ensure that the families
affected by the Dam in Jammu,
Himachal and Punjab will receive
adequate and timely compensation?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A. B. AL GHANI KHAN CHAUDHU-
RY): (a) The construction of the
Thein Dam Project is being done by
the Government of Punjab. Work
regarding setting up of infrastructure
is in progress. No work in the
Jammu region has been undertaken
as yet. Work on the dam itself is
expected to start in 2-3 years’ time.

(b) The entire cost of compensation
payable to the families affected will
be borne by the Project. A Joint
Conmimittee of officers of the concerned
States has been constituted to ensure
that the compensation is paid to the
persons affected and also to arrange
for suitable rehabilitation measures.

Requirement of Waler to Save
Calcutta and Haldia Ports

96Y. SHRI K, P. SINGH DEO: Will
the Minister of ENERGY AND IRRI-

GATION AND COAL be plessed fo
state:

(a) whether it is a fact thai a®
againgt the total requirement of 40,000
cusecs of water to save Calcutta and
Haldia ports, the present flow of
water is only 15,000 cusecs;

(b) whether Government have in-
formed the Government of Bangla-
desh about it; and

(c¢) if so0, their reaction in this
matter and in what way the Govern-
ment of India propose to solve the
crisis now facing these two ports?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAIL (SHRI
A. B. A. GHANI KHAN CHAUDHU-
RY): (a) The optimal head water
flows for Calcutts Port are assessed
at 40,000 cusecs. Some benefits would
still be there with lower flows but not
through the Farakka Feeder Canal is
flow available for the Calcutta Port:
through the Farakka Feeder Canal is
only about 17,000 cusecs.

(b) The Indo-Bangladesh Joint Ob-
servation Teams set up under the
provisiong of the Ganga Waters
Agreement are observing and record~
ing the daily flows in the river below
Farakka Barrage and in the Feeder
Canal in India gs well as at Hardinge
Bridge in Bangladesh.

(c) In the dry season, there is not
enough water in the Ganga to meet
the full requirements of both the
countries. The Agreement therefore,
provides for the Indo-Bangladesh
Joint Rivers Commisison to carry out
investigation and study of schemes
relating to the augmentation of the
dry season flows of the Ganga, pro-
posed or to be proposed by either
Government with a view to flnding a
solution which is economical and
feasible. Proposals of the two coun-
tries in this connection are now before
the Commission.
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Performsances of D.V.C, CESC Ete.

970, SHRI ANANDA GOPAL
MUKHERJEE: Wil the Minster of
ENERGY AND IRRIGATION AND
COAL be pleased to state how is the
performance of the State Boards
D.V.C. Caltutta Electric Supply Co.;
and other generating companies, if
any?

MARCH 18, 1080
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] ;o OF PR Y\. . ” ‘
IRRIGATION - AND COAIL (SHRI
A. B. A, GHANI XHAN CHAUDHU-
RY): The operational performance
for the period April, 1979—January
1980, of State Electricity Boards,
DVC, Calcutta Electric Supply Com~
pany and other generating companies

is given in the Statement cnclosed.

' Semtement

DETAILS OF CAPACITY, GENERATION AND THERMAL/NUCLEAR PLANT
LOAD FACTOR IN RESPECT OF STATE ELECTRICIITY BOARD/ CORPORA-~
TIONS/GENERATING COMPANIES IN THE COUNTRY DURING APRIL 1979

TO J. ARY 1980

State Electricity Board/Corporation/ Capacity (MW)

Generation (GWh) Pjlant
Lo

Generating Co. ad
Ther- Hydel Total Ther- Hydel Total Facior
mal mal 9%, for

Thermal
& Nuclear
Stations
. I 2 4 5 6 7 8
— —
National Thermal Power Corpora—
tion (Badarpur) 510 510 1232 —_— 1232 32.9
Delhi Electric Supply Undertaking 3r10.5 310.5 1496 _ 1496 65.6
B.M.C. —_ 1205 —_ 5820 5820 —_—
B. C.B. — 900 — 2881 2881 —_
Maryana State Electricity Board 245 245 399 — 399 22. 2
Himachal Pradesh State Electricity
Board. — 105 — 278 278 -
J & K Government 22. 5 197. 5 I 535 546 6.7
Punjab State Electricity Board. 440 528 945 405 1350 29. 2
Rajasthan State Electricity Board. — 271 — 920 920 —

Uttar Pradesh State Electricity

Beard. 2107 1068. 4
QCujarat State Electricity Board 1501. 5
Ahmedabad Electrie Co. 302. 5

Madhya Pradesh S. E. B. 1382, 5
Maharashtra State Electricity Board 1708 ¢87.5
Tata Hydro Electric Power Co. 330
Amrmduh State Electricity w032.5 826.7
Karaataka ’Sﬁate Electicity Board — 1279. 7
Kerala State Electrici ty Board — I011. 5

3175-4 5524 2977 8501 39-4
1891. 5 4990 1036 6026 45. 8
302.5 1179 - 1179 53-1
r367. 5 4651 418 5069 52.8
2690. 5 €ogy 3735 0832 52.6

606 1788 1090 2878 73. 8
1859.2 2577 3064 5641 99.6
1279.7 — 4567 4567  —

1011, 5 —_— 4215 4118 —

-
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k = (A Ay T T Ll b
I 2 3 4 5 6 7 ° '®B
Tamil Nadu Electricity Board 1350 1869 2719 38523 4718 8241 35- 5
» 4 . L)
BihagSpape Bleatricity Board 465 8o M 845 2118 66 2177 3776
Damodar Valley Coipbratith 1257. 5 104 1361.5 3728 188 3016 40.
Ox;i;ﬁ State Electricity Board 250 630 880 591 T 58; UT5 L IRe
West Bengal State Rlectricity Y
Board 768 33 8or 2348 26 2374 43 ®
Culcutta Electric Suppy Corpora-
tion - 328 —_ 328 1326 —_— 1826 55.0Q
éDﬂighpur Projeéts Ltd.) 280 —_— 280 662 —_— 662 32 2
AuamSta.tn; Electricity Board 141. 5 — 141. 5 452 —_ 453 43.6
Meghalaya "State Electricity Board — 125.2 125.2 —_ 259 259 -—
Nagaland, Tripura & Sikkim — 28.5 23. 5 — 33 33 -
Atomic Power Authority 640% — 640 2604  — 2604 55- 4
“Nuclear.
Super Power Station in Eastem (b) No proi)osé} hag been formulat-
Ceajl Belt ed for establishing a Super Thermal
- Power Station in Maldah District.
971. SHRI ANANDA GOPAL

MUKHERJEE: Will tﬁe Minister of
BENFERGY AND IRRI‘(:ATION AND
COAIL: be pleaged to state:

(a) ‘are Government thinking to
have super power stations in the
Eastern Coal Belt;

(b),, are Governmeng thinking to
have another Supe, Power Statlon
at Maldah District; and

ic) Are Government planning to
have super hydal power gtation in
West Bengal region?

THE  MINISTER orr‘gnmay AND
IRRIGATION AND /COAL (SHRI A. B.
A G KHAN éHA UDHURY): ()
Yes, Sir. govemment approyal has
beea aceor ed during March 1979, for
the establjshment of a S Thermal
Power Sfatl‘on at ﬁ\arakka in 'the Eas-
tern Region vd‘th .an inltallaﬂo;n of
three generating uhits of 200 MW each
in the fAirst phase

(c) No, Sir.
posal at present,

There is no such pro-

National Power Grid

972. SHRI ANANDA GOPAL MU-
MUKHERJEE: Will the Minister of
ENERGY AND IRRIGATION AND
COAL be pleased to state whgthgx Gav-
ernment are thinking of having Natio-
nal Grid for electricity in the country?

THE MINISTER OF ENERGY AND-
IRRIGATION AND COAL (SHRI1 A. B
A, GHANI KHAN CHAUDHURY):,

a step towards operation of the N atxo-
nal Grid, Regional Grids are being
developed in the country. As the
Nhtional and Regional Grids require
strong 1nter State/Regional tarnsris-
sign lines, 100 per eent loan assistance
is bejng given, from. the IV Wan on-
wards, to the states for comstruction
of these .transmission lines,: Begiopdl
Load Despaich Cgntres are alspo heing
established for proper operation of the
integrated regional grids. The Natio-
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nal Eliectrical Grid is thus in the pro-
cess of gradual evolution through inter-
connection of states and regional power
systems,

Advisory Committee for Port Blair
Btation of AIR.

973. SHRI MANORANJAN BHA-
KTA; Will the Minister of INFORMA-
TION AND BROADCASTING be pleas-
ed to state:

(a) whether it is a fact that since
last three years there is no Advisory
Committee for All India Radio, Port
Blair Station; if go, state the reasons
for doing so; and

(b) whether Government are now
considering to constitute the Advi-
sory Committee for A.I.LR. Port Blair
station; if so, when?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHRI VASANT SATHE): (a) Yes, Sir.
The term of the Programme Advisory
Committee for A.I.R., Port Blair, ex-
pired in December, 1976,

’(b) The Programme Advisory Com-
mittee for A.LR, Port Blair, will Le
reconstituted soon,

Showing of Marathj Loknatya on
Television

?74. SHRI V. N. GADGIIL.. Will the
Minister of INFORMATION AND
BROADCASTING be pleased tq state:

(a) whether there is an directiv

e

that Marathi Loknatya 3ZTxamasha)

should not be shown on Bombay and
Poona televition; and

(b) if so, what are the reasong for
the same?

THE MINISTER OF INFORMATIO
AND BROADCASTING AND SUPPLg
AND REHABILITATION (SHRI vAS-
ANT SATHE): (a) No Sir. In fact,
Doordarshan Kendra Bombay has been
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telecasting programmes by well knows
Tamasha Parties from time to time,

(b) Does not arise,

Advertisementsg issued by D.AVE.
to certain Dailies

975, SHRI V., N. GADGIL: Will the
Minister of INFORMATION AND
BROADCASTING be Qleased to state:

(a) what is the total amount of
advertisementg released by DAVP to
Poona Herald, ‘Sakal’, ‘Kesari’, ‘Tarun
Bharat’, ‘Phabhat’, ‘Vishal Sahyadri®
‘Sandhya’ all dailies from Poona—
during the years from 1974-75 to
1978-79; and

(b) what are the reasong for tha
increage of advertisementg to “Tarun
Bharat’, during 1977-78 and 1978-797?

THE MINISTER OF INFORMA-
TION AND BRADCASTING AND
SUFPPLY AND REHABILITATION
(SHRI VASANT SATHE): {a) The
English daily, Poona Herald and the
Marathi dailies ‘Sakal’, ‘Kesari’, “Tarun
Bharat’, ‘Vishal Sahyadri’, and ‘San-
dhya’ were or the DAVP list for release
of advertisements during the period
1974-75 to 1978-79 except that the
‘Tarun Bharat’ was not used from May
1976 to March 27, 1977. The ‘Prabhat’
was empanelled on application during
1977-78 and has been on DAVP’s panel
thereafter. The details ot advertise-
ment space booked in individual news-
papers and their value are however
treated as confidential

(b) It is not correct that he ‘Tarun
Bharat’ was given any special increqse
in advertisements. During the period
May 26, 1976 to March 23, 1977, the
‘Tarun Bharat’ wag not on the media
list. Subsequently, it came on the
media list, but advertisements given
were not disproportionate to itg cir
culation during the period,
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Sale of Products at Premium by M/s.
Motor Endusiries Company Lid.,
Bangalorg

976. SHR]I K. A, RAJAN: Will the
Minister of LAW, JUSTICE AND COM._
PANY AFFAIRS be pleased to state:

{a) whether Government are aware
that M/s. Motor Industries Company
Ltd. (MICO), Bangalore, a company
under MRTP Act and also sole pro-
ducers of nozzels, elements and de-
livery valves and complete pumps
and injectiong are selling their pro-
ducts at a premium by its own distri-
butors;

(b) whether Government are also
aware that there is g shortage ot
these products, real er artificial;

(c) if the answe; to parts (a) and
(b) is in positive, what action is being
taken against this firm under the
provision of MRTP Act; ang

(d) whether Government have a
proposal under consideration to issue
more licences for manufacture of
these items?

THE MINISTER OF LAW. JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKER): (a) to (d). M[s,
Motor Industries Company Limited
(MICO), Bangalore are the dominant
suppliers of fuel injection equipmeth's
to the Awytomotive Industry in the
country. Due to considerable increase
in the production of commercial vehi-
cles and tractors during the last two
Years, the company has not besn able
to meet the full requirements of these
industries even though all possible
assistance was given to them LV Gov-
ernment for increasing their produc-
tion. The Government has been re-
ceiving complaints against the company
from time to time alleging, inte~r-:lia,
artificial shprtages and :harging cf

210

prices at premium in the supply -of th%
spare parts like fuel injection pumyps
and their parls manufactured hy the
company. There is also an allegation
that there has been a 100 per cent in-
crease in prices by the company in one
Year in respect of the products man..-
factured py it. These allegations aye

being investigateq by the MRTP Con -
mission,

There have also been allegations of
various types of
practices
company, The

restrictive
practised by the
Commission ins-
tituted three against the
company on applications fileed by
the Registrar, Restrictive Trad: Agree-
ments under Section 10(a) (iii) of the
Monaopolies and Restrictive Trade Pruc-
tices Act, 1969. In one case the inquiry
was terminated by the Commissicn as
the agreement/arrangement containing
the restrictive trade practices complair?—
eq of had expired by efflux of time. In
the other two inquiries, the Commis-
sion passed ‘cease and desist’ orders.
Some of the allegations regardjng res-
trictive trade practices are still under
investigatiion py the Commission,

trade

inquiries

The Government have also made
efforts to encourage setting up of alter-
native sources of 'supply of these items
in order to meet the requirements uf
the automotive industry in the country
and a proposal to grant an Industrial
licence to another firm in this Reld is
under consideration, M/s. Motor In-
dustries Company Limited have zlso
made on 20-2-80, an applicatiorn under
Section 21 of the M.R.T.P, Act to effect
substantial expansion in thé manufac-

ture of spark plugs, pumps, nozzl:s,
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nozzle hoideru. | ﬂlters,elements 'md Qiellver,,ﬁl@en‘"tﬂl‘*uﬁﬁlﬁr:f

o T I R

Item of manufacture

Annual capacity in Nos.

Present Licensed | Expansion proposed
capacity -
1 Spark plugs . 60,00,000 90,00,000
2 Single Cylinder pumps . . . . 5.40,000 1,83 ,o<;o
s  MultiCylinder pumps including Distribution
and Multifuel type. . . . . 1,65,500 1,34:500
4 Nozzle holders . . . 9,60,000 5,40,000
5 Nozzles . . 42,00,000 18,00,900
6 Filters 1,12,500 1,47,500
7 Elements . . 36,00,000 2%7,00,000
8 Delivery Valves 47,500,000 32,50,000
—_ - — .

This application is under consideration of Government,
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Availability and requirement of Powexr
in the Coundry

979. SHRI BALASAHEB VIKHE
PATIL. .

Will the Minister of ENERGY AND
IRRIGATION AND COAL be pleased
to state: R

(a) whether he is aware tha; power
situation all over the country has
worsened over the past few weeks;

(b) if s0, what is the present power
position in the country State-wise, in_
dicating availability and requirement;
and

(c) ’whnt actign: has . been taken. by
Government to improve the .position

in general in the country and Maha-
rashtra in particular? RRIEEE

THE MINISTER OF ENERGY

AND IRRIGATION 'AND COAL
(SHRI A. B. A. GHAN1 . KHAN
CHAUDHURY): b (a) and o (B It
is not correct to say that pow-

er supply sjtuation iti""tﬁ:é "eountry
has deteriorated’ during the past -
weeks. However, a number of States
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are prenntly facing shortage of power
due to the failure of the monsoon re-
sulting in lower availability of power
. from hydel power stations in some
States, ingcrease in load demangd parti-
cularly in the rural areas due to
drought and change in cropping pat-
tern in some states. The shortages
have arisen also due to the inadequacy
of imstalled capacity 'to meet the in-
creasing load demang and shortage of
coal at some of the thermal power sta-
tions. A statement showing the Stale
wise power supply position for the
period December, 1979 to February, 198¢
is attached,

(¢). A number of measures nave
beay taken to improve the avail-bility
of power in the country. These mea-
sureg include:—

(i) maximising generation froem
the existing thermal installed
capacity in the central sector.
State Governments have also
been advised to similarly maxi-
mise generation from their
thermal installed capacity:

(1) addition of about 17122 MW 5f
new generating caracity in
utilities during the wveriod

214.

19'76—83, of wh.ich about 3000
MW has already been commis-- -
sioned durmg 1978-79; ‘

(111) transfer of power from
plus to deficit states;

(iv) monitoring of caal stocks and:
ensuring availlability ot ade-
quate coal to thermal power.

. stations,

sur--

A number of megsures have also Lcen
taken to improve the power avaﬁavnhty
in the State of Maharashtra;

These measures include - addivtioq of
new generating capacity, modificaiiéon/
rectification of the newly commissioned
200/210 MW units for early stabilisa-
tion and supply of adequate coal to
thermal power gtations. The following-
new units now under erection are ex-
pected to be eommissioned during
1980-81: —

Nasik Unit No. 4 210 MW May, 1980.

Porli Unit No. 3 210 MW June, 1980-

Nasik Unit No, 5 210 MW August, 198¢

With the commigsioning of these new
units, the power position in Mahara-
shtra would improve substantially-

Statement

Statewice porver supply position for the period December, 39 to Februarv, 1080

{Mi'lion Units)

SL Region/State Der. 99 Jan. 8o Feb. 'ho
No. i )
1 2 3 e T, 6
I. Noythers Region
1 Harvane Req. 355 456 348
Supply 258 222 249
’ Shortage 9, 27.3 51.3 28. 4:
=z Himachal Pradesh . Req . - 20° 32 32
Supply 29 32 32
%hortage o .. .. ..
3 J&K o Req. - 9r 84 76
Supply 65 69 64
Shortage %, 28. 6 17.90 15. 8
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3 ] 3 5 8
4 Punjab o . . Req. 539 522 470
Supply 432 378 356
Shortage % 19. 85 27.58 17.8y
5 Rajasthan . . Req. 420 465 435°
Supply 371 418 342
Shortage 9%, 1.7 10. 1 21. 4
‘6 Uttar Pradesh . . Req. 1316 ’ 13oy 1262
Supply 708 870 774
Shortage % 46.2 33. 4 38. 7
I, Western Region
3 Gujarat - o . Req. 8go 895 810
Supply 771 850 810
Shortage % 13. 4 5.0
2 Madhya Pradesh . . Req. 630 645 570
Supply 467 497 457
Shortage % 25.9 22. 9 22. 9%
3 Maharashtra . . . Req. 1665 1675 1580
Supply 1351 1385 1227
Shortage % 8.9 17.3 19. 8
111, Southern Region
1 [Andhra Pradesh . . Req. 564 583 589
Supply 458 484 493
Shortage % 18. 8 17.0 16. 3
2 Karnataka o . Req. 753 763 742
Supply 498 533 473
Shortage 9%, 33.9 30. 1 36. 3
3 Kerala N Regq. 259 250 275
Supply 259 250 275
Shortage % .. .e .
4 Tamil Nadu . . Req. 8go 958 882
Supply 826 896 806
Shortage % 7.2 6.5 8.6
5 Pondicherry . . Req. 13 12 12
(UT) Supply 12 12 12
Shortage % 7.7 7.7
N Lastern Region
1 Bihar ., . . Rey. 310 310 290
Supply 202 123 220
Shortage % 34 8 41.0 24. 1
2 West Bengal ° . Req. 490 512 473
Supply 419 434 452
Shortage % 14.5 I5.2 4.4
3 Orissa . . . Req. 292 282 2971
Supply 196 198 178
Shortage 9% 32.9 29. 8 350
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Erogion of Southern Part of
Sundarban

981. SHRI MUKUNDA MANDAL:
Will tire Minister of ENERGY AND
IRRIGATION AND COAL be pleased
to state:

(ay whether Government are aware
of the speedy erosion of the southern
part of Sundarban area into the Bay
of Bengal:

(b) if so, the facts thereof; and

(¢) the mensureg taken up by Gov-
ernment to prdtect Sundarbins froid
thé erosion and the results thérédft

THE MINISTER OF ENERGY /ND
WRIGATION AND COAL (SHRI A. B.

A, GHANI KHAN CHAUDHURY): (a)*
to (e). The State Government has re-
ported that the shore line of West
Bengal in the Sundarbang arez of 24-
Parganas District is subjected to pro-
gressive sea-erosion in some reaches.
In ordey to check this, the State Gov-
ernment has formulated gz scheme to
protect 42 km, of coast line in 24-
Parganas District and alsp 23 km. in
Midnapur District. The total cost of
the scheme is estimated to be Rs., 54
crores. The scheme has been examin-
ed by the Central Water aud Power
Research Station, Pune, and certain.
technical features thereof need to be
considered further on which Stute
Government has already been request-
ed to take action. The scheme has not

yet been placed by the State Govern-
ment before the Technical Advisory

Commitlee of the State Flood Control
Board.
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Power Losg due te Transmigsion, Dis-
tribution and Pilferage

983. SHR] CHITTA MAHATA: Wwill
the Minister of ENERGY ANLC IRRI-
GATION AND COAL be opleased to
" ptate-

(&) what was the power generat-
ing capacity in the country at the end
of 1979;

(b) what is the estimate of power
loess due to transmission, distribution
and pilferage, repectively. and

(c) what steps Government propose
to take for improving the capeacity
utilisation ¢f the existing powey plants

and increasing the power generation

in the country?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SIIRI A, B.
A, GHAN]I KHAN CHAUDHURY): (a)
“The total installed generation capacity
in the country at the end of December,
1979 was 29499 MW of which 27181 MW
is in utilities,

(b) The power loss due to trans-
mission, distribution ang pilferage of
electricity in the country during the
Year 1978-79 was 19146 MU which re-
presents 19,81 per cent of the total
energy avaijlable for supply in the
eouniry. It is not practicable to
asscss separately the power loss due
to transmission, distribution and pil-
ferage.

(c) A number of short-term and
long-term measures have heen and gre
being taken to improve the capacity
utilisation of the thermal plants and
10 improve the prowt, wallablity  in
the country.

Sho)t-term Measures

(i) Maxilmising generation from
the existing installey capacity
in the Central Sector. State
Governments have also been
advised to similarly maximise
generation from thei, installed
eapacity,

(i1) Expediting commmissioning of
now gemeratiom ~z2pacity in the
Central Sector, and advising
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the Stateg to take similar
steps,

(iii) Monitoring of coal stocks at

thermal power stations snd en-
suring availability of coal.

{(iv) Transfer of power trom sur-
plus to deficit areas,

(v) Arranging supply of spate
parts from indigenous and
foreign suppliers,

Long-term Measures

(1) Additions of about 17,122 MW
of new generating capacity in
utilities has been planned for
installation during the period
1976—83, of which apout 3000
MW has already been comm
sioned during 1978-79,

(1i) Training of engineers for ope-
ration ang maintenance of
power stations,

(iii) Identification ot deficiencies
in design, equipment etc, and
taking up a project renovation
programme for rectification/
replacement etc. at a number
of power stations,
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Suggestions from Delhi State Em-
ployees Federation for Delinking of
" Newspapers

985. SHRI K, P. SINGH DEO: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:,

(a) whether it is g fact that _the
Delhi Station Employees., Federatiom
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urged upopn the Minister to set up a
Committee  to report within six
months on the question of delinking
newspapers from  big monopoly
bouses;

(b) whether it ig alsg a fact that
Government hag undertaken a gimi-
lar exercise in the past;

(c) if so, what were the failings of
the study; and

(d) what ig Government g reaction
0 the request made at (a) above?

THE MINISTER OF INFORMATION
AND BROADCASTING AND SUPPLY
AND REHABILITATION (SHR] VAS-
ANT SATHE): (a) Yes, Sir.

(b) to (d). Government are of the
view that this issue requires to be
studied in depth. The Presg Commis-
sion set up 1 1978 had in its terms
of reference, the following item:—

“Ownership patterns and the (Hin-
ancial structure of organs of the
press with a view to ensuring edito-
rial independence and professional
mtegrity and the readers’ right to
objective news and views and com-
ments freely expressed.”

However, the Press Commission is
proposed to be reconstituted shortly
with revised and more comprehensive
terms of reference, The inclusion of
an item on this matter in the revised
terms of reference will be given due
consideration.

Stagnation in Coal Production

886 SHMRIMATI MOHSINA KID-
WAL Willi;the B3Iiister, o ENERGY
AND IRRIGATION AND COAL be
Plenseq to state: - :

* '(2) whether it is a fact that despite
huge’ investments made in coal indus-
try," the production of coal is almost
stagnating at the Wourth Plam target
of 113 million tonnesr; and

(b)-if so, the reasong for the same?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI1 A, B.
A, GHANI KHAN CHAUDHURY): (&)
and (b), The final Fourth Plan target
for coal production was 93.05 mte, as
against which the coal production in
1973-74 was 78.17 m.te. The produe-
tion has been increasing since then and
was 88.4]) m.te, iIn 1974-75, 99868
m.te, in 1975-76, 101,02 m.te. in 1976-77
and 100.98 m.te. in 1977-78 and 101,94
in 1978-79. The production in 1979-80
is expected to be about 104 m.te,

The production has been adversely
affected in the last two years mainly
due to various factors outside the con-
.rol of the producing companies. These
factors were flooding of coal mines
during September, 1978, inadequate
power supply, shortage of explosives,
industrial unrest and deterioration -in
law and order situation in Eastern
India Delays In land acquisition and
taking possession of land have alse
affected production,

Fixed Deposits invited by Puare
Drinks Limited

987. SHR] CHANDRADEO PRASAD
VERMA - Will the Minister of ~LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether during late 1979 or
early 1980 Pure Drinks (New Del}mi)
Limited has asked for Public deposits;

(b) is it mandatory to give the last
3 years vrofit figures,

*t

(c) if so, for which 3 years do they

have to give the profit figures on ‘the

application forms for fixed deposif:s;
and

(d) is it a fact that they have
omitted the figures for 1977-78; if #0,
what action iy proposed?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI 1}
SHIV SHANKER): (a) Yes, Sir. The
company publisheq an advertisement
in ‘some newsplipers on 9th Februsry,
198p inviting deposits from the pubHe.
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(b) Yes, Sir,
(c) 1975-76, 1976-77 and 1977-78.

(d) No, Sir. The Company hag indi-
cateld figures of profits for 1977-78 and
48 such question of taking action for
omitting the same does not arise,

Complaints against Pure Drinks
Limited regarding misappropriation
of funds

988. SHRT CHANDRA BHAL MANI
TIWARI: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
Le pleased to refer to the reply given
to Unstarred Question No. 3010 of
13th March, 1979 and state:

(a) what are the findings of the
examination of the complainis re-
ceived from two employees of Pure
Drinks (New Delhi) Limited about
large gcale misappropriation of com-
pany funds; ang

(b) what action is proposed to be
taken?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKER): (a) and (b). On
the basis of a preliminary examination
of the matter, orders were issued on
27th June. 1979 for inspection of books
of accounts of (i) Pure Drinks Com-
pany Pvt, Ltd., (iiy M/s., Mohan Auto-
man & Herbert Co. Ltd. under Section
205-A of the Companies Act, 1956. The
insjiéction réport has not yet lt-een re-
ceiveg from the Inspecting Officer, Ap-
propriate action as waranted under the
provigions of the Companies Act, 1956
will be taken on the basis of the Ins-
pection Report when it is received.

Non-availability of stamps on Pandit
Jawaharlal Nehru

SENQ 1. SHRI D. P. JADEJA: Will the

r of COMMUNICATIONS be
pleaved to stdte.

(a) whether it has comg to the
rotice of the Government that . the
definttive postal stamp on Pandit
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Jawsgharlal Nehru is not being sold
in the Post Offices; and

(b) if so, what action Government

propose to take to make the stamp
available?

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN):; (a) It
is possible, Sir, that the stamps of Pan-
dit Jawahar Lal Nehry are not current-
ly available for sale in the different

post offices because the ovrinting of
these stamps was stopped In April,
1979,

(b) The Government has informatien
that these stamps are in demand. Steps
are, therefore, being taken to nake
these stamps available to the public.

12.00 hrs.
PAPERS LAID ON THE TABLE

REVIEWs AND ANNUAL REPORTg OF
NorTH EASTERN ELECTRIC PowWER
CORPORATION LTD., SHILLONG, NATIONAL
HYDRO-ELECTRIC POWER CORPORATION
LTp.,, NEW DELHI, WATER AND POWER
DEVELOPMENT CONSULTANCY SERVICES
(INp1A) LTp, NEw DELHI ANN NATION-
AL PROJECTs CONSTRUCTION CORPORA-
TION LT1p.,, NEW DELHI FOR 1978-79,
CENTRAL E ECTRICITY AUTHORITY RE-
GULATIONS 1978 aAND CoarL MINES
L.ABOUR WELFARE FUND (AMDT.) RULES,
1980,

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A, B, A. GHANI KHAN CHAU-
DHURI): I beg to lay on the Table: —

(1) A copy each of the folldWing
papers (Hindt and English versiony)
under sub-gection (1) df seGlion
819A of the Companies Act, 1988.

(a) (i) Review by the Govern-
ment on the working of th2 North
Eastern Electric Power Corpora-
tion Limited, Shillong, for the
year 1978-79.

(ii) Annual Report of the
North Eastéfn Electric PdWer
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(Corporation Limited, Shillong,
.for the year 1978-79 along with
the Audited Acmunp and the
Commieiilts #Y Ahe Comptroller
.and Aulditar General thereon.
{Placed .in .Library. .See No. LT-
1524/803.

(b) () Review by:the Govern-
zment .on dhe working of the Na-
tional Hydro-Electric Power Cor-
poration .Limited, New -Delhi, .for
dhe year .1978-70,

(ii) Annual Repost af the Na-
itional Hydro-Electric Power Cor-
woration Limited, New Delhi, for
the year 487879 along with tie
-Audited Agccounts and the com-
-meénts of the .Comptraller and
Auditor General (thereon, [Placed
dn Library. See Ne..LT- 525/80Q].

(c) i}) Review Hy the Gow
sernment on.the wolking gf Water
;ang Power Development .Con-
sultancy Bervices ‘(India) Limi-
tted, New .Dgélii, for .the  _year
3978-79.

(ii) Axwnud]l Report of the
Water and Power Development
*Consultaney “Services  (India)
Limited, New Delhi, for the vear
1978-79 along with the Aundited
Accountg and ‘the comments of
#the Comgtroller and Auditor
“Genera) thereon. [Placed in Lib-
rary. See No, LT-526/801.

(@) i) Review 'by ithe Gov-
ernment on the working of the
National “Projects Construction
CTorpordtion Linmied, New Delhi
mas up-to-dsate. .

(ii) Annual Report of the Na-
“tional Projeety Construction Cor-
poration Limited, New Delhi, for
the year IP78-T9 along with the
-Auditeq Accournts and the Com-
ments of the Comptroller and
Auditor Genersl thereon. [Placet
in Library. See No. LT-527/807.

(2) A copy vof the Central Elec-
“tricity Authority Regulations 1879
(Hindi and English versions) pub-
lisheq in Gazette of India dated the

2798 1S3
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24th December, 1979 issued under
section 4C of the Electricity (Sup-
ply) Act, 1948, [Placed in Library.
Se¢ No, LT-528/80],

(3) A copy of the Coal Mines
Labour Welfare Fund (Amendment)
Rules, 1980 (Hindi and English
versions published in Notification
No. G.S.R. 30(E) in Gazette of
India dated the 5th February, 1980,
under sub-section (3) of section 10
of the Coal Mines Labour Welfare
Fund Act, 1947. [Placed in Library.
See No, LT-529/8]0.

‘REPORT ON THE WORKING OF MONOPOLIES
ANDP RESTRICTIVE 'TRADE PRACTICES
COMMISSION FOR 1978

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): I beg
‘to lay on the Table a copy of the
Report (Hindi ang English versions)
pertaining to the working of the
Monopolies and Restrictive Trade
Practiees Commission for ° the
period 1st January, 1978 to the 3l1st
TPecember, 1978 under section 62 of
the Monopolies and Restrictive Trade
“Practices Act, 1969, [Placed in Lib-
rary. See No. LT-530/80].

INDIAN TELEGRAPH (2N AMDT.) RULES,
1980.

THE MINISTER OF COMMUNI-
“CATIONS (SHRI C. M. STEPHEN):
1 beg to lay on the Table a copy
of the Indian Telegraph (Second
Amendment) Rules, 1980 (Hind: and
English versions) published in Noti-
fication No, G.S.R. 198 in Gazette of
India dated the 16th February, 1980,
under sub-section (5) of section 7
of tge Indian Telegraph Act, 1885.
[Placed in Library. See No. LT-531/
80].

ANNUAL REPORT OF NATIONAL INSTITUTE
oF PuBLIC FINANCE AND Porcy, New
DELHTI FOR 1978-79 WITH STATEMENT
FOR DELAY ANp HINDI VERSION OF THM
REPORT, NOTIFICATION RE, Exciss
EXEMPTION TO ZINC £ NOTIFICA-
TioNgs UNsmrR -CusTOMB Act, 1062,
MapHya PRADSSH GENERAL SALEs Tax
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(AMDT.), = ORDINANCE, 1880 AND
AMDT, TO RESERVE; BANK OF INDIA
GENERAL REGULATIONS, = 1949.

d;m% NISTER QF FINANCE AND
INDU Y (SHRI R. VENKATARA-
MAN): On behalf of Shri Jagannath
Pahadia, I beg to lay on the Table:—

(1) (i) A copy of the Annual
Report of the National Institute of
Publjc Finance ang Policy, New
Delhi, for the year 1978-79,

(ii) A statement (Hindi and
English versions) showing rea-
for delay in laying the report
and also for not laying Hindi
version of the Report simultane-
ously. |Placed in Library. See
No. LT-532/80].

(2) A copy of Notification No.
G.S.R. 47 (Hindi and English ver-
sions) published in Gazette of
India dated the 19th January, 1980
together with an explanatory memo-
randum making certain amendment
to Nectification No. 77/73 —Central
Excises dated the 1st March, 1973
modifying the unconditiona] exemp-
tion thereunder To Zinc Okxide,
issued under the Central Excise
Rules, 1944, [Placed in Library. See
No. LT-533/80].

(3) A copy each of the following
Notifications (Hindi ang English
versions) under section 159 of the
Customs Act, 1962: —

(i) G.S.R. 76(E), published in
Gazette of India datedq the 6th
March, 1980 together with an ex-
planatory memorandum regarding
revised rate of exchange for con-
version of Pound Sterliny into
Indian currency or vice-versa.

(ii) G.S.R. 79(E) published in
Gazette of India dated the 11th
March, 1980 together with an ex-
planatory memorandum regarding
reviseq rate of exchange for con-
version of Pound Sterling into
Indian Currency or vice-versa in
supersession to Notiflcation dated
the 6th March, 1980, [Placed in
Library. See No. L'T-584/801].

(4) A copy of the .Maanya rrTa-
desh General Sales Tax (Amend-
ment) Ordinanes, 1480 (No. 1 of
1880) (Hindi and English versions)
promulgateg by the Govetiror omn
the 18th January, 1980 under article
213(2) (a) of the Constitution read
with clause (¢) €iv) of the Pro-
clama#ion dated the 17th- February,
1980 issued by the President in re-
Iation ¥o the State of Madhya Pra-
desh. [Placed in Eibrary, See No.
LT-535/80].

(5) A copy of the Amrerxdment to
Regulation 23(ii) of the Reserve
Bank of India General Regulatioms,
1949, under gub-gection (4) of sec-
tion 58 of the Reserve Bank of India
Act, 1934, [Placed in Library. See
No. LT-536/80],

\l'P. LocaL SeLF-GOVERNMERT LAws
(AMDT.) ORDINANCE, 1980 aAND PuUnN-
JAB Laxnp Rerorms (1st Amor.)
RuLes, 1979 wWITH STATEMENT FOR NOT

LAYING HINDI VERSION

TBE MINISTER OF STATE IN
TIIE MINISTRY OF AGRICULTURE
(SHR1 R. V. SWAMINATHAN): 1
beg to lay on the Table:-

(1) A copy of the Uttar Pradesh
TLocal Self-Government Laws
(Amendment) Ordinance, 1930 (No-
3 of 1980) (Hindi and English ver-
sions) promulgated by the Gower-
nor on the 6th. Mareh, 980, undes
article 213(2) (a) of the Cobunstitu-
tion read with clause (¢) -(iv) of
the. Proclamation dated the 1Tth
February, 1980 issued by tha Presi-
dent in relation to the State of
Uttar Pradesh. [Placed in Library.
See No., L'T—537/807

(2) (i) A copy of the Punjab Land
Reforms (First Amendment) Rules,
1979 published in Neotification No.
G. S. R, 162 in Punjab Government
Giazette dated the 23rd November,
1979, under section 26(2) of the
Punjab Land Reforms Act, 1972 read
with clause (¢) (iv) of the Pro-
clamation dated the 17th February,
1980 issued by the President im re-
lation to the State of Punfab: '



229 Burning of huts PHALGUNA 3, 1601 (SAKA) Re. Missing blinidman 230

near Moradabdd (St.)

(ii) A statement (Hindi .and
English versions) explaining reasons
for not laying the ‘Hindi' version ot
the - .Notification  simultaneously.
[Placed in Library. See No. Lt—
538/801

12.038 hrs.

STATEMENT RE. REPORTED BURN-
ING OF HUTS NEAR MORADA-
BAD: (U.P)

THE MINISTER OF HOME AF-
FAIRS (SHR1 ZAIL SINGH). Sir,
according to informatjon received
srom the Government of Uttar Pra-
desh, 73 huts unauthorisedly onut up
cn Municipal Board land in Bangla-
gaon locality cn the outskirts of
Moradabag city, Uttar Pradesh, got
burnt on the night of March 15, 198G.
There was not loss of human life,
One woman received minor burn in-
juries. Thers was not loss of cattle
life glso. Total loss in the fire is
estimated to be Rs. 37000. ADM
with a senior Police officer had visited
the scene immediately after the inci-
dent. It has further been reporied by
the State Government that there was
2 disputg between a mali and some
Harijans about 5 field nearby. The
malj won the case in this regard in a
Court of Law a few days back. Re-
ports have been loiged by both the
parties against each oti.er in respect
of the fire. They are under investi-
gation, which will bring out the
cause of the fire. The DM . and SSP
have visited the spot. The State
Govgrnment has been asked to ex-
pedite the investigation and further
action. WRelief totalling Rs. 7450/-
has been sanctioned to the suffecers.
Further the State Government has
been requesteq to look into the hous-
ing needs of these Harijans and solve
them in-"a satisfactory manner ex-
beditiously.

st wxww dwet (greew) W o
Tfm?@ﬁﬂ!ﬁsﬂfﬂ oy fardy

Wil oA 97 9T qrwr w2, el wid-
&R, v § ¥ Wi, azf & o wor
ug ¥, v w7 AAGK T8 O Ad ¥ e

& wy wen fag wrd W 9w Ay faer

. faat wrg 0

1973

12.05 hrs .

HE. SOME MISSING BLINDMEN
INVOLVED IN POLICE LATHI

CHARGE
- PROF. MADHU DANDAVATE
(Rajapur);} Yesterday the Prime
Minister gave a solemn assurance

here regarding the incident that took
Place concerning the blind men. We
welcome that assurance. But I wish
to point out to the Home Minister
that today the papers have published
that two of the persons whg partici-
pated in the demonstration were mis-
sing upto mid-night yesterday. All
the papers have carried this news
item on the front page, The Times
of India has carried a box about it on
the front page. I would like to know
from the Home Minister whether
those two missing persons among the
blind men who demonstrated have
been traceq back ang have been re-
turned to the Federation which is in
search of them.

MR. SPEAKER: Al right; you
have brought it to his notice,

dw fag) :  wsrw APy,
AR F fow Sz Taddz w Wi

wg we (ot
14
g‘ww A WY wgr T & 1 I wanar
o gorutwT, fa¥ v a7 Wy, Y TS
a7y qr
afym Ul

!

& faqr ow  fegr qar

MR. SPEAKER: He says that he
will inform the House. (Interrup-
tions). '

AN HON. MEMBER: He has refer-
red to something else,

PROF. MADHU DANDAVATE:
Could you follow what he said? Please
convey to him what I mentioned.
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:
s -
E

ot dw fog : ey A koA F
& ¥y ow ghmw
ATH KT AT qEA AT 1 I¥ A w2y fs o
vogm § wews ¥ e ofww & owen
fer § fv g X SH ¥ Sy faqr w1 1 Wy
woE Gag XA T & ¥few gwm &
I H g ¥ 39 %) wgr § fr wwws § Q@
we i frag agl ST  ar A wgwr @
T e AT FT A qaT s & fw Ag wwt
war §, wgt gAr §, wEHAAE ) g v
fuw faed & O /79 & yrEA guen @ &
sy

MR, SPEAKER: Mr. Sethi...

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
P. VENKATASUBBAIAH): Sir,
shall I make a submission? My sub-
misgion is this., Prof. Madhu Danda-
vate has sought certain clarification
or some statement to be made by the
Home Minister, That was on a thing
which happeneg yesterday. He has
to inform the Speaker. If thig is
going to be allowed like this, then
there would be no end to such things.
(Interruptions).

MR, SPEAKER:
crgtion.

PROF. MADHU DANDAVATE:
You can rest assured that there
would be no procedural mistake on
my part. I have given in writing.

That is my dis-

MR, SPEAKER: He was talking
about the assurancé given by the
Prime Minister. That ig why 1
allowed him.

Mr. Sethi.

—_——

MARCH 18, 1960
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12.08 brs.
REQUISITIONING AND ACQUISI-

TION OF IMMOVABLE PROPERTY
(AMENDMENT) BILL®

THE MINISTER OF WORKS AND
HOUSING (SHRI P, T, SETHI): Sir,
I beg to move for leave to introduce
a Bill further to amend the Requisi-
tioning and Acquisition of Immov-
able Property Act, 1952,

MR. SPEAKER: The question is:

“That leave be granteg to intro-
duce a Bill further to amend the
Requisitioning and Acquisition of
Immovable Property Act, 1952.”

The motion was gdopted.

SHRI P. C. SETHI:
duce the Bill

Sir, I intro-

STATEMENT RE REQUISITIONING

AND ACQUISITION OF IMMOV-
ABLE PROPERTY

(AMENDMENT)
ORDINANCE

THE MINISTER OF WORKS AND

HOUSING (SHRI P. C, SETHI): Sir,

I also beg to lay on the Table an
explanatory statement (Hindi and

English versions) giving reasons for
immediate legislation by the Requisi-

tioning and Acquisition of Immov-

able Property (Amendment) Ordi-

nance, 1980,

SMUGGLERS AND FOREIGN EX-

CHANGE MANIPULATORS (FOR-

FEITURE OF PROPERTY) AMEND-
MENT BILL®

THE MINISTER OF FINANCE AND
INDUSTRY (SHRI R. VENKATA-
RAMAN): Sir, I beg to move for
leave to introduce g Bill to amend
the Smugglers and Foreign Exchange
Manipulators (Forfeiture of Proper-
ty) Act, 19786.

*Publisheq in Gazette of India
dated 18.3-80.

Extraordinary, Part II, section 2,



233

MR. SPEAKER: The question is:
“That lJeave be granted to intro-
duce a Bill to amend the Smugglers

and Foreign Bxchange Manipulators
(Forfeiture of Property) Act, 1976".
The motion wag adopted.

SHRI R. VENKATARAMAN: Sir,
1 introduce the Bill,

12.10 hrs,
MATTERS UNDER RULE 377
(i) WITHMDRAWAL OF LEVY BEEDIES

SHRI E, BALANANDAN (Mu-
kundapuram): I wish to invite the
urgent attention of the hon Minister
¥or Industry anq Finance, about the
serious crisis being facedq by the or-
ganised bidi industry in the country.
Many of these are on the verge of
closure, I wish to draw special
attention of the Government on the
Kerala Dinesh Beedj Industrial Co-
operative which provides employment
for about 25800 workers. Sir, this
unit is unable tg continue production
and any day it will be closed.

The Cemtral Government imposed
a levy of Rs. 8.60 per 1000 beedies on
those manufacturers whose annual
output is more than 60 lakh becdies.
The result was that many of the pri-
vate employers manipulated accounts
and escapeq from the payment of
levy, Some others divided their
establishment and put different names
and kept the production below the
levy limits. Some of them who had
8 good name for their trade 1mark
tould not de so and they are facing
a crisis since they cannot compete in
e market. The nmet result is that
the excigse receipts for the govern-
ment are considerably reduced. Lakhs
of workers are thrown out of employ-
ment and those who get work are
fprced to work for norminal wages
Since they have lost their bargaining
Power,

Therefore, I request the govern-
Ment to withdraw the levy on beedies
and impose a duty on manufactured
tobacco so that the government will get
More money ang the workers will be

Matters under PHALGUNA 28, 1901 (SAKA)
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saved from the present difficulties.

Till such a step is taken, the Kerala
Dinesh Beedi Industrial Co-operative
may be exempted from this excise
levy. Thig is the biggest Beedi in-
dustrial Co-operative run by the
workers in India providing better liv-
'ng conditions and wages. . Hence
the Government of India must come
to its aig forthwith,

(ii) SHORTAGE OF WATER IN PERIYAR
Dam

SHRI CUMBUM N, NATARAJAN
(Perriyakulam): Recently the Kerala
State authorities have announced that
only 136 feet of water will be stored
in the Periyar Dam and the surplus
will be diverteg to Kerala through a
spill-way in the Baby dam.

In this regard I would like to point
ut that the Central Water and Power
Commission hag certified the safety
of the dam and allowed the storage
of 158 feet of water. Therefore, I,
would like the Minister to give suita-
ble instructions to maintain the sto-
rage at 156 feet and stop the move to
drain the surplus water through
another spill way in Baby dam. A
team of engineers from States other
than Kerala and Tamil Nadu may be
sent to study the safety of the dam.
The proposed work in Periyar dam
may be stayed till then.

May I request the hon Minister to
kindly consider my request and pay
immediate attention to this urgent
problem and save Tamil Nadu from
Famine and drought?

(iii) REPORTED DILAPIDATED CONDITION
OoF GANG CANAL IN RAJASTAN
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#W ® gO W W Ao @ w6
wgt &1 fwgmr WiT geTaETT Suy Wk
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(iv) REPORTED SCARCITY OF ESSENTIAL
COMMODITIES IN WEST BENGAL FOR
WANT OF WAGONS

PROF, RUP CHAND PAL (Hoogh-
ly): For want of wagons, essen-
tial articies like rice, wheat, sugar,
rapeseed oil, etc. are not reaching
West Bengal.  There is rot encugh
stock in the State, A serious situa-
tion would arise if foodgrains and
other essential articles ¢o not reach
West Bengal within two weeks, The
Chief Minister of West Bengal has
already expressed his anxiety to the
above effect. An urgent message has
also been sent to the Union Gouvern-
ment.

(V) REPORTED DISAPPEARANCE OF CARGO
SHRT “M. V. KAIraLr’

SHRI A, NEELALOHITHADASAN
(Trivandrum): The ship M. V. Kai-
rali of the Xerala Shipping Corpo-
ration set sail to Restock in East Ger-
many with iron ore from ‘Marma
Goa on 30-8-1979 with 51 peopie on
board, Instead of making a thorough
search for the missing vessel the
guthorities are trying to close the
issue in one way or the other and
claiming the insurane amount,

Even though, the messages sent by
the Corporation were mot received

in the ship from 4-7-1978 to 6-7-1979
S ORI - R -
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(3 days), the authorities have nei-
ther taken any action nor reported
the matter to the concerned authori-
ties in time,

On 15-7-1979, a message was  re-
ceived in Naval Control of Shipping
Organisation (INS Augro) from
an observatory plane “Ship like
Kairali is located near Socatra Is-
land Communication trouble all safe”.
The next day, the Laison Officer of
the Corporation put another version
that the ship located is not XKairali
but Koyali. But, there is a strung

presumption among the famiy mem-
bers of the veople in the missing
ship that the ship located was Kairali
and probably that had bkeen hijac-
ked.

This hijacking theory is reinforc-
ed by the fact that an Arab Ship-
ping Company came forward with.
an offer to locate the vessel and
crew on board on a “no cure no pay"
basis in the very beginning of 1the
disappearance, that is, on 23-7-1979.
Even now no fruitfui action has
been taken on this matter, After
a lapse of eight months ihe Kerala
Shipping Corporation or the Govern-
ment of Kerala have failed tc clorify
how the vessel disappearad,

Under these circumstances, I re-
quest you, the honourabie members
of this House, the Minister for Ship-
ping and the Prime Minister to
look into this matter and do the
needful for conducting a thorough in-
vestigation to locate the missing
vessel, if necesgary, even by the Re-
search and Analystic wing of the
Government of India and thereby
saving the lives of 51 innocent peopie
on board.
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31215 hrs,

THE PUNJAB BUDGET®, 1980-81—
GENERAL DISCUSSION, DEMANDS
FOR (iRANTS ON ACCOUNT (PUN-
JAB) 1980-81 AND SUPPLEMEN-
TARY DEMANDS* FOR GRANTS
(PUNJAB) 1979-80.

MR. SPEAKER: Now, the House
will ta’se up Item Nos. 11, 12 and 13
relating to Punjab together for
which ©ne hour has been allotted,

Motions mowed:

‘“T'hat the respective sums not
exceeding the amounts cn Reve-
pue Account and CThapital Account
shovn in the third column of the
Order Paper, be granted to the
President out of the Consolidated
Fund of the State of Punjab, on
account, for eor towards defraying

1980-81 a

the charges during the year ending
on the 31st day of March, 1981 in
Tespect of the heads cf demands,’
entered in the second column
thereof against Demands Nog. 1 to
41.”

“That the respective supplemen-
tary sums mnot exceeding the
amounts on Revenue Account and
Capital Account shown in the
third column of the Order Paper,
be granted to the President out
of the Consolidated Fund of the
State of Punjalby, to defray the
charges that will come in course
of payment during the year end-
ing on the 31st{ day of March, 1980
in respect of the following de-~
mands entered in the second co-
lumn thereof—

Demands Nos. 1, 3, 4, 7 to 11,
13, 15, 17, 19 to 22, 24, 32 to 41~

Statement

DBemands Jor grants on Account (Punjab) , 1980-81 submitted to the vote of Lok Sabha.

No of Demand Name of Demand Amount of demand for grant
on Account submutted to the
Vote of the House.
] 2 3
Revenue Capital
Rs. Rs.
1 State Legistature . 25,31,000 ..
2 4{ouncil of Ministers ‘. 26,19,000
3 Administration of Justice 92,85,000
4 ilectipns . 89,89,000 .o
5 Revenue 2,75,72,000 ..
6 Pxcise & '\I'axatxon . 1,02,22,000 ..
7 Yinance . . 3,53,11,000
8 ublic Service Commission . 4535,000 ..

*Moved with the recommendstion

of the President.
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] 2 ¥
g Civil “Secrarctiat . 86,8Y,000 e
10 District Administration . . . . - I3,39,094,000 .o
11 Police . . . . . . . . 8,58702,000 .s
12 Jails . . . . . . - 79,41 ,000 - .o
13 Stationery and Planning . . . . 1,14,86,000 4,33,006en
14 WMiscellaneous Services . . . . gr,g2,000 .
15 Rehabilitation, , Relief and Resettlement . . 21,28,000- .
16 Education . . . . . . . 32,32,87,000: .-
17 Technical Education . . . . . 50,03,000 .-
18 Medical and Public Health . . r5,12,5%5,0001 .o
19 Housing & Urban Development 71499,000 2,501 7,000m
20 UInformation and Publicity . . 43,20,000" ..
21 'Tourism and Cu'tura'’ Affairs . 14,534,000 - 15;00,000 ¢
22 Labour, Employment and Industrial Training 1.92,61,000 5-00,000
23 Social Security and Welfare . 5,80,86,000 48,33, ccor
24 Planning and Statistics . 34,07,000- .- .
25 Co—operation . . . . 1,82,16,000- 2,16,93,000
26 Agriculture . . . 6,93,72,000" 2,43, 33,((>
29 Soil and Water Conservation . 1,27,95,000 .
28 Food ™ . . . 2,76,48,000+ 2,59,50,21,( 0G>
29 Animal Husbandry . 2,25,97,000 .
30 Dairy Development . 17,85,000 7,00,000
31 Fisheries . 15,08,009- .
32  Forest . . 1,16,04,000- .e
33 Community Development 4,96,15,000 -—
34 Industries . 1,99,73,000 1:59,17,006>
35 Civil Aviation 6,88,000 2,607,000
36 Roads and Bridges . 6,99,3%,000 4,16,67,006;
37 Road Transport ) 13,76,38,000 2,33,33,008
38 Multipurpose River Projects . 2,29,52,000 9,05,09,008
39 Irrigation, Drainage and Flood Control . 10,0%,95,000 ro,68,08 008>
40 Buildings. . . . 6,87,67,000 2,71,84,008-
41 Loans and Advances by the State Government . .. 42,80,82 008

’
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Supplementary Demands for Grants (Punfab) 1979-80 Submitted to the vote of Lok Sabha
No. of Name of Demand . Amount of Supplementary
Demand ‘Demands for IC,?rmms subm itted
to vote of the House.
Revenue Capital
1 2 3
)
Rs. Rs,
1 State Legislature . 3,40,000 ..
8 Administration of Justice . . . . 33,67,000 .
4 Election s . . . . . . 2,90,000 .o
7 Finance . . . . . . 1,93,73,000 .-
8 Civil Secretariat . . . . . 29,93,000 ve
9 District Administration . . . . 49,72,000
10 Police. . . . . . . . 4.,43,52,000 ..
1t Jails . . . . . . . 12,74,000 .
13 Miscellaneous Services . . . . 29,59,000 .
15 Education . . . . . . 11,92,31,000 .-
17 Medical and Public Health . . 80,02,000 ..
19 Information and Publicity . . . 33,87,000 ..
20 Tourism and Cultural Affairs. . . 5.60,000 .
21 Labour ,Emnsloymentand Industrial, Training . 15,16,000 .o
22 Social Security and Welfare .o 1,00,00,000
24 Co—operation . . . . . 1,20,00,000
32 Community Developement . . . 5,30,11,000
33 Industries . . . . . 21,36,000 .
34 Civil Aviation . . . . 8,39,000 ..
35 Roadsand Bridges . . . . 1,23,78,000 .
36 Road Transport . . . . . 4,35,13,000 1,18,44,000
37 Multipurpose River Projects v . 24,27,000 ..
38 Irrigation, Drainage and Flood . 97,67,000 2,11,93,000
Control
39 Buildings. . . . . 62,51,000 7,56,000-
40 Loansand Advances by the State Government .o 9,000
41 ——Appropriation to Contingency Fund . .o 13,00,00,000
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MR. SPEAKER: Shri  Sushil
Bhattacharya.. Not here, Shri Suraj
Bhan.

q;lm(m&rf):umwm
fee® #ftd W& ¥ & 9gu wi—us g
mﬂﬁmmﬂ'ﬁa‘m WX T W
q&F 9T @I, 39 faargg &1 wgw oY 16
O & wry faq aeit 17 SO W
T M g ¥ A-fagrf fgeq o wr aw
wad &) g AR F A AGCF AT F
fag aga & a0 ¥ wod wHETAT WY gHRA
& @R T *x fag, FfEw g faar
gn A F9¥ R faz gz & F gharo,
femrad o X F9 gEA g 9T TA-
axfergr #1  gheaamn & a1 agr g% gav 5
WAT TIT AT g K g Aw7 AUEHY wY
FFT Ay My 1 fax At 7 faarew @
FFw ¥ FHX & faw gaasfagr & & X
g S oY L

I7 9 F EwS ¥ far v At ¥ forg
T #Y aararaagrar mmg|
¥ qura & . (=magra ) .., .+t

AN tHDN. MEMBER: Is it parla-
mentary? (Interruptions).

SHRI SURAJ BHAN: Yes, yes, I
call them.
LERE PR
g |
I am trying to ook into the record
to see whether the word is unpar-
liamentary or not.

oqTT HTAT |qTAT FT TTB

o WX WA WOTE ®AAIT, 9N(G F
FZ A 41 FOE &I &7 yar  fegrar auv
! A1 0% &¥ w1 Y 29w ady @ 2 an

qATE F AT AT A& T gA @F F1 Fifaa
af ® Tw ®1E % g A @ §, arfw
& e @ Ay warwl ¥ 9 A T
# 1 ¥fex dwrg & W | gAgR & wifas §,
avm"r AZ-AE A IN1 I Frqar 2w
wx "l e WA (wwaty) .. I
25X AZATIT 41 FAY %asrm' 60—70 FUT
HTE THAT T WIT T HHINE g7 AT,
m:“arqa 1T THFAT F NF I qF-ATE TAH

X % fag &are g

vr:%razttr( wregafa w1 O gar B,
arT-Arx I IedvaAryy g€ ¥ 1 qger
ORI A WO & TEAMT I g4y saré
€, afsT wg woa M aN gz wacfraf g
WYL WEEAT i A OTRT Wt wifa ¥
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® qf UF e § ) gEd fv—dam
oF i sy RAw §, ¥ gt Sraxw fawar
g a fasv ey ¥ fawar §, a faorely foer
wr §, A @z faw w@r 8, AW ¥ vgrar
frera St 7€ & | WX BT WA HT (A
o wgr &, daw A SqrRr gww §, faorey
¥ vgrar gEeg & K wiwwwar § fE
g YT ghagmor O Fiw wow wdw §,
W ¥ Srgw Y  faway w7 qgar arg WY
FIAr Fr  wFASN =y FwW feqar g,
fasrdt &t wrg arfs F 98 9 5@

fawra a& 1 -

i

AYg Fra—--721 7 qgmrd 9z & sgrar
Fg 7€ & sqar it & oo ¥ S wAA
FIE =Y A WA ¥, AHT  GqrEH  AvAY
dt gT W@, qE @ A wr AE faw @
2 | e w1 AX AT OF ¥ IR qrA w9
feat ar « wx fHg wrg fasa w@r & A%
T I¥Z F qrE wgaArE &IT ST, TAST
qIAT AT TFF AT a5 § 1 Fadim
®q ¥ drA-4TC =rA} Fr wgard FY, qryoe,
drga, =AY W faasdy i w7 wY Gwar
FTfET |

AT T——TFH WY 705 & F faqrar
far sr zgr &, SrR-32 gEARTY FY 9FI
#r FfrorSr 9T o & deTw wId A Ffaw
FY AT CET T, ATHT NI IS EIT &
faars 5o we"rg“r @r & 1 AT SAF-ATRIET
FIA & FATHED T g, IT F f@As
FTFaTE Y mf‘zrr { WS 99§
saiqifegl &Y Jew daw & ‘o wrA’ Ad faw
w & AW &V gre L2wAat qr aer &, W
¥ fafezar a@t oz o § — 7 "]
gwa  &ar =rfeg

Fga T¥ GATA 9T agi oY A FaTq
AT ® ¥ arfs Eww &7 Shar o oaw |
T wrreg # “aad” F Ol wr grd s #y
weor FAT qEY F-—xw Y w1 AT 77T )
wT g Meg-fae FT A, Tgi IdwwT
gy g wfew

s WEEw, Wt qwra § wrf
FIETC AL &, I Fr faeard vy T AT
% zwfwgdy wer ¥ gheordi & aX § wgar
gt g | 3RO wgrafaat Ay I & @w
adft &1 ¥ . afFa afafaw § dorar § gficorn
wr N grerk E—-—Ta wY W g AT )
séfwas a‘ﬁrfaw ¥ 25 Hraly & qarq fad

*sExpunged as ordered by the Chair.
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2 redy W wfnfaw FE 1 warw 1 F 25
sl & awry 7.2 afoww s afafew
F ¥ wrg 2 25 dradt & qwTX 5.9
orady § oY waTH 3 W 25 Bradr & Fww
12.13 Wy § 1« & wwgar § v
T & A A HAA qgT 917 qifE 7@t gETQ

The Congress (I) which has obvi-
ously something to gain from trans-
fers at this stage has wused ils
influence, both local and Central, to
effect moves which, in the party’s
calculation, would bring its condi-
dates the maximum benefit during
the coming poll. To take the princi-
pai changes first. As many as 28 1AS
officers, including Financial Com-
missioners, Secretaries and Deputy
Commissioners, were mentioned in
the List of transfers published on
Monday. ie., 3-11-80 Officers cf the
IPS though slightly less mouled
have also been pushed around like
pieces on a chess board.

agt 9 g W ave & O \Qﬁaa‘m
fafaezx agg w7 eRE &Y ww @ €

Home Minister of India is Chief
Minister of Punjab in residence at
New Delhi,

T 87 aral & s § gw amz &t fadvw
Lac U S

SHRI R. L. BHATIA (Amritsar):
Mr. Speaker, Sir, in the recent Gene-
ral Election, the Akalis were rout-
ed because of their past action. Since
they are not represented in this Par-
liament they were asked our friend
from {daryana to speak for them.
S0, what he has been saying is not
true. Whatever the circumstances he
has explained with regard to Hari-
jans and the farmers of Punjab
were all due to Akali rulz during
the last three years, Before the
Akali regime, when Congress (I)
was in power, land was distributed
to Harijans., But all those lands
have been taken away from the Hari-
jans and they have been removed
from those lands. There were so
many atrocities which had taken
place which he had been brought
to the notice of this House. I do not
know why our friend is defending
those Akalis whom the people of
Punjab had rejected.

While presenting this Budget, the
Finance Minister rightly said that the
misrule and directionless policies of
the Janata Government created a
situation which was a legacy to us,
which was a misrule in this country.
Similarly, in Punjab the Akalis who
lacked intelligence as well as capaci-
ty govern had also created problems
for ug in Punjab, We are glad that
this Budget has been presented by
the Union Minister and that he will
take care of ali the protlems which
the Akalis have created.

Now, Sir, Punjab is predominently
an agricultural State and our prob-
lems are related to agriculture. Pun-
jab which gave a lead to thig coun-
try by adopting the mwdern technolo-
gy and the scientific approach to
the agriculture has ‘brought this
country from the stage of deficit to
the stage of surplus in foodgrains.
But, Sir, what we find is that now
the farmers ¢of Punjab do nét get
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the fruit of their labour. The cost
of production has gone so high, the
prices of tractor and agricultural
implements have gone very high and
diesel is not available, All these fac-
tors have pushed the cost of pro-
duction upwards, But you have fixed
a ceiling on the procurement price
of the foodgrains, When the cost of
production has gone up, the farm-
ers are not getting remunerative
price for their produce because of
the ceiling in prices. The farmers of
Punjab find themselves extremely
difficult to produce foodgrains under
these circumstances.

During the last three years, the
Akalis who ciaimed themselves the
representatives of the farmers, the
farmers of Punjab suffered the most
during that period. The farmers in
Punjab were not getting remunera-
tive price for their produce during
the Akalis regime, They were get-
ting very low price and the result
was that Punjab farmer was most
affected during their regime,

Coming to another point, before
1977, Mr Badal. who was the Chief
Minister of Punjab, brought a piece
of cotton here outside the Parlia-
ment House and burnt it. At that
time, the price of cotton was ruling
between Rs. 400 and Rs. 500 per
quintal. Mr, Badal was demanding
a price of Rs. 800 per quintal. He
said the Congress Government had
ruined the farmers. But during the
Akali regime, the price of cotton in
Punjab was Rs. 250 per ¢uintal, But
the same person, Mr, Badal, burnt
a piece of cotton before the Parlia-
ment House, From this, it is clear
that the Akali Government had
ruined the farmers of Punjab.

Sir, potatoes were thrown in the
streetg last year. Even the monkeys
did not eat it, The price of potato
was Rs. b per quintal, Even the cost
of a gunny bag is Rs. 6 each. Even
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the cartage was not coveied for the
price offered. The result was that peo—
ple of Punjab have not returned the
Akalis to this House, They promised
that they would be the bemnefactors,
of the farmers, friends of the farm-
ers, but they have ruined the far-
mers of Punjab.

The Government have raised the
procurement price of wheat by Rs. 2;
formerly it was Rs. 115 per gquintal,
it is now Rs. 117 per quintal. 'This
is most inadequate, This is a joke
which you have done to the farmers
of Punjab. You mentioned in your
speech that there is a twenty per
cent rise in the overall prices and,
therefore, this rise of Rs. 2 per quin-
ta] ig thoroughly inadequate for the
farmers. We do not accept it, wzo
want that the minimum price should
be fixed at Rs. 125 per quintal so
far as Punjab and other wheat grow-
ing areas are concerned.

Now, I come to the other prob-
lems, There is a great shortage cf
diese] in Punjab. We have got one
lakh tractors and six lakhs diesel
pumping sets. You are giving us
roughly forty thousand Kilolitres of
diesel per month. This quantity of
forty thousand kiiolitres was fixed
for us in the year 1974 when there
were drought conditions. Therecafter
in six years there has heen such a
big development in Punjab:; we have
got so many tractors, so many die-
sel pumping sets and the overall
consumption has gone very high.
This quantity of forty thousand kilc-
litres is no match to what we re-
quire, We would, therefore request
you to come to our rescue imme-
diately because 4the coiming two
months are wvery important for wus
in Punjab. You will get move
wheat, Punjab has always stood by
the Centre, whether it was a time
of war or time of peace, or whether
it was a question of green revolu-
tion, Punjab has aiways been in the
forefront to help the Centre. I would
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wequest you to come to our rescue
and we will give you better results.

Then, there are no heavy indus-
tries in Punjab. There are only small
scale units like woollen goods, units,
hosiery units, hand tool machines,
wrap knitting machineg etc, All these
industries are suffering for want cf
<oal. There is shortage of electri-
city in Punjab and people are using
diesel generating sets. We need die-
sel for that, and that js also in shoert
supply. The small scale industries
are, therefore, suffering tremendoiis-
y. I would request the Govern-
ment to come to their rescue. The
industry in Punjab is going to be
ruined. At least thirty factories in
Amritsar. in my constituency, have
closed down and the machines have
been purchased by people from
Surat because there is no electricity
in Punjab. Punjab is suffering on
this account also.

The industries in Punjab are also
suffering for want of raw material.
Raw materials like steel, coal etc.
are not available and there is a
great deai of unemployment in Fun-
Jab.

Further, there is one important
point which I would like to bring
t6 the notice of the Finance Minister
particularly, because it concerns his
department, You are giving us two
crores for this project, four crores
for another project like smali irvi-
gation ete. According the figures
available with me, the Punjabis de-
posited Rs. 837 crores in the nation-
alised banks and the nationalised
banks have invested »snly Rs. 311
crores in Punjab. You may be giv-
ing us a total of Rs. 40 or Rs, 50
crores for the various small projects,
but what about the drain of Rs. 500
crores from Punjab. You are drain-
ing out the capital from FPunjab. That
is why there is no growth in industry
agriculture is also suffering because
of iack of investment. Punjab is

suffering for want of this mvest-
ment and on the other hand you are
draining away the money from that
State, This is a very serious matter
and 1 would request you to remedy
the situation since this concerns
your Department.

There is another problem concern-
ing Thein Dam. In 1969 India and
Pakistan through the good offices of
World Bank agreed on the use of
water of Ravi in Punjab. India had
to pay hundred crores of rupees for
that,

What is happening? Since 1969—
we are now in 1980—water is flowing
to Pakistan, for which we paid
Rs. 100 crores. Why can’t something be
done? We require that waier. Lakhs
of acres of land will be cultivated
by that water, and lakhs of tonnes
of foodgrains obtained.

Punjab, with its meagre resources,
has invested Rs. 12 crores upto
1978; and thereafter about Rs., 10
crores for laying a railway irack,
but no help is coming from the
Centre. The technical committee
of the Union Government has pas-
sed that project’'as viable, Why is
this wvaluable source wasted, T fail
to understand

12.36 hrs.

[Surr SHIvrRag V. Pa1iL in the Chair]

One more point; before 1577. the
G.T. Road, Highway No. 1—which is
now called the Shershah Suri Road
—was proposed to be made a 4-lane
road. Traffic there has tremen-
dously increased. Foreign tourists
are coming there. There are so many
accidents on that road, that it Te-
quires your attention. It was agreed
that a 10-mile track will be built
by Haryana, and another 10-mile
track by Punjab, Haryana has
been given the sanction, but not Pun-
jab.  Piease look into this matter
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Lastly, you must have a compre-
hensive agricultural policy. You
are helping wheat sometimes, and
sometimes rice. This will not solve
the problem. If you want to solve
it, you will have to have a compre-
hensive agricultural policy, in which
you must see agriculture as a whole,
keeping in mind the price of fertili-
zers, seeds and various agricultura®
implements; or on the other hand,
You must see the price-structure of
foodgrains. You must see wbether
the producer or the agriculturist
gets a proper return for his labour.
Unless you do it, we will suffer,
That is why ycu don’t have enough
seeds. That is why people have turm-
ed to other crops. I am afraid agri-
culturists will revert to other crops
and people will suffer thereby. So,
you must have a comprehensive ag-
ricultural policy to solve this prob-
lem. The moment you solve it,
the problems of Punjab will be
solved.

SHRI SUSHIL BHATTACHARYYA
(Burdwan): The interim budget of
Punjab for 1980-81 and the Supple-
mentary Grants for 1979-80 do not
reflect the wish and will of the people
of Punjab. After the undemocratic
dissolution of the State Assembly,
mass transfers of the Government
employee: and officerg are going on,
from the Secretariat to the districts.
Most of the deputy commissioners
and SSPs have been transferred.
Most of the officers have been trans-
ferred from the Secretarial. This is
in violation of the Election Commis-
sioner’s circular. This ig done from
the narrow angle of winning the com-
ing Assembly elections. This mass
scale transfer will demoralize the
Administration; ang ultimately, people
will lose faith in the Administration.

As a result of the mass transfer,
law and order situation 'is fast dete-
riorating. Robberies and thefts are
rampant. Particulary in two districts,
viz., Faridkot and Bhatinda, they
have reached the peak. In Taran
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Taran of Amritsar district, an unhappy
incident took place. Two persons
arrested on charge of theft, were
beaten to death in the Pclice lock-up.
Local people had to lead a demons-
tration to compel the authorities to
take necessary action.

Price rise is all all-India pheno-
menon. In Punhjab too, people are
facing it, particularly poor peasants
and agricultural labourers. Punjab is
facing a serious crisis in power and
diesel. Most of the industries are
facing this crisis. The small indus-
tries partipularly are getting closed
down; and the workers working there
are facing lay-offs and termination of
gerviced. I can mention about
Punjab’s thermal plant and the
fertilizer plant. They are facing a
serioug crisis of shortage of coal
Hon. Members are aware that Punjab
produces surplus wheat and rice and
the entire country has to depend on
this surplus; but due to shortage of
power and diesel, the farmers are
facing a serious crisis which may
affect the surplus food grains supply
to the country, |,

The construction of Thein Dam was
started during the previous govern-
ment. Now it is in doldrums. May
1 request the hon. Finance Minister
to allocate sufficient money for the
projects which are under construc-
tion? The previous government pro-
mised to nationalise the entire road
transport system. Sufficient money is
not allocated in the budget to com-
plete it. 60 per cent has already been
done,

I beg to invite the attention of the
government to victimised poiicemen.
A large number of policemen were
victimised for the expression of their
legitimate demands and they have
not been reinstated. I urge wupon
the government to, reinstate them.
Before I conclude, I share the agony
of Punjab all the more since I come
from West Bengal where the left front
government have provided education
free for all students upto Class XII,
provided unemployment benefit, pro-
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vided old ageé pension for poor farmers
and helpless widows, distributed
surplus”land to the landless and poor
farmers, ensured & fair wage for
agricultural workers and have been
able to- stabilise the foodgrains prices
through successfully implementing the
“food for work” programme, I am
sorry to say, all these provisions have
been absent in the hon. Finance
Minister’s budget. With these words,
I oppose the budge. Thank you.

SHRIMATI SUKHBUNS KAUR
(Gurdaspur): Mr, Chairman, Punjab
is g rich gstate with the highest per
capita income in the countiry. In the
last three years, however, the State
has not been able t6 mobilise enough
resources for the plan and therefcre
the plans have really suffered and the
tempo of development has also receiv-
ed a serious setback.

The balance from current resources
which represented the surplus of the
State Governments’ resources over
expenditure has not been rising satis-
factorily. In 1977-78 it was Rs. 81
crores; in 1978-79, it rose by a paltry
sum of Rs, 14 crores to Rs. 95 crores.
This year, again it has fallen to
Rs. 80 crores, and in the next year,
it is expecteq to be in the neighbour-
hoog of Rs. 88 crores. The result of
this poor performance is that the
resources of the state have been
almost stagnant. Due to shortage of
resources, the State has not been
fulfilling the Plan ocutlays as approved
by the Planning Commission. In
1977-78, a plan outlay of Rs. 254 crores
was approved by the Planning Com-
mission and the Centre gave an
gssistance of Rs. 50 crores ag com-
mitted by it for the plan, but the
State achievement was only Rs. 204
crores, thus signifying shortage of
Rs. 50 crores. The same dismal failure
wag repeated again in 1979 when the
approved plan outlay was Rs. 260
croreg but the State could achieve
only Rs. 221 crores thus showing a
shortfall of nearly Rs. 40 crores.

Seeing the poor performance of the
State, the Planning Commisgion, last
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year, approved the same budget as of
the previous year. And this $eas
again the indication {8 that the pro-
gress of the State will be much below
the target.

The development of power is very
important for the progress of the
State, but there have been serious
slippages in the Anantpur Sahib
Hydel Project with the resuit that the
project which was to pe comiissioned
some time -in 1980-51 will now be
commissioned in the distant future,
The government, instead of concen-
trating on some important projects.
which would yield benefit for the:
future, is spending money on many
projects at the same timg with the
result that all of them are going to
be delayed.

Rs. 104 crores allotted for power
and Rs. 41 crores for irrigation will at
best be able {0 maintain the develop-
ment activities at the existing Ilevel
and take care of essentiai commit-
ments of on-going projects in the
power and irrigation sectors. 1 request
that larger outlays be given for
power and irrigation sectors so that.
some jimportant projects which have
a bearing on the future development.
of the state may be taken up., This
is possible only if, apart from the
state raising resources, the central
government also gives adequate as-
sistance. Some projects which are
important from this point of view
are the Thien dam and the Shahnehr
extension and development project.
In the case of Thien dam, as some
Members have already mentioned
the progress is not satisfactory.
Last year the finance and planning
department could spare only Rs. 13.50°
crores as against Rs. 50 crores
demanded from the dam directorate.
Besides finance, vital supplies like
cement and steel are not available
and this hampers the progress of the
project. It is anybody’s guess how
long this project will take fto come~

plete with this pace of financial
assistance, According to expert
opinion, power situation in' the

eighties is going to be grim unless
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the 480 mw which the Thien dam

would generate is made available;,

‘the project hag to be speeded up.

From experience it has been estab-
lished that Bhatinda thermal plant
bas not come_ up to expectations
mainly due to insufficient supply of
.coal. Coal has to be carried from
over a thousand miles and the sligh-
test dislocation in rail traffic causes
~disruption in the generation and sup-
ply of power, Bhakra dam which
is another source of power has to
depend upon the vagaries of nature.
In any case there are other user
.states to share in its power. I should
request the Central Government to
seriously consider putting up a nu-
clear power plant so that Punjab is
assured adequate supply of electri-
city to the farmer and agriculturist
and the industries. This would give
“tremendous confidence to the farmer
and the industrialist to invest in
future development.

The rural health programme stands
badly neglected and the health cen-
-tres which werg opened are without
staff. The scheme for nutrition and
environmental development of urban
slums has also been neglected. The
~centrally sponsored programme called
the small farmer development agency
-programme was expected to cover
the stipulated number of benefici-
aries but the coverage was poor as
no attention was paid to this import-
ant programme. It should be en-
sured that there is maximum cover-
age under this programme. This
programme should be closely moni-
tored so that the backward and
weaker sections receive benefits.

My constituency is a border area
.and I should request the state gov-
-ernment to pay special attention to
the development of border areas.
Also, Gurdaspur, my constituency, is
-a backward area. Efforts should be
made to establish small scale indus-
tries. The central and state govern-
ments may have reservations in put-
ting up largescale industries because
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it is a border area. The employeea
of Punjab government are getting
some benefits and some special in-
centives working there in the border
areas in my district. The central
government employees who are
working there do not get these bene-
fits. Rs. 4 crores had been allotted
for the welfare of scheduled castes
and tribe. I do not know whether
it is known that Punjab has a large
number of Christians and they are
as poor as the Scheduled Castes and
tribes. I should request the state
government, becauss they are con-
centrated, in Punjab, to pay gpecial
attention to them and make some
provision for them.

Rs. 20 crores had been allocated
for road transport, The condition of
roads has much deteriorated in the
last two and half years; the roads
were built—] am talking especially
village roads built over a period of
27 years during the Congress rule.
No metalling work has been done.
My district needs two Dbridges be-
cause some of the areas of my con-
stituency are accessible only through
Jammu and Kashmir, g Bridge need
to be built over river Ravi and on
the river Beas so that the district of
Hoshiarpur can be joined to Gurdas-
pur. I hope that when the regular
budget is presented the non. Finance
Minister will make provisions for
these projects as assistance to the
state government. Finally, you know,
that the Punjab farmer given the
opportunity and adequate inputs has
been able to bring up the yield of
crops which is amongst the highest
in the world. But to ensure that
the tempo for agricultural develop-
ment is maintained, it is necessary
to see that the Punjab farmer gets
adequate supplies 'of inputs mainly
diesel and fertilisers specially during
the next two months. For the rabi
crop diesel is very essential and then
for harvesting. At the same time
remunerative prices should be givemn
for the ¢rops. Rs. 117 has been
fixed. We thank the Government.
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But 1 also say as other hon. Mem-
bers have said, it is not enough.
Anegther thing is that although this
price has been fixed yet it is upto
the State Government to ensure that
this price is given to the farmer, Last
year Rs. 85 per quintal was fixed for
the paddy but the farmer got not
more than Rs. 84 to Rs. 88. Besides
that money was given over a period
of two to three months.

Simultaneously with the develop
ment of agriculture, greater atten-
tion should be paid to the indus-
trialisation of Punjab. New sugar
and spinning mills should be licensed
on a liberal base as the raw mate-~
rials are available.
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Education is not the amount of in-
formation that is put in your brain
and runs riot there undigested all
your life. You must have life-build-
ing, character building and assimila-
tion of ideas. If you have assimila-
ted five ideas and made them your
life and character, you are more
educated than a man who has got by
heart the whole library. If educa-
tion were identical with informa-
tions, then the libraries would be
the greatest sages in the world and
the encyclopaedias the rishis.
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MR. DEPUTY-SPEAKER:- 1Ar. Am-
arinder Singh, Yyou may take {two
minutes.

SHRI AMARINDER SINGH: (Patia-
la): Mr. Deputy-Speaker, Sir, since it
is my maiden speech, I crave your in-
dulgence in giving me a little more

time,
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[Shri Amarinder Singh]

Sir, I rise to support this Vote on
Account. 1 do sp because I know cur
State requires the finances to function
with during this interim period, How-
ever, -the figures we see, the exercise
that we have in front of us, reflects the
thinking of the previous government
and the provisions made here are such
that would not meet the aspirations of
our people. In respect of projected plan
for 1980-81 there is g great need for
enlargement of this Plan so that an in-
frastructure could be created fo meet
the road agricultural and industrial
development of in our State,

I will come to the plan later, Sur I
would first like to speak on some other
malterg arising out of the Budget. The
first issue is power. There are some of
my colleagues who have already spo-
ken on this; however I mention this as
it is a very important issue in the Pun-
jab today. We are Sir, in the grip of
acute power famine failure, we have
upto 16 hours of power cut daily in
¢he rural, industrial and domestic field.
n fact our power requirement today
¥8 1.7 crore units a day whereas we
are actually getting 1.25 crore units. Ir
gact this, Sir, is an {mprovement. A
Pew weeks ago our generation went
down to 1 crore units a day, which
meant 5 shortfall of 40 per cent over
demand,

Our growth rate is in the regicn of
40 per cent g year, and if this con-
Hinues, as indicated by this year’s de-
mand over last year’s with the next
power unit going into production only
in 1983, these next few years will be
a very critical for us. 1 would request
that special allocation and deliveries of
coal be made to us for our present
thermal unit at Bhatinda, 80 that
our power supply is, maintained.
We are at the moment in a very
critical time of the year as in another
month’s time we have to harvest
our rabl crop. We have so far
been fortunate in the last month as we
were blesseq with a little rain. other-
wise, the entire rabl crop could have
withered. After the harvest we T
to get to ready for the Kharif scwing
which is going to be even more de-
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manding on water, with paddy etc.
Therefore, I would at this once again
request the Government to consider
seriously moving special allocations of
coal for the Bhatinda thermal unit and
then to maintain their supply.

Some of my colleagues have alsp spo-
ken about new projects that have been
cleared for us the Thein dam, the Ro-
par thermal plant and the Anandpur
Sahip hydel unit, Sir, we have a plan
provision of Rs, 100 crores for power
enhancement, but the requirement for
Thein alone is Rs, 263 crores, and for
Ropar the thermal ynit Rs 400 crores.
Unless we get Rs, 50 crores a year for
the Thein dam alone, we shall not get
power for it within the next four or five
years as forecast, For the Ropar unit
we have not even made any provision
so far, The earliest unit that is uikelv
to go inte production is the Anandpur
hydel plant which is forecast for Jan-
uary 1983. If we do not make sufficient
provision ior these projects in fact
larger allocations at shorter intervals.
we are not likely to stick to our fore-
casts, and then to meet the*growth rate
of 40 per cent is going to be an im-
possible task,

As regardg diesel we are getli'ng
45 000 K. 1.. of diesel a month, but our
requirement per month, for the next
three months, is 110,000 K, I.. we know
that diesel is now avalilable in the coun-
try, our Government has made it avafl-
able. but the bottleneck is transport.
So, I would like to impress upon the
Petroleum Minister the need to move
diesel to Punjab as early as possible,
certainly before the harvest starts,
otherwise, our harvest will suffer, and
we will not be able to make our contri-
bution to the Central pool in the quan-
tum that we have always done. We
have only two per cent of the cultivat-
ed grea of the country, but as Yyou
know, we make over 50 per cent con-
tribution to the Central pool

The ¢third matter 1 would like to
mention i{s haflstorm relief to our far-
mers. We have provided Rs. 2.68 cro-
res In the budget, However, the de-



msge ic the last one month alone is
, estimated at about Rs, 30 crores plus.
At the moment we are giving Rs, 300
an acre for this to the farmers wio
have lost 75 per cent to their entire
crop in my constituency &lone there
are 70 villages affected by hail, for
some of them this is their third conse-
cutive croploss, twice by hail and once
by floods. Unless we give them suitable
and enhanced relief, some of these peo-
ple of my constituency are likely to
starve, let alone have the resources to
plant a kharif crop,

The last matter 1 would like to men-
tion today, Sir, is the question of weal-
th tax on land. This is not directly rela-
ted to this Budget. However, it is a
matter concerning the economsy of our
State, and especially the livelihoog of
our small farmersg living alongside cit-
ies Somehow, in .the past five g rsix
years, due to the inflow of capital { om
Punjabis living abroad there has
been an artificai increase in land
prices in Punjab around the A, B
and C category of cities, ag well
as proportionately in the interior
of the countryside, and the value of
land around some of these cities has
reached in the region of Rs. 1.5 lakhs
an acre, which has brougnt the small
illiterate farmers owning iust thrce
acres of land, within the purview of
the Wealth Tax Act. The consequence
is that not only are they being haros-
sed by the department, they are being
taken for a ride by lawyers too, these
people will have no option but to sell
out to urbanisers, such as colo-
nisers or industrialists and com-
pletely go out of the agricultural
field, They will have nothing left.
I would therefore request the
Finance Minister to please give consi.
deration to this and to look into this

. smatter urgently as this is a serious
problem effecting the economv of our
State which is traditionally agri-
cultural. This problem is illustrat-
ed by tax collection itself. Of the an-
rual tax collection of around 2400
crores onlv 7 crores is Agricultural
Wealth Tax and of this 2 crores

is collected from Punjab alone.
Sir, we cultivate 2 per cent of the
cultivable area of the country and yet
pay 29 per cent of the Wealth Tax col-
lected. This illustrates the unfair trent.
ment that has been given to the Punjabi
farmer.

THE MINISTER OF FINANCE AND
INDUSTRY (SHRI R. VENKATARA-
MAN): Mr. Deputy-Speaker, Sir, I
thank the hon. members for participat-
ing in the debate and giving very va-
luable suggestions. We are conscious
of the very grand part played by Pun-
jab in our national polity; both in war
and in peace, it has made its magnifi-
cent contributions,

So far as the budget is concerned,
we have made an adequate provision
by way of plan for 1980-81 and riso
maintained the relative pricrities in
the aliocations. I wish to point out
that as against an allocation of Rs. 260
crores in 1979-80, the allocation in
1980-81 would be Rs. 284 crores and
the Central assistance will go from
Rs. 46 crores to Rs. 52 crores in the
next year.

With regard to the fcol fuor work
programme, we are making an alloca-
tion of 29,000 metric tonnes. The State
has made very good provision for ir-
rigation and power. It has provided
Rs. 150.31 crores, of which Rs. 104
crores is for power and Rs 46 crores
for irrigation. This compares favour-
ably with the previous vyear’s alloca-
tion of only Rs. 86 crores for power.
Again if you look at the irrigaticn po-
tential proposed to be created in 1980-
81, under the major and medium irri-
gation schemes, 29,000 hectares and
under the minor irrigation scheme,
65,000 hectares will be the additional
potential, Thig gives broadly the pic-
ture of the State and its very sound
financial pesition and economy.

I will now deal briefly with the va-
rious points by the hon. members.
Shri Bhatia raised the question of uti-
lsation of the Ravi waters and he
wentioned that inspite of Rs. 100 crores
that was paid to Pakistan, the waters
are gtels unutinsed. The hon. mems-
weip are aware tnat under the Indo-
Pakistan Agreement on Indus waters,
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.the World Bank has contributed * this
Rs. 180 crores to Pakistan for develop-
ing other sources in leu of the waters
that India is to take, the Ravi waters
that we are to use. This would be used
only if the Thein dam is cempleted
and the Thein dam is in the process of
construction. I share with the hon.
members their concern that the pro-
gress is slow in this matter. At the
moment, although the Budget provi-
sion for this is about Rs. 12 crores, 1
want to assure the hon. mempers that
when the regular budget is made, ade-
quate provision will be made for the
Thein dam in accordance with the
needs of this particular programme.

Mr. Bhatia also made two more
points, one relating to power shortage
and the other relating to the national
highways. So far as power is concern-
ed, I have already mentioned how the
installed capacity is going to be in-
creased. In fact, in the next year, the
capacity will be increased from 1383
megawatts to 1549 megawatts. To
other hon. Members who said that till
1983, there will be nc addition of
power, I wish to point out that the
year 1980-81 is expected to witness an
increase in power to the tune of 1549
megawatts, not the increase. but the
total will be 1549 megawatts.

With regard to the national highway,
the work has already been started to
make it a four-lane traffic highway and
patches or stretches of it have bLeen
taken up for execution. It is a
scheme which will take some time but
every year provision will be made and
it will be completed.

1 also want to inform tihe House
that the supply of power to the far-
mers has been increased from 5 hours
a day to 10 hours a day in order that
the crop may not be allowed to wither
away for want of water.

Mrs. Kaur, whom I wish to compli-
ment on her excellent speech, said that
the outlay for the small sector should
be increased, that there will be more

small industries which will be put up
in Punjab and she also stressed: the
need for better allocation for power.
I wish to inform her that the develop-
ment of small scale industries in Pun-
jab is almost a model for the other
States to follow. At the same time,
I share her concern that no heavy in-
dustry has been started. While the

" starting of heavy industries depends

on various factors, like, the natural
facilities, the raw material, etc. no
blanket permission can be given for
starting heavy industries without exa-
mining the viability of the projects in
those areas.

A point was raised by the hon.
Member that the greater part of depc-
sits in nationalised banks comes from
Punjab but only a small part of it is
invested in Punjab. I wish to point
oul to the House that the deposit/lend-
ing ratio is not based on the local de-
posits received. It is really based
on the investment requirements
of each State and each area If
there are good schemes  investible
schemes, schemes which qualify for the
investment of money, in those areas
certainly the banks will not refuse. But
to say that merely because certain de-
posits are raised in a particular place
and, therefore, a proportionate omcunt
of 1hat should be invested in that area
is a proposition which will n'.t be ac-
ceptable to the country as a1 whole,

SHRI R. 1. BHATIA: Does it mean
that Punjab has not sent you viable
and good schemes?

SHRI R. VENKATARAMAN: It is for
you to come forward with viable and
good schemes and then point out that
these are the schemes which have not

been accepted.

SHRI H. N. BAHUGUNA (Garhwal):
May I know frem the hon. Minister
whether the Differential Rate of Inter-
est scheme has been successful in Pun-
jab or whether the Punjab banks have
done hundred per cent of their duty
on that score?

v v
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SEIRL R-MWKATABAMAN I do
ngt have the information unmediate-
iy availsble with me. But y wish to
tell: the hon. Members that this is a
proposition which none of us will ac-
cept, that merely because the deposits
are raised in a particular place, ihe
deposits received there must be invest-
ed in that particular place or in that
partlcular State.

All that I would say is that the in-
vestment will depend on the viability
of the projects, the needs of the places
and the schemes that are put forward.
That is why I say, if the worthwhile
schemes have not been accepted, it is
a matter which can be taken up with
the Reserve Bank of India. But I
quite agree that the needs of every
State, not only Punjab, must be met
whenever they want funds for viable
projects and viable schemes. While 1
cannot subscribe to the preoposition
that the deposits raised in a particular
area or a particular State should be
available for that particular State, I
endore his appeal that sufficient funds
should be made available for meeting
the needs of a particular State, includ-
ing the State of Punjab.

I have nothing more to add aad I
request the House to accept the Bud-

get.

MR. DEPUTY-SPEAKER: I shall
now put the Demands for Grants in
réspect of\Punjab to the vote of the
House.

TThe question. is_; .

" “That the respective stims not ex-
ceeding the amounts on Revenue Ac-
count and Capital Account shown in
the third column of the Order Paper,
be granted to the President out of
the Consolidated Fund of the State
of Punjab, on account, for or fo-
wards defraying the charges during

he year ending o ‘
ggvdm. 1981 in Woﬁ“mw
of demands, entered in the secend
column thereof against ‘Demands
Nos. 1 to 41.

“The motion was adopted.

MR. DEPUTY—SPEAKER 1 shall now
put the &Suppl - Demands for
Grantg in respect otPunjabtothevoie
of the House.

The question is:

“That the respective supplementary
sums not exceeding the amounts on
Revenue Account and Capital Ac-
‘count shown in the third column of
the Order Paper, be granted to the
President out of the Consclidated
Fund of the State of Punjab, tao de-
fray the charges that will come in
course of payment during the year
ending on the 31st day of March,
1980 in respect of the following ce-
mands entered in the second column
thereof—

Demands Nos. 1, 3 4, 7 to 11, 13,
15, 17, 19 to 22 24, 32 to 41.

The motion was adopted.

13.32 hrs.

PUNJAB APPROPRIATION (VOTE
ON ACCOUNT) BILL*, 1980

THE MINISTER OF FINANCE
AND INDUSTRY (SHRI HR. VEN-
KATARAMAN): I beg to move for
leave to introduce a Bill to provide
Yor the withdrawal of certain sum:
from and out of the Consolidated
Fund of the State of Punjab for the

services of a part of the financi:
yvear 1980-81,

SHRI R. VENKATARAMAN: I
introduce the  Bill
MR. DEPUTY-SPEAKER:  The

questiOn is:

18-3-80.

opubushed in mmttq of India traardinary, Part II, sectio n3, dated
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“That - leave be granted to intro.
duce a Bill to provide for the with-
drawal of certain sums from and
out of the Consolidateg Fund of the
State of Punjab for the services of
a part of the financial year 1980-81."

The motion was adopted.

SHRI R. VENKATARAMAN: 1 intro-
ducet the Bill,

I beg to movet:

“That the Bill to provide for the
withdrawal of certain sums from and
out of the Consolidated Fund of
the State of Punjab for the services
of a part of financial year 1980-81,
be taken into consideration.

MR. DEPUTY SPEAKER: The
question is:

“That the Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund
of the State of Punjab for the ser-
viceg of a part of the financial year
1980-81, be taken into consideration.

The motion was adopted.

MR. DEPUTY-SPEAKER: We
shall now take up the clauses.

The question is:

‘“That clauses 2 and 3 and the
schedule stand part of the Bill.

Punjob Appro- . MARCH 18, 1080 Punjod Appro- 272
priation (Vete on Acor. Hill, 1980 MMM

|y 1980
The motion was adopted.
Clauses 2 and 3 and the Schedule

wene .added o the. B Clauge 1, the
Enacting Formula and the Title were
added to the Bill.

SHRI R. VENKATARAMAN:
move:

“That the Bill be passed.”
MR. DEPUTY-SPEAKER: The ques.
tion is:
“That the Bill be passed.'’
The motion was adopted.

PUNJAB APPROPRIATION BILL*
1980

THE MINISTER OF FINANCE
AND INDUSTRY (SHRI R, VEN-
KATARAMAN): I beg to move for
leave to introduce a Bill to authorise
payment an appropriation of certain
further sumg from and out of the
Consolidated Fund of the State of
Punjab for the services of the finan-
cial vear 1979-80

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted to intro-
duce a Bill to authorise payment and
appropriation of certan further
sums from and out of the Consoli-
dated Fund of the State of Punjab
for the services of the financial year
1879-80.”

The motion was adopted.

SHRI R. VENKATARAMAN: I In-
troducet the Bill,

*Publisheq In Gazette of India Extraordinary Purt II, section 2, dated

18.3-80.

1Introduced moved with the recom mendation of the President,
+Introduced with the recommendation of the Presidert



1 beg to mowef :

“Phat the Bill to: authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the State of

Punjab for the services of the .

financial year 1979-80,
to consideration.”

MR, DEPUTY-SPEAKER The
qQuestion is:

“That the Bill to authorise pay-
ment ang appropriation of certain
further sumg from and out of the
Consolidated Fund of the State of
Punjab for the services of the finan.
cial year 1979-80, be taken into
consideration,

¥

The motion was adopted.

M. DEPUTY-SPEAKER : We shall
nof take up the clauses.

The question is:

“That clauseg 2 and 3 and the
Schedule stand part of the Bill.”

The motion was adopted.

Clausges 2 and 3 and the Schedule were

added to the Bill, clause 1, the Enuc-
ting Formula and the Title were added
to the Bill.

" SHRI R. VENKATARAMAN: I
move:

“That the Bill be passed.”

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill be passed.’ zzZ

. The motion was adopted.

R

N2 TOUL {ATI) 74

| 17.38 hrs,

RAJASTHAN BUDGET, 1980-81—
GENERAL DISCUSSION DEMANDS*
FOR GRANTS ON ACCOUNRT
(RAJASTHAN), 1980-81 AND SUP-
PLEMENTARY DEMANDS* #OR
GRANTS (RAJASTHAN), 1979-80

MR. DEPUTY-SPEAKER: The
House will how take up 1ltems Nos.
18, 19 and 20 in respect of the Rajas-
than Budget, for which 1} hrs. have
been allotted. Hon, Members who
have tabled out motions to the Rajas-
than Budget may, if they desire to
move their cut motions, send slips
to the Table within fifteen minutes
indicating the serial numbers of the
cut motions they would like to move.
Motions moved:

“That the respective sums not
exceeding the amounts on Revenue
Account and Capital Account shown
in the Third colunm of  the order
paper be granted to the President
out of the Consolidated - Fund of
the State of Rajasthan, on account,
for or towards defraying the
charges during the year ending on
the 31st day of March, 1981 in res-
pect of the heads of demands, entered
in the second columpn thereof against
Demands Nos, 1 to 49.”

“That the Bill be passed.”

C tary lGums not excesding fthe
amountg on Revenue Account and
Capital Account shown in the third
column of the order Paper, be grant-
ed to the President out of the Conso-
lidated Fund of the State of Rajss-
than to defray the charges that will
come in course of payment during
the year ending on the 31st day of
March, 1980 in respect of the follow.
ing demands entered in the second
column thereof:-

Demand Nos: 1 to 7, 9 to 11, 15 to
22, 24 26, 27, 29 to 32, and 34
to 48.”

TM;wed with the recommendation of the President,

—— e y— . n o
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Demands for Grants On Account(Rajasthan) For 3980-81 Submitied to the vote uf Lok Sebhe
. Mo. of Name of Demand Amount of Demand for grant on
Dernand Account submitted to the Vote of
the House
X 2 3 4
il
1 STATE LEGISLATURE . . . . 23,21,000 .
2 COUNCIL OF MINISTERS . . . . 10,79,000 .
g SECRETARIAT . . . . . 1,08,69,000
4 DISTRICT ADMINISTRATION . . . 2,18,36,00 .
5 ADMINISTRATIVE SERVICES . . 91,97,000 .o
6 ADMINISTRATION OF JUSTICE . . 1,38.81,000 e
7 ELECTIONS . . . . 2,22,37,000 -
8 REVENUE . . . . - - 3,65,72,000 .e
9 FOREST . . . . . . 3,24,56,000
10 MISCELLANEOUS GENERAL SERVICES . 2,18,000 .
11 MISCELLANEOUS SOCIAL SERVICES . . 55,24,000 ..
12 OTHER TAXES . . . . . . 71,42,000 .
18 ‘EQQCISE . . . . . . . 56,64,000
14 SALES TAX . . . . . . 1,00,15,000 -
15 PENSION AND OTHER RETIREMENT BENEFITS 6,07,38,000 .e
16 POLICE . . . . . R 11,90,26,000 .o
17 JAILS = o . . . . . . - 74,471,000 -
lé PUBLIC RELATION . . . . 28,72,000 .
19 PUBLIC WORKS . . . . . . 8,01,84,000 4,91,30,000
20 HOUSING . . . . . . 63,75,000 1,00,62,000
21 ROADS AND BRIDGES . . . . 6,81,15,000 5:57,18,000
22 AREA DEVELOPMENT . . . . 7,27,26,000 27,00,000
24 LABOUR AND EMPLOYMENT . . . 19,09,27,000 -
24 EDUCATION ART AND CULTURE . . 43,80,70,000 1,000
25 TREASURY AND ACCOUNTS ADMINISTRATION 72,27,000 -
26 MEDICAL AND PUBLIC HEALTH AND SANI-
TATION . . . . . 18,19,97,000 -
27 DRINKING WATER SUPPLY SCHEME . 6,13,79,000 6,21,42,p00
28 DROUGHT PRONE AREA PROGRAMME . 4,60,00,000 -




x 2 4
Revenue Capital
Rs. Rs,

29 TOWN PLANNING AND REGIONAL DEVELOP- l

MENT . . . . . . 1,83,19,000 15,00,00t
so TRIBAL AREA DEVELOPMENT . . . 2,90,50,000 1,82,42,000
31 RELIEF AND REHABILITATION . #9,34,000 34,000
g2 CIVIL SUPPLIES . . . . . . §34,52,000 §4.04,000
33 SOCIAL SECURITY AND WELFARE 4,91,89,000 1,000
34 RELIEF ON ACCOUNT OF NATURAL GALA-

MITIES 15,1%,11,000 §7,000
35 MISCELLANEOUS COMMUNITY AND . R64,76,000 £3.67,000

ECONOMIC SERVICES

36 CO-OPERATION . . . . . . 3,04,22,000 3,09,75,000
37 AGRICULTURE . .o . %:99,36,000 $4.,86,000
38 MINOR IRRIGATION AND SOIL CONSERVA—

TION . 2,56,69,000 ¥47,59,000
39 ANIMAL HUSBANDRY AND MEDICAL 2,52,86,000 27,75,000
40 STATE ENTERPRISES ¥48,01,000 J81,68,000
41 COMMUNITY DEVELOPMENT 16,25,26,000 . '
42 INDUSTRIES] . . . . . . 1,21,33,000 1,57,87,000
43 MINES . . . . . 3,21,89,000 42,177,000
44 STATIONERY AND PRINTING] . - 1,0%,79,000 .
45 LOANS TO GOVERNMENT SERVANTS . . .e 4,44,35,000
46 IRRIGATION . . . . . . . 1%,2,06,000 36,65,65,000
47 TOURISM . . . . . . . 87,59.000 §19,01,000
48 POWER . . . . . . . . ¥1,000 29,21,33,000
49 COMPENSATION AND ASSIGNMENTS TO

LOCAL BODIES ADN PANCHAYATI RAJ

INSTITUTIONS . . . 1,71,48,000




Supplomeniary dsmands for Granss (Rajesthax) 197980 Submitind tothe Vols of Lok Sebkn

-

Amount of Supphmen Demand
forgrant submitted totheVoteof the

.No. of Name of Demand House
-Demand
3 2 i 3
R“Iie:ue Ca) i:l
1 LEGISLATURE . . . - . . 2,69,000 ..
2 COUNCIL OF MINISTERS . e 2,66,000
3 SECRETARIAT . . . . . . 32,42,000 ..
4 DISTRICT ADMINISTRATION . . . 20,11,000 -
5 ADMINISTRATIVE SERVICES . . . 44,78,000
‘6 ADMINISTRATION OF JUSTICE . . 3,92,000
4 ELECTIONS . . . . . . 309,283,000
9 FOREST . . . . . . 84.21,000
‘10 MISCELLANEOUS GENERAL SERVICES . 1,96,000 ..
11 MISCELLANEOUS SOCIAL SERVICES . 82,76,000 13,97,000
15 PENSION AND OTHER RETIREMENT BENEFITS 89,46,000
16 POLICE . . . . . . 3542,20,000
17 JAILS . . . . . . . . 530,000 ..
.18 PUBLIC RELATION . . . . 3,31,000 ..
19 PUBLIC WORKS . . . . . . 4,78,91 ;000 2,000
20 HOUSING . . . . N . 4,00,000
21 ROADS AND BRIDGES . . . . 1,57,30,000 2,78,91,000
22 AREA DEVELOPMENT . . . . 4,000 28,00,000
24 EDUCATION ART AND CULTURE . . 1,83,37,000 21,99,000
26 MEDICAL AND PUBLIC HEALTH AND SANI-
TATION . . . . 14,97,000
27 DRINKING WATER SUPPLY SCHEME . 2,51,83,000 2,20,39,000
29 TOWN PLANNING AND REGIONAL DEVELOP-
MENT . . . 2,54,000 ..
go TRIBAL AREA DEVELOPMENT . . . 98,28,000 ..
31 RELIEF AND REHABILITATION . 4,99,11,000 1,84,34,000

32 Q¥ SUPPLIES 251,000 4,02,000
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42. INDUSTRIES
43- MINES

46 IRRIGATION
47. TOURISM
48. POWERS

3 /%
34. RELIEF ON ACCOUNT OF NATURAL CALA-
ITIES .. . . 87,80,52,000 1,43,97,000
35, MISCELLANEOUS COMMUNITY AND ECO-
NOMIC SERVICES . . . . . 20,42,000 1,000
36, COOPERATION . . 4,73,61,000 9,14,21,000
s7. AGRICULTURE] . . . . 2,19,26,000 1,58,50,000 -
38. MINOR IRRIGATION AND SOIL CONSER-
VATION . . . . . . . 4»21,22,000 -
39. ANIMAL HUSBANDRY AND MEDICAL 1,1 7,00,000
40. STATE EN'I.‘ERPRISES 24,409,000 4,500,000
41 COMMUNITY DEVELOPMENT 5,00,000
1,85,00,000 38,80,000
1590,47,000
44. STATIONERY AND PRINTING 26,000 1,42,000
45. LOANSTO GOVERNMENT SERVENTS 12,55,0000
f50,62,0 o 9,000
1,384,000

——— p e — ——— e e — e ———— 4 e e

6,45,00,000
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You want to recover minimum
charges from those to whom you have
not provided electricity,
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tional project.
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PARLIAMENARY AFFAIRS (SHRI
P, VENKATASUBBAIAH): It is only
a vote nn account’

sftaw wox ¥t : g AT WH
gFeen & fau gt oI s
o m wx & g oY s0% wWy N WM<
oY ATz AE SO WY ¥ @ ¥z«
¥ A oA F WA & q=AT |

SHRI KUMBHA RAM ARYA
(Sikar): I beg to move:

“That the demand for grant on
account under the head Medical and
Public Health and sanitation be re-
duced to Re, 1.”

[Neglect of villages by the
Government (30).]
“That the demand for grant on
account under the head Drinking
Water Supply Scheme be reduced

to Re. 1.7

[Failure in tackling the problem
of supply of drinking water to
rural areas (31).]

“That the demand for grant on
account under the head Relief on
account of natural calamities be
reduced to Re. 1.7

[Non-payment of compensation
for agricultural produce which
has been damaged 32).]

“That the demand for grant on
account under the head Compensa-
tion and assignments to local bodies
and Panchayati raj institutiong be
reduced to Re. 1.”

[Policy regarding local bodies
(33).]
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SHRI SAIFUDDIN CHOUDHURY
(Katwa): Mr. Deputy-Speaker, Sir,
first of all, I like to greet the hon.
Finance Minister for presenting such
a budget which will help disillusion.
ment of the pegple of Rajasthan with
the Ruling Party at the centre. In
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fact I did not expect a progressive

budget from the Ruling Party at the
Centre.

Yesterday I was listening to the
reply of the hon, Finance Minister.
He was referring to what Mr, George
Fernandes told. He replied that Mr.
George Fernandes was an expert in
importing emotions intp economy. But
what about them? 1 can say they are
mastérg in reducing economy into
emotions. I know that, the people
who voted fo, the Ruling Party, wan-
ted their genuine problems to be solv-
ed. But what happened to them?
Their asp.rations have been kicked out
from the reality of life. We know
that economy is politics-infiltrated
and this politics is determined by the
economic necessities. In this respect
this buddget has proved again that
since  indecpendence  this  countrv
is being ruled by a policy of
bourageois and landlords. In our
country what are the priorities now?
Even after thirty vears of indepen-
dence, our priorities are: education,
employment, health, housing. And
with the ruling party the top priority
ig drinking water. I know much has
been talkeqd here about the develop-
ment of India. What are those deve-
lopment? In these 33 years reads have
been built. Many big multistoreyed
buildings have been built. Many
development projects have been taken
up. But for whose benefit? Basically
to enrich and fatten ruling class. As
we see with d11 these developments
the poverty of the people has deve-
loped to an unthinkable height push-
ing more than 70 per cent of the peo-
ple below the poverty line. In this
budget there is no direction; we want-
ed very much that there should be a
direction as to how to deal with those
priorities, How to solve the suffer-
ings of the people, What about article
41 of the Constitution? Why no pro-
posal has been made by the Finance
Minister that education and employ-
ment should be shifted to the area of
fundamentil rightg in our Constitu-
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tion? To subsidise our exports, we:
have money. We face the problem.
of lack of resources only when we are
confronted with the task of educa-
tion upto secondary level. Accord-
ing to statistics in 1978, 17 top indus-
trial houses earned a profit of more
than Rs. 400 crores. Why not there
be a levy on them to provide unemp-
loyment assistance? Why not you
have proper priorities? You claim
that you are building a nation. Which
nation? If that ig so, then we have
twg nations, one for the Congress
Party ruling in the centre and they
are a handful and the other, the mil-
lions. In this context ] join other
hon. Members of each side who rais-
ed theiry voice to demand more €cono-
mic power for states, Ours is a fede-
ral structure and there should be
autonomy for the states. We want all
the states to be strengthened, to get
more powers. But I condemn begging
as it appeared with the manne,; some-
body dealt with the subject. I think
necessary money for the development
of states should come from the cen-
tre as a natural flow from the Fede-
ral polity. The Central Government
hag prepared a budget and that
shows a deficit of Rs. 35 crores. From
where will this deficit be made up?
What is the direction? After the elec-
tions are over, if they are able to
manouvre the people with their sweet
language, people will be taxed heavily,
There is one item: plan advance,
What does 1t mean? Rs. 14.05 crores
were given by the centre to fight
national calamities, Why it is shown
as plan advance? Is the centre deal-
ing with a fereign country? If na-
tional calamities a state subject? It
should be a concurrent priority. I
demand the plan outlay in 1980-81
should remain in tact. The under-
developed, the undeveloped and in-
dustrially backward states must be
given pricrity. Sir, I have regards for
the hon. Finance Minister, But I
feel sorry when he says that they are
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following the Janata path in regard
1o the dissolution of Assemblies. For
argumernts sake, may be, that wag a
wrong path for the Janata Govern-
ment, but why should, now, the ruling
party at the Centre, follow the same
path? Congress(I) objected (o the
dissolution then. There must be some
principle to stand on.

And here is the principle. In West
Bengal we declared that we were
against arresting people on political
grounds, We faced a reign of terror
from the Congress Party then ruling
at the Centre. 20,000 people were
evicted from their houses Many com-
rades and friends were killed inside
the jail. Later on we formed the
Ministry. I should not use the word
‘power’ or 1 should not say when we
came in power, because many elders
misunderstand the word power. We
only formeq Ministry over there. We
released all political prisoners. No-
body was arrested on political
grounds. We could follow the path
which Shri Siddhartha Shankar Ray
adopted. But we did not do that.
‘Wise neople do not follow the w.ong
path. Here 1t is being louded al! the
time that Cong.(I) has got a mandate
of the people.

I would say, to conclude, that this
is a misplaced mandate, of misled
minority, Those who have given
this mandate are honest and genuine.
Some day or other they will get reati-
ity in its true colour and these people
will come forward to teach democracy
to the ruling party.

MR. DEPUTY-SPEAKER: Shri
Ram Singh Yadav.

Every hon. Member will get only
five minutes. Shri Ram Singh Yadav
is not here. Shri Banwari Lal,
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21 Wa W @ aa gwA £ fw oF day ¥
wifgaifaal &1 s feafs & 7ed &
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FIE g9 999 {aq 987 fwar @r &, fog
& LT FZA ¥ ALT WIAT WT BTE FI
XY A E | WY FT GZ A FT 59T L0
f& foa o FF S oF T G Agr
aT qifaw mrv‘r‘r{ wEO TT UF AT Al
g w1 @7 A 9 &, wEroaEArT ¥
iﬂ'(q-ermaﬁ'zwgzﬁ FMEt A ) qEo
#a1 & ? ag zafao & f5 @@ & Snr FE}
AT W29 ¥ =W ¥ &, wAwA wIw A A
™ E A= sr%vrﬁa*@rnﬁ%_w‘fz'ﬂazq
AEC F AA@T gAr & I w|@r IIHRE FT
qr qFat & | ¥Wfae ¥ wFAr gz & fw
@ W AGT AT FAA 9T Fm w5
Fq | F g Fg gwHAT g tF FTIT F 94" T
1T ¥ 1968-69 ® AT 1975 ¥ wq
[E(T TST 9T agT 9 TrFIT A0 $T FIgLr
qT AT AT AT AFFA 2R T T GHIA
98T & At FET 9T GRT T AAgIT Ty
fad WY & SR & aEge IX W 1 ow
aw ar ag feafg § s 390 aww ==
q'tg;ftatgi?w&rmétﬁﬁrrtﬁ%n S
gErT FoAwWOr & T8 A Fw AgeE
F= ¥ WA =g, A A

T TGT FA & Faqm“ra‘téﬁm?t"ral
# ag W Faqr W & aIwa w1 oSy

fenfaai g€ & sas7 ot 9% aga fear wr
WE L gARr a= fwar wAr wifge

g & moy ozt #T FZ GAIAAET X
R ¥ qg_wgn wew E & gAk gzt o
orew, WIEY, wHAT, WA, AWHFEAT AT
Ty faad @] §, @ F fog s
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PROF. NARAIN CHAND FARA-
SHAR (Hamirpur): I want to high-
light one very important problem.
The people of Himachal Pradesh who
have sacrificed their hearths and homes
have been settled in Rajasthan. But
the conditions are not satisfactory and
the Rajasthan Government always
takes the first step to harass them. So
much so, out of, 27,000 families who
were uprocted and have been allowed
to settle on the land mostly in Bikaner
District and the Anupgarh Tehsil, 4500
families have been deprived of the
land that has been allotted to them
under one pretext or the other.

So, I jwould request the  hon.
Minister for Finance now that he

presents the Vote on
Rajasthan, he should appoint a cen~
tral team from the Government of
India to look into this problem. It is
a very serious one. The people who
have sacrificed everything for the de-
velopment of the nation should rot.
be treated lightly and they should
net be harassed. Kindly also include
members of that Team from Rajasthan,
Himachal Pradesh and officials from
Himachal Pradesh, Rajasthan and
Central Government so that the vro-
blem is solved for ever.

Account for

MR. CHAIRMAN: Now, the Thon.
Minister for Finance.

THE MINISTER OF FINANCE AND
INDUSTRY (SHRI R. VENKATA-
RAMAN): Mr. Chairman, Sir. Rajas-
than unfortunately has suffered both
from drought as well as from tlocds.
Last 7 2zr, it had to go through the
bitter exrerience of floods and also
it has been afflicted by rather a severe
drought,

I want to give this House some
figures relating to the measures for
alleviation of the pecple affected Dby
this calamity. So far as the Aood
situation is concerned, the Central
Government assessed the damage at
Rs 19.9 crores but it has actually
given 75 per cent of this as Grant
from the Central Funds.

So far as the drought situation is
concerned, the Central Team assessed
the expenditure at Rs. 18.75 crores.
After providing for the margin money
of Rs. 7.74 crores, the advance plan
assistance of upto Rs. 16.25 crores can
be given on this account.

In addition, normaily, the allocation
for the “food for work” is 1.81 lakhs
tonnes of foodgrains and, to take care-
of the special situation, a further
allocation of 1.05 lakhs tonnes has
been made. I am giving this figure
to show that the Centre has been fully
conscious of the drought and the flood
situation and the distress caused there-
by and has come forward to do all
that it can in the circumstances. T
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wish also to assure that if further
assistance is required by way of “food
for work’, the Rajasthan Gavern-
ment can always come to the Centre,
and the Centre will very sympatheti-
cally consider their request.

The broad Plan for the year 1980-81
is that an allocation of Rs. 325 crores
has been made as against the alioca-
tion of Rs. 275 crores in 1979-80 and
the Central asistance is now Rs. 115
crores. There has been a step-up in
the Plan assistance and the distribu-
tion of the plan funds. These also
show that proper emphas:is had been
laid on the priority sector.

For instance, Water and Power
Developments will have Rs. 192 5 cro-
res-—practically sixty per cent o>f the

entire allocafion. ¥n fact, all the
on-going projects assisted by  the
World Bank or the International

Develepment Association and the Inter-
national Development Aid will be fully
financed.

I wish now to deal with somz of
the points raised by the hon. Members
in the course of the debate. Shri Mool
Chand Daga referred to the provision
for drought, As mentioned earlier,
Government had given encugh assis-
tance by way of both food for work
as well as cash allotment. I have given
ihe figures just now. Apparently he
has misread the figures when he said
that only Rs. 7.7 crores have been
given towards drought reliel. Hon.
Members are aware that under Finance
Commission’s recommendations tihe
State has to provide the margin. The
margin in this case comes to 7.74 cro-
res. ‘Therefore it is provided in 1ihe
State budget. The rest of the things,
as 1 have mentioned, is 16 crores. This
is by way of assistance, plan assis-
tance as well as special assistance of
one lakh and five thousand tonnes of
food specially given for the purpose cf
relief to drought affected areas. Shri
Daga mentioned that the State’s debt
burden is increasing. He said that the
burden to the Centre should he reduc-
ed. Hon. Members are aware that
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under Finance Commission’s recoms-
mendations, the debts due till date
of the Finance Commission recommen-
dations, were split into two-——a part of
it was written off and a part of it was
rescheduled. So far as Rajasthan is
concerned, Rs. 45 crores was written
off and the rest of the debt was re-
scheduled in such a way that there
will be relief of Rs. 137.98 crores
during the period 1979 to 1984, that
is, durin? the period of the Seventh
Finance Commisgion,

Then, Shri Daga also mentioned
that the allocation tor Education is
inadequate. So far as allocation for
education is concerned, there is in-
crease of Rs. 10 crores over the last
year, 1979-80. The provision has
been included in the budget. As I have
always been saying in these cases this
1s only an interim budget, If the
State Government is formed «&nd if
wants to increase or decrease the allo-
cation cr readjust its priorities it is
always open to them to do so. Shri
Saran referred to the distress caused
to the poor farmers on account of
drought and recovery of loans. So far
as land revenue is concerned in res-
pect cf people who owe these from
unirrigated lands the recovery Thas
been stayed. $So far as loan due to
cooperative societies are concrened, it
has been urged that short-term loan
can be converted into medium-term
loan giving relief to people to repay
it over gz period and that medium-
term loans can be converted into Iong
term loans. This should go a long way
to relieve the distress., Mr Saran also
said that public investment in Rajas-
than has not been adequate.” It is only
Rs, 291 crores for a total of 15,000 and
odd crores for the whole of India.
There is certainly scope for improve-
ment and the Government of India
will certainly bear it in mind. Prof.
Nirmala Kumari Shaktawat made a
powerful plea for Rajasthan canal
project, for which high priority is
being given. In the Budget estimate
actually Rs, 31 crores have been pro-
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vided for 1980-81 and for a project of
this magnitude this Rs. 31 crores is
not sufficient she said. It all depends
upon how much can be absorbed; the
amount can be increased if the work
progresses; merely by providing it
in the budget and not realising it will
cause distortion in the budget. If
work progresses satisfactorily and at
a faster pace, it is always possible to
come by way of supplementary esti-
mates and increase the allocation.

SHRI SATISH AGARWAL (Jai~
pur): There was a proposal in ‘the
Ministry of Finance for getting
finance for this canal project from
outside. Rs. 90 crores from the
"World Bank and Rs, 210 crores {from
the Government of Iran were received
for this project. But there has heen
no progress on that project.

SHRI R. VENKATARAMAN- I
have no information on this. 1 will
look into it and 1 will write to you
later because you are interested in it.

Now, I have pointed out that this
allocation has been made taking into
account the amount that coyld rea-
sonably be absorbed and spent. That
is the point. There is no point in
making allocation and then allowing
it to lapse. The rate at which it has
been absorbing in the past years also
shows that it cannot absorb more
than what we have provided.

Then Mr, Goyal made a very elo-
que¢nt plga on behalf of the State of
Rajasthan.” Actually he gave all the
statistics to show how backward
Rajasthan is. I am reminded of the
days when all of us used to go to the
National Development Council. Mr.
Sukhadia used to represent Rajasthan
and I used %o represent Tamil Nadu.
All of us used to go there. We used
to view with one another to show
how backward we were, more than
one another, in order to get more
assistance from the Centre. The real
point is this that in a country consis-
ting of different States and the States
having a different background very
largely because of historical circum-
stances, it is very difficult to arrive
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at a formula which will satisfy every-

body. For instance, the States
of Maharashtra and West Ben-
gal having had the advantage
of British investments during

their regime had marced forward
both in administration as well as in
industrialisation. States 1like Tamil
Nadu and one or two others had
marched forward in administration
but not in industrialisation. But
those States which were uander the
Princely order fremained backward
and I entirely sympathise with the
point of view raised by Mr. Goyal and
it used to be done by my friend more
effectively and more forcefully in
those days. Well the position 18
that you cannot overnight change
what has been the result of history.
The point raised by Mr. Goyal is that
the Gadgil formula is unacceptable.
But no single formula is acceptable
to all the States and the formula has
been debated times without number.
And the only formula which has
been acceptable and has stood the
test of time since 1967 or 1968, is
the Gadgil formula. Under this for-
mula only 60 per cent, as the Central
Assistance is given on the basis of
population, 10 per cent is given on
the basis of backwardness, 10 per cent
is given for continuing scheme and
so on. Therefore, if you want a
formula which ig also acceptable to
all these States, you will have to
devise something which the other
States also will agree and it is still
open to Rajasthan and olher
States to take it up in the future
National Development Council to
change this formula. But to the best
of my knowledge and to the best of
my experience, it is very difficult to
find any other formula which will
command acceptance of a fairly
sizeable section of the National Deve-
lopment Council, notwithstanding that
I would like still to say that there is
a special responsibility on the part
of the Central Government to come
to the assistance of backward States.
I said the same thing yesterday in
respect of Orissa. Rajasthan is also
in the same position. There i3 special
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responsibility on the part of the Centre
to come to the help of backward
States and how they should do it will
be a matter of further discussion bet-
ween the States and the Centre. One
way that I could see is increasing the
Central investment in those areas giv-
ing larger opportunities for employ-
ment and also scope for greater deve-
lopment. If there are other ways in
which it could be done, it could al-
ways be discussed. But I can assure
the hon. Members that the Centre
wants to carry the States forward
with their fullest cooperation and the
Centre wants to see that the develop-
ment in all the States is encouraged at
a level which will be fairly satisfac-
tory to the people of the States
themselves. Any attempt to bring
about a lop-sided development in cer-
tain States leaving certain States
backward would be neither in the
interest of the nation as a whole nor
in the interest of even the developed
States, Hon. Members are aware of
the old saying that poverty anywhere
is a threat to prosperity c¢verywhere.
If there is prosperity in some places
and poverty all over, that prospenity
will also go. 1 would like to assure
the hon. Members that every effort
will be made to bring about some kind
of accelerated progress in respect of
the backward States.

SHRI KRISHNA KUMAR GOYAL:
What about the amount received from
the World Bank? How much is being
disbursed in the States by the Centre?

SHRI R. VENKATARAMAN: Shri
Goyal himself is aware that uptill now
only 25 per cent of the World Bank
asgistance was given to the States,
that has now been raised to 70 per
cent, and, therefore, it is too early
to think of any further revision in
the matter. But as ] said, there are
several ways in which the backward
States could be helped; this could be
one of the items which could be fur-
ther discussed and considered. At
the moment, as I said, there has been
a very long step taken by increasing
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the 25 per cent assistance to States to
70 per cent assistance, Therefore, the
progress so far made must be at least
conceded ag being satisfactory though
we may ask for more,

Several hon. Members have pointed
out that the problem of recurring
famine should be dealt with on a
sound and firm footing. The hon.
Members are aware that in Rajasthan
we have programmes like the Drought
Prone Areas Programme and the
Desert Development Programme.
For the next year, that is 1980-81,
we have allocated Rs. 11.8 crores for
the Desert Development Programme
and Rs  10.8 crores for the Drought:
Prone Areas Programme. Besides,
there are other schemes like Rajas-
than Canal for which, as I said, pro-
vision has also been made.

I think I have fairly dealt with all
the points raised. I do hope that
Rajasthan along with other States will
make quick progress in all directions.

MR. CHAIRMAN: I zhall now put
all the’ cut motions moved to the
Demands for Grants on Account in
respect of Rajasthan for 1980-81 to
vote together, unless any hon. Mem-
ber desires that any of his cut motion
may be put separately.

All the cut motions were put and
negatived,

MR. CHAIRMAN: I shall now put
the Demands for Grants on Account
(Rajasthan) to vote. The question is:

“That the respective sums not
exceeding the amounts on Revenue
Account and Capital Arcount shown
in the Third column of the order
paper be granted to the President
out of the Consolidated Fund of the
State of Rajasthan on account, for
or towardg defraying the charges
during the year ending on the 31st
day of March, 1981 in respect of
the heads of demands, entered 1n
the second column thereof against
Demands Nos. 1 to 49."
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The motion was adopted.

MR. CHATRMAN: I sghall now pul
the Supplementary Demands for
Grants in respect of Rajasthan for
1979-80 to vote, The question is:

“That the respective Suppvlemen-
tary sums not exceeding the am-
ounts on Revenueg Account and
Capital Account shown in the third
column of the Order Paper, be
granted to the President out of the
Consolidated Fund of the State of
Rajasthan, to defray the charges
that will come in course of payment
during the year ending on the 31st
day of March, 1980 in respect of the
following demands entered in the
second column thereof:—

Demand Nos. 1 to 7, 9 to 11, 15 to
22, 24, 26, 27, 29 to 382, and 34 to 48.”

The motion was adopted.

15.41 hrs.

RAJASTHAN APPROPRIATION
{(VOTE ON ACCOUNT) BILL, 1980

THE MINISTER OF FINANCE AND
INDUSTRY (SHRI R. VENKATARA-
MAN): I beg to move for leave to 1n-
troduce a Bill to provide for the with-
drawal of certain sums from and out
of the Consolidated Fund of the State

" of Rajasthan for the services of a part
of the financial year 1980-81.

MR. CHATRMAN: The quesltion is:

“That leave be granted to intro-
duce a Bill to provide for the with-
drawal of certain sums from and
out of the Consolidated Fund of the
State of Rajasthan for the services
of a part of the financial year 1980-

a81.»

The motion was adopterd.

SHRI R. VENKATARAMAN: I in-
troducet the Bill,

Sir, T beg to moveri:

“That the Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund
of the State of Rajasthan for the
Services of a part of the financial
year 1980-81, be taken into consi-
deration.”

MR. CHAIRMAN: The question is:

“That the Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund of
the State of Rajasthan for the ser-
vices of a part of the financial year
1980-81, be taken into considera-
tion.”

The motion was adopted.
MR. CHATRMAN: The question is:
“That clauses 2 and 3 and the
Schedule stand part of the Bil.”

The motion was adopted.
Clauses 2 and 3 and the Schedule
were added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI R. VENKATARAMAN: Sir,
I move:

‘““That the Bill be passed.”
MR. CHAIRMAN: The question is:
“That the Bill be passed.”
The motion was adopted.

RAJASTHAN APPROPRIATION
BILL*, 1980

THE MINISTER OF FINANCE
AND INDUSTRY (SHRI R. VEN-
KATARAMAN): I beg to move for
leave to introduce a Bill to authorife
payment and appropriation of certain
further sums from and out oi the
Consolidated Fund of the State of
Rajasthan for the services of the
financial year 1979-80.

MR. CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bill to authorise payment

Introducedlmoved with the re-

tommendation of the President,
4783 Ls—11

*Published in Gazette of India Ex-
traordinary, Part II, section 2, dated18-3-80.
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and appropriation of certain further
sums from and out of the Consoli-
dated Fund of the State of Rajas-
than for the services of the financial
year 1979-80."
The motion was cdopted.

SHRI R. VENKATARAMAN: Sir, I
introducet the Bill.
Sir, I beg to movey:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the Staie of
Rajasthan for the services of the
financial yecar 1979-80, be taken into

consideration.”
MR. CHAIRMAN: The gquestion is:
“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and cut of the
Consolidated Fund of the State of
Rajasthan for the services of the
financial year 1079-80, be taken into
consideration.”
The motion was adopted.
MR. CHAIRMAN: The question is:
“That clauses 2 and 3 and the
Schedule stand part of the Bill.””
The motion was adopted,
Clausvs 2 a.id 3 and the Schedule

were ndded to the Bill.
Clause 1, the Enucling Formula and
the Title were added to the Bill.

SHRI R. VENKATARAMAN: Sir, I
move:
‘“That the Bill be passed.”

MR. CHAIRMAN: The question is:
“That the Bill be passed.”

The motion wus adopted.

15.45 hrs.

TAMIL NADIU BUDGET, 1980-81—
GENERAL DISCUSSION, DEMANDS
FOR GRANTS ON ACCOUNT
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(TAMIL. NADU 1880-81 AND SUP-
PLEMENTARY DEMANDS* FOR
GRANTS (TAMIL. NADU), 1979-80

MR. CHAIRMAN: The House will
now take up items Nos. 25, 26 and 27
in respect of Tamil Nadu Budget for
which 2-1/2 hours have been ailotted.

Hon. Members who have tabled cut
motions may, if they desire 1o move
their cut motions, send their slips to
the Table within 15 minutes indicating
the serial numbers of their cut motions
which they would likg to move.

May I urge upon the hon. Members
please to take as little time as possible
so that we can accommodate all the
Members who want to speak and com-
plete the business within the time. We
have to pass both the budects—-Tamul
Nadu and Uttar Pradesh.

Motions moved:

“That the respective sums not
exceeding the amounts on Revenue
Account and Capital Account shown
in the third column of the order
paper, be granted to the Piecsident
out of the Consolidated Fund of the
State of Tamil Nadu, on account,
for or towards defraying the charges
during the year ending on the 31st
day of March, 1981 in respect of the
heads of demands, entered in the
second column thereof against
Demands Nos. 1 to 56.”

“That the respeclive Supplemen-
tary sums not exceeding the amounts
on Revenue Account and Capital
Account shown in the third cojumn
of the Order Paper, be granted to
the President out of the Consolidated
Fund of the State of Tamil Nadu,
to defray the charges that will

come in course of payment during
the year ending on the 31st day of
March, 1980 in respect of the
following demands entered in the
second column thereof: —

Demands Nos, 1 to 4, 6 to 9, 18
to 21, 33, 34, 36 to 41 and 43 to 2.

*Moved with the recommmendation of the President.
*Pubiished in Gazetteof India ex- traordinary, Part II, gection 2, dated

18-3-80,

*¢Introduced Moved with the

re- commendation of the President,

*Moveq with the recommendation of the Presidept. -
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Amount of Demand for Gra;lt on

No. of Name of Demand
Pemand account submitted to the Vote of
the House
1 2 3
Revenuc Capital

0
Il

12

13
14
15
16
17
18
19
20
21
22
23
24
25

Land Revenue Department

State Excise Department

Motor Veliicles Acts Administration

General Sales Tax and Other Taxes and Duties—

Admuinistration . .

Stamps Administration

Rrgistration

State Legislatare . .

Elcctions

Head of State Ministersand Headquarters Staff

Milk Supply Schemes .

Ihstrac t Arlnunistiation

Ardrumistration of the Tamil Nadu Hindu Religious
andd Chantable Endowments Act, 1959

Administration of Justice

Jails .

Police

Fire Services

Education .

Medical .

Public Health

Agriculture

Fisheries .

. . . .

. . .

Animal Husbandry . .

Co-operation

Industries .

Cinchona .

. - . .

. . . .

. L] » .

Rs.
1,81,02,000

28,75,000

51,37,000

2,51,03,000
24,68,000
89 34,000
2%,60,000

3,74,783,000

5 38,534,000
23,722,000

6.98.68.000

57,060,000
2,23,08,000
1,91,63,000
14,19,91,000
1,06,78,000
7%,24,26,000
19,50,83,000
14,86,20,000
17,21,31,000
1,03,6%7,000
4,96,47,000
2,87,67,000
3,69,85,000
58,95,000

Rs.
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1 2 8 4
26 Handlooms and Textiles . . 1,59,15,000
a7 Xhadi . . . . . . . F52,64,000 -
28 Community Development Projects, etc. 16,10, 10,000 -
29 Labour including Factories . 1,88,74,000 .
30 Social Welfare . . . . 3,60,62,000
31  Welfare of the Scheduled Tribes and Castes, ctc. 6,37,65,000 .
32 Welfare of the Backward Classes, etc. 2,51,18,000 .
33 Housing . . . . 2,68,80,000 -
34 Urban Development . . . . . 4,25,94,000 .
35 Civil Supplies 1,72,01,000 .
96 Irrigation . . . . 9,91,13,000 .
37 Public Works—Buildings 88,71,000 -
38 Public Works—Establishment and Tools and Plant 2,88,46,000 -
39 Roads and Bridges . 16,72,28,000 .
40 Road Transport Services and Shipping 13,60,000
43 Relief on Account of Natural Calamitics 97,000 -
42 Pensions and Other Retirement Benefits 9,61,01,000
43 Miscellaneous 15,28,89,000 .
44 Stationery and Printing . . 2,89,71,000 .
45 Forest Department . 2,05,95,000
46 Compensation and Assignments 6,27,72,000
47 Information, Tourism and Film Technology . 61,92,000
48 Capital Qutlay on Agriculture . 60,82,000
49 Capital Outlay on Industrial Development 1,78,73,000
50 Capital Outlay on Irrigation . . - 10,79,62,000
51 Capital Outlay on Public Works—Buildings 4,43,35,000
52 GCapital Outlay on Roads and Bridges . 3,68,14,000
53 QCapital OQutlay on Road Transport Services and
Shipping . . . -, . 3,23,000
54 Qapital Outlay on Forests . 2,49,42,000
55 Miscellaneous Capital Qutlay . . . 2,00,44,000
56 Loans and Advances by the State Government 38,06,57,000
T ozaL . 2,89,58,60,000 64.77,32,000
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Supplamentary Demands for Grants (Tamil Nadu), 1979-80 Submitted 1o the vots of Lok Sabha

No. of Name of Demand Amount of Demand for Grant
Demand subm,tted to the Vote of the
House
z 2 3 4
Revenue Capital
Rs. Rs.
1 Land Revenue Department . . . . 71,91,000
2 State Excise Department . 35,393,000
Motor Vehicles Acts—Administration . . 10,47,000
4 General Sales Tax and other Taxes and Duties —
Administration . . . . 33,61,000
& Registration . . . . 9,65 000
7 State Legislature . . 17,73,000
8 Elections . . . . 3,47,48,000
9 Head of State, Ministers and Headquarters Staff . 1,61,64,000
w2 Administration of the Tamil Nadu Hindu Religious
and Caritable Endowments Act, 1959 . 8,00,000
13 Administiation of Justice 9,78,000
14 Jails 88.99,000
15 Police . . 60,96,000
46 Fire Services . . . . . 11,84,000
17 Education 4,04,72,000
18 Medical 2,03,46,000
19 Public Health . . . . 7,000
. =20 Agricultuie 8,30,79,000
21 Fisheries . . . . . . 55,77,000 .-
22 Animal Husbandry . . . . . . 1,67,69,000 .
23 Co-operation . . . . . . 5,03.,45,000
24 Industries . . . . . . 6,000
25 Cinchona . . . . . 1,000
26 Handlooms and Textiles . . . . . 1,16,92,000
27 Khadi . . . . . 1,000
28 Community Development Projects 7,66,90,000
29 hct:;ur including Factories . . . . 35,00,000
g0 Social Welfare . . . . . . 89.68,000 .
3¢ Welfare of the Scheduled Tribes and Caste:. etc . 9,000
32 Housing - . . . . . 3,000
33 Urban Devclopment . . . . 4.77.42.600
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3 2 3 4
Revenue Capital

Rs. Rs,

36 Irxrigation . . 6,19,52,000

37 Public Works o . . 1,84,33,000

38 Public Works—Establishment and Tools and Plant $,19,60,000

39 Roads and Bridges . . . . . 13,88,86,000 .-

40 Road Transport Services and Shipping 59,70,000

41 Relief on Account of Natural Calamities 1,04,08,000 ..

43 Misceilaneous . . . 1,000 ..

44 Stationery and Printing . 1,000

45 Forest Department . .

46 Compensation and Assignments

1,05,48,00c.
1,93.27,000

47 Information, Tourism and Film Technology 65,009,000
Compensation to Zamindars 9,03,000-
49 Capital Qutlay on Public Health ‘ianltat:on and
- Water-Supply . . 4,37,000
50 Capital Outlay ou Agriculture 1,000
51 Capital Qutlay on Industrial Development 2.86,55,000
52 Capital Outlay on Irrigation 2,600
53 Capital Outlay on Public Works—Buildings . .. 3.000
54 Capital Outlay on Roads and Bridges 1.000

55 Capital Outloy on Road Transport Services and

Shipping
58 Capital Outlay on Forests

57 Miscellanrous Capital Outlay

58 Loans and Advances by the State Government

4-53.50,000
80,61,0v00
11,27.77,000

1,29,23,53,000

ToraL

75500,56,000 1,48,85,78,000

MR. CHAIRMAN: I call upon Shri
Abdul Samad to speak.

SHRI ABDUL SAMAD (Vellore):
Mr. Chairman, Sir, as far as the
affairs of my State are concerned, the
Indian Union Muslim League joins all
other right thinking democratic and
progressive forces of the land, in
wholeheartedly welcoming the dis-
missal of the deceitful ADMK Gove-
ernment, which was based on the firm
foundations of the policy or decep-
#ions, The ADMK Government was

the snake pit of corruption, nepotism
and Communialism. The ADMK party
constantly indulged in unlawful and
unconstitutional interference in the

administrative affairs of the State,
thereby the party as a whole tak-
ing the role of the Government. Fur~
ther all governmental activitieg were
dealt with like the shooting program-
me of the film studios where the
caprice of the mean minded actor
assumes & dictatorial role, The re-
cent statements of the top leaders of
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the ADMK, which they issued after
leaving that party, clearly expose and
confirm the inefficiency and dictator-
ship of the deposed actor—Chief Mini-
ster. In fact, what existed during the
ADMK rule was not government, but
anarchy, Therefore, it is that, when
such a corrupt and incompetent gov-
ernment was dismissed, all sections of
the people, except the disgrunted
political groups, wholeheartedly
welcomed it as.a constitutional move
in the right direction.

Permit me, Mr, Chairman, Sir, to
touch upon some of the problems re-
lating to my 3State. The power posi-
tion in my Sate is very bleak. This
has naturally resulted i1n uncertain-
ties of mammoth magnitude in the in-
dustrial output, seiously, affecting
the industrial activities of the State.

Addeq to the power crisis is the
shortage of diesel and kerosene. I am
sure, there is actually no shortage of
these vital items. The defect, ob-
viously, lies with the distribution
system in my State, Since the defect
in the distribution system has as-
sumed alarmiag proportions due to the
corrupt legacy of the previous gov-
ernment, drastic acticn is urgently
required to eradicate such defects. I
am sure, the existence of the Presi-
dent’s Rule, which makes speedy
action practicable and possible, wiil
be advantageously and properly uti-
lised for solving these two burning
problems of Tamil Nadu power cut
and fuel shortage.

I regret to state that in my State,
agricultural activity is not a paying
avocation. The price of paddy is not
remunerative at all to the farmers.
I may also mention here that the
farmers are not getting adequate re-
turn for their investment and labour
in the case of sugarcane also. It is
essential that the growers in Tamil
Nadu are paig fair price for sugarcane.
Unless this is done, T am afraid nobody
in the State would opt for growing
sugarcane, which will further aggra-

vate the existing problems. I am quite
confident that the Central Government -
which is wedded to the noble policy
of protecting the agriculturists and
farmers, would take immediate steps
to ameliorate the lot of the farmers
and alleviate their sufferings.

The meteoric rise in the price of
sweet sugar is a sour experience,
The present government's efferts to
remove this sour factor, which is due
to the bungling of the previous gov-
ernment, may be so oriented as to
give quick relief to the citizens by
taming the price line or sugar to its
pre-rise point.

One of the proje~ts’ which deserves
immediate attention of this popular
government in my State is the Sethu
Samudram Project. This project is
not a political stunt, but one which
has tp be taken up in all seriousness
and earnestness without any delay.
In this regard 1 invite the kind atten-
tion of the Government to the report
of the Ramaswamy Mudaliar Com-

mittee which has pointed out without
a shadow of doubt that the Sethu

Samundram Project is not only possi-
ble and feasible, but alsp profitable,
The Pamban bridge is another pro-
blem which requires immediat= atten-
tion. I need hardly emphacize the
importance ©f thig bridge which
serves ag a vital communications link
not only within our lang tut also
between our country and our friendly
neighbour, Sri Lanka. The Pamban
bridge work has been suspended be-
cause, it appearg that this work of
national and international importance
was entrusted to a most incompetent
contractor. Fresh arrangements must
be made and the work of the bridge
must be entrusted to competent hands
for expeditious completion.

Regarding Salem Steel plant, it is
not known why there is such undue
delay in its execution. It is sag to
note that a lot of confusion prevails
in the site and a sort of uneasiness
rules among the workers about their
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future. The Salem steel project is
not an issue of political preslige, but
a vital measure which is the hope of
Tamilnadu to improve its economy
which, in turn, meang the national
economy as well. Therefore, there
should be no hesitation in making
available the required funds ‘o meet
all aspects of thig plant, and steps
must also be taken tg rekindle the
spirit of confidence and hope in all
those associated with the actual
working and execution of lhe plant.

The national policy of converting
all the meter gauge railway lines
must be implemented with vigour and
speed in Tamilnadu, I may also
‘mention here that a survey has al-
ready been made to link Karur to
“Tuticorin via Dindugul. I suggest
‘thet Pallapatti may also be included
in this new line as it is ihe native
Place of a trading community who are
spread all over India.

I may alsg state that the great
metropolitan city of Madras requires
a circular railway line linking all
parts of the sprawling city. If it
materiaises—it certainly is feasible—
it will cater to the requirement of
the ever-increasing number of com-
muters in the metropolitan city vof
Madras.

It is really strange that even after
the dismissal of the discredited
ADMK government, various boards
appointed by them continue to exist.
It is also a known fact that instruc-
tions have been issued by the ADMK
to these bvards not to resign. This
is nothing short of confrontation with
the present government and it is not
going to do any good to the ADMK.
As far as the State wakf board is
concerned, thanks to the feudalistic
style of functioning adopted by the
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ex-ADMK minister for wakfs as a
fajithful foliower o©f hig discredited
and dictatoria]l chief minister, the
Waqf Board has gained notoriety un-
parallelled in its history, The ADMK
appointed waqf board has no respect
for the provisiong of the central Waqf
Act of 1954. It ig not known under
whose instructions and instigation the
Tamilnadu gtate waqf board has been
passing orders without holding any
enquiry in conformity with the pro-
visions of the Central Waqf Act of
1954. The large number of writ peti-
tions admitted by the Madras high
court staying the orders by the ADMK
state waqf board in several cases is
concrete proof of the incurable mala-
dy prevailing at the waqf board under
its malicious presiding bacteria, the
present chairman of the waqf board,
who has been conducting—rather
misconducting itg affairs ag if it is
his private office. @ The wagqf board
is a quasi-judicial tribunal which
deals with purely religion based insti-
tutions. To have as its chairman a
person who has no respect either for
the law or for religion of the institu-
tions over whom he hag supervisory
control, is unjust and unpardonable.
The Muslim community of Tamilnadu
is fed up with the present waqf board
and the unbecoming and irreligious
activities of its chairman, This is
evident from the resolutions passed
by several representative Muslim re-
ligious bodies in my state. Thearefore
the present waqf board must be dis-
missed without any further delay.
After such dismissal, til] a proper new
board is duly constituted, a compe-
tent and well qualified person should
be appointed as the special officer to
discharge all the statutory functinns
of the board as per law, The Muslim
community of Tamilnadu expects
speedy action from the Government
in thig regard. It is well known that
even though Madras is a city in the
deep south, it can legitimately boast
of a sizable section of Urdu-speaking
population, The policy of the pre-
sent popular government is to estab-
lish Urdu Academy in important Urdu
speaking centres. I request that =
branch of Urdu Academy may be
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opened in Madras also. I further re-
quest that necessary provision for
this may also be made in the present
interim Budget itself.

It paing me a lot to refer to another
atrocity committed during the ADMK
regime. I refer tp the dastardly mur-
der committed right inside the police
station at Palani Town in the Madu-
rai District of Tamil Nadu. This mur-
der of a poor but honest fruit vendor
named Ibraheem, shook the conscience
of Tami) Nadu, As if this was not
sufficient his widow was diabolically
ill-treated and humiliated in a mnan-
ner which goes against the modesty
of womanhood. While reserving our
right to demand a full probe into
both these inhuman and cruel events
after an electeg Government takes
charge of the State, I ask with a
deep sense of pain and anguish, how
can we tolerate such insult to woman’s
modesty in a land of which a noble,
well principled and highly disciplined
womaqn is the Prime Minister? There-
fore, immediate action may be ini-
tiated to set in motion the forces of
law against the scoundrels involved
in the commission of such outrageous
act,

I gshal] be failing in my duty if
I do not touch upon the requirements
of my constituency. It is well known
that, in the production vf paddy,
North Arcot district, in which my
constituency is situated, ig second
only to Thanjavur, the granary of
Tamil Nadu. The river, Palar across
which my constituency spins, is full
of water for nearly six months. But,
it is unfortunate that most of this
God-given gift of water, is allowed
to go waste into the sea. If the Palar
river water is duly harnessed and
properly utilizeq for agricultural
operations in a massive scale, it is
bound to usher in a magnificent era
of ‘Green Revolution’. 1 suggest the
immediate constitution of a Palar
Development Project on a model of
the Damvodar Valley Project and Ten-
nessee Valley Project in the US.A.
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for the due conservation ang proper
utilisation of the invaluable Palar .
river water,

Once again, I thank you, Mr. Chair-
man, for having given me this op-
portunity of speaking in this historic
session of the Lok Sabha, I beg to
move:

“That the demand for grant on
account under the head Capital
outlay on Industrial Development
be reduced by Rs. 100.”

[Delay in execution of the
work for Salem Steel Plant. (1)}

‘“That the demand for grant on
account under the head Capital
outlay on Rvads and Bridges be
reduced by Rs. 100”.

[Need for a bridge over Palar
near Palliconda and Gudiyatham.
(21

“That the demand for grant on
account under the head Capital
outlay on roads and Bridges be
reduced by Rs. 100.

[Need for bridges near Ambur
and Vaniyambadi, (3)]

‘“That the demand for grant on
account under the head Miscella-

neoug capital outlay be reduced by
Rs, 100”.

[Failure to take up Sethu Sam-
udram Project near Mandabam as
recommended by Sir. A. Rama-
swamy Mudaliar Committee, (4)]

‘“That the demand for grant on
account under the heag Miscllane.
ous capital outlay be reduced by
Rs, 100",

[Unfortunate abandoning of the
construction of a bridge linking
Mandapam and Danushkodi, (5)]

‘“That the demand for grant on
account under the head Miscellane-

‘ous capital outlay be reduced by
Rs, 100”.
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[Failure to take up construction
of Moradana Dam, the foundation
of which hag already been laid.
(6)]

SHRI N, DENNIS (Nagercoil): Sir,
supporting the Budget 1 wish to offer
a few points.

The hon. Finance Minister has pre-
sented a well balanced Budget by
getting over the confusion and stag-
nation created by the previoug regime
in the economy and Administration.

The previous regime was in the sad-
dle of office without any plan and
programme,

The Finance Minister 1s aware of
the fact that there is no industrial
development in the State since 1567.
New venture has to be made for in-
dustrialising the State (again) by
allocating more funds for industrialis-
ing the rural areas n a decentralised
way.

As the consequence of the ADMK
rule there is bureaucratic domination
in the State and the clectioa ty local
'bodies like Panchayats and Pancha-
yat Unions and Mumcipa]l] Councils
and to the cooperative institutions
dig not take place for many years.
In the plare of electeg bodies, ad-
visory bodies are constituted with
ADMEK men nominated by the ‘hen
Government. So, clection to these
bodiegs have tg be conducted without
further delay.

Another matter of concern is about
the functioning of electricity system
in the State, There are frequent un-
expected electri~ity cuts and failures.
This affecteq the production of in-
dustry in the State, Adcquate trans-
formers have to be provided in many
places as l'ght is very dim in several
places Additional allocation has to
be made for power generation.
Another matter of concern is abnut
the irregularity in the functioning of
street lights.

16 hrs

Another matter I would like to
bring to the notice of the Finance
Minister is that the school buildings
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in the State are in a very bad condi-
tion. Many school buildings are in @
dilapidated, damaged and dangerous
condition without maintenance for
many years. A master plan has to
be evolved for the maintenance and
repairing and also for putting up mew
buildings wherever necessary,

There is widespread drinking water
scarcity in rural areas of the State.
The previous regime did not protect
the interests of the ryots. So, the
ryots are facing a number of diffi-
culties. Even when there is adequate
quantity of water in the dams and
tanks, due to the failure of the sup-
ply ang distribution of water, the
crops are made to wither away,
particularly paddy fields in the tail
ends. The channelg are not properly
maintained ang silt is not removed.

Another important point to be
noted is that the breachegs that oc-
curred in the 1978 floods are not
closeq till this day. Immediate steps
have to be taken 1o remove the pro-
blem of the ryots.

A large number of people in the
southern dittricts are dependent on
palmyra tapping ang in connected
occupations, They are poverty-stric-
ken people. Their occupation is
deteriorating without assistance from
the Government. They have to be
encouraged by supplying firewoods,
loans, subsidies and by giving other
financial assistance.

The financial condition of the fisher-
men is very poor. Most of them are
depending on traditional fishing «nd
they have no work during the off
season. The {i hermen of the wes-
tern coa~t arc severely affecteg year
after vear by severy sea erosion
causing loss and damages to their
houses and fishing materials like
boats and nets. Permanent remedial
measures have to be taken to prevent
seg erosion.

The difficulty experienced by the
people due to the scarcity of cement,
kerosene. sugar and diesel and uther
essential commodities has to be re-

moved immediately,
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Regarding Kanyakumari  district,
industrially it is a most backward
distriet. It has to be classified ag a
most backwarqd district in industry by
the Government. No public sector
industry is located in this district.
Industries have to be located in this
district and in other rural areas in
a decentralised way. Immediate steps
have to be taken to start the follow-
ing industries in this district, for
which there are wide opportunities.
There is possibility for starting rub-
ber-based industries in the district
because rubber js abundantly produc-
ed here. There are <Government
rubber plantations and plantations
owned by private persons. Produc-
tion of rubber per acre here is the
highest in India, Therefore, it is
just, proper ang expedient to have
rubber-based indusiries located in
thig district.

There is widc scope for starting a
titanium factory in thig distriect. The
raw 1naterial for the same-——ilmanite-
which is a rare mineral is abundantly
available in th, coastal areas in the
district. Now they are exporteg to
foreirn countries. There is a pro-
posal to start a titanium factory in
Tamilnadu, Tt has to be located in
Kanyakumari district.

Apart from this, there is ample
scope for starting coir matting small-
scale industry in Ythis district, ag co-
conut is abundant here. There is
scope for starting fibre industry also,

Another matter I wish to point out
in this connection is that the cashew
faciorieg located in thig district are
without raw cashew nuts. Because
they #re not getting adequate quanti-
ties of raw cashew nuts, hundreds of
lahourers are thrown out of employ-
ment. A unit of the Cashew Corpora-
tion of India has to be located in
Tami} Nadu, particularly in Kanya-
kumari District,

Colachel Harbour is the only harbour
on the Western Coast in Tami]l Nadu.
It is an ancient harbour of long stand-

342

ing history. Steps have to be taken
to improve the harbour.

Thousands of tourists are visiting
Cape Comorin daily. So, it has to
be made an attractive tourist centre,

There is a proposal to establish an
agricultural research centre in Kanya-
kumarj District. The Vice-Chancellor
of the Coimbatore Agricultural Uni-
versity hag visited this place in this
regard. Land is also available, It is
an ideal place for it. All sorts of
crops, both foodgrains crops as well
as cash crops like rubber, pepper,
cloves, coco, are all cultivated hcre.
So, an agricultural college also can
be started here and it is an ideal
place for it.

Nagercoil-Trivandrum Road is a
national highway. It is an inter-
state road, The Xerala part of the
road is maintained well but Tamil
Nadu part of the road has to be
maintained.

With these words, I support the
Budget proposals.

SHRI K. MAYATHEVAR (Dindi-
gul): Mr. Chairman, Sir, at the out-
set, I congratulate the Central Gov-
ernment for dismissing the impotent
Government, the anti-peoples Gov-
ernment, of the cine film actor, Mr.
Ramachandran, and saving the people
of Tamil Nadu.

Since the time is limited, I would
like tv draw the attention of  the
Minister to certain burning issues.
Regarding the wheat price—I have
been here since 1973—the Janata
Government had raised the levy price
of wheat more than twice, I pleaded
on the floor of this House on many
occasions to raise the procurement
price of paddy grown in the South.
But there is a discrimination not only
in language but also in fixing the
levy price of paddy and wheat, There
shoulg not be any discrimination.
Therefore, I hope that at least this
Government will come forward to
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Jprotect the interest of paddy—
growers in the South. The levy price
of rice should be so raised as it be-
comes remunerative to them. Only
then the interest of farmers in Tamal
Nadu and whole of South India will
be protected.

Regarding sugarcane, the sugarcane
growers are also facing so many
difficulties. They do not get remu-
nerative price of their produce,
Therefore, I request the Government
to enhance the price of sugarcane so
that it becomes remunerative to the
farmers.

Regarding All India Debt Relief
Act, the leaders of all the Parties in
this House have been pleading since
the inception of this Parliament, to
bring an All India Agricultural Debt
Relief Act in order to give some relief
1o the poor and medium farmers., It
is right time for the Government of
India to introduce an All India Debt
Relief Act to give relief to, at least,
those poor farmers who have got
five to ten acres of land. TUnlegs and
until we give relief to them, we can-
not save the poor farmerg who are the
backbone of the village economy.
Unless we protect them, our whole
agriculture will go to dogs. There-
fore, I call upon this Government to
give relief tp the medium ang poor
farmerg by writing-off all the debts,
not only in Tamil Nadu but through-
.out India.

Coming to shortage of electricity,
that is the most burning problem in
Tamil Nadu. Because of 60 per cent
cut in the electricity supply by the
then Government of Tamil Nadu,
which amounted to cutting the throats
of the farmers ang industrialists,
neither the farmers could follow their
agricultural operations nor the indus-

- trialists cou'q ovperate their industries.
As a result of this I apprehend that
the vroduction in the agricultural as
well as industrial fleld will fall. Yes-
-Serday I <aw a TV programme in
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Madras where the Chairman of the
Electricity Board wag saying.

MR. CHAIRMAN: He should con-
clude now, his time is over.

SHRI K, MAYATHEVAR: As
very correctly pointed out by Shri
Abdul Samad, it is because of the
laziness and irresponsible behaviour
of the Electricity Minister of Tamil
Nadu, as well as the irresponsible con-
duct of the then Chief Minister of
Tamil Nadu, as well ag the Chairman
of the Electricity Board, that the
situation hag come to such a pass that
the Government had to impose a cut
of 60 per cent.

In Tuticorin Rs. 80 crores have been
wasteqd for the Tuticorin plant but
there has been no production at all.
Similarly, in Neyveli though they
should be producng 600 million units,
they are not producing it. In the
Ennore therma] unit there is a pro-
duction of only 33 per cent. In
several places the units are not func-
tioning properly. Sv, I would request
this Government to take steps to sce
that there will be no shortage of
electricity, either now or in the
future, so that the farmers and the
industrialists can continue their acti-
vities and there will he npo fall in
production,

In Tamil Nadu, under the AIADMK
regime, the wonderful Chief Minister—
I would simply call him as “Cheap
Minister,” and not as “Chief Minister”
of Tamil Nadu—he created four posts
of IGs! Have you come across any
precedent in any other State in the
Indian Union where there are four
IGs in the Police Department? Then
he created another wonderful pots of
Director-General of Police. It is all
criminal waste of tax-payers’ money.
I would request the Government to
abolish these additional posts of
Director-General anqg IGs, which
were created by MGR. who doeg not
know the ABC of administration. He
is a film actor who does not know
the fundamental principles of adminis~
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tration, There should be only one
post of 1IG.

Then, as I have mentioned in the
last SeSSsion, [ X2 [ X ] *® L § ) [ 2]
(Interruptions). He was the Chiet
Minister of Tamil Nadu,

MR, CHAIRMAN: A certain pruv-
cedure has to be followed in the
House, A person who is not present
here to answer the chargeg cannot be
criticiseq in this House in thig fashion.
‘Let him resume his seat. Shri K. T.
Kosalram, he will have five minutes.

SHRI K. T. KOSALRAM (Tiru-
chendur) : It is not possible for me
to finish in five minutes; it is ime
possible.

*Mr. Chairman, Sir, I would at the
very outstet like to pay my compli~
mentg to my hon. friend Shri R.
Venkataraman for providing Rs. 4
crores morea in this year’s budget of
Tamil Nadu as compared to last year.
He wus a Minister in Tamil Nadu
Government and it is enough if I
just hint at the problems and he will
pick up the threads.

T am in ful] agreement with the
justification for the dismissal of
AIl.A.DM.K. Government in
Tamil Nadu, as enunciated by my
hon. friends Shri Abdul Samad and
Shri Maya Thevar. I would now
refer to the readiness of World Bank
to extend 4 loan of substantial
amount—several crores of rupees, in

fact—for a comprehensive under-
ground drainage system in Tamil
Nadu, drinking water schemes

throughout Tamil Nadu and also for
the tube-railway project in Madras,
which is known as rapid transport
gystem. I should say that the
AT A DM.K. Government’s leth-
argy has lulled even the World Bank.
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Shri Venkataramen knows that the-
Buckingham Canal can be dug deep-
and a tube railway can be con--
strueted in that. Similarly, the Cor-
porations, the Municipalities, the
Panchayat Unions and the Pan- -
chayats should be involved in the
preparation of ga comprehensive
drinking water scheme. The hon.
Finance Minister should expeditious-
ly set the process of procuring the
World Bank loan for these schemes.

When the AIADMXK. Govern-
ment was running Tami] Nadu ad-
ministration, the Ministers and the-
Secretaries were callous to the letters
of public men like the Members of
Parliament, M.L.As etc; they would
not respond at all to these letters
pleading for Government’s action.
Here, if a Member writes to the
Prime Minister, he gets an acknow-
ledgment within three days =and
within a month or so he is also in-
formed of the action taken on his
letter. He ig treated in such a digni-
fied and decent manner. The hango-
ver of ATADMEK Administration has
not yet gone out of the officialdom in
Tamil Nadu. I wrote a letter to the
Governor a few days back and I have
receivedq g reply from an Under
Secretary of the State Administra-
tion. It is really a damn disgrace to
the elected representatives of the
people. Now that the State Admin-
istration is undet the control of the
Centra] Government, the Administra-~
tion must be directed to show proper
respect to the elected represenuatives
of the people and they chould be in-
formed of the action taken by those
to whom such letters have been
addressed.

I am sorry to point that no guide-
lines have so far been formulated for
the State Administration. During the

**Expunged as ordered by the Chair,
* The original speech was delivereq in Tamil.



447 Tamil Nadu Budget, MARCH 18, 1880

[Shri K. T. Kosalam}

recent electiong we were having
20-point programme as our election
manifesto. Thig 20-point programme
is in faet magna carta for our peo-
ple. It includes steps to be taken for
controlling the ' priges of essential
commoditieg like sugar, kerosene etc,
for curbing ‘black-marketing in
cement etc. We have not yet directed
the State Adminisration to imple-
ment thig 20-point programme with
verve and vigour.

Of the total output of sugar, 35 per
cent jg for freemarket and 65 per
cent for levy sector. The levy sugar
is to be sold at Rs. 2.95 a Kg. The
price of freemarket sugar hag been
fixed at Rs. 4.50 for sugar mill-
owners, When the {ree market
sugayr is at any price gs permitted
even by Law, the levy sugar is also
sold at Rs. 7/- to 8/~ in the ‘free-
market. When we enquiry why it is
so, we are told that it is frecmarket
sugar. Can there be a worse situa-
tion than this? It is not that the
traditiona] hoarders and blackmar-
keteers are indulging in this sugar
racket. The salesmmen of the Civil
Supp'ies Corporation are involved in
this. The TTahsildar, the Deputy
Tahsildar and the B.D.O. should be
empowered to arrest them, to hand-
cuff them and to parade them so that
it actgy as g deterrent for others.
Dual pricing, the root cause of all
this trouble, should go. The uniform
price of Rs. 3.50 per Kg. should be
fixed.

Now, the SI.E.T. College is re-
maining closed for months, It is an
eternal] slur on the fair mname of
Madras. Shri Venkataraman knows
that when Shri Avinashilingam Chet-
tiar was the Education Minister, an
Act wag passed enabling the Govern.
ment to take over the management
of such private colleges and schools
which were closed by their manage-
ments. Shri Abdus Samad was
pléading for Centre’s interference for
atopping the mismanagement of
"WAKF Board. Here I demand that
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the Central should direct the State
Administration to take over the SIET
College and re-open it for the benefit
of hundredg of students,

Kalaignar Karunanidhi, when he
wag the Chief Minister, laid the
foundation-stone for Pachaiyar irri-
gation project. It has not yet been
executed. When I happened to meet
the concerned Secretary 4, § days
back, [ was told that the Forest De-.
paitment ig standing in the way of
its excecution. Can there be a more
shamefu]l thing tihat a limb of the
Government should be stumbling
block for the Government to execute
thig scheme? Our Finance Minister
has himself written a I-tter to the
Governor. That letier 15 ~leeping in
the shelf there. I do not know what
kind of admin:stiation is there in
Tami] Nadu.

I feel that onc Advisor is not at all
enough. Even when there were three
Advisorss last time, th.ngs were not
moving, fasi because of the load of
work Two more adv sorg shoulg be
appo.nted forthwith.

The AJADMEK. Government ap-
pointed commiticd party-men on
Temple Trusts, Cooperative Societies,
Advisory Bodies ctec. They have also
been advised not to resign even after
the dismissal of the State Govern-
ment. These  political]  personnel
should be removed from these bodieg
without any delay.

Shri Abdul Samad ieferred to
Salem Steel Plant, Sethu Samudram
project etc. I need not repeat the
necessity for them so far as Tamil
Nadu is concerned. In the recent
farmers gagitation the AJADMK Go-
vernment suppressed the movement
with all the force at their command
confiscated their goods and alsg tried
to auction them. The hon. Finance
Minister shou)g direct the return of
such confiscateg goodg to the small
farmers. The loans given to them
should also be waived. The interest
accruals also should be waived
Otherwise they will not be ablé to
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«come out of their misery With thase
Wwﬂs 1 Mﬂdﬁ my speech e

SHRI C. CRINNASWAMY (Gobi-
chethpalayam) On behalf of the All
‘India Anna DMK Party, I rise to
speak a few words on the Tamil-
‘nadu Budget. This Budget should
rightly have been framed and pre-
gented hy the people’s representatives
in TamiJnadu, but an act of unex-
ampled and unwarranted despotism
by the tlentre has deprived the real
and dirret representatives of the
people of Tamilnadu, the AIADMK
Government, the chance of present-
ing the bhudget of their own State.

How ably and efficiently the
ATADMEK Government of Tamilnadu
has been carrying on ig reflected
from the Budget itself. In 1978-79
the figures show a net ;urplug of Rs.
3.66 crores as ggainst a deficit of
Rs. 0.32 crores, The transactiong in
1979-80 are expected to result in a
net surplug of Rs. 2.41 crores. What
better evidence can you fing of effi-
cient functioning of a popular Gov-
ernment which carried the mandate
of the people of Tamilnadu for five
vear. from 19777 And yet the
Congress-I Government, in unholy
conspiracy with its new-foung part-
ner, thought nothing of murdering a
people’s representative Assembly.
They want to strengthen their power
at any cost, flouting all norms of
democracy. If the Central Govern-
ment fee] that they are wiser, let
them lovk at their own Budget.

In 19%9-80 they estimated a deficit
of Rs. 1382 croreg which has maore
than doubled 40 Rs. 2700 crores. In
1980-81 they estimate a deficit of Rs.
1233 creres, which has also an equal-
1y frightful chance of doubling or
even trebling. It is this Central
Government which, like a hang-
man, has strangled the popular
people’s Government of Tamil Nadu.
Off and on we are talking of atroci-
tiés in Yarliament. Hon. Members
of Parliument will not fail to notice
that the imposition of President

" gime ig- functioning like: a-f

* and Mussolini.
' power cut is there, T am requesting
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‘rule is the greated atrocity on = the
poor and defenceless people. X .am
sorry to say that the Adviser'

regime, floating all cannong of" d»émsd-
cracy and political rectitude. This
regime functions more like a perma-
nent frant of Cngress-I and DMK
Parties ang has.

MR. CHAIRMAN:
clude,

SHRI C. CHINNASWAMY: 1 am
the only member sitting in the Op-
position and so, please give me full
time.

Please con-

This regimne hay transgressed with
impunity itgs purely caretaker func-
tions. I register my strong protest.

On 2nd March, 1980, the AIADMK
Party together with allicd partics os-

ganised a  mass rally protesting
against the wunjust imposition eof
President’s Rule in Tamil Nadu.

The caretaker Government of Tamil
Nadu which is just a stooge of
Congress-I DMK front, sensed a
danger to their election prospects
and thereupon, the police were
put into action to completely disor-
ganise the rally, Al]l the tricks of
a modern aggressive State such as
agent provocateur were used and
thousands of workers of AIADMK
and other allied parties were beaten
and shot at for alleged defiance of
law and order. Thousands of volun-
teers hag to be taken to hospitals.
Thus a miniature Jallianwala Bagh
was enacted. What is democracy com-
ing to? A ghastly treatment has been
meted out by the reactionary
forces, which remind us of Hitler-
In Tamil Nadu, the

the hon, Minister..

MR. CHATRMAN:
the important points.

SHRI C. CHINNASWAMY: Pe»riyar
district is a newly formed district an,
it is industrially backward one. Mo
industries should be located in P
durai Nimbiyar, ampatti, Sathy,
.A.nthiyur Bhavanl, Dharapuram . and .

Touch upon
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Kangeyatmn in Periyar District. This
should lLe done immediately.

the General elections, the
yresent hon. Minister of State for
Agriculture carried on a propaganda
that they would put the intests of
-the agriculturists first and that all
their grievances would be redressed.
But whut do we actually see? Pro-
mises go glibly made are quickly
forgotten.

With these words, 1 conclude.

**SHRI S. A. DORAI SEBASTIAN
(Karurl: Mr. Chairman, Sir, I

wholehdartedly welcome the Budget
of Tamil Nadu that has been present-
ed by our hon. Finance Minister.
I take this opportunity to convey
my gratitude to our Prime Minister,
Shrimati Indira Gandhi, who has
been the source of inspiration to
crores of common people including
minorities all over the country dur-
ing the recent General Elections.

At the very outset, I demand the
abolition of all advisory bodies and
<committees comprising of AIADMK
Party-men in industria] gector, in
cooperative sector etc. The funds
provided for flood relief and Food for
Work programme are woefully in-
adequate. More money should be
allocated for these two items of
work which would go a long way
in ameliorating the agony of common
people. A High-level committee
comprising of the Members of
Parliament should also be constitut-
ed to keep a continoug check as to
hpow the funds provided are been
spent.

The small farmers are groaning
under the gruelling loans. These
loans should be waived forthwith. The
Harijans living in rural areas, parti-
cularly the agricultural labour, are
exposed to sun and showers without
» roof over their heads, A com-
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prehensive rural housing scheme
should be implemented forthwith and
o' hon. Finance Minister ahould
unregervedly allot adequate funds
for this scheme,

It is common knowledge that the
rural roads are not being maintained
properly, wherever there are such
roads, It will not be an exaggera-
tion to say that the villages in fact
are isolated islands without proper
net-work of roads. For a country
ljike ours gustaining on rural econo-
my, it is imperative that rural roads
are given the prime of place in the
scheme of our plan activities. The
hon. Finance Minister should provide
funds for rura: roads,

Mr. Chairman, when we are beset
with lack of irrigation facilities, we
cannot afford to waste the waters of
west-flowing  rivers in Xerala,
While on the eastern gide there is the
gcorched earth, on the western side
the waterg are allowed to go waste
into the sea. These waters should
be harassed and utilised for irriga-
tion on the east side. This assumes
significance in view of drinking
water supply in the Kavery in the
course of years. In my pative place,
Manapparai, during the regime of
Shri Kamaraj, a drinking water
scheme was formulated. It has not
yet seen the light of the day, This
scheme should be implemented with-
out any further delay. I demand
that for every 1000 population there
should be a cooperative society
through which the essential com-
modities should be distributed.

The power cut in Tami] Nadu has
become a national phenomenon. The
thermal units are working below
their installed capacity. In these cir-
cumstances, there ig acute coal shor-
tage in Tami] Nadu. Similarly for the
rumning of trains also, there is scar-
city of coal, The Central Govern-

*The original speech was delivered in Tamil
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ment should rush coal supplies to
Tamil Nadu immediately, In my
constituency, Karur, thera is not even
a single public sector industry. I
request the hon. Finance Minister
to start a public sector industrial
unit in Karur so that employment
opportunities can be generated in this
backward area, As has been em-
phasised by Shri K, Kosalram and
also by Shri Abdus Samad, Salem-
Karur-Dindjgul Brroadgauge line
should be taken up for implementa-
tion. Our rural areas will remain
externally backward if industries are
not ocated there. 1 have submitted
a scheme for rural industrialisation
cailed Nehru scheme, for the scrut-
ing and sanction of the Central Go-
vernment. If it is successfully imp-
iemented in my area, it can be ex-
tended to other parts of the country
also, I request that the hon, Finance
Mimnister should approve this scheme
and aliot funds for implementing
this scheme essentials for rural deve-
lopment.

Tamil Nadu seems to be in perma-
nent shortage of steel. More steel
should ke ailocated for Tamil Nadu.
The public sector Banks have sud-
denly stoppeed their loans to small
farmers, small artisans and crafte-
men in rural areas. I have received
many teiegrams in this regard. I
request that the hon. Finance Minis-
ter should direct the public sector
banks to revive the loal assistance to
these people in rural areas. In drou-
ght-afflicked and flood-hit areas, the
loans given to small farmers should
be waived. Marungapuri, Kadavoor
and Manapparai Panchayat uhion
blocks in my constituency should be
declared as industriaily backward
areas and offered all fiscar and phy-
sical incentives for the setting up of
industries. I have submitted my
representation also in this matter.
Thig should be lokked into,

With these words, I conclude my
Speech.
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*SHRI M, KANDASWAMY (Tiru~
chengoda): Hon. Mr. Chairman, I am
grateful to you for giving me an
opportunity to participate in the  dis-’
cussion on Tamil Nadu Budget pre-
sented by our hon. Finance Minister,
I would like to pay my humble res-
pects to my reversed leader Dr.
Kalaignar Karunanidhi whose encou-~
ragement hag estabiished me to be a
member of this House and also express
my gratitude {0 the voters of my
constituency who have honoured me
as their representative in this House,

It is common knowledge that 30
months before Tamil Nadu was ad-
ministered by a talented team of
public men and by officials of reputed
acumen, But during the past
2/ years. Tamil Nadu touched the
rock-bottom of administrative scale.
Industrial progress came to a grind-
ing hait. Procragtination became
the order of the day, Confusion.
became worse confounded. No firm
decisions were taken and solutions
were stalled. Different State acti-
vities came to a standstill, It 1s
needless to say that AIADMK Go-
vernment was primarily responsible
for this state of affairs on Tamil Nadu.

MGR’s Government passed an ob-
noxious law regarding Prohibition,
which affected the common men.
If a man was found drinking, besides
three months imprisonment, a fine
of Rs. 1000 was imposed. Could you
expect a small man to bear this back-
breaking punjshment? The hon.
Finance Minister shouid ensure that
this law is amended immediately so
that the common people are spared
from such draconian punishment.

Dr. Kalaignar Karunanidhi, when
he was the Chief Minister, started
the Harijan Housing Corporation and
he ensured that 40000 tenements
were constructed for the benefit of
Harijans. Shri MGR stopped this
social welfare imeasure. I demand

.

*The original speech was delivered in Tamil.
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that thig scheme should be revived
forthwith for the good of Harijans
throughout Tamil Nadu.

Numberous criminal cases have
been filed against the agriculturists
who participated in the recent agita-
tion. These cases should be with-
drawn without delay. The small
farmers are unable tg pay back
the loans sanctioned by the
agricultural credit societjes. These
loang should be repealed. Diesel
should 'be ‘supplied in adequate
quantity to the agriculturists who
have got diesel engines, Diesel and
kerosene must be made in adequate

quantities in rural areas. The dis-
tribution machinery for essential
commodities should not only be

strengthened: but also streamlined
so that essential commodities are
made available without harassment
to the agriculturists groaning under
manifold miseries,

The levy of export duty of Rs.
200 per quintal cf turmeric has played
havoc with cultivators, Lakhs and
lakhs of bags of turmeric are lying
stagnant. It has affected this year’s
production of turmeric also., There
is a declining trend in the price of
turmeric. In order to assist the
cultivators, the Government shou.d
withdraw the export duty levied on
turmeric without any further delay.

From Mettur to Mohanur, on the
east bank of Cauvery, with the pres-
cribed permit the farmers are enga-
ged in lift irrigation, 1 appeal to
the hon. Minister that he should
direct the State Administration to
give electric connections shoculd be
given to these farmers engaged in
lift irrigation, In my constituency
with I-4 Licence the powerloom
weavers are operating. Recently
they have been subjected to heavy
fineg, which have become an endless
source of harassment to them, This
kind of fines should be stoped forth-
with and the powerloom weavers
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should be permitted to produce with-
out constraints.

During MGR's dispensation, the
labour became a victim of vengeance.
Even when they were on a lawful
strike in Seshasayee Paper Mills and
in Cooperative Sugar Mijll they ‘were
suspended and subjected to punish-
ment. The Government of India
must assure the labour of their right-
ful dues, In my constituency drink-
ing water is a scarce commodity.
Tubeweils should be dug for drink-
ing water purposes. In Tiruchengode
the canals are in & very bad condi-
tion; the water seepage here is a
criminal waste, These canals should
be repaired immediately. Erode
should be declared as  industrially
backward area and ail ‘he industrial
and financial ircentive; should be
given to the entrepenurs so that
they start industries in this area and
generate empioyment opportunities.

With these works 1 conciude my
speech.

SHRI ERA ANBARASU (Chengal-
pattu): Sir, I feel proud in congratu-
lating the Hon_, Finance Minister for
having submitted an exemplary
budget. t is an undisputed fact
that Tamiinadu was industrialised
due to the untiring efforts of the pre-

sent Finance Minister, Thiru R.
Venkataraman when he was the
Minister of Industries, Tamilnadu.

I wish him once again to industria-
lise the entire country and I have an
immense faith that he would take
proper steps to build up very many
industries in India and t9 bring the
country further to the forefront I
feel proud in welcoming the budget
for Tamilnadu but, however, I wish
to bring to the notice of our Finance
Minister certain jimportant aspects
which require more allocation of
funds,

The object af our policy is to
establish a socialistic pattern of
society, I find Rs. 538 crores have
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been provided under ‘Head of State,
Minister and Headquarters Staff’.
I feel that this sum is excessive and,
in the interests of the welfare of the
down-trodden, the amount may be
reduced and the excess may be uti-
lised for the implementation of wel-
fare measures,

Further 1 observe that the amount
allotted for Milk Supply Scheme is
very meagre. In Tamil Nadu the
people are suffering from inadequate
suppiy of milk, and as such, more
funds must bhe allotted for this at
the time of regular Budget for 1980-

81.

As an Advocate, I will be failing in
my duty if I do not mention the dep-
lorable condition of the courts in
Tamil Nadu and the maintenance cf
the buiidings. Most of the court
buildings in Tamil Nadu were built
during the British regime and no
steps have been taken so far to cons-
truct new buildings with sufficient
faciiities and fittings, As a practis-
ing lawyer, 1 myself personally ex-
perienced the inadequacy «of the
buildings for the courts and non-
availability of law books fgr refe-

rences, In fact, there is no library
attached to most of the courts in
Tamil Nadu, The total number of

judicial officers should be increased
to dispose of the long-pending cases
in courts in Tamil Nadu. The allo-
cation of funds for administration,
of justice is insufficient and requires
an upward revlsion.

It is a well known fact ‘hat villages
are the backbone of India. But the
existing public heaith measures un-
dertaken so far in Tamil Nadu by
the previous AIADMK Government
are deplorably insufficient. I find
that only Rs,  14.86 crores have bezn
allotted for public health. To mest
the increasing demand, this should
be raised in the regular budget...

MR. CHATRMAN: May 1 tell the
hon, Member that it is not the prac-
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tice to read out in this fashion in the
House? You may refer to papers.

SHRI ERA ANBARASU: Sir, I am
only referring to my notes.

SHRI KRISHNA CHANDRA
HALDER (Durgapur): Mr. Chajrman,
Sir, if you do not call upon our party-
man to speak, we will walk out in
protest_ Ours is the second largest
Opposition Party here, You have
to cail Members according tu the
Rules of Proczdure.

MR. CHAIRMAN: I thought that
Members {rom that State could

speak first....

SHRI KRISHNA CHANDRA HAL-
DER: This is not Tamil Nadu As-
sembly. This is the Lok Ssbha of
India where our Party is the se-
cond largest Opposition Party
(Interruptions.)

MR. CHAIRMAN: I am going 1o
call, T

SHRI ERA ANBARASI]- Only Rs.
1 crore have been allotted for the
promotion of fisheries, Considering
the vast potential  sea-wealth in
the coastal areas of Tamil Nadu,
the provision of Rs. 1 crore is very
low, and more allgcation will pro-
mote the sea-food industries, This
will also fetch more foreign exchange
to our country. Hence, the allocation
must be enhanced to double the

amount.

In Tamil Nadu the backward class
communities are very large in num-
ber and they are the worst suffer-
ers. So far, Tno measures have
been taken 10 protect the interests
of the most backward communities
like Vanniyakula khatriyas, Sengun-
tha Mudaliar, Baluja Naidu, fisher-
men, dhobi barber and oddar, Van-
niyakula kshatriva community is
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the only largest and poorest single
community, nex{ to Harijans, and in
spite of repeated agitations and me-
diations. ....

MR. CHAIRMAN: Please try to
conciude.

SHRI ERA ANBARASU: My spech
wag interrupted by other Members,
I may be permitted to take one more
minute, Sir,

I was speaking about Vanniyakula
Kshiriya community. The AIADMK
Government has failed, and neglec-
ted, to safeguard the interests of this

community. In general, if this
Government that is headed
by our beloved Prime Minister,

Shrimati Indira Gandhi, who is liked
as their own, ‘Amma’ by the peongple
of Tamijl Nadu. fails tp do it, then
no Government will do anything to
protect the interests of this com-
munity,

The people in the villages of
Tami] Nadu are still living in dark-
ness. Most of the villages are not
electrified. The AIADMK Govern-
ment had coliected Rs. 2 from each
individual promising that they would
supply electricity to them, but after
collecting the momney, the AIADMK
Government have only neglected
them; they bave simply cheated the
villagers. Many of the villagers are
not properly  electrified.

Now I come to the naval base pro-
ject at Kolavai Lake in Chengalpattu.
Though the project was initiated by
the then Congress Government.
headed by our beloved Prime Minig-
ter, no further steps have been taken
by the Janata Government to irnple-
menti the project. Hence, I request
our hon. Finance Minister to take
further steps for the impiementa-
tion of the project.

The hon, Minister for Finance is
fully aware that KXancheepuram is
famous for silk sarees and other silk
materials. But the Janata Govern-
ment, instead of nursing this industry,
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levied more tax on this industry.
Therefore, I request the hon. Finance
Minister to take appropriate steps to
give relief to this industry.

The Kalpakkam  Atomic Power
Project in Changalpet was started by
the Congress Governmen{ about ten.
years ago. But no progress has
been made. I submit to this House
that immediale steps must be taken
to speed up the completion of this
project, so that Tamil Nadu can be
relieved from the acute shortage of
power.

SHRI M. RAMANNA RAI (Kasara--
god): I condemn the dissolution o¢f
the Tamil! Nadu Assembly and the-
dismissal of the M., G. Ramachand-
ran government, Sir, I am realiv
amused to hear the arguments of the
DMK Members in this ITouss. 1 feel
that they have forgotten the same
Indira Gandhi earlier dismissed the
DMK Ministry  also...... (Interrup-
tipns) Not only that there is a
criminal case pending against Mr.
Karunanidhi and others for an
attempt to murder Indira Gandhi.
Now the same Indira Gandhi is prai-
sed to heavens, Sir, this is nothing
but sheer hypocrisy of Karunanidhi
and Indira Gandhi. If it is not a
hypocrisy, what eise is it?

Now we see this kind of hypocrisy
and this kind of unholy alliance is not
limited to Tamil Nadu. You know
what happened in Kerala during the
recent Parliament and Assembly
eiections? Indira Gandhi Ccngress
joined hands with an RSS sympathi-
ser viz, the NDP Party, Yor what?
To win some seats if possible. If
all this is npot hyprocrisy, what else
is it? Sir I condemn the dissolutu-
tion of the Tamijl Nadu Assembly.
and the dismissal of the MG Rama--
chandran'’s Ministry.

Sir. there is nothing new in these:
Budget proposals, We see the
same amount ailotted to Tamil
Nadu as wag allotted in 1978-80. The:
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question I pose is: why was then the
Tami] Nadu Government dismissed?
Why was the Assembly dissoived?
My further submission in this case
is:; when the Parliament elections
were fought, they were fought on
international and nationa. issues. But
here the AIADMK Ministry whach
is functioning only in Tamil Nacdu
was dismissed. I can understand
if an ali India Party government
was dismissed if it lost in the elec-
tions, Here, the AIADMK is a party
which is functioning only in Tamil
Nadu....

SOME HON MEMBERS: It is All
India Anna DMK.

g

SHRI M. RAMANNA XRKAI: The
regional party 1s expected ito fuifil
the needs of ihe people in that region.
Now there is no relation between a
party losing in the Parliamentary
election and dismissing a State go-
vernment run by that Party, DMK
was ruling Tamil Nadu for a long
time, Prior to that the Ccongress
Party was ruling. Subsequently,
the AIADMK came to power, but
none of these parties implemented
the important Acts like the Biri and
Cigar Act parssed by the Central
Government, even though they ruled
the State one after the other. But
only m Kerala this Act has been
implemented and the benefit of the
Act is reaped by the people,

Now, 1 also want to press the
Finance Minister, this House and also
the Chairman that Kerala Govern-
ment since 1968 had been implement-
ing the Biri and Cigar Act of the
Central Government. This, is an
opportune time since Tamilnadu is
under the Central rule to implement
this act so that biri workers who are
paid a very low wage may now be-
helped by the Central Government.
The biri industries suffer more in
Kerala by way of extending the
higher wage and other facitity under
this Act. But, at tha same tire,

the biri workers also suffer more at
the hands of the proprietors of the
biri industries, In the case of Tamil-
nadu, this act is not being implemen-
ted as a result of which they are pay-
ing i\he biri workers iess wages. Now
that Tamilnadu is under the entral
rule, they should try to see that
this centrai act is implemented in
Tamilnadu also.

I do not see any provision bemng
made in the budget for effective imp-
lementation of the land reform. This
should be your first point for consi-
deration,

MR. CHAIRMAN: Your time is
over. I will call upon Shri Era
Mohan. (Interruptions.)

S9IRI M. RAMANNA RAI: Sir,
there is no provision made in the
budget. Because the Karnataka

Chief Minister is being to impiement
the sons of the soil theory, many
lakhs of Tamilians wil. be coming
back to Tamilnadu, There is no
provision made 1n the budget for
resettlement of the Tamilians who are
going to come back.

MR. CHAIRMAN: Mr. Rai you
were allowed five minutes, You
have spoken for 7 minutes. Please
take your seat. You have made
your point.

SHRI M. RAMANNA RAI: The
Dissolution nf the Tamiinadu Assem-
by is to be condemned.

MR. CHAIRMAN: You should not
repeat the point vhich you have al-
ready made.

SHRI M, RAMANNA RAI: An un-
just ailiance now formed between
the Congress(l) and the D. M. K.
is a hypocritical one,

MR, CHAIRMAN: You have said
it very eloquently. Please take your
seat now.
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SHRI M. RAMANNA RALI: I request

the House to reject the proposal made
in the budget,

MR. CHAIRMAN: Shri Era Mohan.

*SHRI ERA MOHAN (Coimbatore):
On behalf of my party, the Dravida
Munnetra Kazhagam, 1 welcome
Tamil Nadu Budget presented by
our hon. Finance Minister and I
thank you for giving me an oppor-
tunity to say a few words.

It is no exaggeration to say that 4.5
crores of people of Tamil Nadu heaved
a sigh of relief on the ouster of cor-
rupt ATADMK Government. It is
not a mere political hatchet just for
the dismissal of a corrupt Govern-
ment. When our President wag re-
cently in Madras, we presented a peti.
tion enumterating charges of corrup-
tion against the erstwhile ATADMK
Government and this petition was
signed unequivocally by representa-
tives of DMK, Indira Congress, Mus-
lim League, Forward Block and other
partners of the Alliance. In this
background, T am afraid that the hon.
Member from CPM who preceded
me, should not take this petition light-
ly. If a C.B.I. Inquired is ordered,
the truth will come out and the char-
ges of corruption will be proved to
the hilt.

There was a well-laid conspiracy,
inspireq and led by the then Chief
Minister, Shri MGR, to buy ships at
fancy prices for Poompuhar Shipping
Corporation, the kick-money in this
deal running to crores. Thus poor tax
payers’ money was squandered Dur.
ing the recent elections, the slogan
was BEWARE OF SHIP THIEVES,
and I am sure that our hon. Finance
Minister is fully aware of this.

The DMK Government. keeping
the public interest in the forefront,
had ordereq that the private fleet-
owners should not be allowed to run
more than 3 buses. But the ATADMK
Government revised this policy of
public utility and ordered that the pri-
vate bus-owners can have 5 buses run-
ning. This was done solely for pe-
cuniary considerstions. This is prov-

ed by the irrefutable fact of R.T.O.
threatening with serious consequences
M. R. Gopalan Transport Company,
Tirunelveli who refused to pay money
under the table to the Chief Minis-
ter. A CBI inquiry will testify the
truth in what I have said,

In Tamil Nadu there is acute short-
age of power. The industries are
shut and the production losses run
into hundreds of crores of rupees, The
workers are on the street. The En-
nore Thermal Plant, Tuticorin Plant,
Neiveli Plant are generating electri-
city wel] below their installed capa-
city. I demand the constitution of
high-level Committee of technical men
to examine and to suggest ways and
means for reaching optimum level of
production in these plants. We are
spending crores of rupees in acquiring
power from Kerala. The DMK Gov-
ernment had prepared a scheme for
establishing 50 MW generating unit in
each district of the State and submite
ted it to the Central approval. This
should be scrutinised by the Central
Government and sanctioned for imple.
mentation immediately. I understand
that for want of a few sophisticated
machinery the lignite production in
Neiveli has been showing 5 declining
trend, Adequate steps should be taken
to procure this machinery for the Nei-
veli Lignite Project. The World Bank
has offered substantial financial assis.
tance for a comprehensive drinking
water scheme and also for an uynder-

*The original speech was delivered in Tamil

AJ
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ground drainage scheme, in Tamil
Nadu. It is really unfortunate that
both the AIADMK State Government
and the Janata Central Government
have mnot endeavoured effectively to
process this loan. The Central Gov-
ernment should take immediate steps
to get this World Bank loan for Tamil
Nadu.

I would also request the hon. Fin-
ance Minister to come to the rescue
of goldsmiths in Tamil Nadu who
have been undergoing untolg miseries
on account of Gold Control Act. I
would like to suggest that commercial
publicity should be introduced in
Coimbatore AIR Station, and
Coimbatore being an industrial town
the Government would earn substan-
tial revenue from this. A Television
station shoulq be set up in Coimba-
tore. The Railway stations in Coimba-
tore and Tiruppur should be expand-
ed. The aerodromes in Coimbatore,
Madurai and Tiruchirappallj should be
expanded. An Electronic Industrial
Estate should be set up in Coimbatore.
With these words I conclude my
speech.

SHR! K. A. RAJAN (Trichur): Mr.
Chairman, Sir, the interim budget as
well as the Demands for Grants of
Tamil Nadu are before us. The hon.
Finance Minister has forewarned us
that this Budget has got its own limi-
tations. But before going into the
various allocations on the various
items, I woulg like to stress one point.
If T don’t do it, I will be failing in
my duty Regarding dissolution bof
State Assemblies, it is my humble
opinion that the dissolution of the
Assemblies is unconstitutional, jllegal
and it is an arbitrary act which has
been done by the Centre. When the
Proclamation of the President comes
up here for approval, we will have
the opportunity to discuss this and
so 1 will not be going into this point
in detail at this stage. Mr. Venkatara-
man is well-versed with the problems
of Tamil NWadu. I would like to high-
light one important problem. Even
though he has male better allocation
thay last year, on the  questjon of

power generation, we know that
Tami Nadu has got a high margin of
deficit and fortunately now,
Tamil Nadu is meeting its deflcit to
the extent possible from Kerala. But
in the long run, Kerala will not be
able to supply power to Tamil Nadu. I
understand that in Tamil Nadu, short-
age of power is due to under-utilisa-
tion of the existing capacity of the
various power stations, We have also
to view the things in the longer pers.
pective, I think we have to go in for
new projects and we have to find new
avenues. Otherwise, there is going to
be a crisis both on the industrial front
as well as agricultural front. The
Finance Minister will be knowing very
well of this fact and I request him
that even in the coming years, this
matter may be taken into considera-
tion to augment the resources for
power generation,

17 hrs,

Before I come to certain other pro-
blems regarding Tamil Nadu, I would
like to point out that after the dis-
solution of Tamil Nadu Assembly on
2nd March, 1980, those parties which
are opposed to the dissolution held a
demonstration in the city of Madras.
Unfortunately certain incident occurr-
ed and the representatives belonging
to those 16 parties met the Governor
on the 16th March and handed over
a representation to him asking for a
judicial inquiry into the incident and
the atrocities committed on those
processionists by the Police in
connivance with certain interested
political parties of the State. Apart
from that, there are certain laws which
have been passed by the earlier Gov-
ernment. The Prohibition Amend-
ment Act was introduced earlier and
was passed, liberalising the rules con-
cerning certain iquor permits. The
Opposition parties brought this mat-
ter to the notice of the Governor on
the 16th March '80. But nothing has
come out so far on this question.

Another point is regarding scheme
for grant of allowance to unemployed
Graduates whereby the earlier Gov-
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ernment sanctioned Rs. 60 to those un-
employed Graduates in the States.
That was considered to be a very bene.
ficial scheme and this scheme is not
being implementeq now., There was
a Bill introduced by them erstwhile
AIADMXK. Government in the
interest of peasants. Whichever Gov-
ernment comes tg power, the real
agpiration of the peasants in Tamil
Nadu should be complied with and,
therefore, the particular provisions of
the Bill should alse be taken into
consideration.

The most important problem which
is affecting not only Tamil Nadu but
all the other States is the problem of
rising prices. Scarcity of essential
commodities like kerosene, diesel, etc.
and all those problems are common in
the State as in the case of other Sta-
tes. These problems have to be tack-
led in the best interest of the Tamil
Nadu peasantry and also in the best
interests of the people, 1 hope this
Government will take all those
things into consideration and take
necessary action.

Regarding victimization of Police-
men who had taken part in the agita-
tion, the erstwhile government took a
decision to reinstate all those Police-
men. But fortunately or unfortunate-
ly that decision has not been imple-~
mented and the policemen are rotting
in the streets. This problem ig to be
looked into very urgently and
sympathetically. 1 hope the Govern-
ment will see that all these things are
lookedq into properly.

THE MINISTER OF FINANCE AND
INDUSTRY (SHR] R, V., VENKATA-
RAMAN): Mr Chairman Sir, a large
number of Members have taken part
in this debate and have offered several
suggestions covering a wide area. I
shall briefly explain the position with
regard to the financial allocations
and then proceed to deal with the
points specifically raised by the hon.
Members. Sir, the finances of Tamil
Nadu appear to be in good shape
‘beeause, according to 1980-81 budget,
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there will only be a small deficit of
Rs. 280 lakhs after providing for the
capital expenditure and this can be
easily covered by better revenue col-
lections and even economies. The
State has provided for a step-up in
in the plan expenditure in 1980-81,
we have provided for Rs. 383 crores
as against Rs. 307 crores and includ-
ing another rupees 30 crores under
LLA.T.P, formula, that is Income Ad-
justed to Tota] Population formula.
This step-up in plan is reflected in
higher priority being shown in power
and irrigation sectors.

Shri Rajan was mentioning about
the power shortage in Tamil Nadu. I
wish to inform him that the plan pro-
vides for Rs, 155 crores for the year
1980.81 in a plan of Rs 383 crores.
Tamil Nadu Government is fully
aware of the precarious position in the
State. Part of the trouble is due to
the low capacity utilisation of the
thermal power stations. The Ennore,
Tuticorin and Neyveli powery plants
are working below capacity. They
have developed some generation snags
and I am happy to say that a team of
experts are now going to these various
power plants to work on them and
to set them right. Arrangements have
also been made to get experts from
Czechoslovakia, the Skoda Agency,
from which the plant at Ennore was
obtained to see that expert advice and
maintenance is provided for this plant,
Once the generation is stepped up in
these three units, the power situation
may ease.

The State was affected by floods in
the last year and according to the
Seventh Finance Commission formula,
75 per cent of the ceiling expenditure
in respect of the losses due to floods
has been provided by the Centre to
the State. The ceiling expenditure
has been approved at Rs. 15.68 crores
and 75 per cent of this has been pro-
vided for the State Under the nor-
mal ‘Food for Aid’ programme,
seventy-three thousand tonnes of
foodgrains have been allocated to
Tamil Nadu and the allocation ap-
pears to be quite satisfactory.
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Now, I shall deal with some of the
points raised by the hon, Members.
shri Abdul Samad referred to the
power situation which I have already
dealt with. He also referreq to the
Salem steel plant and complained that
adequate provision has not been made,
1 wish to inform him that the alloca-
tion for the Salem steel plant has been
stepped up from Rs, 40 crores in 1979-
80 to Rs. 52 crores. The total estimat-
ed cost of the plant is Rs. 137 crores,
He also referred to the Pamban bridge
where the work has come to a stop.
Due to the cyclone and floods in that
area last year, some of the work which
had been done has been damaged.
The matter is under negotiation bet-
ween the contractor ang the Govern-
ment. And we hope it will be soon
settled, and the work will be resum-
ed. The contractor wants that the ex_
penses towards damaged due to floods
and cyclone should be met by tne
Government. There is another point
raised by Mr Kosalram, relating to
the recovery from the farmers. I wish
to inform this House that in order to
enable the Central banks to borrow
fromm the Reserve Bank of India, the
State Government had agreed to lend
to the Central banks Rs, 27.5 crores,
so that the Central banks mayv pay it,
and get the credit facilities from the
Reserve Bank. There has been so
much default and overdues that the
Central banks, not being able to pay
the dues, are unable to get accom-
modation from the Reserve Bank.
That portion of it now being met by
the State Governments and the loan
is being given to the Central banks, to
enable Central banks to continue to
borrow from the Reserve Bank. But
1 wish to inform the House that this
facility will be available only to those
who have repaid the loans, and not to
those who are in default,

Representation has been made by
hon, Members about the transport
rapid run system for Madras. I wish
to inform the House that the matter is
Teceiving necessary attention. Since
this is a scheme which involves heavy

investment, no decision can be takem
immediately.

SHRI K. T. KOSALRAM: The
World Bank is prepared to give loan,

SHRI R. VENKATARAMAN:
Otherwise, we will not be able to take
it up at all. There are a number of
other points which were made, which
I do not think it would be advisable
for me to go into and answer. They
were largely in the nature of accusa-
tions ang counter-accusations, and
very little to do with budget. And so,
I now commend the Budget for accep-
tance.

MR. CHAIRMAN: 1 shall now put
all the Cut Motions to the Demands
for Grants on Account in respect of
Tamil Nadu for 1980-81 to vote to-
gether, wunless any hon, Member
desires that any of his Cut Motions
may be put separately.

All right. 1 shall now put all the
Cut Motions together to the vote of the
House.

All the Cut Motions were put gnd
negatived

MR, CHAIRMAN: I shall now put
the Demands for Grants on Account
(Tamil Nadu) to vote. The question
is:

“That the respective sums not
exceeding the amounts on Re-
venue Account and Capital Account
shown in the third column of the
Order Paper, be granted to the
President out of the Consolidated
Fund of the State of Tamil Nadu,

. ~on account for or towards defraying
the charges during the year ending
on the 31st day of March, 1981 in
respect of the heads of demands en-
tered in the second column thereof
against Demands Nos. 1 to 56.”

The motion was adopted

MR. CHAIRMAN: I shall now put
the Supplementary Demands Yor
Grants in respect of Tamil Nadu for
1979-80 to vote. ‘The question is:
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“That the respective is Supplemen-
tary sumg not exceeding the
amounts on Revenue Account and
Capital Account shown in the third
column of the Order Paper, be
granted to the President out of the
Consolidated Fund of the State of
Tamil Nadu, to defray the charges
that will come in course of pay-
ment during the year ending on
the 31st day of March, 1980 in res-
pect of the following demands
entered in the second column
thereof:—

Demand Nos. 1 to 4, 6 to 9, 12 to 31
33, 34, 36 to 41 and 43 to 58.

The motion was adopted

17.14 hrs

TAMIL,. NADU APPROPRIATION
(VOTE ON ACCOUNT) BILL* 1980

THE MINISTER OF FINANCE AND
INDUSTRY (SHRI R. VENKATA-
RAMAN): I beg to move for leave to
introduce a Bill to provide for the
withdrawal of certain sums from aud
out of the Consolidated Fund of the
State of Tamil Nadu for the services
of a part of the financial year 1980-81.

MR, CHAIRMAN. The question is-

“That the leave be granted to in-
troduce 5 Bill to provide for the
withdrawal of certain sums from
and out of the Consolidateq Fund
of the State of Tamil Nadu for the
services of a part of the financial
year 1980-81.

The motion was adopted

SHRI R, VENKATARAMAN: 1 in-
troduce 1 the Bill

I beg to movet:

“That the Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund
of the State of Tamil Nadu for the
services of a part of the financial

Tamil Nadu 372
Appropriation Bill, 1980
year 1880-81, be taken into con-
sideration.”

MR. CHAIRMAN: The question is:

“That the Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund
of the State of Tamil Nadu for the
services of a part of the financial
year 1980-81, be taken into consi-
sideration.”

The motion is adopted.

MR. CHAIRMAN: We shail now
take up clauses, The question is:

“That Clauses 2 and 3 and the
Schedule stand part of the Bill.”

Tne motion was adopted.

Clauses 2 and 3 and the Schedule were
added to the Bill,

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI] R. VENKATARAMAN: I
beg to move:

‘“That the Bill be passed.”

MR. CHAIRMAN: The question
is:

“That the Bill be passed.”

The motion was adopted.

TAMIL NADU APPROPRIATION
BILL,* 1980

THE MINISTER OF FINANCE
AND INDUSTRY (SHRI R. VEN-.
KATARAMAN): I beg to move for
leave to introduce a Bill to authorise
payment and appropriation of certain
further sums from and out of the
Consolidated Fund of the State of
Tamil Nadu for the services of the
Financial year 1979-80.

*Published in Gazette of
18-3-80.
Introducedimoved with the

India Extraordinary Part II, Section 2, dated
re commendation of the President,
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‘MR, CHAIRMAN: The question is:

“That leave be granted to in-
troduce a Bill to authorise pay-
men{ and appropriation of certain
further sumg from and out of the
Consolidated Fund of the State of
Tamil Nadu for the services of the
financial year 1979-80.”

"» motion was adopted.
SHRI R. VENKATARAMAN: I in-
troducet the Bill

I beg to movedit:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from ang out of the
Consolidated Fund of the State of
Tamil Nadu for the services of the
financial year 1979-80, be taken into
consideration.”

MR CHAIRMAN: The question is:

|That the Bill to authorise pay-
ment and appropriation of certain

further sums from and out of the
Consolidated Fund of the State of
Tamil Nadu for the services of the
financial year 1979-80, be taken
into consideration.”
The motion was adopted.
MR. CHAIRMAN: We shall now
take up clauses. The question is:
“That Clauses 2 and 3 and the
Schedule stand part of the Bill”
The motion was adopted,
Clauses 2 and 3 and the Scheduled
were added to the Bill,
Clause 1, the Enacting Formula and
the Title were added to the Bill.
SHRI R. VENKATARAMAN: 1 beg
to move:
‘“That the Bill be passed.”
MR. CHAIRMAN: The question
is:
“That the Bill be passed.”

The motion was adopted.

o
&

17. 20 hrs,
UTTAR PRADESH BUDGET, 1980-
81—GENERAL DISCUSSION, DE-~
MANDS* FOR GRANTS ON AC-
COUNT (UTTAR PRADESH), 1980-81
AND  SUPPLEMENTARY  DE-
MANDS* FOR GRANTS (UTTAR
PRADESH), 1979-80

MR. CHAIRMAN: The House will
mow take up items Nos, 32, 33 and 34
in respect of Uttar Pradesh pudget for
which 2} hrs. have been allotted.
I want to know if Shri Chandra Pal
Shailani is present in the House and
wants to move hig cut motions.

Motions moved:

‘“That the respective sums not
exceeding the amounts on Revenue
Account and Capital] Account shown
in the third column of the Order
Paper, be granted to the President
out of the Consolidated Fund of the
State of Uttar Pradesh, on account,
for or towards defraying the charg-
es during the year ending on the
31st day of March, 1981 in respect of
the heads of demands ‘entered in
the second column thereof against
Demand Nos 1, 3 to 13, 17 to 72, 74
to 78, 80 to 105, 108 to 123 and 125.”

“That the respective Supple-
mentary sums not exceeding the
amounts on Revenue Account and
Capita] Account shown in the third
column of the Order Paper, be
granted to the President out of the
Consolidated Fund of the State of
Uttar Pradesh, to defray the
charges that will come in course of
payment during the year ending on
the 31st day of March, 1980 in
respect of the following demands
entered in the second column
thereof: —

Demands Nos. 1, 4, 9, 14, 18, 19,
21, 23, 28, 29, 34, 35 37. 33 to
41, 45 to 48, 50, 52 53, 55, 57.
58, 61 to 63, 65 to 67, 69, 75 82, 86.
87, 88A, 89, 91, 92, 95, 97, 107,
117, 118, 121, 122 and 125.”

+Introduced/moved with

the recommendation of the President.

*Published in Gazette of India Extraordinary, Part II, section 2,

dated 18-3-80.
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Demands for Grants on Account (Uttar Pradesh) ,J980-81 submitted 1o the Vote cof Lok Sabha

No. Name of Demand Amount of Demand for Grant
of on Account submitted to the
Demand vote of the House
1 2 3
A. Revenue Expenditure —
Rs.
1 State Legislature . . . . . . . . .. 66,99,000
3 Council of Ministers . . . . . . . 22.86,000
.4 Judicial Department . . . . . . . .. 9.23,24,000
5 Elections Department . . . . . . . .. 3.31.20,000
6 Institutional Finance Department (Tax on Professions and
Sales Tax). . . . . . . . . .. 2.82,59,000
-7 Revenue Department (Board of Revenue and other Expendi-
ture . . . . . . . . . 11,60,20.000
8 Institutional Finance Department {Stams and Registration). 63,76.ac0
g Local Self Government and Municipal Department . . .. 11.0:1,09,000
10 Excise Department . . . . 55,46,000
11 Transport Department . . . . 7.50.43,000
12 Institutional Finance Department (Entertainment and Betting
Tax). . . . . . . . . . .. 12,02,00L0
13 Finance Department (Audit, Small Sasings and other
Expenditure). . . 2,1%,42,000
17 Secretariat . . . . . . 2.%7,08,000
18 Department of Personnel and Administrative Reforms . . .. 24.35,0( 0
19 Home Department (Political Pensiors and other Expenditure) .. 1,063,07,000
20 General Administration and other Departinent . . . .. 29,46,000
er’ Institutional Finance Department . . . . . 3,82.000
22 National Integration Department . . . . . 0,.44.000
23 Rrvenue Department (District Administration) . . . .. 4,14,65,000
24 Finance Department (Treasuries and Accounts Administration) . 93.55,000
25 Home Department (Police) . . . . . . .. 35,72,33,000
26 Home Department (Jails) . . . . . . . . 2,87.57,000
27 Industries Dopartment (Stationery and Printing). . . . . 2.54,62,c00
28 Public Works Department  (Non Residential Buildings) . . . . 39,55,000

29 Vigilance Department . . . . . . . " . 33,52,000




377  U. P, Budget, PHALGUNA 28, 1901 (SAKA)

1880-81 and DGs 378

38 Medical Department (Medical) . .

89 Medical Department (Family Welfare) ., . .

40 Medical Department (Public Health) . . . .

41 Public works Department (Residential Buildings)

42 Housing and Urban Land Department . . . .

43 Information Department
44 Labour Department (Labour Welfare). .

. - .

45 Labour Department (Employment) . .

46 Harijan Sahayak and Social Welfare Department

47 Relief and Rehabilitaion Department

48 Revenug Department (Relief on account of Natural Calamities)

49 Co-operative Department . . . . . .

50 Hill Development Department . . .

51  Planning Department

. . -

52 Agriculture Department (Agriculture) . . .

53 Agriculture Depattment (Horticultural Development) .

54 QCane Development Department . . .

55 Rural Development Department . . .

56 PanchayatiRaj Department . . . .

57 Area Development Department
58 Food and Civil Supplies Department .

59

Animal Husbancry Department . .

60 Animal Husbandry Department (Dairy Development)

1 3
Rs

go Qivil Defence Department . . 2,46,80,000
31 Finance Department (Superannuation Allowances and Pensions).. 0,37,05.000
g2 Finance Department (State Lottery) . 2,80,03.000
33 Education Department . . . 1,07,23,02,000
84 Technical Education Department . . . 2,94,54,000
85 Sports Department . . . 34,490,000
36 Cultural Affairs Department . . 24,67,000
37 Science and Technology Department . 21,37,000

24,65.31,000

. 6,96,39,000
8,46,99,000
39,26,00/0
1,16,09,000
68,61,000

. 1,66,71.000
1,99,30,000

. 12.49,63.000

. 11, 12,000

3,60,00,000
1,45.13, 000
12,12,77,000
1,19,12.000
11,10,52,000
1,65,70,000

. 1,75,10,000

. 14,73,78,000

2,78,62,000
12,35,27,000
2,25,30,000 -

3,95,36,000
34,98,000:
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1 2 3
Rs. 5

61 Fisheries Department . . . . . . . 32,33,000
62 Forest Department . . . . . 8,58,62,000
63 Industries Department (Heavy and Mediun Industries) 81,900,000
64 Industries Department (Sugar Industry) . . . . 1,95,37,000
65 Industries Department (Village and Small Industries). . . 6,33,03,000
66 Industries Department (Mines and Minerals) . . . . 24,571,000
67 Power Department . . . . . . . . . 8,53,000
63 I:-ization D:partm<nt (Works-Revenue Account). 36,64,69,000
69 Irrigation Department (Establishment) . . . 16,28,51,000
%0 Public Works Dc;;artmcnt (Communications) 12,95,12,000
71 Public Works Departmant (Functional Buildings). . 15,37,000
<2 Public Works Department (Establishment). . . 8,47,08,000
74 Tourism Department. . . . . . . . . 14,671,000

TOTAL-REVENUE EXPENDITURE 4.48,01,6%,000%
B-CAPITAL EXPENDITURE

~5 Public Works Department (Capital Outlay on Non~Residential Buildings). 6,13,14,000
26 Public Works Department (Capital Outlay on Functional Buildings). . 2,56,77,000
77 M-=dical Department—Capital Outlay . . . . . 2,24,84,000
%8 Local S~lIf~Government Department—Capital Outlay. 1,000
80 Home (Police) Department-Capital Outlay. . 2,95,000
81 Home (Jails) Department—Capital Outlay . 15,17,000
82 Public Works Department (Capital Outlay on Residential Buildirgs) 3,88,05,000
83 Reliefand Rehabilitation Department-Capital Outlay. 447,000
84 Harija1 Sahayak and Social Welfare Department—Capital Outlay, 20,00,000

’85 Co-0p-rative Departm~nt-Capital Outlay . . 4,60,93,000
86 Hill Development Department-Capital Outlay 11,54,40,000

‘87 Industries Department—Capital Outlay . . . . . 4,23.64,000

88 Information Department-Capital Outlay . . . . . 16,67,000
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H 2 3
Ra.

Bg PanchayatiRaj Depatment-Capital Outlay . . . . . . 17,000
90 Institutional Finance Department-Capital Qutlay. . . . . . 6.,25,000
91 Industries Department (Sugar Industry)-Capital Outlay. . . . . 66,67.cco
92 Revenue Department (Compensation 1n Connection with Zamindari Abolition) 4.54,€CO
93 Agriculture Department-Capital Outlay . . . . . . . 12,14,42,000
94 Rural Development Department—Capital Outlay . . N . . 29,75,000
95 Arca Development Department--Capital Outlay . . . . . 16,34,000
96 Planning Department- Capital Outlay . . . . . . . 33,000
97 Food and Civil Supplies Department—Capital Outlay . . . . 57,56,3%,000
98 Animal Husbandry Department—Capital Outlay . . . 8,447,000
99 Animal Husbandry Department (Dairy Development)-Capital Qutlay .. 1,34,000
100 Fisheries Department-Capital QOutlay . . . . . . . 3,406,000
101 Forest Departments Capital Outlay . . . . . . . . 3.91,000
102 Irrigation Department—(Capital Outlay on Works). . . . . . 80,53 53,000
103 Irrigation Department (Capital Oulay on Multi-purpose River Projects). . 12,68,28,000
104 Public Works Department (Capital Qutlay on Communications). . . 16,51,71,000
105 Transport Department—Capital Outlay . . . . . 1,000

TorarL CariTaL ExpenpiTuRe  2,16,66,64,000

D—LOANS AND ADVANCES

108 Education Department—Loans and Advances . . . 28,67,000
109 Technical Education Department—Loans and Advances . . . 1,67,000
s10 Local-Self Government Department—Loans and Advances . 3,08,22,000
111 Housing Department—ILoans and Advances . . . . . 95,42,000
112 Revenue Department—Loans and Advances . . . 52,68,000
113 Relief and Rehabilitation Department—Loans and Advances . . 8,179,000
114 Industries Department—Loans and Advances . . . 2,45,87,000
115 Hill Development Department—Loans and Advances . . . 1,32,23,000
116 Forest Department-—Loans and Advances . . . . . 20,000
117 National Integration Department—Loans and Advances 50,000
118 Industries Department (Sugar Industry)Loans and Advances 1,33,38,000

319 GCo-operative Department—Loans and Advances . . 16,279,000
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3 2 3
120 Agriculture Department— Loans and Advances . 86,67,000-
121 Area Development Department—Loans and Advances 2,50,00,000
122 Animal Husbandry Department— Loans and Advances 3,000
123 Power Department—Loans and Advances . . . . . 56,68,17,000:
125 Finance Department—Loans and Advances 93,33,000
ToraL D—LoaNs AND ADVANCES . 71,21,43,000
Granp ToTAL 7,35,89,74,000

Supplementary Demands for Grants (Uttar Pradesk), 1979-80 submilted to the Vote of the Lok Sabka

No. of Name of Demand Amount of De-
Demand mand for Grant
submitted to the

Vote of the

House
X 2 3
Rs.
A--REVENUE EXPENDITURE—

1 State Legislature 55,000~

4 Judicial Department . . . . 54,000

9 Local Self-Government and Municipal Department 6,97,28,000
14 Finance Department (Audit, National Savings and other expenditure) 2,07,42,000

18 Secretariat 41,22,000

19 Department of Personnel and Administrative Reforms 1,000

21 General Administration and other Departments . . . 9,46,000°

23 National Integration Department . . . . . . . 1,000

28 Industries Department (Stationery and Printing) 1,00,80,600

29 Public Works Department (Non-Residential Buildings) 37,000

84 Education Department . . . . . . . 2,000

35 Technical Education Department - x,ooc;
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Ro.
87 Cultural Affairs Department . . . . . . [ 58,000
39 Medical Department (Medical) . . . . . . 19,083,000
40 Medical Department (Family Welfare) . . . . f48,14,000
4t Medical Department (Public Health) 1,000
45 Information Department . . . . . . F2,90,000
46 Labour Department (Labour Welfare) . . ¥ 19,06,000
47 Labour Department (Employment) ) 2 45,000
48 Harijan Sahayak Social Welfare Department . 2,00¢q
50 Revenue Department (Relief on account of Natural Calamities) * 1,000
52 GCo-operative Department 3,000
53 Special and Backward Areas . . . . . . 2,000
55 Agriculture Department (Agriculture) - 20,01 000
57 Cane Development Department . . . . . 1,000
58 Rural Development Department . . . . 3,80,01,000
61 Arer Development Department . . . . . 10,00,00,000
62 Food and Civil Supplies Department 2.94,000
63 Animal Husbandry Department . - 1,000
65 Fisherirs Department . . . . . . 1,77,000
66 Forest Department . . . . 1,000
67 Industries Department (Heavy and Medium Industries) . . 1,60,00,000
69 Industries Department (Village and Small Industries) . 3,31,01,000
75 Public Works Department (Communication) . . ¥1,77,000
TotAL, REVENUBTEXPENDITURE 30,47,56,000

2799

1.S—13

~—r— —



387 U. P. Budget, MARCH 18, 1980 1980-81 end DGs 388
H 2 3
Rs.
B—CAPITAL EXPENDITURE—
82 Public Works Department (Capital Outlay on Non-Residential
Buildings . . . . . . . . . . . 1,40,00,000
86 Home (Jails) Department—Capital Outlay . . . 1,185,000
87 Public Works Department (Capital Outlay on Residential Buildings) 54,05,000
BBA  Harijan Sahayak and Social Welfare Department— Capital Outlay - 1,30,00,000
89 Co-operation Department—Capital Outlay . N . . . 2,33,45,000
g9t Industries Department—Capital Outlay . . . . . 4,25,01,000
g2 Information Department—Capital Qutlay . . . o . 40,00,000
95 Industries Department (Sugar Industry)—Capital Outlay . 1,68,00,000
97 Agriculture Department—Capital Outlay . . . . . 2,14,3%,000
107 Public Works Department (Capital Outlay—Communication) R 2,000
ToraL, CAPITAL EXPENDITURE 1;06,05,00:1—
C—LOANS AND ADVANCES—
117 Industries Department—Loans and Advances . . . 1,000
118 Special and Backward Areas—Loans and Advances . . . 7%,00,000
12t Industries Department (Sugar Industry) Loans and Advances 6,09,00,000
122 Co-operative Department—Loans and Advanccs . . 2,75,7%5,000
125 Animal Husbandry Department—Loans and Advances . . . 66,00,000

——— -

TorAL, LOANS AND ADVANCES

Grann Torar

10,25,76,000

54579:39,000

SHRI CHANDRA PAL SHAILANI
(Hathras): Yes,

I bez to move:

“That the demand for grant on
account under the head Transport
Department be reduced by Rg, 100.”’

[Need for construction of a
permanent building at the bus
stop in Sikandra Rau city in

Aligarh as the passengers are

facing a great inconvenience and

difffcultys (1)1].

“That the demand for grant on
account under the head Transport
Department be reduced by Rs. 100.”

[Neeq for running of buses of
U. P. Transport Corporation on
Sikandra Rau—Jalesar Road.
()]

“That the demand for grant on

account wunder the head Home
Department (Police) be reduced
by Rs, 100.”

[Wide spread sense of fear and
insecurity among the common



=

.‘ PeﬂlﬂeinUP a5 a ‘rgsult‘: of law
and order situation which is
deteriorating day by day. (3)].

“That the demand for grant on
account under the head Public
works Department (Non-residential
buildings) be reduced by Rs, 100.”

[Need for making kachcha road
from Paniathi to Sankara in
Aligarh District of Uttar pradesh
into pacca one as its condition is
very bad. (4)].

‘““That the demand for grant on
account under the head Public
Works Department (Non-residential
‘buildings) be reduced by Rs. 100.”

[Need for making the kachcha
road from Kaswan Gangiri to
Sikandarpur Chowk and from
Gangiri to Atrauli into pacca ones.
5)1.

‘“That the demand for grant on
‘account under the head Public
works Departrent (Non-residential
buildings) be reduced by Rs. 100.”

[Need for starting work im-
mediately for converting the
Kachchg road from village Rati-
manpur to village Pora in
Sikandra Rau Tehsil of Aligarh
District into pacca one. (8)1]1.

“That the demand for grant on
account under the head Agriculture
Department (Agriculture) be re-
duced by Rs. 100.”

[Need to provide immediate
financial help to the farmers of
the western districls of U.P.
whese crops have been destroyed
by heavy hail storms, (7)].

“That the demang for grant on
~account under the head Agriculture
Department (Agricullure) be reduc-
ed by Rs. 100.”

{Need to provide encourage-
ment and facilities to rose growers
of Hasayan area in district Aligarh
in UP. in order to develop the
cultivation thereof. (8)]

“That the demand for grant on
saccount under the head Industries
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Department (Heavy and Medium
Industries) be reduced by Rs. 100-*

[Need for getting up a big Govern-
ment Paddy Mill in Sikandra Rau
Tehsil of Aligarh District in Uttar
Pradesh which is a leading paddy
producing area. (9)]

“That the demand for grant on
account under the head Medical De-
partment-capital outlay be reduced
by Rs. 100.”

{(Need for a new and modern
hospital at Sikandra.Rau which
is a tehsil headquarter in district
Aligarh, U. P. (10)].

“That the demand for grant on
account ynder the head Medical
Department—Capital eoutlay be re-
duced by Rs. 100.”

[Need for setting up a general
hospital in village Pora village of
Aligsrh district of Uttar Pradesh.
(11)1].

“That the demand for grant on
account under the head Food and
Civil Supplies Department--capital
outlay be reduced by Rs. 100.”

[Acute shortage of diesel and
kerosene in U, P. as a result of
which the farmers gng students
are facing great difficulty. (12)1].

“That tne demand for grani on
acccunt under the head Food and
Civi] Supplies Department—capital
oullay be reduced by Rs. 108.”

[Acute shortage of cemeat in

U.P. resulting in great difficulty

to the common man, (13)]

“That the demand for grant on
account under the head Food and
Civil Supplies Department—capital
outlay be reduced by Rs, 100.”

[Critical situation arising out
of shortage of essential commodi-
ties and soaring prices in Uttar

Pradesh, (14)].
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MR. CHAIRMAN: You probably

do not realise that you are interrupt-
ing your owp friend!

ATHERT W AGEA L, AGT WIATEN FT TTH,
JAEEdT FT "9AE 340 ixxy  wfa fEsnieT
2), ¢¥ wiw ¥ g ot OF as
qaEFAT § | WA ag w39 JrAar & fF
gy fa AdY SN WY aqATA AT HY
wigd § Sawy sfafafras a8 s
gz foer g fagst gt @Y ;AT
Fr N JOR FrO ST @A T Ty, WY

§3444
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£
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presentation of this budget in thus
House.

Secondly, I oppose this Budget on
the groung that it is the lsrgest ever
deficit budget of U.P. and the policy
behind this is to mislead the people
of U.P. so that after the ensuing elec-
-tion, huge taxes could be imposed to
cover this deficit gap. So, 1 oppose
the intention behind the big deficit
gap of the budget. There are so
many people who had shed ecrocodile
tears for the cause of Schedule
Castes and Schedule Tribes. But
what has been done here? You will
be astonished {0 see that only an
amount of Rs, 6.30 croregs has been
allotted out of Rs. 850.0 crores of
plan budget for the welfare of the
Scheduled Castes and Scheduled
Tribes. For 15 per cent of people,
less than 1 per cent of money has
been allotted and this is for the
poorer section of the people. Only
this much amount has been allotted
for proper sections of the people.

Only recently so many houses
belonging to Harijang were burnt
down and womenp were raped.
Yesterday in Balmeek Nagar, 3 were
killed and 1200 houses were burnt.
This shows that the atrocities on
Harijans continue unabeted. I under-
stand there are bonded labour still
prevalent in UP. Recently some
iindependent organisations like Gandhi
Peace Foundation, representatives of
the Banaras Hindu University and
ILC.S.R. made a survey and the
survey showeq that lakhs of people
are still under bonded labour in U.P.
though it is claimed that bonded
labour has been abolished completcly.
1 would urge upon the Government
that this should be enquired into and
immediate steps should be taken to
abolish bonded labour.

Sir, you wil] be astonished to know
that one Shri Chitrangad Singh was
involweg in brutal attack on Harijans
at Raidaspura, This matter was dis-
cussed in this House last year.
Recently he has been appointed as

PHALGUNA 28, 1901 (SAKA)
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Joint Secretary of Harijan Welfare in
Lucknow., There are about 55 lakhs™
of people in U.P. who arc agricultural
labourers. They have no land, they
have no money and they are jobless.
They are not getting the daily wage
fixed by Government of Rs. 8.10. But
this fixed wage hag been disbursed
to the labourers in West Bengal and
Tripura and galso in some other parts
of India. | would urge upon the

. Government to see that the landless

people, where possible, should be pro-
vided with land: they should be able
to get employment and it should be
ensured that they get the minimum
wages of Rs. 8.10 per day. In Uttar
Pradesh the agricultural labourers
get job only for three to four months
in a year and during that period also,
they are paid only Rs. 3 or Rs. 4 per
day. As against this, iy West Bengal,
every agricultural labourer gets
Rs. 8.10 daily and in some places they
get Rs. 10 to Rs, 12 where they are
able to organise and move. 1 would
request the hon. Minister to see that
these poorer people should be taken
care of properly.

The gllotment made under Food for
Work programine is quite insufficlent.
I would request that sufficient pro-
vision should be made for this,
because this will help the poorer
section of the people.

1 would like to inform the hon.
Members that one Bahadur Singh of
Bhalgaon, a tribal youth of eighteen
years wag arrested by the pclice in
Joshimath jin Garhmal, and after a
few days, he wag found dead. This
is how the tribal people are being
treated by the police.

In Uttar pradesh, about sixteen
lakhs of people are unemployed,
they are out of job. The number of
beggers goes on increasing in this
State every year. We do not know
for how long this State will go on
producing affluent Prime  Ministers
on the one hand, and beggers and
poor people on the other,
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[Shri Hannan Mollah]

As 71 said, the law and order situa-
tion in the State of Uttar Pradesh is
the worst. Every day we hear about
atrocities being committed on the
Harijans and poor people, There are
hundreds of calandestine factories
producing illegal arms. Thousands of
illegal arms are manufactured there
and these are used to commit murders,
looting, dacoities ete. on the pcor and
other people. We are well aware oOf
the Gomati Express dacoity, Such
incidents are happening everyday in
the State of Uttar Pradesh. Our hon,
Minister for Railways and the Frime
Minister who also belongs to this
State, should pay attention and try
to bring about an improvement in the
Ylaw and order situation presailing
there. There are 1.10 lakh policemen.
What are they doing? A sum of
Rs. 105 crores has been provided for
the police in the budget? Why such
a bi, amoun* should be pruvided for
this repressive jpachinery when they
are not able to control the law and
order situation?

Now, let us see the allocation for
education. It is only 15 per cent of the
tetal budget and 2-1/2 per cent of the
plan budget. About 27 per cent of the
people of Uttar Pradesh are educated,
that is much below the national
average. Perhaps, it is the intention
to keep them illiterate so that they
can be utilised to suit theiwr purpose.
I srongly oppose such an intention,
and urge upon the Government for
allocation of more funds for edu-
cation,

Now, before I conclude, I would lhike
to make a few suggestions. I would
demand that the unemployed young-
men should be given unemployment
relief. The sugarcane industries
should be nationalised. The land re-
forms should be vigorously implement-
ed; surplus land should be taken from
the landlords and distributerd among
the landless peasantry, Harijans and
poor people. It should be ensured

MARCH 18, 1980

that- the agricultural labourers get the
minimum wage of Rs. 8.10 per day.
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1 strongly oppose this budget in the

Hght of the aobservations made by me.
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MR. DEPUTY-SPEAKER: Every
hon. Member shall hereafter take tbhree

g1 Wy BRE-sR gE@ = 1K), srkarf
w2 fag & | s Rw I T @™
fr gFT 1 gR qU Wiwr fxar g @
w | #g yafew s ¥ 1 SET Mqw
o @ swewErg § 1 guwr fedwe fear
T § | BT §EWT §9 gEL NIAWT WY
T H A E . N oA e Wogw At
FEr FEA | gH WX w4 wfEgd |

We want double the time allocated to
Tamilnadu.

MR. DEPUTY-SPEAKER: I do not
know anything about that. J was not
in the Chair then.

st wforw gwogwogo wt : | afwwwx
=Y € 52 ¥ ¥ 1 You were in
the House.

(Interruptions)

MR. DEPUTY-SPEAKER: Please sit
down, I will explain the position. (In-
terruptions) With the permission of
the House only 234 hours have lLeen al-
lotted. I think at that time you were
not present.

i We cannot change the rules as you
ike.

SHRI MALIK M. M. A. KHAN: I am
Dot changing the rules. I am telling
You the practice of the House,
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MR. DEPUTY-SPEAKER: This deci~
sion has been taken by the Businesas
Advisory Committee after consulting
the leaders of all parties. Do you wsnt
to sit upto 8 P.M. or 9 P.M.?

SHRI MALIK M. M. A. KHAN: We
will finish it tomorrow,

qQw wey far Tegt wr fegr war o«
IAHY gy WK [qT fag ¢ ¥ 1 W
fopd St 2@ & | UF wer qwE gWU
qr WX 52 ¥gw wHr g

MR. DEPUTY-SPEAKER: How long
do you want the House to sit?
(Interruptions)

MR. DEPUTY-SPEAKER: We will
come to a conclusion.

SHRI R. VENKATARAMAN: Mr. De-
puty Speaker, 1 appreciate the fceling
of the House. They want to have more
time. We are willing to sit as long as
they like. Now it is 7 PM. We can
go on till 8 P.M. You may distribute
the time accordingly. Tomorrow we
have got to get this passed in the other
House and our schedule is very tight.
I am willing to sit till 8 or 8.30. (In-
terruptions). 1 have been sitting here
without lunch, whereas you have all
taken lunch. I am willing to stand
dinner for all the members if they will
sit till 8-30.

SHRI K. A. RAJAN (Trichur): What-
ever time is given, it should be equi-
tably distributed. Otherwise, at the
fag end the three minutes will al-
most be come zero. Of gourse, mem-
bers should cooperate,

MR. DEPUTY-SPEAKER: The hon.
Minister is prepared to sit till 8. If
members stick tec 5 or 8 minutes, it
would be easy. Or else, the first five
or six members will use yp all the time.
How many times have I to ring the
bell? It is an unpleasant work but it
has to be done in a pleasant manner.
Yau must cooperate. I shall ring the
bell after 5 minutes and you will ce-
operate. Then we can conclude by 8
o’clock.
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MR. DEPUTY-SPEAKER: Your pro-
posal has been accepted and the Min-

ister has agreed to sit till 8. We have

to coamplete by 8.
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ot «? ficr & forad wrOT WX TE
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oy & Tox wRw & Aafees Wl
wt eom fe F frow W A &, T 9P
ot WY §, a5 W w@ ww W § fE gl
wiow (wn€) o WA agi wadr @, Al
W amar WYX srwew & W 32 §, Ag
Jeer af awfw T o X W & |
S Wi @i Wi ¥ W
X AW ¥ ¥ QF A % HoTAo WX
qHEodYo ®HIAATH  F1 WWW'E'
o 7g § @6 T, WIT S 9Ef & qHedy
fier g | fagrar strat wrEt AR W@ W &
I o a’ﬁ-‘.‘!ig’({ﬁ'omo, ugefo,
wrIAT ™ wifews w1 angar fEar

W ¥ Forel ¥ GuTT $T aF W S} A @
fgma w1 g0 £ 8% | F fHCure ¥ g w0
far g ages fory & s ArAara H, w9

i WX $goiw & g § Juarg £ Ay omar
& wrT agh e faw qAT & ww A qgi &
faraTHY WY GIEAT EWIT | WAL BT FT DR
T & W Ay Ggf & 9 r W Ed At
oY F1FT ATAT & FE ALY FF NAT WL FEH
agl Iar $ar F &ute g T ¥ gEwA &Y
WY BraEr SN W1 AGT F ATAMH &1 AT FrA
g o

SHRI P. K. KODIYAN (Adoor): Mr.
Deputy-Speaker, I shall refer to only a
very few points. I am of the opinion
that if the mess that has been created
in the UP Electricity Board can be
cleared, half the current ills of the
State can be solyed. In the lagt few
yvears this Electricity Board has been
passing from one crisis to another.
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There is a constant war going on bet-
ween the engineers and the employecs
op the one hand and the bureaucracy
on the other. As a result of this, ac-
conding to my information, only 52
per cent of the installed capacity is
being utilizéd and there is constant
power shedding. So, I would request
the hon. Finance Minister to. look into
this very serious guestion and improve
the generation and distribution of elec-
tricity in the State.

I find from the budget that there is
provision for the development of Spe~
cially Backward Areas. In 1978 the
actual expenditure under this head was
Rs. 89 crores and the 1979-80 budget
provided Rs. 98 crores. The revised
estimate was Rs. 99 crores. As against
that, in the 1980-81 budget only Rs. 36
crores have been pravided. I do not
know which are the specially backward
areas-in that State. So far as I know,
it should be the Eastern UP, Bundel-
khand and the hilly areas of the State.
I would request the hon. Finance Min-
ister to explain why this drastic re-
duction has been made in the outlay
for the development of specially back-

ward areag andg, if posisble, to restore
the cut.

As everybody knoaws, Eastern UP is
a very backward area. Because 0f
mounting unemployment and presgsure
on land, the people of Eastern UP mi-
grate to other areas ljke Punjab, Bom-
bay and other States. There is a lot
of unemployment and there is a lot of
poverty. Some special developmental
schemes have to be provided for East-
ern U.P. as well as Bundelkhand. I
know Bundélkhand because I have vi-
sited some of the areas. It is an ares
which Is suffering from very acute
shortage of water, irrigation water ag
well as drinking water, and the cur-
rent famine and the drought have very
seriously affected the life of the people
in that area. Something has to be

done immediately for providing water
to them.

I find there is an item in this Bud-
get—Rehabilitation of bonded lahour.
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An hon. Member had already referred
to the existence of a large number of
bonded labour in the State of Uttar
Pradesh. For the rehabilitation of
bonded labour I find that in 1979-80
Rs. 4,43,000 had been allotted, but the
revised Estimate shows only Rs. 40,000.
Out of Rs. 4,43,000 only Rs. 40,000 were
actually utilised for rehabilitating the
bonded labour who were freed from
their bondage and for the coming Bud-
get 1980-81 it is only Rs. 3,30,000. It
is a very awfully inadequate alloca-
tion. I do not know whether even
this inadequate allocation for rehabi-
litation of bonded labour would be
properly utilised. I hope the hon.
Minister would look into this aspect
also.

Another point to which I wish to draw
his attention is the condition of agricul-
tural labourers ,in the State. U.P. has
get one of the largest chunks of agri-
eultural labourers in the country. The
number of agricultural labourers there
comes to about 54 lakhs. This num-
ber represents only the actual work-
ers, not their family members. For
such a huge chunk of agricultural
labourers I find that there is no
substantial increase in the alloca-
tion of funds for their welfare. The
minimum wages fixed by the U. P.
Government are nowhere imple-
mented. There 1s no proper machi-
nery for enforcement of the mini-
mum wages.

Lastly, I would like to express my
own concern for the plight of the hand-
loom weavers in U.P. Handloom wea-
vers in U.P. constitute the Liggest
chunk of handloom weavers in our
ccuntry. Handloom weavers are suf-
fering everywhere and in my own
State of Kerala also they are facing
serious problems. We in Kerala have
got more than a lakh handloom wea-
vers. Everywhere the handloom in~
dustry is facing a serious crisis mainly
due to fhe high price of yarn. The
yarns are produced by spinning mills
controlled and owned by big textile
magnates, There is no control over
yarn wwigeg, They have to pay very
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in the open market, and
due o fhat, the cost of production goes
up. Therefore, I would request our
hon. Minister, who also happen to be
Minister of Industries, to introduce a
certain amount of confrol over the pri-
ces of yarn and make it available te
the handloom weavers in adequate
quantity.
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I do not agree with him

and I beg to differ with him_In al] hu-
mility, T may inform him, that though
it is for the hon. Minister for Finarce

The hon. Member while re-
to answer the questions—I know there

SHRI H. N. BAHUGUNA (Garhwal):
Sir, I arh on a point of personal expla-
ferring to Urdu Academy and appoint-

is a big debate—Members may lose
sight of this amall but important point.

mentioning that there was a total waste

ment of Urdu teachers was
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The Urdu Academy in U.P. has done
a great service in the sense that it is
producing text-books for schools. It
is encouraging people to write Urdu
books, poetry and rewarding them.
The teachers that have been appoint~
ed in the schools are making the be-
ginning of Urdu teaching in a formal
manner. However, 1 beg to differ
with him on a basic question. Urdu is
a vital language and its vitality has
been proved time and again that irres-
pective of Government’s assistance, jr-
respective of its being ignored by the
Government for a very leng time Urdu
journals in India, Urdu literature in
India, Urdu poets of India today are
doing far greater service to Urdu than
our neighbour who has borrowed Urdu
language from us and made it their aa-
tional language.
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SHRI H. N. BAHUGUNA: You have

came on that mandate and your mani-
festo, includes that also.

MW qTT ST WYX @dr ®T arEA W
rew fxar wro o (Interruptions) :

SHRI RAMAVATAR SHASTRI (Pat-
na): Por how long will we 8it?
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MR. PEPUTY-SPEAKER: As long eas
you want to sit. = :

SHRI P. PARTHASARTHY (Rajam-
pet): I beg to move: ‘
“That the question be now nut".‘

MR. DEPUTY-SPEAKER: The ques.
tion is: . '

“That the question be now put'’.
The motion was adopted,

MR. DEPUTY-SPEAKER: The hon.
Finance Minister.

SHRI KAZI JALIL. ABBASI: It is
very unfair.... (Interruptions) We
want to speak....(Interruptions)

MR. DEPUTY-SPEAKER: The clo-
sure motion was moved and bhas been.
passed. The Minister will reply now. .
(Interruptions). No, I am not allow-
ing anybody. Nothing will go on re-
cord. ..(Interruptions). The closure
motion has been moved and passed. T
am not allowing anybody to speak....
N ot (ITterruptions).

I am not going to allow anybody to
speak. Now the Minister will reply.
(Interruptions)

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAILAH): May I make a sub-
mission? Of course, a motion for clo-
sure of the debate has been moved.
The House has been sitting very late;
but many Members are very much agi-
tatéd that s6me of them have not been
given any chance. To assuage their
feelings some of them may be called
to speak for 3 or 4 minutes. The Mi-
nister may reply by about 8.15.

20 hrs.

MR. DEPUTY-SPEAKER: A closure
has been moved and it has been ap-

proved....

AN HON. MEMBER:
withdrawnm:—

It cannot be
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MR. DEPUTY-SPEAKER: I would
ask whether the House accepts that 3
hon."Members may speak for 3 minutes
each. Does the House accept it?

It is all right. Then the hon. Mem-
ber can speak. Only 3 minutes—with
the approval of the House.

ot e WX AR (WHITATR) @ HIAHTE IT
sq o, W qrgwT STWTA g WY T 984 &1 |

gwr g ... L (vowEw) .. ...
maéfﬁ'ﬂ.‘lp ( )

MR. DEPUTY-SPEAKER: Please sit
down. I will allow you. Now the
Minister will reply. I have called him.
Then at the appropriation stage, these
three cor four Members who want to
speak will speak.

(Interruptions)

MR. DEPUTY-SPEAKER: 1 have #l-
ready fold you.

st ge wenr Wi . IIMAw  "EEd,
L Ey ute wdT &1 fed go dre ®
A A WAT L, A% HE A4 w0 qES
wET YT T AT ¥\ 30 WA IAT NEA
¥ €z go o #Y foar wir wror oW

e . ... (eowary) L.

MR. DEPUTY-SPEAKER: There is
no point of order. Please sit down.
The Minister will now reply.

SHRI_R. VENKATARAMAN: Mr.
Deputy /§pe.§ker, Sir, 1 will make a few
broad observations on the financial
situdfion of Uttar Pradesh and tben
proceed to answer the points raised by
the hon. Members. The plan provision
for Uttar Pradesh for the year 1680-81
has been increased from Rs. 807 crores
to Ws. 850 crores a modest step up.
Irrigation and power, out of Rs. 850
crores, account for 55 per cent, name-
1y, Hs. 466.5 crores. A further break-
up of these fAgures will show that
power will receive Rs. 280 crores and
and jrrigation and flood control 176
crores. The plan provision as it stands
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has been criticised by no less a person
than the former Chief Minister, .Sbri
Tiwari. 1 will come to it later, but
1 just want to give figures so that peo-
ple may know what the position is.

Severe drought has afflicted U.P. and
adequate provision has been made to
meet the drought situation. The ceil-
ing of expenditure in respect of drought
has been fixed at Rs. 34.9 crores and
it has been provided for. In addition,
food for work under the normal pro-
gramme has peen given 2.04 lakh ton-
nes, under the special programme 3.
lakh tonnes sufficient enough to cover
the various districts affected by
drought.

SHRI H. N. BAHUGUNA: The point
1aised by hon. Members primarily was
that food is not moving and if you can
assure the Members rather than going
into allocation saying that this move-
ment will be a reality, it wculd serve
the cause.

SHRI R. VENKATARAMAN: I pre-
faced my speech by saying that I shall
give a broad indication of the finan-
cial position and the allocations be-
cause people should know how much
is allocated before they know how
much has been moved; lest there should
be any misapprehension that sufficient
allocéaticn has not been made, I made
it clear that so far as the drought situa-
tion is concerned, Government have
taken care to see that appropriate al-
locations are made. I will come to the
criticism about it a little later. This
in broad outline is the situation, name-
ly. that sufficient food had been allo-
cated, furids have been previded plan
step-up has been given for the year
1980-81. 1 will deal with the roints
raised by a number of members and
that will deal with particular points
raised in the course of the debate.

Shri Multan Singh was critical of
the price support given to wheat and
said that Rs. 117 was not enough; he
said that the step-up should have Lkeen
more. I wish to point out that under
our practice the price is fixed by the
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Agricultural Prices Commission after
taking intg account the cost of produc.
tion and the various factors and in ac-
cordance with the recommendation of
the agricultural prices commission, the
price of RE. 117 has been fixed. In res-
pect of gram the recommendation was
from Rs. 140 to Rs. 145 and that has
been accepted. Mr. Singh also made
some criticism of the allocation for
agricultural sector. I wish to point out
that the agricultural and allied scctors
will get Rs. 137.8 crores in the plan, in

budget for 1980-81. For irrigation
it will be Rs. 154 crores, flood control
Rs 22 crores.

Another pcint whiech was raised by
him was that the prices were rising.
When Members on the other side of
the House start criticising Government
in respect of price rise, they forget that
they criticise themselves because bet-
ween February and December 1979 the
price index rose by 20 per cent and
after this Government took charge it
has risen only by two per cent. There-
fore they should know how the price
was rising before and what was the
price rise later. Even earlier, in reply
to the debate on the general ludget,
I pointed out that there has been some
rise in prices, I confessed that we have
not contained the price rise pbui I said
that the rate of increase had been con-
tained; 1t has been reduced; it is a
much lower rite than it was earlier.
Therefore the criticism loses its vali-
dity.

My esteemed friend Shri Tiwari
spoke with all the authonty of a Chief
Minister; in fact he had all the figures
at his finger tips and made one of ihe
best contributions to the debate. His
point is that the plan outlay is not
adequate. 1 wish to point out that
this is only an interim hudget, vote
on account; when the popular govern-
ment is elected and takes charge, it
will be open to them to rearrange prio-
rities and to increase or decrease al-
locations in accerdance with the heeds
as they see it. But all the time now
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the concern is to show that even as it
is, an adequate provision has been made
for two imporfant sectors wviz, drriga-
tion and power and agricultural sector.
This is all I tried to show and it is
open to the new Government to re-
arrange the priorities when it takes
charge.

Shri Tiwari also made the point that
clearance for thermal power plants
should be expedited. I have taken note
of 1t and whatever should be done in
this regard will be attended.

SHRI MALIK M. M. A. KHAN: Thig
1 most important.

SHRI R. VENKATARAMAN: Shn
Harish Rawat dealt with the disparities
within the State and said that the im-
balance should be corrected. One of
the measures taken by the Govern-
ment of U.P. is to start district plan-
ning and development programme in
12 districtsT This will be on a selec-
tive basis taking into account the back-
wardness of the area. Under
this scheme it will be possible to chan-
niel more investment into these aieas
to try to correct the imbalance.

I must compliment the U.P. Govern-
ment on this scheme of having an inte-
grated scheme of district planning and
trying to focus attention on the local
problems through local planning.

The next point which has been men-
tioned is that the public sector irvest-
ment in U.P. has been low. Without
commenting on whether it is low or
high, I just want to give figures ‘o the
Hcouse that the public sector under-
takings in U.P, accounts for Rs. 658
crores at present. I should say that if
action is taken by the U.P. Govern-
ment to have more central public sec-
tor institutions diverted to or taken to
U.P. then it will depend on various
factors such as availability of raw -na-
terials and other facilifties, etc. But
the fact that the Central investment
does go to help improve the standard
of life and employment opportunities
in the State cannot be overlooked amd
this will be borne in mind in making
the allocation of Central sector preo-
jects. )
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Shri Chandra Pal Shailani referred
to food for work programme and he
was not happy with what bhas been
done. The figures belie hig apprehen-
sions because under the food for work
programme 10,000 link roads have been
taken and a length of 25,000 kilometer
has been laid and then irrigation, both
these have been taken up digging ol
tanks has been taken up—116 of them
and then culverts have been put up and
sc on. Therefore, it looks as if the
criticism that the food for work pro-
gramme has not been effective in U.P.
is not borne out by the results shown.

He also referred to the damage caus-
ed by the hail storm in Western U.P.
We have some figures of the -lamage
caused there viz., the districts of Eta-
wah, Agra, Aligarh and Etah have keen
affected.

fy T mw @t : AT T agEr

it fadl ® wA® Ay § wES

1 OF AT WY AW W@ T & gt WEr
gfez &

SHRI R. VENKATARAMAN: I am
giving the districts. These are the
districts which are affected. District
Magistrates have been given adequate
funds to provide relief in cash and in
kind in these areas. The reports so
far received show that only three heads
of cattle have been lost due to house
collapse.

Mr. Honnan Mollah said that the
outlay on Harijans’ welfare is only
Ws. 8 crores in a total of Rs. 850 crores.
Here again I want to repeat what I
told Mr, Fernandeg yesterday that in
reading the budget figures, one has to
be very careful. He must know what
to find where. The point here is that
certain expenditure is booked to non-
plan account and certain expenditure
in plan account. New expenditure will
go into the plan and already commit-
ted expenditure goes into non-plan. If
you look at the figures, you will find
that for the budget provision for Hari-
jans both under plan and non-plan for
1980-81 is as follows: On revenue ac-
tount plan Rs. 9.27 crores, non-plan
fis. 23.71 crores. In capital account, it
Is plan Rs. 60 lakhs. 8o, the total
Comes to Rs. 9.87 crores on plan ac-
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count and Rs. 23.71 crores on non-plam
account, making a total of Rs. 33.58
crores. ‘The figure that he gave that
it is only Rs. 6 crores is incorrect,

Of similar character is the complaint
made by my friend, Shri Kodiyan. He
said that the provision for special and
backward areas development has come
down from the revised estimate of Rs.
99 crores to Rs. 36 crores, If he had
followed up the figures, he would have
seen at page 78 of the Demands for
Grants that up to the year 1979-80, the
plan and non-plan figures are shown
and that makes a total of Rs. 99 crores.
In 1978-79 the plan account shows Rs.
33 crores and ncn~plan Rs. 355 crores.
The same thing is for 1979-80 and so
on. Then there is an asterisk which
says that non-plan provision has been
transferred to the respective function-
al heads. It is no longer shown in
this account but it is shown under
different heads. This is done at the
instance of the Accountant General of
U.P. who said that non-plan provision
must now be transferred to the respec-
tive heads and should not be shown
here. This has been mentioned in the
budget papers. This shows that the
amount has not come down but actu-
ally the figures are very much larger.

Coming to power generation of U.P,,
the thermal installed capacity is 1877
MW and the generation at present is
between 1000 and 1200 MW, i.e. about
60 per cent which in the present con~
text compared to other parts of the
country should be called very credit-
able. The hydel installed capacity is
1068 MW, but due to drought this has
come down to 150 MW. That is why
U.P. is facing one o the worst power
crises in the country. Power available
is being distributed for rural areas 60
per cent, industries 30 per cent and
urban areas 10 per cent.

AN HON. MEMBER: It is incorrect.

SHRI R. VENKATARAMAN: You
cannot question these figures Lecause
they are given by people who are work-
ing these things. Your informatiom
must be necessarily hearsay. Every -
effort is being made to step up the
power generation. Actually, the power
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generation for the next year is also
of a sizeable figure.

I now come tc, the question of move-
ment of stocks. There had been a
total failure of the movement during
the months preceding this Government
taking over office. In fact, the railway
movement had been  positively poor.
Coal had not been moved to thermal
stations. Food stocks were not moving
to various parts of the counlry. Sugar
was not being lifted. This was the
sorry state of affairs. Now, after this
Gaovernment came to power, it had
constituted a Cabinet sub-committee to
look into the infrastructuve facilities.
This Committee 1s now monitoring
the movement of wagons. This
Committee was started on 7th of
March. It ig doing its utmost. Now,
I am told  that the foodstock has start-
ed moving and that other items such
as coal and also sugar have started
moving fast. But I am not satisfied
that it is upto the requisite level. The
Committee is meeting every week and
reviewing the position. We shall de
everything 1n our power to regularise
the movement of these commodities by
railway wagons and other modes of
transport. One does not solve the pro-
blem by pretending that it does ncot
exist. I am not given to that kind of
argumenf. I confess the movement is
poor and every effort is being made to
see that the movement improves. The
monitoring committee of the Cabinet
is looking into it every week and I
think we will be able te make a size-
able or a noticeable improvement in
the course of the next two weeks.

I have fairly covered all the points.
Now, I request the House to accept the
motion.

sit ww AT oy - IOTse S,
Ay faard s & ag w31 o 5 =defaw
fa ¥ g gUw amy oA vy & forad
frater &7 asrrelw gwwTe 7 O fRam
IAY i’lgqawra &t agHTd fo ¥ Iy qeny
wT &= oY forawr ﬁm'furwﬁm ¥ fear
AT 9T 1 9Gg WY agmTd & ir
el Bfwrat & gudst ¥ e fH € §
:%mmwawm STGH &I f.‘:m% ’,‘f’"

R LI S aq
o oy A oy & 7|

H
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MR. DEPUTY-SPEAKER: I shall
now put all the cut motions on the
Demands for Grants on acccunt in res-
pect of the Budget for the State of
Uttar Pradesh for 1980-81 to vote to-
gether unless any hon. Member speci-
fically desires that his cut motions may
be put separately.

All the cut motions were put to vote
and negatived.

MR. DEPUTY-SPEAKER: The
question is:

“That the respective sums not
exceeding the amounts on Revenue
Account and Capital Account shown
in the third column of the Order
Paper, be granted to the President
out of the Consolidated Fund of the=~
State of Uttar Pradesh, on account,
for or towards defraying ithe
the charges during the year ending
on the 31st day of March, 1981 in
respect of the heads of demands
entered in the second column
thereof against Demand Nos. 1, 3 to
13, 17 to 72, 74 to 78, 80 to 105, 108
to 123 and 125.”

The motion was adopted.

MR. DEPUTY-SPEAKER: I will
now put the Supplementary Demands
for Grantg to the vote of the House.
The question is:

“That the respective Supplemen-
tary sumg not exceeding the amounts
on Revenuz2 Account and Capital
Account shown in the third column
of the Order Paper, be granted to"
the President out of the Consolidat-
ed Fund of the State of Uttar
Pradesh, to defray the charges that
will come in course of payment
during the year cnding on the
31s¢t day of March, 1280 in respect
of the following demands entered
in the secong column thereof:—

Demands Nos. 1, 4, 9, 14, 18, 19, 21
23, 28, 29, 34, 35, 37, 39 to 41, 45 to
48, 50, 52, 53, 55, 57, 58, 61 to 63, 65,
to 67, 69, 75, 82, 86, 87, 88A, 89, 91,
92, 95, 97, 107, 117, 118, 121,
122 and 125.”

The motion was adopted.
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20.31 hrs.

UTTAR PRADESH APPROPRIA-

TION (VOTE ON ACCOUNT) BILL.*
1980

THE MINISTER OF FINANCE
AND INDUSTRY (SHRI R. VENKA-
TARAMAN): I beg to move for leave
to introduce a Bill to provide for the
withdrawal of certain sums from and
out of the Consolidated Fund of the
State of Uttar Pradesh for the ser-
vices of a part of the financial year
1980-81.

MR. DEPUTY-SPEAKER: The
question is:

‘“That leave be granted to imtro-
duce a Bill to provide for the with-
drawal of certain sums from and
vut of the Consolidated Fund of
the State of Uttar Pradesh for the
services of 5 part of the financial
year 1980-81.”

The motion wag adopted.

SHRI R. VENKATARAMAN: 1
introduce} the Bill.

I beg to movet:

“That the Bill to provide for the
withdmawal of certeain sums from
and out of the Consolidateg Fund
of the State of Uttar Pradesh for
the serviceg of a part of the finan-
cig] year 1980-81, be taken into
consideration.”

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill to provide for the
withdrawal of certain sums from
ang out of the Consolidated ¥Fund
of the State of Uttar Pradesh for
the services of a part of the finan-
cial year 1980-84, be taken into
consideration.”

oY pow wx vl (whenar) @ govsay
e, & urewr W1 6w eww oW v §
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g & w9y #g@ @9 w1 waw< NEq
fear 1« & Faw O faae § N, wwy
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g 1 & Faw J{iew Wik afawr & &
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Qg & Fw AT «r

¥ q¥T AWT 9 _q¥T &1 qg gwA famn
qq agrI M A FZA § T FIH TGV

Fafegr afeqr Tt ®F Wi qE gAT
¥ fas gaar &€ fAgey & fv 3g @<+
oI § §gd @A § § mAa & WX S90S
sqw w1 X & swifad wT gl
qW RIFTT AT Fo FITgWH  Ag® A
gff foei & gore & fauw gga @ =y
WIEAT®HT 97 1 S¥ wEawr w7 fawf
qEETH Ty AZ § | § ¥Aw g |rgan
¢ fe foqg 99 H 90 STATEgTAIA  AYE W@,
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¥ gal Swx Nqw w1 qQ«@ ¥ swifad
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§ 9oTwYy gl vwx sqw H ey fFar oo
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gronadt 1 & gz agh qI oUW ¥w  wrar
g wafeg du frage ¥ s ww dg &
AT FTAATEY T Wifge 1 EEHT S¥IY
¥ oa gy TAgK W) ST ¥ wT @r oY)
®TT g9y WA ¥ AT il wr fgwrwa
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A, T TZT & o7 & Fwerafa
faardy ot wgroraAr W@l ¥ ¥ WIEg<
Q€ I AT AT 41 | BT T a&QHA
T, FEY T WE AT I AT gWNA AGY
gxxr I ¥TTEgT AT 99 98 & w@led

®E HIr ¥ gg Aty AE & wafuw
EG&T  qATM SrAT =ATfEw 0

oY TEF 9gr Hal ST w7 IWIT gad
g fx afy Sogea qrgs & @Y agr 9%
weAY g o |@FAr § 1 J@AfAT, wRAgR
¥ @t argT o @ g, T 9T 14 @A
dFedt § WAET FTRY Fmy fasw gwar
g1 9rg H AQIT T qUET §, FIGr AW
far gwar & WX 9T7 W7 &AT ¥ FTEY
cqrr faw  H®wAr g, @ NFHT F Fg
gay sarar gefaw sg & W WA wg
T @At § @1 #gawyge & qgT faw
e WEr arHy =rfgg 1 we @Y & ag
faaza e i qatss d FAwg quY g
g O THm MT & FE@ WA H M
AT § 1 AT 9T §TH A& §, safan Fw
gy fagzw & f& agh 9T v ¥e-a¥ wig
& STEI AT AT ¥ FoFe w1 frgar smga

gaw fraga agd feyxa s2w & fawAr
®Y wAT F 1 REF gFA S @ Ay
&1L 7 wrgd feg E—warara, I=EIR
AAAHTHAT——TT A1 9T a&FTH &7 &
&< 8 wifgw 1 o wigw  fadgw @
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¥ 8, 8.5 WIX 9 qTHEZ & WIX fwgAy
w1 FUF TT7 FIFT , IAA g A
aifgq, ®TT A TG gur ar gAf  fasw
gafz g wrowr 1+ 9w, fAgdr w1 AW
aifs & dag & zg faagx xw@r & fw
IT®Y SF WL § =Iedr AT FJET
A9 a7 godYe T wigz WX fadwy gfew
Ted #1qw fwg g arfs wwwfaw €1 Qeer
ST @F | gHIX A ¥ 9 uF &[H 2,
Sawr fgwa 9 wifgr o SaxT uw=g

:‘;wm"rmfgqumarsmmﬁw
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TT WRI & 19 § WITH WIWIX N
W gu & W9y gH IUT NIW FwE 9T
o FT gFEC fEgr, wow? gEE @
g1

MR. DEPUTY-SPEAKER: At this
stage, if the Hon’ble Members confine
themselves only to the important
pointg instead of making elaborate

speeches, that will be appreciated by
everybody.

st mgrtr waw (Fiwrta) 0 maAEg
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Tt WX mTg faw A& ST W e
gare M urgar § 1 Q¥ faafaw @@ @
TAw WA g A fn 9T qqw s q@tww
Wt drcwge fod &1 ateria qgare 8,
ag ux v foedy gf agere &
X HTHT WX FATH & v ¥ gw
G & o7 fw afway ® g @@ gwr
afFa agi 9 fawr§ 7 sgavar 7€ @7
g w¥ aF wORI wgHr o fw agi
®e Zgaadw ) &) awa &, e F
qEqH ¥ XA ®T Fqrm Avgar § fe ag
wHT orFar  qrET W /T
wmr WY st gfomer s
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>R #gET sura]

way wig wheegr # v @ zgwaw
quwarar § + wEt 9 30 W a®
T W ® Fgl 9T faard €7 sgwedT o<
Rezaadw wmar & 1 ¥ wod  grw
A faa A@et ST ¥ Ay s@T Wigar
g fr gt 9T g2 Sa § faard #F syweqr
Y AT | HEIHAEr ¥ PONE aF *F
frq w3 g wY mwew s ¥ fag
# 9z @ g wAT W ¥ Fraww wT g
§, TUET sgFewr FT O wifgg 1 gfora-
T F gaw A § WOX AT § HITCHY
garar wrgar g fe uwY aw Fgt 9T Jgorer
&t swEaTaT A H W & 1 g% g
Fta # G @, a1 g fawrr &
gheardt & fag ww frafo & fag dar fear
srar 4qr |

¥ g ¥ frdzy w3t JE@ g & w9
sacer WY e & =T fwar st W gt

¥ gy & (A wEi W =
AT ¥ AT WYHT GAGL qoAT  ENT
waror Wr gforet w5y ¥ e of Y
fear srrar g wrw IAFT qUATAT WX
g & queEr Y dreT gzar g

Ty L & wgar g R oSy feR
frar s

Haa gHTX A« F A=GEHT F @b
foark & ®we, 7@ & www, @z g
A & @y, fowr & qraq, ogEl & @gs,
qqT Y ;WY WigAl Wr sgEear ®Y
AT KA FIE O SRS i s fear
ma‘rﬁwiﬁ?ﬁ rzia.ﬁrimgm
S3w &7 qaEtee k- S SR LSLAN
qC aga fsEr guT §, wit g @w

MR. DEPUTY-SPEAKER: The
hon, Minister.

SHRI R. VENKATARAMAN: Mr.
Deputy-Speaker, Sir, all the sugges-
tions made by the hon. Members will

MARCH 18, 1980

U. P. Appropriation 456
Bill, 1880

be forwarded to the State Govern-

ment for appropriate action. I only

wish, to thank the hon. Members for

the kindness ang courtesy extended

to me. I am deeply obliged to them.

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill to provide for the
withdrawal of certain zums from
and out of the Cansolidated Fund
of the State of Uttar Pradesh for
the serviceg of a part of the finan-
cia] year 1980-81, be taken into
consideration.”

The motion was adopted.

MR, DEPUTY-SPEAKER: We
shal] now take up the clauses.

The question is:

“That Clauses 2 and 3 and the
Schedule stanq part of the Bill.”

The motion was adopted.

Clauses 2 and 3 and Schedule were
added to the Bill.

Clause 1, Enacting Formuia and the
Title were addeg to the Bill.

SHRI R. VENKATARAMAN: 1
move:

“That the Bil] be passed.”
MR. DEPUTY-SPEAKER: The
question is:
*That the Bill be passed.
The motion was adopted.

——

20.53 hrs.

UTTAR PRADESH APPROPRIA-
TION BILL*, 1980

THE MINISTER OF F¥FINANCE
AND INDUSTRY (SHRI R. VEN-
KATARAMAN): I beg to move for
leave to introduce g Bil} to authorise
payment and appropriation of certain
further sumg from and out of the
Consolidateg Fund of the State of
Uttar Pradesh for the services of the
financia] year 1979-80.

“Published in Gazette of India
Extraordinary, Part IIT section 2,
dated 18-3-80
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MR, DEPUTY-SPEAKER: The
question is:

“That leave be granteq to intro-
duce a Bill to authorise wpayment
and appropriation of certain {ura
tner sum; from and out of the
Consolidated Fund of the State of
Uttar Pradesh for the services of
the financia] year 1979-30.”

The motion was cdopted,

SHRI R. VENKATARAMAN: I in-
troducet the Bill.

1 beg to movet:

“That the Bill to authorise pay-
ment angd app:op.iation of certain
further sums from and out of the
Consolidateg Fund of the Gtate of
Uttar Pradesh for the gservices of
the financia] year 1979-30, be taken
into consideration.”

MR. DEPUTY-SPEAXER: The
question is:

“That the Bill to authorise pay-
ment and appiopriation of certain
further sums from and out of the
Consolidated Fund of the State of
Uttar Pradesh for the services of
the financial year 1979-80 be taken
into consideration.”

Bill, 1930 4.8

The motion was adopted.

MR. DEPUTY-SPEAKER: Ve
sha.]l now take up the Clauses.

The question is:

“That Clauseg 2 and 3 and the
Schedule stand part of the Bill”

The motion was adopted.

Clauses 2 and 3 and the Schedule
were added to the Bill.

Clause 1, Enacting Formula and the
Title were added to the Bill

SHRI R. VENKATARAMAN: 1
move:

“That the Bil] be passed.”

MR. DEPUTY-SPEAKER: The
queston is:

“That the Bill be passed.”

The motion wag edopted.

SHRI R. VENKATARAMAN:
Thank you very much.

The Lok Sabha then adjournel ¢ill
Eleven of the Clock on Wednesday,
March 19, 1980/Phalguna .29, {Saku}.

4Introduced/moved with the recommendation of the President.
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